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LOK SABHA DEBATES 
LOKSABHA 

Monday, May 10 2000 Valulche 18. 1922 (Saka) 

The Lole SIIbM met a' Eleven of the Clock 

[MR. SPeAKER in the ChaitJ 

{English] 

OBITUARY REFERENCE 

MR. SPEAKER : Hon. Members I have to Inform the 
House of the sad demise of one of our fonner colleagues 
Shri Oahyabhai Parmar. 

Shri Oahyabhai Parmar was a Member of Fourth Lok 
Sabha from 1987 to 1970 representing Patan parliamentary 
constituency of Gujaral 

A consulting engineer by profession. Shrl Parmar was 
an active social and political worker. He worked relentlessly 
for upliftment of depressed and backward cIaI888 and 
established various educational and cooperative Institutions 
for improving their lot. 

Shri Oahyabhal Parmar passed away on 3 April. 2000 
at the age of 86 at Ahmedabad, Gujarat. 

We deeply mourn the Ion of our friend and I am sure, 
the Houee wIU loin me In conveying our oondolenoel to 
the bereaved family. 

The House may now stand In silence for a short while 
.. a mark of respect to the deceaaed. 

(EngllMJ 

(The Members then stood In siIIJnce 
for a shott while) 

MR. SPEAKER : Q. No. 581 - ShrI Sunder Laf TIwari. 

(InttHnIpIIon.) 

{Translation} 

KUMARI MAYAWATl (AIcbarpur) : Mr. SpeaMr, Sir. 
10 people beIof9ng to echeduIed cute have been 
murdered In Uttar Pradesh with In a week ... (/ntefn.JptIoM) 

MR. SPEAKER: Madam, please do not raise this I8eue 
at this time. 

(/nt.mJpIion8) 

(English) 

MR. SPEAKER : This will not go on. record. 

(Interruplions) • 

MR. SPEAKER : Nothing should go on record. 

(Interruptions) • 

MR. SPEAKER : You must understand that the 
Question Hour is a very Important. After Question Hour, you 
can raise whatever issue you want to raise. But let the 
Question Hour not be distUrbed. 

(Interruptions) 

MR. SPEAKER: Kumari Mayawati and other hen. 
Member, plea. take your ee .... I will allow you to raise 
your issue during 'Zero Hour' but not now. 

(Interruptions) 

11.02 twa. 

At this stage Kumari Mayawlltl and some otlHlr 
hon'b/e ",.mb8rs clime and stood on 

the floor Mllr the Tilble 

MR. SPEAKER: Nothing should go on record. 

(Interruptions), 

MR SPEAKER : Please understand. You are raising a 
State subject, even then I will allow you during 'Zero Hour' 
but not now. Please go to your seats. 

(Interruptions) 

MR. SPEAKER : ThIa is not good. PIe ... go to your ...... 
(Inftlrrupllons) 

{7hIMIaIion} 

MR. SPEAKER : You please raise it during zero hour. 

(Interruptions) 

[Engn.h) 

MR. SPEAKER : Nothing should go on recotd. 

(Intenuptlonsr 

MR. SPEAKER : Please understand that you have not 
given any notice also to suspend the Question Hour. Now. 
you are obItructing the Question Hour. Every time, you are 
railing a Stat. 8lJbt8Ct. What Is thls1 

,flnterruptions) 
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(Trantlatlonl 
MR. SPEAKER: Pleas. go to your seats. " Is not right. 

(internJptlon.) 

{Eng".hl 
MR. SPEA~ER : Madam. I am appealing to you all to 

pIN .. go to your leatl. 

(Inte~) 

MR. SPEAKER: How can you force the Chair to 
lutpend the Question Hour? 

What Is this? Moreover, this Is II State subject. Please 
go to your .. atl. It " not right. 

(infenuptloM) 

MR. SPEAKER : I am appealing to you. This is not the 
way to run the House. How can you force the Chair to 
luapend the Question Hour? How can you ltall the 
proceedings of the House? 

(Intenuptlont) 

man_lion] 

MR. SPEAKER : Are you aware of the procedure? 

(Intanuptlon8) 

MR. SPEAKER: It you are aware, then go back to your 
Mat. 

(Interr&Iptton$) 

{EngONl] 

MR. SPEAKER ; Nothing IhouId go on record. 

(Interruption')" 

MR. SPEAKER : You have not gtven any notice to 
auapend the 0ueat10n Hour. There Is a procedure for 
euapending the Question Hour. 

(Intenuptlons) 

MR. SPEAKER : This Is too much. Madam, please go 
to your ••• t. 
rna".,.tionJ 

MR. SPEAKER : It you want. you can raise It during 
zero hour. 

lEng/lflhl 
MR. SPEAKER : NotNng should go on record. 

(/~)' 

-Not 18COfded. 

MR. SPEAKER : 1 am ~ailng to the leaders also. 
This is not the way. You should not stall the proceedings 
of the HOUle. What Is this? This i8 a matttlrwhi~h pertains 
to the State. How can you obstruct the proceedings of the 
House? 

(Interruption.) 

[Translstion] 

MR. SPEAKER : Shri Alvi have you given the notice 
to suspend the Question Hour. 

(Interruptions) 

MR. SPEAKER : You have not given any notice to 
sUlpend the Question Hour. 

(Interruptions) 

{English] 

MR. SPEAKER: I am appealing to you again. Please 
go to your leats. You can raise this matter In the Zero Hour. 
not now. You have not given any notice to suspend the 
Question Hour. Please understand that you are raising the 
matter without giving any notice. ThiS Is not the procedure. 

(Interruption.) 

MR. SPEAKER ; Have you ~Iven any notice? 

[Translation} 

SHRI MADHAVRAO SCINDIA (Guna) : Hon'ble Mr. 
Speaker. Sir. the matter raised by Kumarl Mayawali is very 
serious. Many reports have been recetved from Uttar 
Pradesh that dalits and people belonging to. minority 
communities are being attacked .... (Interruptions) n is such 
a serious issue. that It ahould be discussed In the Houie. 
You should give an assurance that discussion will take 
place on this matter. . . . (Interruptions) 

{English] 

MR. SPEAKER: There is a procedure. You can discusa 
the matter in the Business Advisory Committee, If you want. 
But thIe is not the way. You should not .... the p~ngs 
of the House. You can discU8S the matter in the BU8iness 
Advisory Committee and fin..... It. 

{Trans/ation} 

SHRI MAQAVRAQ SClNDIA : You please give an 
U8Uranoe that dl8CUMion, V4JI1 ... place. 

(rn,.nuptJons) 

Why do I'IOl you give an uaurance that there will be 
. di8cuasIon? ... (~) , 
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MR. SP€AKER : Madam, we will have a discussion 
in the B.A.C., and then we will decide. 

(Interruptions) 

MR. SPEAKER : I am appealing to you to please go f to your ...... 
(Interruptions) 

«. 
~'~:. 1¥ {English} 
~. 

f 
~ 

MR. SPEAKER ; Please understand it. I am again 
appeaHng to you. 

[TbJnslatiorlJ 

Please resume your seat. It will not go like this. Please 
be seated. 

(English) 

What is this? 

11.10 H,. 

WRITTEN ANSWERS TO QUESTIONS 

[English} 

Recycling of BBU.rte. 

·581. SHRI SUNDER LAL TIWARI: 
SHRI TARUN GOGOI : 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state : 

(a) whether the Government have finalised the rules 
to be enforced under the Environment (Protectton) Aot, 
1986 to regulate the collection and recycling of the used 
lead acid batteries for recovery of lead In an envIronmentaly 
sound manner; 

(b) if so, the details thereof; and 

(c) the time by which these rules are likely to be 
Implemented in the Statee and UnIon Ten1tories? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BMLU) : (a) and (b) A draft notification entitled 
Battery (Management and Handling) Rules, 2000 is being 
finalised for inviting objections/auggestions· 'rom the 
general public. As per the proposed preliminary notification. 
aU manufacturers, importers. re-conditioners, 8SI8f'IlbIers 
and dealers shall collect used batteries In lieu of new 
batleries sold. The rqnufacturers. Importers. re-condllioners 
and assemblers 81'8 required to ... up coIIdon centres 
for this purpoae. To ensure environment friendy re-
processing. collected baltenes are required to be sent only 
to sud'! r&-eyclers who are registered with the Ministry of 

Environment and Forests. Consumers are required to 
return the used batteries to dealers, authorised re-cydens 
etc. or deposit at designated collection centers. 
Manufactures, importers and dealers shall file a quarterly 
return to the State Pollution Control Board/Committee of 
their buy-back and eate of lead add batterlea. The 
respective State Pollution Control BoardlCommJttee shall 
be the monitoring agency. 

(c) Objections and suggestions can be filed within 
a period of sixty days of the publication of the draft 
notification. The Rules shall take effect from the date of 
publication of the final notification in the Gazett •. 

Salvaging or Sal,.,... 

·582. SHRI SUSHJL KUMAR SHINDE : 
SHRI MADHAVRAO SCINDIA : 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleaHd to ltate : 

(a) whether Madhya Pradesh and other State 
Governments have submitted any schemes for reatora1lon 
and revival of the Sal 'ore.lI; 

(b) If 10, the details and cost of such schemes; 

(c) whether 30 Iakhe Sal trees In the Sal forests of 
Madhya Pradesh and other Sta1eI have fallen prey to 
climatic changes and are dying; 

(d) If eo. the deIaiIa thereof; and 

(e) the step8 being taken to Salvage the 8al fo,.... 
In States? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHAI T.R. BMLU) : (a) No, Sir. 

(b) Doel not aril •. 

(c) and Cd) There is no report or evidenoe that the Sal 
trees are dying in Madhya Pradesh and other a .. tee due 
10 ctimatlc changet. However, II h.. been reported that 
during 1995-86 to 1S&7-S8, 41.82 lakhSaJ t ..... were 
affected In Madhya Pradesh by the Sal borer attack over 
an area of 4591 sq.km. During 1999. Sal borer attack was 
also noticed in the Sal forests of Uttar Pradesh in Raja~ 
National Park and Dehra Dun Forest Oivitjon and in 
Poenta Valley In Himachal Pradesh. Sal borer anack W8I 
first noticed in 1899 in India and since then h.. been 
assuming eptdemic proportion at regular intervala. It has 
been noticed that when the humidity level Is more than 
90% and temperature i. around 26 degree Celsius, it 
muttlpliH rapidly and assumes epidemic tonn. 

(e) As per the established practices, the dead and 
dying trees are removed and 'trap tree operations' are 
carried out to check the spread of borer attack. In Madhya 
Pradesh. 13.92 Iakh affected ..... had to be CUI and 
removed from the foreets and 8.38 crore beetles were 
trapped and IdIIed to ...... the heafthV S.I trees. Thi8 has 
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controlled the Sal borer attack to a large extent in Madhya 
Pradeth and other affected locations. 

UWI of Rape 

-583. SHRI RAM MOHAN GAeDE : 
SHRI A.S. PATIL : 

Will the Minister of LAW. JUSTICE AND COMPANY 
AFFAIRS be pleased to state : 

(I) whether the Law Commission have 
recommended to the Govemment to make several 
changea In the existing laws deaUng with sexual offences 
to make them more stringent and also to set up special 
courts to deal with such Clses excIullively; 

(b) if so. the details thereof; 

(c) whether there Is an urgent need to review the 
rape laws in the light of Increased incidents of custodial 
rape and child abuse in the country; 

(d) If 80. the time by which the n8Cnalry amend-
ments In the existing laws are likely to be made. and 

(e) If not. the remedial steps taken or proposed to 
be mlcen by the Govemment In this regard? 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMAlANI) : (a) Yes. Sir. The Law 
Commieaion has submitted 17200 Report In March 2000. 
However. It has not suggested setting up of special courts 
to deal with sexual offences. 

(b) The Law CommIsaIon In its 172nd Report h6B 
recommended the changes in sections 375. 376. 376A. 
3788. 376C. and 3760 of the Indian Penal Code. 1860 
and also recommended lneertion· of new section 376E in 
the Indian Penal Code lind amendment of section 509 of 
the Code. SlmI&IrIy. tn the Indian Evidence Act. 1872. the 
Law Commi8alon hu recommended modification of 
section 114*'. the deletion of ctause (4) of section 155 and 
insertion of sections 53A and 146(4). 

(e) to (e) The recommendations of the Law 
Commlnion are proposed to be examined by the Govem-
ment of India in consultation with the State Governments 
as Criminal Law and the Indian Evidence Act tall under 
the Concurrent list of the Seventh Schedule to the 
Constitution of India. 

(Translation) 

0.. 8eaecl Powr ProjectIIStationt 

·~.SHRI RAMSHAKAl : 
SHAI AAJO SINGH : 

Win the Minister of POWER be pleased 10 state : 

(a) the number of gas based power proj~statlons 
in the country alongwith their power generation capacity. 
state-wise; 

(b) whether the Govemment propose to enhance 
the power generation capacity of these power projectsJ 
stations; 

(el if so. the details thereof. state-wise; and 

(d) the funds earmarked to each of thele projects! 
stations for the purpose? 

THE MINISTER OF POWER AND MINISTER OF 
MINES AND MINERALS (SHRI P.R. KUMARAMANGAlAM) : 
(a) As on 31.3.2000. there are 41 gas baaed power 
stations in the country. The State-wise details of these 
power stations alongwith the installed power generation 
capacity are as under :-

S. Name of State/UT No. of Installed Power 
No. Gas Power Generation 

Stations Capacity (MWl 

,. Haryana 286.00 

2. Jammu and Kashmir 1 175.00 

3. Rajasthan 2 451.50 

4. Uttar Pradesh 2 1469.00 

5. Delhi 1 1282.00 

6. Gujarat 8 2927.00 

7. Maharashtra 3 1832.00 

8. Goa .-a.OO 
9. Andhra Pradesh 3 542.40 

10. Kerala 2 485.00 

11. Tamil Nadu 2 130.00 

12. Pondichery 32.50 
13. Bihar 90.00 
14. West Bengal 3 100.00 

15. Assam 7 560.00 

16. Tripura 3 148.50 
Total 41 9558.90 

(b) to (d) Proposals have been r8CeIved for Increasing 
the power generation capacity of some of the existing gas 
based power stations. Details of the power stations and 
the estimated cost are as under :-
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S.No. Name of Project Capacity (MW) 

RAJASTHAN 

1. RAMGAAH CCG~ASEB 71 

2. Anta CCGT Stage-II. NTPC 650 

UTTAR PRADESH 

3. Auraiya CCGT. Stage-II. NTPC 650 

DELHI 

4. Pragati CCGT. DYB 330 

GUJARAT 

5. Dhuvran CCGT MIS Gujarat 100 
State Elect. Corpn. Ltd. 

6. Kawas COOT SUI. NTPC 650 

7. Gandhar CCGT. NTPC 650 

MAHARASHTRA 

8. Dabhol CCGT Ph.1I MIs Dabhol 1444 
Power Co. of Mis Enron. US 

TOTAL: 4545 

(EngIWI] 

Rural Etectrlflcdon In Maharaebtra 

*585. SHRI ANANDRAO VITHOBA AOSUL ; 
SHRI HARIBHAI CHAUDHARY : 

win the Minister of POWER be pleaeed to state : 

(a) the details of rural electrification done In the 
country during the last three years, yeaMYI.. and State-
wtse; 

(b) the target fixed for NClh of the StIle under thiI 
programme during 2000-2001; 

(c) whether the Government propoI8 to privatlse 
rural electrification system in the country; 

(d) if 10. the details thereof; and 

(e) the steps propoeed to be taken to atream-line 
" . the system of eleclrlftcation in the rural ..... , 

THE MINISTER OF POWER AND MlNfSTER. OF 
MINES AND MINERALS (SHRI P.A. K~GAlAU): 
(a) State-wise. Year-wise details of village e1ectrifica-
tion and pumpaet energisation in the countty during 
the last three years afe given in statement-I & II 
respectively. 

Type of Fuel 

Gas 

GaslNaphtha 

GaalNaphtha 

Gas 

Natural Gas 

GasINaphtha 

GaslNaphtha 

Gas 

Estimated cost 

Rs.288.63 crores 

US S 243.71 M+ As.899.M erore. 

US $ 243.844 M+Rs.857.622 emrea 

US $ 59.888 M+ A •. 819.3 ero,.. 

Rs.350.468 em,... 

US $ 243.89 M+R •. 831.57 erores 

U. $ 243.82 M+Re.845.113 Cr0re8 

US $ 1868 M 

(b) Planning Commlalon flnallles the financial 
outlaya and phya6cal targets for ru... tleCtrtflcalion on an 
annual basis. The Planning CommIsaIon has not yet 
finaII8ed the financial outIayt and physical targeftl for the 
year 2000-01. 

(c) and (d) The policy announced by Govemment of 
India in 1991 to encourage private aector participation In 
the power sector 18 unifonnty applicable to an the States 
both for urban and rural are ... 

(e) Ministry of Finance has decided to ....... e fundi 
for rural electrification dlrectty to the State. which were 
earUer being routed Ihrough Aural Electrification Corporation 

CREe). Further, to give boost to ellctrtfication of tribal 
villages and datit battis, the Government has recently 
dectded to grant Int... 8UbIidy of AI. 16.67 Cf'OI8I for 
electrification of 415 tribal vllIagn and 2440 dIIIIt 
butNI during ~1. Govemment has allo iecIded 
to ... up a GroUp of MinIIMra (GOM) 10 ...... the 
existing schemeIlNting 10 electrtftcatlon of trIlaI vIIIagee, 
dalit bastis and benefiting other weaker secttons and 
suggest modiflcetions for accelerating the pace of 
elecblfblllo.1. 80 that they enjoy the benefiIII of electlifation 
to the I8f1l8 extent .. other areulsections of the 
poputaflon. 
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Statement .. 

'lNrwiH and Ststewlse progress of Vllillge 
Electrification During First ThreB YBllrs of 

IX FIve ~r Plan (1991 esnsus) 

S~ StatMIUT. 1997 -98 1998-99 1999-
No. Achieve- Achieve- 2000 

ment 

2 3 

1. Andhra Pradeeh • 

2. Arunachal Pradesh 38 

3. AIeam 20 

4. BIhar 5 

6. Goa • 

6. Gujarat 8 

7. Hatyana • 
8. Himachal PradHh 139 

I. Jammu I Kllhmlr 

10. Klmataka 

11. Kerala 

12. Madhya Pradeah 

13. Maharuhtra 

14. Manlpur 

15. Megha'aya 

18_ Mizoram 

17. Nagallnd 

18. Orilla 

19. PunJab 

20. Rajaalhan 

21. SIddm 

22. TamIl Nedu 

23. Trtpura 

24. Uttar PradMh 

14 

Nil 

• 
463 

$ 

52 

43 

12 

Nil 

800 

o 
698 

$ 

• 
15 

851 

ment (Upto end 
of Feb. 
2000) 

Achieve-
ment (Prov.) 

4 5 

• • 
48 Nil 

Nil NiI(a) 

8 17(b) 

$ $ 

4 • 

• 
45 

NA 

13 

• 
300 

$ 

50 

Nil 

3 

10 

817 

• 
685 

$ 

• 
3 

711 

• 
7 

NA 

50 

• 
54 

$ 

11 

NII(b) 

4 

NIt(I) 

8830 

• 
235 

$ 

• 
40 

387 

2 3 4 5 

25. West Bengal 48 83 161(c) 

Total (States) 3207 2780 1578 

Total UTs • • o 
Total (All India) 3207 2780 1578 

o Cent percent villages electrified. 
$ Cent percent villages electrified as per 1981 census. 
NA Not available 
(a) Progress reported upto end of 11199 
(b) Progresa reported upto end of 12/99 
(c) Progress reported upto end of 112000 
SOURCE (CEA) 

Statement .. 1 

Yeatwile and Statewise Progress of ~IS 
Energisation During First Three lNrs of 

IX Five lNr Pt.n 

51. StateslUTs 
No. 

1997-98 1998-99 1999-

2 3 

1 . Andhra Pradesh 3398 

2. Arunachal Pradesh -

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Harvana 

932 

391 

25931 

943 

8. Himachal Pradesh 318 

9. J & K 

10. Kamataka 

11. Kerala 

533 

32685 
14723 

12. Madhya Pradesh 52699 

13. Mahara.htra 

14. Manlpur 

16. Megha'aya 

16. Mizoram 

17. Nagaland 

59473 

.:: 

4 

59997 

813 

135 

26262 

835 

294 

NA 

59674 
24050 

45857 

58810 

2000(upto 
end of Feb. 

2000) (Prov.) 

5 

13418 

Nil 

437 

68 

25353 

734 

296 

NA 

30880 
17737 

16360 

54942 
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2 3 .. 

18. Orissa 1903 1312 

19. Punjab 8941 9810 

20. Rajasthan 25306 25051 

21. Slkklm 

22. Tamil Nadu 41920 34613 

23. Trlpura 121(") 

24. Uttar Pradesh 11645 16113 

25. West Bengal 1610 2855 

Total (States) 283351 366663 

Total (UTs) 713 581 

Total All India 284064 367244 

"Inclusive of last year achievement. (97-98) 
Source (CEA) 

Deep See ExpJorwtIon 

5 

1091 

8112 

19625 

27584 

9240 

1475 

228013 

347 

228360 

·586. SHRI S.D.N.R. WADIYAR : Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
ltate : 

(a) whether the Oil and Natural Gas Commission 
has drawn any plan to undertake the ewploratlon of 011 in 
the deep NQ; 

(b) H so, the details of the deep sea areas In which 
exploration Is likely to be undertaken by ONGC; and 

(c) the funds earmarked for taJdng up exploration 
activities In the Ninth Plan period? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHAI AAM NAIK) : (a) Yes, Sir. 

(b) Oil and Natural Gas Corporation Ltd. (ONGC) 
has plans to expfore in the deep water areas of Kutch 
offahore, Mumbal offshore and Kerala-Konkan offshore on 
the West Coast and also Krishna-Godavari offshore and 
Cauvery offshore on the East Coast. 

During the year 2000·2002, ONGC plans to acquire 
22,500 Line kilometre of 20 seismic Md 1,19,000 Une 
KIlometre of 3D 88ismlc data. and alto drtII eight 
exploratory wells in deeP water are.. of the Eut Coast 
and the Wnt Cout. 

Aecently. ONGC has been IIW8IdIId three bIockt in 
the deep ...... ...... of the EMf Coast under Ihe 

New Exploration Licensing Policy (NELP). Exploration 
wortca in theM blocks wli alao be taken up In a time bound 
manner. 

(c) An amount of AI. 210 erom v.:al earmarked by 
ONGC for undertaking expJoration in the deep water 
basins during the Ninth Plan. This has subeequently been 
increased to As. 123 erore.. In addition, the,. would be 
substantial Investment by joint ventures/private companies 
In the four deep water bloca for which contracts were 
signed recently on 12th April, 2000 under the NELP. 

{1i7Jnslstion} 

Village Public Te'ephone Facility 

·581. SHAI CHINMAYANAND SWAMI: 
SHAI T.M. SELVAGANPATHI : 

Will the Minister of COMMUNICATIONS be pleated to 
state: 

(a) whether the Department of TelecommutW:ation 
propose to frame a time bound action plan to provide 
telephone facility In all the villages In the country; 

(b) If 80, the details thereof; 

(e) the targets set in this regard and the 
achievements made during the last three yea", State-wlM; 
and 

(d) the funds allocated for the purpoee during 2000-
2001 and for the entire Ninth FIve Year Plan? 

THE MINISTER OF COMMUNICATIONS (SHAI RAM 
VILAS PASWAN) : (a, to (b) Government has planned time· 
bound action plan to provide tefephone facility In all the 
villages of the country. Out of 601,491 villages in the 
country, 314.605 vlnage. I.e. 61.1% have been provided 
with public telephone facllitlea till 31st March 2000. The 
remaining 232,886 villages are planned to be COv.red 
progressively by March 2002. Department of Telecom 
8etvIces pi-. to cover 117,038 villages, 55,&48 vUIagI8 
are to be oovered by Private Fixed Service Providers. 
St.te-wtse targets and achlevement8 during the last three 
~a,.. and tatgeIS HI in thtI regard for next two yMf'8 are 
given In the encIoIed S1ateIMnt. 

8aMd on new Village public Telephone (VPT) target, 
fund requirement .stimated for the year 2000-2001 Is Rs. 
450 Crotel. For the Ninth FiW Year Plan (189N!OOr,. funds 
propoHd ... Ra. 3057 ClO .... for providing VPT fIIQMiIy in 
the country. 
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Statement 

Statewt •• Target and Achl6vements for VPTs 

Name 0' the State 2000- 2001-
2001 2002 

1997·98 1998-99 1999-2000 

Target Achievement Target Achievement Target Achievement Target T.rget 

Andaman & Nlcobar 181 

AndhnI Pr.deIh 3000 

As.am 4000 

Bihar 12000 

GuJarat 0 

Haryana 508 

Himachal Pradesh 2500 

Jammu & Kap. ... mlr 1200 

Kamataka 3000 

K.nda 0 

Madhya Pradesh 5500 

MaharlShtra 2940 

Goa 60 

ANnachal Pradesh 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Trlpura 

Oriasa 

Punjab 

Rajasthan 

Tamil Nidu 

UP (East) 

UP (West) 

Wast Bengal 

Slkkim 

Calcutta Tete 

TOTAL 

362 

232 

812 

122 

214 

258 

8819 

1245 

5000 

1000 

14000 

8000 

7800 

200 

47 

83000 

30 

1566 

2484 

2615 

o 
195 

1504 

437 

3389 

o 
3878 

2725 

36 

50 

115 

180 

15 

44 

70 

2402 

1327 

3289 

2530 

8618 

2197 

3153 

4 

22 

42855 

53 

400 

2900 

6000 

o 
20 

1000 

1000 

2500 

o 
4000 

2670 

30 

171 

232 

232 

52 

232 

81 

2400 

345 

2540 

142 

7500 

5500 

4930 

70 

o 
45000 

56 

526 

2907 

2137 

o 
o 

1208 

763 

2521 

o 
3707 

2462 

10 

21 

48 

233 

30 

21 

51 

2242 

173 

2585 

196 

8219 

2937 

3955 

50 

o 
3~S8 

I 

63 

o 
3000 

8000 

o 
26 

2500 

1500 

2000 

o 

5000 

o 
o 

750 

300 

300 

79 

307 

264 

3000 

o 
o 
o 

7000 

6000 

4826 

174 

47 

45136 

55 

15 

826 

4602 

o 
o 

2577 

448 

2455 

o 
3546 

165 

o 
18 

44 

111 

14 

58 

58 

2102 

39 

548 

11 

8303 

4440 

_ 3520 

10 

o 
33965 

8 0 

o 0 

5000 3043 

24651 29634 

o 0 

4 39 

4000 2633 

2000 ~71 

1265 0 

o 0 

5860 0 

o 0 

o 0 

5110 5000 

14000 10061 

o 0 

o 0 

55 91 

18000 11201 

9000 7020 

10900 7300 

100 40 

47 0 

1(K)(JC)O 17038 
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Demand and Production of LPG 

'588. SHRI JAGDAMBI PRASAD YADAV : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state 

(a) the total demand and production of LPG in the 
r.ountry at present: 

(b) whether the Government have formulated any 
scheme to proVide subSidised LPG in each village so as 
to protect the forests and check the wastage of manure 
being used In cooking. and 

(c) If not. the reasons theretor? 

THE MINISTER or PETROLEUM AND NATURAL 
GAS (SHRI RAM NAII<.\ . (a) The total produclion 01 LPG 
Ifl the country during me yt:ar 1999-<'000 was 4484 TM r. 
The total salps of L.PG through PubliC Sector 011 
Companies during the year 1999-2000 were 5856 TMl 
the difference being met by imports. There are about 
468.3R lakh domeslic consumers of LPG and a waiting list 
of 63.25 Iilkll consumers as on 1.4,2000 

(b) and (c) In order to preserve forests and 
environment. Government has deCided to increase the 
availability of LPG In rural areas. Directions have been 
given to Oil Comparues to release 1 crore LPG 
connections dUring the calendar year. 2000 to liqUidate the 
Waiting list reglsleled With LPG distributors as of 1.12,1999 
in the country. Further. Government have already Increased 
availability of LPG In North Eastern RegIOn, J&K Clnd 
Himachal Pradesh so that there IS no Wailing list for LPG 
connections there State Governments/UTs have also been 
adVised to surrender their corresponding Kerosene quota 
to avail addllional LPG connectIOns and under thiS 
scheme. States of Andhra Pradesh, Maharashtra and 
Rajasthan have availed of LPG connechons 

[Engltsh] 

Use of LPG in Motor Vehicles 

*589, SHRI AJAY SINGH CHAUTALA 
SHRI NARESH PUGLIA : 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state : 

(a) whether the Government have taken a deCision 
10 allow use of LPG as an alternate fuel in motor vehicles; 

(b) if so. the details therecf. 

(Cl whether hiS ministry has requested the Ministry 
Surfi.lce Transport 10 sUllat>ly amend the Motor Vehicles 
Act 1988, 

(d) If so, the details thereof 

(e) the steps taken to make LPG available from 
petrol filftng stattons to the customers; and 

(f) the extent to which It IS Itkely to help In redUCing 
the bill of oil import of the country? 

THE MINISTER OF PtTROLEUM AND NATUHAL 
GAS (SHRI RAM NAIK) (3) and (v) Yes, SIr. Llquelted 
Petroleum Gas (LPG) IS considered 10 be an enVlrOnnWl1t 
friendly fuel. lis use :lS automotive fuel can commence only 
after tile necessary amendments to the Motol VehIcles Act, 
1988 and other relevant rules. 

(c) and (d) A bill to amend the Motor Vehicles Act has 
been Introduced III Lok Sabha on 4th Mny, 2000 

(e) PubliC Sector 011 Companies have been qlven 
permission to sel up 92 LPG dispenSing stations across 
ttw country III tile InItial phase. 

(I) ThiS IS likely 10 IIlcrcase the Import bill of 011 :lI1rJ 
011 products. However, the exact extent IS sltll to be 
assessed. 

Private Participation In Port Sector 

'590. SHRI ANNASAHEB M.K. PATIL 
SHRIMATI SHYAMA SINGH 

Will the Minister of SURFACE TRANSPOm be 
pleased to state 

(a) the details of the action plan for the current ycw 
for development and restructuring 01 port managemcllli 
Corporatlsati(m and pnvatislllg a number of operations for 
effiCient working in a highly competitive global scenartO, 

(b) whether the Government have relea'.led model 
documents on prtvate role In Ports; 

(c) if so, the salient features of the proposed mo(jel 
documents, and 

(d) Ihe lime by which it is likely to be Implementccf/ 

THE MINISTER OF SURFACE TRANSPOFIT (SHHI 
RAJNATH SINGH) : (a) Action Plan for the current year In 
regard to Port man<lgement, corporatlsatlon and p"valisalion 
Includes the follOWing 

Conslruclton and EqUIPPing New Berths 

AcqUisilton of state-of-the-art EqUIpment 10 
match the emerging cargo mix 

Establishment of Electronic Data Interchange 
(EDI) 

Setting up Vessel Traffic Management System 
(VTMS, 

I. abour Trall1lng & Welfare 
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Increased Role of Private Sector in the exlatlng 
facilitiel u well as addition of capacity In the 
Porta. 

Corporatlsatlon of Major Porta in a phased 
manner. 

A plan outlay of Rs. 1589.99 crores has been 
.armarked for development of major porta during the 
current v-ar. 

With regard to restructuring of port management! 
Corporatis.tion, a decision has been taken to corporatise 
Major Po", In a phased manner itarting with the new port 
at Ennore and followed by Jawahartal Nehru and Haldla 
Ports. A company for management of Ennore Port called 
Ennore Port Company hal been incorporated. A calendar 
of activities for corporatisatlon of Jawaharlal Nehru Port 
has been prescribed. 

Regarding private lector partk:\patlon. so far 13 
private HetOt/captive port projects of 52.80 million tonnes 
capacity with investment of Rs. 3926 crores have been 
approved. Eight projects of :M.4 million tonnes capacity 
Involving Investment 0' As. 3500 cro .... are under bidding 
proc.... Three project. aggregating to 5 mlHlon tonnes 
capacity and inveatment of As. 460.00 crores have been 
identified for which bids are yet to be Invited. 

(b) to (d) The Ministry has finalised model documents 
for private sector port projects, laying down transparent 
bidding procedure. quaUfication and selection criteria, bid 
evaluation procedure, termination payments. dispute 
resolu1lon process etc. and detailed terma and conditions 
of the license Agreement. Inter·alia, aiming at bankabllity. 
uniformity and reduction in time taken to MIect private 
partin. The document. have been oIfcutated to all major 
porta for adoption. 

{Translation] 

Modernlutlon of Poe ... Bye"'" 

'591. PROF. OUKHA BHAGAT : WIll the Minister of 
COMMUNICATIONS be pleased to state : 

(a) whether the Government propoae to modemIse 
the poItal system to do away with mismanagement; 

(b) If so, the detaMa thereof; and 

(c) the steps takenlpropo8ed to be taken by the 
Government in this regard? 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN) : (a) to (c) The Department has 
undeftIIken modemtAtion programme ·or the po8tal 

systems from beginning of the 8th Five Veer Plan. This has 
invotved the following activttIes. ' 

Instaltelion of c~r based multipurpose counter 
machines in important post offICes particularly at the point 
of interface with the customers. A total of 2eeo computer 
based multipurpose counter machines were inItahd 
during the 8th Five Year Plan. During 1997-98, 1'998-99 
and 1999-2000 of the 9th Five Year Plan 918, 1429 and 
1250 machines respectively have been installed. Twelve 
crore transactions per year are being transacted on these 
machines. 

Action has baen taken to modemise money transfer 
systems by adapting satellite technology and Installation 
of 77 Very Small Aperture Terminals (VSAT) during the 8th 
Five Year Plan. Order for installation of 82 high speed 
VSATs have been placed in March, 2000. 1.25 erore 
money orders are being transmitted annually on this 
network. 

Action has also been taken to automalise the 
processing of mail in major metropolitan cities. The 
Automatic Mali processing systems have been installed in 
Chennai and Mumbai during the Eighth Plan and about 
12 lakh letters are being proceseed daily. 

Computerised mall centl'H in 41 RMS offices have 
been set up during the first three years of the 9th five Year 
Plan with a view to automatlting processing of accountable 
mail like registered articles, insured articles etc. 

[English] 

Money Order Form. 

·592. SHRI AMAR ROY PRADHAN : Will the Minister 
of COMMUNICATIONS be pleased to state : 

(a) whether the Govemment are aware that 
the Money Order forma, which are often not printed in 
the Regional languages, cause har$hip to the Nral 
masses; 

(b) if 80, the details thereof and the reasons 
therefor: 

(C). whether the Govemment have received any 
complalnts/rep .... entations in the matter during each of the 
last three yam; 

(d) if so, the details thereof; and 

(e) the action taken by the Government thereon? 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN) : (al to (e) It iI the longstanding poftcy 
of the Department to print money order forms In Hindi 
~ States in HindI and English. whereas in non-

8pMIdng Stat .. money order forma are printed in 
I~~' i.e. Regional language, Hindi and 
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No compIMIta were received exoept In November 
1998, In Tamil Nadu Circle, where, to cope with the heavy 

. demand, money Ofder forms were obtained from other 
, C6rd18 which were not printed in local Regional language . 
. However, immecIlalely on receipt of the complaints, the 
. stock wu withdrawn. 

Allocation of Keroeene to Prlale 
Sector Companlel 

·593. SHRI ADHIR CHOWDHARY : WID the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state : 

(a) whether the Union Government have been 
allocating kerosene to some of the private sector 
companies In the QOuntry as an Industrial fuel: 

(b) if so, the details of private sector companies to 
which kerosene has been allocated during the last three 
years: 

(c) the price at which kerosene was allocated and 
the total quantum of kerosene allocated to these 
companies during the last three years; and 

(d) the extent to which the private sector companies 
have properly utilised the quota of kerosene? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAlK) : (a) to (d) Kerosene Is an aHocated 
product and annual allocation is made by Central 
Government to StateslUnlon Territories for distribution 
through Public Distribution System (POS). The distribution 
through PDS Is monitored by the State GovemmentslUnlon 
Territories' Administration. In addition. the Central 
Government makes &Hocalion outside POS and under the 
special categories meant for Railways. Defence. OGs&D. 
etc. Who are supprled directly by the Oil Companies. The 
Central Government does not allocate Kerosene directly 
to private sector companies. 

RevIew of eonatItuUon 

·594. SHRI K.P SINGH DEO : Will the Minister of LAW. 
JUSTICE AND COMPANY AFFAIRS be pleased to 
s .... : 

(a) whether the Venkatachaliah Commission has 
started the wortt of review of Constitution of India: and 

(b) If 10. the detaIIa of the prectae arna which will 
be aubjec:tecI to this review? 

THE MINISTER OF LAW, JUSTICE AND OOMPANY 
AFFAIRS (SHRt RAM JETHMALANI) : (a) "'-.Sir. 

(b) No ~ d the· ConItIMIon hM been 
&peGIfIcaIIv refened to .... NdonWcorMII •• an 10 RevIew 
theWor1dng d the ConItituIon for examNIIon. HowII8r. 

the terms of reference of the Commission are to examine. 
in the ligtf of the experience of the past 50 years. as to 
how best the Constitution can respond to the changing 
needs of· efficient. smooth and effective system of 
governance and socio-economic development of modem 
India within the framework of Parliamentary democracy 
and to recommend changes. if any. that are required in 
the provisions of the Constitution without Interfering with 
its basic structure or features. 

Indlen Fenat Act. 1927 

*595. SHRI THIRUNAVUKARASU : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state : 

(a) whether the Government propote to enact a new 
Act. in place of the Indian Forest Act. 1927 which has 
become outdated; 

(b) If so. the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BMLU) : (a) The Government have decided to 
amend the India Forest Act. 1927 and the proposals tor 
amendment have already been finalised by the Ministry. 

(b) The statement Is enclosed. 

(e) Does not arise. 

Statement 

Ssllent features of the proposed amendment. to the 
Indian Forest Act. 1927 as finalised by the Ministry 

First drafted in 1865. the Indian Forest Act was revised 
in 1878 and was consolidated again in 1927. The existing 
Indian Forest Act. '927 is a consolidated law relating to 
forests managed for production. The proposed amendment 
gives more emphasis to conservation aRpeCta in conformity 
with the National Forest Poticy. 1988. The salient features 
of the proposed amendments are as under :. 

1. It updates and consolidates various fOl"qt and 
related Acts. and the amendments made by the 
States to the IFA. 1927 from time to time. Some 
definitions have also been added. 

2. Suitable provisions have been proposed in the 
draft to give effect to the pronouncements made 
In the National Forest Policy. 1988. The preamble 
or the Act '0 consolidate the law relating to 
fOt"88ls. the transit of forest produce and duty 
leviable on timber & forest produce- has been 
nMaed u *to provide for the t88t0ration. 
coneervatlon and management 0' 'OIHts and 
mailer COMeCted therewith and incidental 
thenItd'. 
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3. Central Govemment have been given enkueted 
with powers to give dinIctionI to the Slates. and 
Il1o to make rulu and take other measures 
neceaary or expedient for the protection and 
improvement of the quality of fof81t8. 

4. Central Government have also been entrusted 
with power. to direct State Governments to 
constitute a reserved or protected foresta within 
a preecrlbed lime and also the power to give 
direction to any State Government, officer or 
person In exercise of Its power and ful'\Ctlons. 

5. VUIage communltl .. have been alligned greater 
dutie. and r.sponalbllltl88 In the protection and 
tnanagement of village forests adjoining 
habltatlone to meet their requIrements. The 
scope of village forests has been extended to 
community lands. Inatltutional lande. village 
common lands. and other wastelands with a 
view to assign to village community ils 
conservation, development and management on 
the principles of sustained biomaaa production 
for the collective benefit of the community. State 
Government may constitute any fores1lland, 
other than a reserved forest, which is the 
property of the Government or village panchayat 
or community or over which the Government or 
village panchayat or community has any right. 
a village forest. The management of the village 
foreal. as per approved Plan, will be with the 
community. 

6. Village community may also participate in the 
management of other degraded forests Including 
reserved forests under the provialon of Joint 
Forest Management on usufruct sharing basis 
provided In the amended Act. 

7. Control of shifting cultivation has been proposed 
to rehabilitata the affected antH With appropriate 
landuse safeguarding the Interest of the affected 
people. 

8. Suitable proviSions have been made to 
encourage tree plantation on private landa. 
There Is provision for registration of 8Ily farmer 
or Individual as tree grower in respect of his land 
In which he hu raised plantation. Plantation 
forests ahaH not be Included In agncultural land 
holding tor the purpose of ceiling laws. State 
Governments have been ~ to nttax or 
exempt the prevailing restrictions specially on 
.. Ilmg and transport 0' cel1ain lp8CiesItirnber 
from private to encourage socu:l beatty and 
fann forestry programmes. States have also 
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been .empowered· to prohibit or I88tfIct. felling of 
damagint or removing any ·tdnd of tIM or III 
treea from any urban area and from any 
particular part of the Mal area. A tree authority 
has been proposed for conservation of treel In 
urban areas and in any particular part of the 
rural area for mobilising people support for 
planting and preservation of trees. 

9. States have been empowered to impose a levy 
on the sale and disposal of forest produce. It wi" 
be a 'forest development tax' at a rate not 
exceeding 15% of the value assessed or the 
amount of consideration paid for the forest 
produce. It will be in addition to any duty or tax 
payable and wiU not be a part of consolidated 
fund of the State. This amount will mcclusively 
used for regeneration and protection of forests. 

10. A number of regulatory measures have been 
provided for effective control on forest based 
Industries. Requisite provisions have been made 
to ensure that Industries using forest produce as 
a raw material are not set up without ascertaining 
adequate availability of &LIch raw material. 
Provision has also been made for fIXing a 
support price of any forest produce by the 
Central or the Slate Government to save the 
fanners from any possible exploitation. 

11. Measures for protection have been made more 
effective. Penal proviSions for the offence of 
unauthorised felHng and removal of forest 
produce from the reserved and protected forests 
and other offences have been made more 
stringent. Some of the offences like 
encroachments have been made non·ballable 
and a minimum mandatory Imprisonment and 
fine have been prOVided. Special proviSion has 
been made for preventing corrupt practices by 
forest and other offiCials charged with 
responsibilities of forest protection. 

12. Special provisions have been made for 
controlling saw milling, processing of certain 
types of forest produce, possession. trade and 
processing of produca of endangered forest 
species. 

13. Specific provisions have been made stlpUtatln$J 
that the government forests shan be managed 
only in acc:ordahce with approved management 
plans. 

14. Procedur.. under the Act have been 
COnIpreheneiwl¥ aunended. FONSt· offida ... ,. 
empowered. to confieaIte the· seized tore .. 
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produce including tools. equipment. machinery, 
plants, vehicles, etc. involved in forest offences. 
Inter-departmental co-operation has been made 
mandatory for prevention and detection of forest 
offences. 

15. Provisions have been made to regulate the 
possession, transit and disposal of wood and 
products of sandal wood, red sander, and agar 
wood and other endangered species declared 
by the State Governments. 

16. Provision to reward to any person including 
forest officers helping in detection of forest 
offence has been made. 

TrIal of Public Servant. Feeing 
Corruption Charge. 

·596. DR. B.B. RAMAIAH : Will The Minister of 
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to 
state : 

(a) whether Supreme Court has desired speedy trial 
of public servants facing corruption chargee; and 

(b) if so, the action proposed to avoid the delay 
caused by time consuming procedures in the legal 
system? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) Yes, Sir. In 
Arivazhagan Va. State, the Supreme Court of India, vide 
judgement dated 8.3.2000 [reported in 2000 (2) SCALE 
263), inter alia, directed as under : 

-... It is true that the concept of speedy trial must apply 
to all trials. but in the trials for offences relating to 
corruption the pace must be accelerated with greater 
momentum due to variety of reasons. . . ." 

(b) Government has taken various step. for speedy 
disposal of cases. These Include, Inter at/a, establishment 
of Special Courts (including Special CBI Courts)lbibunals 
and appointment of Special JudiciallMetropolitan 
Magistrates. Some amendments in the Criminal Procedure 
Code are also proposed. 

The Registry of Supreme Court of India has Informed 
that the matters pertaining to the Prevention of Corruption 
Act are being lateen up by the Supreme eoun of India on 
priority basis as per the observations made by the Court 
in the Judgement referred to above. 

Expansion of Speed Post ServIce 

·597_ SHRI DILlPKUMAR MANSUKHLAL GANDHI 
WiH the Mintste, of COMMUNICATIONS be pteased to 
state _ 

(a) whether the Speed Post Service Is getting tough 
competition from private courier eerviae: 

(b) If so, whether the Govemment propoee to 
improve the Speed Post Service to enable It to effectlvety 
compete with the private courier service; 

(c) if so, the details thereof; 

(d) whether there Is any proposal to expand the 
Speed Post Service in various States Inctudlng Maharashtra; 
and 

(e) if so, the details thereof? 

THE MINISTER OF CQMMUNICATIONS (SHRI RAM 
VILAS PASWAN) : (a) to (e) It Is a fact that the private 
courier service is giving a serious competition to the Speed 
Post Service especially "" the areaa of parcel. and 
documents_ The privata courier service operates on 
commercial parameters and has dedicated manpower. 
transport and other logistical support. The Department of 
Post has allO taken a number of steps to strengthen the 
Speed Post Service to meet the challenge from the private 
couriers. The network of Speed Post Offices has been 
eXPlnded on a two tier basil by opening 494 State Speed 
Po9t OffIces at muffusll towns and in the district 
headquartef'l and by linking 100 major Cities and towns 
in the country on the national network. To enhance the 
satisfaction of the customers, delivery system has been 
restructured by creating nodal offices with dodicated 
delivery staff and by mechanising wherever possible the 
delivery beats. In addition, booking and delivery offices 
have been computerized, track and trace system has been 
introduced coupled by dally monitoring of quality of 
delivery service. Free pick up service facilities from the 
customer premises have allo been mtroduced 10 Ihe 
market share. For further strengthening of the Speed Post 
Service, a proposal has been made to the Government for 
creatfng a wholly dedicated Business Development Group 
with futl-fledged managerial set up and operative staff for 
greater mart<et penetration. In fact, the growtIi of the SpHd 
Post Service during the last three years has been very 
encouraging as furnished below : 

Revenue in 
1997-98 

As. 77_95 
crores 

Revenue in 
1998-99 

As_ 91.36 
crores 

Revenue in 
1999-2000 

Rs. 126.17 
crores 

The growth In revenue during the last financial year 
was '38% compared to 1he previous year, I.e .. 98-99 which 
according to thlt matteat Information Is higher than the 
growth rate of courier industry whlch ill about 250/0_ 
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Bank Guarantee of Celluler 
Telephone CompMIH 

·S98. SHRI RAMSHETH THAKUR : 
SHRI KIRIT SOMAIYA : 

Win the MInister of COMMUNICATIONS be pleased to 
ltate : 

ta) whether the Department of Telecommunications 
tDoT) hat seized around Rs. 600 erore worth of bank 
guarantees of cellular telephone companies; 

(b) if 10. the name of the companies whose bank 
guarantH' have been selzed and the reasons therefor; 

(c) whether Cenular Telephone Operatora Asaocla-
tion of India (COAl) has raised objections In this matter; 

(d) If 10, the details thereof; 

(e) the reaction of the Government thereto; 

(I) whether all the private operators have urged the 
Government to extend their bank guaranteera; and 

(g) If 80. the reactIon of the Government thereto? 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN) : (a) to (g) Under the License Agreements 
read with the migration package. the operatotl had to 
furnish and maintain Financial Bank Guarantees (FBGs) to 
securitize Ileense fees and other due,. Since the Financial 
Bank Guarantees of some of the operators were expiring 
on 31st March. 2000, it became necessary to securitize 
both the license fees payable under the revenue wring 
arrangement and other outstanding dues of Wlrele8S fees 
and royalty. Accordingly. a lien was recorded on these 
Financial Bank Guarantees of 10 operators amounting to 
A'S. 189.49 Crores. The names of these operators are given 
In the enclosed statement. 

The Cellular Operators Association of India objected to 
thls action on two maiJl grounds, namely. no prior notice 
had been given and that. the Financial Bank Guarantees 
were required to be valid only till 31 st March 2000. 
However. this did not take into account the fact that the 
operators were required to provide Financial Bank 
Guarantees to cover the outstanding amounts due including 
further .ume. whic:h might become due from time to time. 
The operators have SInCe been requested to modify the 
amounts of their Financial Bank Guarant ... to COYer their 
duM and to extend lheir validity for • period of one year. 

at.te .... nt 

NMne of thtJ CellUlar eomp.". on .... .,. 
Guaran.... the Lien WIt RtIt::offIifIfI 

1. 8haIti Cetluillt 

2. Sharti Telenet 

3. BPL Mobile Communications 

4. BPL US West 

5. Escotel Mobile Communication 

6. Faacel 

7. Modi Telslra 

8. SkyceU Communications 

9. SterlIng Cellular 

10. Tata Communication. 

Target for Expansion of National Hlgh"'!8ye 

·599. SHRI BRIJLAL KHABRI : 
SHRI RAM SINGH KASWAN : 

WIIJ the Minister of SURFACE TRANSPORT be 
pleased to state : 

(8) the target set for the expansion of National 
Highways In the Ninth Five Year Pll!n; 

(b) the percentage of work of the set target 
completed as on date; 

(c) the amount earmarked for this purpose; and 

(d) the details of the amount spent so far? 

THE MINISTER OF SURFACE TRANSPORT (SHRI 
RAJNATH SINGH) : (a) and (b) Stalements I & " indicating 
targets and achievements In respect of Ministry of Surface 
Transport (Department of Road Transport and Highways) 
and NHAI are enclosed. 

(c) and (d) IOoUowing Is the yearwise allocation 
and expenditure for development of National Highways 
under NH(O) scheme of the Ministry and under NHAI 
(Investment) head during the first three years of the 9th 
Five Year Plan 

Year Allocation 
(Rs. In crore) 

NH(O) "NHAI 
Scheme (Investment) 

1997-1998 551.24 290 

1998-1999 792.13. 101 

Expenditure 
(Rs. in crore) 

NH(O) NHAI 
Scheme (Investment) 

494.56 

680.27 

290 

101 

1999-2000 1084.62 1192 ""1084.62 1192 

• Allocations to NHAI under NHAI (Investment) head are 
deemed as expenditure by ~ Mfnlstry. 

.. Figure II pnMeIonaJ since expendfture detail awaited. 
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... ment-l 

PhysIcsI TargetalAchievements for ",. Ninth FIve MYr Plan tJf Mo5t 
(Department of Road Transpolt & HighwtIys) 

91. Scheme Unit Ninth Plan Performance for First Three Shortfall In Balance 
No. Target Years (1997-2000) of achlevtng Tar~for 

(1997-2002) the Ninth Plan the targets remaining 
KmlNOI for first three two years 

years of of the Ninth 
Ninth Plan Plan 

(%agewlee) 

NonnaJ NH wortcs Target Achieve· Achieve· 
(KmfNOI) ment ment in 

(KmlNOI) percentage 

WIdening to two lanes Km 1194 644 788 122 0 Emphale 

2 Widening to four lanes Km 202 130 290 223 0 
wiH be an 
Improve· 

3 Strengthening weak 2 lanes Km 2908 1651 1522 92 8 ment of 

4 Bypas881 No. 20 15 5 33 67 
Riding 
QuaJity. 

5 Major Bridges No. 40 35 31 89 11 

6 Minor Bridges including No. 226 183 136 74 28 

7 Expressways On very selective basis where traffic density Is exceptionally high 

N.B. Major shortfaH have been In construction of bypasses and bridges. This Is primarily due to time consuming procea 
of land acqulaltion and shifting of services. Targets in widening to 2·la08/4·lane were achieYed because the funds 
meant for bypaases and bridges, in the meantime, were utilised for widening activities. 

• The above Targets/Achievements excludes the NHAI programme . 

Statement·" 
• 

NHAI Programme 

NatIonal Highway Unit Total length Length On going Length Length Total Target 
Development Project covered already works/under to be to be length for dateot 

under the Four imple· awarded awarded award compte. 
Project (Km) laned mentation (Km) (Km) (Km) tian 

(Km) (Km) 

2000-2001 2001-2002 Up to 2002 

(a) Golden Quadrilateral 

Widening to fourlSlx Km 5952 558 712 3167 1515 4882 Year 2003· 
lanes 

(b) North-South • Ea.· 
WMt oonkIcn 

Widening to fourlSlx Km 7300 830 272 318 0 318 Year 2009 
lanes 

Total Km 13252 1188 984 3545 16f5 soeo 
2 Other works .by NHAI Km ;000 0 214 181 825 788 Yeat 2009 
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HPCL Tie, with Prize Petroleum 

*600. PROF. UMMAREDOY VENKATESWARLU : Wilt 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state : 

(a) the specific gains to the Hlndustan Petroleum 
Corporation limited in tying up with Prize Petroleum; 

(b) the details of the equity contribution of HPCL in 
thia venture; 

(e) whether Prize Petroleum has purchased seismic 
data on oil resources in India; 

(d) If so. to what extent data collected is authentic; 

(e) the details of the new oil which is expected 
to be produced by HPCL Prizes Petroleum combination; 
and 

(f) the lime schedule of· this activity? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI RAM NAIK) : (a) (i) To ensure security of crude 
supply for the HPCl refineries from its own sources 
particularly during the deregulated scenario; and (II) to 
provide vertical Integretlon of upstream and downstream 
activltie •. 

(b) 50% of the equity is held by HPCL. 

(c) No, Sir. 

(d) Does not arise In view of (c) above. 

(e) and (f) Prize Petroleum was registered in 1998 and 
is yet to commence commercial operations. 

Strengthening the Tranaml.,lon 
Line, In Kerala 

8310.SHRI G.M. BANATWALLA : Will the Minister of 
POWER be pleased to stale : 

(a) whether the GovemmentlPower Grid Corporation 
of India Ltd. propose 10 strengthen the traosmiaion lines 
to bring power to K.arala to stabilise the power supply in 
the State; 

(b) If so, the detaita thereof; 

(c) whether the proposal for construction of 400 
KV Unes each from Madhural to Thlruvananthapuram 
and from Bangalore to Kozhikode (Kerala) have been 
taken up; and 

(d) if so. the present status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRlMATl JAYAWANTI MEHTA) : (a> to. (d) 
Preaentty. Kerala's ahara of power from Central Sector 

generating stations in Southern Region is about 480 MW 
which is being transmitted through existing Udumalpet -
North Trlchur 400 KV D/C line and 220 KV inter-state links. 
Besides, the entire 300-350 MW power generated from 
Kayamkulam Geccp is being utilised in Kerala for which 
POWERGRID has constructed separate 220 KV 
transmission system. The existing transmission lines are 
con~idered sufficient to transfer the present share of 
Central sector power to Kerala. 

However, in order to meet the future requirement of 
power in Kerala, POWERGRID is considering to establish 
Madurai-Thiruvanathapuram 400 KV D/C line a10ngwith a 
new 400/220 KV sub-slation at Thlruvanathapuram. The 
survey work for this transmission line has been completed. 
The Bangalore-Kozhikode 400 KV line has been Id~ntlfied 
by POWERGRID for construction alongwith Msociated 
Transmission Systems of future projects. 

Special Purpose Vehicle by NTPC 

6311.SHRI SURESH RAMRAO JADHAV : Will the 
Minister of POWER be pleased to state : 

(a) whether the National Thermal Power Corporation 
has decided to create a Special Purpose Vehicle (SPV) 
for environment protection and water management; 

(b) if so, the details thereof; and 

(c) the manner In which the Government propose 
to utilise the money of Special Purpose Vehicle for 
afforestation and water management? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (c) As 
decided by Ministry of Power, National Thermal Power 
Corporation (NTPC) would create a Special Purpose 
Vehicle (SPV) for environment protection and water 
management. The SPV would be floated uncler NTPC in 
which 1 % of the capital cost for setting up of a power plant 
is contemplated to be set aside for afforestation and water 
management. The scope of SPV would be expanded later 
on so as to Include other public sector undertakings of the 
Ministry of Power. NTPC Is working on the detaUs for 
formation of SPV. 

[Ttans/ation] 

Hydro Electric Power Protect In Bihar 

6312.SHRI RAJESH RANJAN ALIAS PAPPU YADAV: 
Will the Minister of POWeR be pleased to state : 

(a) whether there are big water re •• rvoif'l In the 
Pumea district of BIhar; 

(b) if eo, whether Hydro electric power Is being 
~ from the said re88I'Voirs; , 
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(c) whether the Government propose to set up any 
Hydro-electric power project in Pumea; 

(d) If so. the details thereof: and 

(e) If not. the reasons therefor1 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANT' MEHTAl : (a) to (e) 
According to the Central Electricity Authority, no scheme 
has identified for hydro electric power development in 
Purnea Dlatrict of Bihar. 

{English] 

Fornt Cover InVlsalchapatnam 

6313.SHAI GANTA SREENIVASA AAO : Witt the 
MInIster of ENVIRONMENT AND FORESTS be pleued to 
state: 

(a) whether the Government have conducted any 
satellite imagery of the forest cover in Visakhapatnam 
district in Anethra Pradesh; 

(b) If so, the details thereof; 

(c) whether forest cover is fast decUning in the 
Eastern Ghats; and 

(d) if so, the details of steps taken by the 
Govemment to enhance forest cover in these areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU tAL 
MARANOI) : (a) and (b) Yes, Sir. According to latest State 
of Forest Report. 1997 published by Forest Survey of India 
on the basis of assessment of the forest cover with the 
use of satelUte data of the period October. 1989 to October, 
1993, there has been loss of 3018 aq.km. in the combined 
districts of Srikakulam. Visakhapatnam and Vizianagaram 
of Andhta Pradesh. 

(c) No separate assessment has been made about 
lOIS of forest cover In the Eastern Ghats, however, in the 
States comprising Eastern Ghats. following are 'the 
details of loss/gain of forest cover as per the latest State 
of Forest Report. 1997 compared to State of Forest Report, 
1995 : 

SI. State Los8Igain of 'orest cover 
No. (in sq.km) 

1. Andhra Pradesh -3822 
2. Orissa '-70 

3. Tamil Nadu +.18 

(d) To ent_lCe the fOrest COYer 'In '1h8 ' ... s 
comprisingE.....-n Ghats. Pto;ecta haw been aenctIoned 

during the Ninth Plan for Rs. 6245.04 lakhs for afforestation 
on 1.16 lakh hectares under ~arlous Centrally Sponsored 
Schemes of this Minietry. Externally aided projecl$ are also 
being implemented for development and preaervation of 
forests in Andhra Pradesh and Tamil Nadu. 

Out of Order Te'ephone. 

6314.SHRI SHEESH RAM SINGH RAVl : Will the 
Minister of COMMUNICATIONS be pleased to state : 

(a) whether cables are being cut by unscrupulouS 
people or snag appears therein and the Government have 
not been able to contftll the sar'ne thereby failing to provide 
a proper and satisfactory service to the telephone 
supscnbers in Delhi; 

(b) if so, the number of times the cables have been 
cut/stolen in each of. the last thre. years till date; 

(e) Whether the Govemmenthave conducted any 
Inquiry in this regard; 

(d) If SO, the outcome thereof and the action taken 
thereon; 

(e) whether a large number of tefephones In the 
various telephone exchanges in Delhi particularly in R.K. 
Puram area are lying out of order at present 

(f) If 10, the reasons therefor; and 

(g) the time by which the said telephones are likely 
to be made functional? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR) : (a) Yes Sir. 
Despite precautionary measures. such u intensified 
patroHing on the vulnerable (theft prone) cable routes in 
Co-ordina&ion with the poUce aulhoritin having been 
taken. some cable thefts do occur in different pan. 01 Oelhi, 
thereby affacting thetelecom serviCH. TheM cabIeI ... 
r.stored on war footing to provkle .atisfactory ee~ 10 
the affected CUIJlomet'B. 

(b) The details of number of theft cases during the 
l88t three years in MTNl, Deihl are as below : 

Year 

1997·98 

1998-99 

1W9·2000 

No. of cables 

238 

194 

179 

(e) AIl·thQe Q8bIe theft.~ are 'being repotted 
toconcemed poIioe .rations. for inv .. t:aations. Ateo c0-
ordination meetings a,. being held with PoIiceAulhoritl~ 
even at senior levels to curb frequent occurrence of such 
cable thefts, 
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(d) No significant output n~t\ecUng reduction in 
Cable theft has been noticed so tar. 

te) to (g) No Sir. as on 28.4.2000, 4484 subscribers 
were affected due to cable break down only in the 
M.T.N. L., Delhi Network. However, in R. K. Puram only one 
underground distribution cable of size 2000 pairs was 
damaged by outSide agency on 24.4.2000, affecting 
telephone "rvaces to 39 subscribers. This cable has now 
been mtored and the services are norma,ized. 

{Translation} 

Complalnta Against Telephone 
Department, Jamnagar 

6315. SHRI CHANORESH PATEL: Will the Minister 
of COMMUNICATIONS be pleased to atate : 

(a) whether the govemment have received a large 
number of complaints against' telephone department in 
Jamnagar region of Gujarat; 

(b) If 80. the detalla of the complaints received 
during the tast two years and as on date; and 

(c) the action takln on each of these complaints 
alongwith the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) 
The number of complaints received is not very high. The 
details about written complaints are given below : 

Jan.98·0ec.98 

Jan,88-Oec.99 

Jan.2000-Mar.2000 

267 

418 

050 

(c) ComplaInts received covered problems relating 
to telephone functioning, proYieion of new telephone 
conneotton. provillon of new telephone exchange, provision 
reliable mecfta, etc. Except tor 41 new telephone 
connections. 16 requests 'or new telephone exchange, 
15 cases of reHabIe media, 15 caus of STO facility and 
2 cale of staft; all the other cast have been already Ittlled. 

[English} 

Vldelh s.nchar Nigam Umtted 

8316. KUMAR I BHAVANA PUNDLIKRAO GAWALI 
WID the Mlntater of COMMUNICATIONS be pleased to 
ltate : 

(a.) whether the VideIh Sanchar NIgam Limited has 
acquired a 30 per cent of aha .... In Inch info ~y 
'Of no monet8f)' con..,.tton; and 

(b) If 80. the reasons therefor? 
J 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) Sir. 
VSNL has signed a Memorandum of Understanding 
with Indiainfo. com Private limited, Bangatore. As per 
the terms of the MOU VSNL will get 30% stake in the 
company without any payment. In addition, VSNL will get 
20% Share of the Company revenue with minimum 
guaranteed amount of Rs. 201. Crores over a period of 
3 years. 

(b) VSNL has been providing Internet services 
since 1995. As a result of the new ISP policy a number 
of new ISPs have been licensed to provide internet 
services in India, resulting in a competitive scenario. 
Therefore, it is necessary to provide for rich content and 
E-commerce capabilities. At present VSNL does ~ have 
expertise to provide independent content and E·commerce 
faclmles on the net. The partnership with Indiainfo will 
provide VSNL with the capability to provide rich content 
and E-commerce through a joint portal VSNL-Indlainfo.com 
(Co-branded portal). 

This will make VSNL services on par with other 
competing ISPs which have access to content and 
advertising through similar partnership. This partnership 
will thus add value to VSNL Internet services while 
generating finanCial bene-fit for VSNL. 

National Parka and Sanctuarl .. 

6317 SHRI SAHIB SINGH : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state : 

(a) the total number of National Parks and 
Sanctuaries in the country; 

(b) the physical, social, economic and ecological 
infrastructure facilities in each of them: 

(c) whether these National Parke and Sanctuaries 
are connected by networking; 

(d) If not, whether there is a plan to connect these 
parks and sanctuaries by net working; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHR1 BABU LAL 
MARANOI) : (a) ~ per the information tast compiled by 
the Ministry there are 86 national parks and 448 
sanctuaries In the country. 

(b) The national parks and sanctuaries have basic 
infrastructure for protection and conservation of wildlife and 
its . ha~ltat. The Central Government provide funding br the 
objec:tiyes mentioned above through CIM1tIeIty sponsored 
~. 'Development of National Parb and Sanctuariea', 
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'Project Tiger' and 'Project Elephant'. For socio economical 
objectives a separate scheme "Eco Development 
around National Parks and Sanctuaries including Tiger 
Reserves" is also being implemented by the Govemment 
of India. 

(c) to (e) Major national parks and sanctuaries 
particularly those covered by 'Project Tiger' have internet 
linkages. 

Facilitiel toKendrtyl VIdyaIIYI by NTPC 

6318. SHRI RAJA1AHMALVALA : Witt the MinIster of 
POWER be pleased to state : 

(a) whether the NTPC has provided any facilities 
and financial an/stance to the Kendriya Vidyalaya lbeated 
in the N.T.P.C. campus at Ramagundam; 

(b) if so. the details thereof for the last three years; 
and 

(c) the present strength of Kenclfiya Vidyalaya? 

THE MINISTER OF STATE IN THE MlNISTRV OF 
POWER (SHAIMATI JAVAWANTI MEHTA) ; (a) and (b) Yes, 
Sir. Financial outlay for Kendrlya Vidhyalaya (KV) 
Ramagundam for the last three years is as given 
below :-

1997·98 

1998-99 

1999-2000 

As. 57,93,000 

As. 57,55.000 

As. 73,90,000 

All capital and revenue expenditure of KV 
Ramagundam as per KV Sangathana (KVS) norms Is met 
by National Thennal Power Corporation. The employees of 
KV Aamagundam are provided . with aU facilities like 
residential accommodation, medical facility etc. as per KVS 
norms. 

(c) Staff .etrength of KV Ramagundam tor the year 
1199-2000 Is as given below :-

Teaching staff 

Non-teaching 

Total 

48 

12 

60 

DetaIIa of number of students tor the year 1~ 
Is 81 gIVen beloW :-

NTPC 

Central Industrial Security Force 

Others 

Total 

387 

420 
.'0 1M 

841 

Pettonnanceof PSUe 

6319. SHRI NAMDEO HARBAJI DIWATHE : Will the 
Minister of POWER be pleased to' state : 

(a) the pertonnance of Public Sector Undertakings 
under his Ministry for which Memorandum of Under· 
standings have been signed recently during the current 
year; 

(b) the details of achievements made during the 
period by these PSUs, PSU-wise so far; and 

(c) the details of the ongoing and new power 
projects proposed by PSUs in power sector cleared/under 
consideration alongwlth their present status, project-wise? 

THE MINISTER OF STATE IN THE MJNISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) These are 
six MoU. a/gning Public Sector Undertakings under the 
Ministry of Power. The performance of each PSU in 1998-
99 was as under : 

Name of PSU MoU rating 

(1) NTPC Excellent 

(2) NHPC -Do-

(3) Powergrid -Do-

(4) PFC -Do-

(5) REC -Do-

(6) NEEPCO Very Good 

Evaluation of performance for the year 1999-2000 18 
underway. 

(b) Detall8 of achlevemen&l during 1998-1999. 
PSU-wlse are given in enclosed statement-I. 

(c) Details of major ongoing and new pOwer 
projects pA2p088d by PSlMalongwfth thetr p...ent statUi 
are given in enclosed statement-II. 

S .... m.nt .. 

1t88-tt 

1. NMIoMt Therm.. Power .00rp0NtI0n (HTPC, : 

Net profit after Tax fie 2815.73 cro .. 

Ge,.,-etion 1.09.600 MiNion UnIte 

2. NatIoMI Hydro EIectItc Power 00rp0NtI0n (NHPC): 

Net pfOfit after Tax 

Generation 

As 3OS.3O crtna 

9,917 Million UnIta 
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3, North East.,.., Electric Power Corporation Ltd 
(NEEPCO) : 

Net Profit after Tax Rs 58.22 cmrea 

Generation 1935.93 Million Units 

4. Power Grid Corporation of India Ltd (POCIL) : 

Net Prollt after Tax Rs 444.42 crores 

Circuit Kilometers 3444 

Line Availability 98.64 % 

5. Power Flnanc. Corporation (PFe) : 

Net Profit after Tax 

Loans Sanctioned 

loans Disbursed 

Rs 541.36 crores 

Rs 3338.75 erom 

Rs 2467.00 emres 

6. Aural ElectrIflcatlon Corporation (REe) : 

51. 
No. 

Net Profit after Tax 

loans Sanctioned 

loans Disbursed 

Rs 299.24 crores 

Rs 2878.73 erores 

Rs 2202.60 crores 

Statement .. 1 

Details at Some of Major Ongoing Central 
&.etor Power Projects 

Name of Projects Commissioning 
Schedule date 

2 3 

Hydro Project. 

1. DuIh •• ti (3XI30 MW) • J&K March. 2002 

2. Dhaullganga (4x70 MW) • U.P. 2004·05 

3. Chamenl (5tH) (3x1oo MW) • H.P. 2004·05 

4. Koel !<am (4x172.5 + 1x20 MW). 8 years from 
Blh.r date of start. 

5. Loktak DIS (3x30 MW) Manipur 2006-07 

6. Teesta 5t. V (3x 170 MW) Sikkim 2006-07 

7. Nathpe Jhakn (61«250 MW) H.P. 2001-02 

8. Tehr! St. , (4x250 MW) U.P. 2001-03 
g. Koteshwaf Dam (4xloo MW) U.P. 2005-0tI 

10. Ooyano (3x25 MW) Nagafand 2000·01 

11. ~ (3x135 MW) Arunachal 2001·02 
Prade,h 

2 

12. Tulfial (2x30 MW) Mizoram 

13. KopUi St. " (1x25 MW) - Assam 

Thermal Projects 

1. Faridabad Gas Power Project, 
Haryana 

3 

2005-07 

2003·04 

06,99 - 10l2000 

2. Simdhari TPS, Andhra Pradesh 0312002 - 1212002 

3. Ramagundam TPP·SUII, Andhra 55 months from 
Pradesh the date of 

investment. 

4. Farakka STPS St.III, West Bengal Yet to be 
finalised. 

5. Talcher 5TPP St.lI. Orissa 

6. Neyveli TPS-I, Tamil Nadu 

Tran,mlnlon Projects : 

Ongoing Projects : 

1. Kishenpur·Moga Transmission 
System 

1112003 -' 0212006 

11/2001 - 0512002 

December, 2000 

2. Nathpa-Jhakrl Transmission System December. 2000 

3. Jallandhar-Hamlrpur Transmission July, 2000 
System 

4. Tehri Transmission System 

5. Eastem·Northern Inter Regional 
HVDC Link 

6. 4001220 KV Allahabad SlSIn. 

7. Agartala TransmiSSion System 

8. Talcher Transmission System 

9. LD and C Schemes in NR 

10. lD and C Scheme In SR 

11. lD and C Schemes in NER 

12. LD and C Schemes in ER 

S. Name of the Scheme 
No. 

2 

Hyde! projecte 

1. ParbaliHEP SUI. H.P. 

March, 2002 

March. 2000 

,March. 2001 

December. 2000 

June, 2003 

January. 2002 

January, .2002 

April. 2004 

September. 2003 

Installed Capacity 
(MW) 

3 

4x200 • eoo 
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2. Bagtihar HEP. J&K 3x150 = 450 

3. Chamera HEP St. II. H.P. 3x1oo = 300 

4. Teesta St.1I1 HEP. Sikkim 61(200 '"' 1200 

5. Dhaleshwari HEP. Mizoram 3x40- 120 

6. Loktak Downstream HEP. Manlpur 3x3O .. 90 

7. Tehri Dam Stll HEP. U.P. 4x250 = 1000 

8. Kameng HEP. Arunachal Pradesh 4x150 = 600 

9. Tutvai HEP. Mizoram 31(70 .. 210 

Thermal Projecta 

1. Auriya CCPP St. II. U.P. 650 

2. Rlhand STPP St.- II. U.P' 2x5oo = 1000 

3. Anta CCGT SUI. Rajasthan 650 

4. Kawas CCPP St-II, Gujarat 660 

5. Jhanor-Gandhar CCPP St.ll. Gujarat 650 

6 Ramagundam TPP-III. Andhra 
Pradesh 

7. Tatcher STPP·II, Orissa 

8. Slpat STPP. Madhya Pradesh 

9. Kahalgaon STPP St.l1 

New Scheme. of POWERGRID : 

SI. 
No. 

Schemes 

2 

1. Unified load Despatch and 
Communication for WR 

2. Jamshedpur-Rourtcela Grid 
Strengthening • 

1x500 = 500 

41(500 '" 2000 

3x660 :II 1980 

2x660 .. 1320 

Llkefy 
Commissioning 

Schedule 

3 

2003-2004 

36 months 
from approval 

3. Tatcher-Meramundi Grid Strengthening -Do-

4. LlLO of Pumea-DaIkho1a July. 2001 

5. East-West Inter-Regional Unk 

6. L1LO of Bongalgaon-Malda Itne 
at Siliguri 

7. LlLO of Bongaigaon-Malda line 
at Pumaa 

3e months 
from approval 

30 months 
from approval 

October. 2002 

2 

8. ICT at Jeypore 

9. ICT at Maida 

10. India-Bangladesh TIL 

11. Kolhapur-Ponda 

12. Reactor for Kathalguri 

13. Renganadl·Zlro 

3 

24 months from approval 

18 months from approval 

48 months 'rom approval 

36 months from approval 

12 momha from approval 

24 month, from approval 

14. Vijaywada-Nellore-Chennai 24 months from approval 

15. System Strengthening-II 30 montha 'rom approval 
of SR 

16. NLC Extension March. 2001 

17. ICT Nag8fjuna Sagar 24 monthefrom approval 

18. Rarnagundam-III 48 months from approval 

19. Kaiga-Extenslon 36 months from approval 

20. ICT-BaIIabhgarh 24 mon&ha from approval 

21. Series Compensators on 24 months from approval 
Kanpur-BIJIabhgafh Une 

22. Dhaufiganga TL 48 months from approval 

23. VlndhyaehaJ Realignment 12 months from approval 

24. Tatcher-II 

25. TaJa HEP·TIL 

26. Kawas-II 

27. Gandhar-J1 

28. Auraiya-II 

29.Anta-1I 

30. Sipst 

31. D\J1hasti Phase-II 

32. Chamera-II 

48 months from approval 

48 monthI 'rom approval 

24 months from approval 

24 months from approval 

24 months from approval 

24 months from approval 

January. 2000 

March,2OO2 

48 months from approval 

M.A.R.R. Telephone, In Mehar8lhn 

6320. SHRI CHINTAMAN WANAGA : Will the Minister 
of COMMUNICATIONS be p1eued to Itate : 

(a) whether the Government propose to set up new 
Multi Acoeu Rural RadIo ayltem telephones in MahatMhlra 
perttcufat1y in Thane Diltrict of Meharashtra; 

(b) if 80. the details thereof. Iocation-witle; end 
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(c) the manner in which the target in this regard 
18 likely to be achieved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR) : (a) There is 
no proposal to set up new Multi Access Rural Radio sys-
tem telephones in Maharashtra, Including Thane district. 

(b) and (c) Does not arise in view of (a) above. 

National HighwIY8 In A.P. 

6321. SHRI SULTAN SALAHUOOIN OWAISI : WiN the 
Minister 01 SURFACE TRANSPORT be pleased to state : 

(a) whether the conditions of National Highways in 
Andhra Pradesh is not traffic worthy; 

(b) if 80, the main reasons therefor; 

(c) the total amount allocated to Andhra Pradesh 
for National Highways (Original works) and maintenance 
works during the last three yeaFa: 

(d) whether the amount allocated has been used 
u per schedule: 

(e) " 80, the details thereof and If not, the reasons 
therefor; and 

(f) the total length of National Highways in Andhra 
Pradesh to be undertaken for repair and maintenance 
during the current year i.e. 2()()()'2001? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) and (b) No, Sir. The National Highways in Andhra 
PnIdeIh are being maintained in a traffic worthy condition 
within the Ivailable resources. 

(c) Amount allocated during the lut three years : 

Yew NH(Origlnal) Maintenance 
and Repair 

(As. erore) (Rs. crore) 

I) 1997-1998 

i1) 1998-1999 

29.50 

45.00 

40.53 

46.31 

iii) 1999·2000 50.45 47.70 

(d) and (e) YR. except during 1999-2000 for which 
the expenditure 18 a8 under : 

I) NH(O) As. 39.38 crore 

H) M&R Rs. 43.95 crcre 

Allocated lunda could not be fully utilized by the 
Andhra Pradesh PWO during t -'2000 due to acute 
ahortage of BItumen in the working season from January 
to MIrch. 2000. 

(f) The entire NH length of 3967 km is proposed 
for routine maintenance during the year 2000-2001. 

[Translstlon] 

SDeA Telephonel Exchanges 

6322. SHRI PUNNU LAL MOHALE : Will the Minister 
01 COMMUNICATIONS be pte_sed to state : 

(a) the number of Short DIstance Chargtng Areas 
(SOCA) telephone exchanges functioning at· present in 
Madhya Pradesh, district-wise; 

(b) whether these exchanges are functioning 
properly In the State particularly in BKaspur district; 

(e) if not, the reason therefor and the stepstak"" 
by the Government in this regard; 

(d) whether border areas have been connected 
with this service; and 

(e) If not. the time by which this facility Is likely to 
be made available in the said areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN., SIISOAR) : (a> The 
information is given in the enclosed statement. 

(b) Sir, these exchanges are generally functioning 
properly including those In Bllaspur Dlstt. 

(e) Not applicable in view of (b) above. 

(d) and (e) Sir, normally aN the telephone exchanges 
in the network are interconnected I1'Ictuding thole in bofder 
areas. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

J 

Statement 

Statement of Short Distance Charging Areas 
(SDCAs) telephone exchanges functioning 

in Madhya Pradesh state. distfi!;t-wise 

Name of district No. of Telephone 
exchangesworlQng at the 

• centre (SOCC.) of SOCAs . 

2 3 
Balaghat 8 
Betul 8 
Shivpuri 8 
Bhopal 2 
Korba 5 
Bilaspur 8 



045 

2 

7. Janjgir Champ 

8. Chattarpur 

9. Tikamgaf'h 

10. Sehore 

11. Chindwara 

12. Damoh 

13. Dewas 

14. Dhar 

15. Durg 

16. Kawardha 

17. Rajnandgaon 

18. Guna 

19. Gwallor 

20. Datia 

21. Indore 

22. Harda 

23. Hoshangabad 

24. Jabalpur 

25. Katni 

26. Kanke( 

27. Dant.wade 

28. Bastar 

29. Jhabua 

30. Khandwa 

31. Khargone 

32. Mandla 

!!. Dindorl 

34. Manduur 

35. Neemauch 
36. Morena 

37. Sheopur Kala 

38. Bhind 

39. Narsinghpur 

40. Panna 

41. Raigarh 

3 

5 

8 

4 

5 

10 

6 

5 

6 

8 

2 

6 

9 

8 

4 

2 
7 

5 

2 

7 

15 

13 

6 

8 

41 

8 

2 

5 

3 

6 

3 

4 

5 
5 

7 
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42.' Jashpur 

43. Ralpur 

44. Mahasamud 

45. Ohamtari 

46. Ralaen 

47. Rajgarh 

48. Ratlam 

49. Rewa 

50. Sagar 

51. Satna 

52. Saoni 

53. Umaria 

54. Shahadol 

55. Manpur 

58. Sidhl 

57. Shajapur 

58. Korea 

59. Sarguja 

60. Ujj.in 

S1. Vldlaha 

TOTAL: 

(Eng/I.,,) 

3 

2 
11 

4 

3 

7 

5 

4 

5 

1 

6 

6 

2 

9 

7 

5 

2 

14 

7 

381 

Pending AppIIedOM for 0UtIet1 In ec.lhmlr 

6323. SHAI AVTAR SINGH BHAOANA : Win the 
Minleter of PETROLEUM AND NATURAl GAS be pleased 
to "'er to Unatarred Queation No. 2701 dated Malch13, 
2000 and state: 

(a) whether the Dealer Selection Board has 
00nIiderId the pending appIIcatlona for retail outlets In the 
Kashmir valley; 

(b) If 10, the d8talI8 thereof; 

(c:) whether aome of theM ouUetI have eJready 
been or are belng-handed over on three y • .,. Ie ... basil 
to private parties termed u ..... ndIing contractors- under 
the pretext of "Coco-pumpa.; 

(d) if 10, the reaeone thefefor aIongwtIh Ihe 
judIicaIiona .net the crtterie edopted for HIN:tIon 
therefor: 
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(8) Whether the Government propose to cancel 
these leases In the light of the anomalies made in 
awarding of such leas .. ; 

(f) If 10, the detads thereof, and 

(g) it not, the reaction of the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (g) The 
Dealer Selection Board could not consider applications 
pending for selection of retail outlet dealerships In Kashmir 
Valley on account of stay on selection procees due to 
announcement of General Elections and enforcement of 
Modal Code of Conduct in July, 1999 and subsequently 
tts dissolution alongwith other Dealer Selection Boards. 

In order to avoid idling of investments made In 
development of the retail outlet dealerships, guidelines 
have been laid down regarding running of the retail outlets 
for which sites have been taken over and facilities installed 
on Company Owned Company Operated (COCO) basis. 
As pAr these guidelines, the Sales Officer is incharge of 
8uch outlet. The Labour contractor Is appolnledtor a period 
of one year in the manner provided under these 
guidelines, which can be renewed for a further period of 
one year. 

Accordingly. 011 Companies have developed 
three retail outlet dealerships as Company Owned 
Company Operated as per the above Scheme in Kashmir 
VaUey. 

Progl'llmme tor New Expres. Highways 

6324. SHAI PRJYA RANJAN DASMUNSI : Wall the 
Minister of SURFACE TRANSPORT be pleased to state : 

(a) the totatprogramme of Ninth Plan period for 
new Express Highways. link Highways and Corridor roads 
in the country a10ngwilh the amount allocaled f« the same, 
State-wise; and 

(b) the composition of National Highways Authority 
of India in thIS regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) The programme for sanction of schemes under National 
Highway (Origtnal) during the 9th Five Year Plan to be 
undertaken by the Ministry is shown in encloaed 
statement-I. The State-wise detaUs of allocation of funds 
under National Highway (Original) for the period 1997-98 
to ' __ 2000 ot the 9th Five Year Plan are giVen in 
statement-II. 

National Highways Authority of India (NHAI) programme 
during the 9th Five Year Plan and allocation during the 
period 1997-98 to 1999-2000 are given In statement III and 
IV respectiv$ly. 

(b) National Highways Authority of India (NHAI) 16 
headed by Chairman and is comprising of five fuM time 
members and four part-time members. Presently, there are 
four full tlmemernbers and three part time members. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Statement-I 

PhYSical Targets/Achievements for the Ninth Five 
Year Plan of Most (Department of Road 

Transport and Highways) 

Scheme Unit Ninth I?lan 
Target (1 997-

20(2) Km/Nos. 

Normal NH works 

Widening to two lanes Km 1194 

Widening to four lanes Krn 202 

Strengthening weak 2 Km 2908 
lanes 

Bypasses No. 20 

Major Bridges No. 40 

Minor Bridges including No. 226 
ROBs 

Expressways On very selective basts 
where traffic density is 
exceptionally high 

Statement-II 

Statement indicating AJJocation of Funds for 
Dev9lo"",.nt of National H~ays (Rs In I.skhs) 

in Various States during the Last Three ~ 

SI. Name of SlatelUT 1997-98 1998-99 .1899-2000 
No. 

2 3 4 5 

1. Andhra Pradesh 2949.83 4500.00 5045.00 

2. Assam 1821.00 2600.00 4188.83 
3. Bihar 1100.00 3405.31 6000.00 
4. Chandlgarh 30.00 82.00 100.00 

5. Delhi 800.00 1400.00 700.00 
6. Goa 900.00 1100.OCJ' ·1700.02 J . I 
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2 3 4 5 

7. Gujarat 3675.00 5346.96 7307.17 

8. Haryana 1100.00 2613.50 4200.00 

9. Himachal Pradesh 1700.00 2600.00 4000.00 

10. Jammu & Kashmir 150.00 100.00 100.00 

11. Karnataka 

12. Kerala 

2900.00 3500.00 4600.08 

3600.00 6744.46 10468.12 

13. Madhya Pradesh 1700.00 2200.00 3226.75 

14. Maharashtra 2900.00 4811.63 10354.31 

15. Manipur 700.00 700.00 1010.75 

16. Meghalaya 920.00 1000.00 1730.28 

17. Mizoram 0.00 0.00 300.00 

18. Nagaland 100.00 200.00 800.00 

2 

19. Orissa 

2O.Pondicherry 

21. Punjab 

22. Rajasthan 

23. Tamil Nadu 

24. Tripura 

25. Uttar Pradesh 

28. Wast Bengal 

3 4 5 

2600.00 4000.00 3850.00 

70.00 100.81 319.46 

1300.00 2500.65 1819.56 

2550.00 3450.00 4550.30 

2500.00 3624.75 6500.00 

0.00 0.00 50.00 

4608.00 7078.14 9155.35 

5375.00 7150.94 5138.02 

27. Jogglgappa Bridge 1244.00 0.00 0.00 

20.00 28. Ministry 0.17 3.86 

29. BRDB 7031.00 8500.00 11230.00 

TOTAL 55124.00 79213.01 108462.00 

StetemenWII 

National Highway 
Development Project 

(a) Golden Quadrilateral 

Widening to four/Six 
lanes 

(b) North-South Mel e ... 
Weet corrldora 

Widening to Iour/Six 
lanes 

Total 

Unit 

Km 

Km 

Km 

2. Other works by NHAI Km 

Statement..fV 

Total length 
covered 

under the 
Project (Km) 

5952 

7300 

13252 

1000 

NHAI Programmtl 

length On going 
already works/under 

Four imple· 
taned mentation 
(Km) (Km) 

558 

630 

1188 

o 

712 

272 

984 

214 

Length 
to be 

awarded 
(Km) 

Length 
to be 

awarded 
(Km) 

Total 
length for 

award 
(Km) 

2000-2001 2001·2002 Up to 2002 

3167 

378 

3645 

161 

1515 

o 

1616 

625 

4882 

378 

5080 

786 

[T~J 

Target 
date of 

comple· 
tlon 

Yelr 2003 

Vear 2009 

Anoc.tion of funds to NHAI under NHAI (InVNtmBnt) 

(As in crore) 

Sale of Unauthot1Md Petrol In 
Uttar Prede.., 

SI.No. Vear 

1. 1997·98 

2. 1988.99 

3. 1999-2000 (~) 
1999·2000 (C",) 

Amount 

290 

101 

160 
1032 

6325. OR. BAURAM : WHlIhe MInisIer of PETROlEUM 
AND NATURAL GAS be pleated to atete : 

(a, whaIher the Government ant awe,. that 
unauIhoriaed·.-.ana ... . MIUng petrol Oft ... in 
Azamgadl.. ~ Gazjpur. .Jaunpw. 8a11ta. var..a, 
Basti and GoraJchpur dIstriets of the ~ UItat PftIdeIh: 
_n14 
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(b) If 80, the steps being taken by the Government 
to check the unauthorised sale of petrol In the said 
dlstricta? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) The 011 
marketing companies have informed that they are not 
aware of sale of petrol on roads by unauthorised persons 
In Azamgarh. Mau, Gazipur, Jaunpur, Ballia, Varanasl, Bastl 
and Gorakhpur districts of the central Uttar Pradesh. 

(b) Doe, not arise. 

Functioning and Achlevementa of 
Lok Adalatl 

6326. SHRI JAI PRAKASH : Will the Minister of 
LAW. JUSTICE AND COMPANY AFFAIRS be pleased to 
atate : 

(a) whether the Government have reviewed the 
functioning and achievements of the Lok Adalats set up 
In varloul Statea; 

(b) If 80, the main features thereof; 

(c) whether the Government propose to formulate 
a policy to Ht up permanent Lok Adalats In metropolitan 
cities of the country including DeIhl; and 

(d) If 10, the time by which the policy la likely to 
be formulated and Implemented? 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) to (d) Yes, Sir. 
The National Legal Services Authority (NALSA) which Is 
the ..,ex body constituted under the Legal Services 
authorities Act, 1987. to establlah. monitor and review the 
lok Adala., II contInuoualy reviewing and monltortng the 
progren of the Loll Adelats. Aa on 31 st December. 1999, 
41416 Lok Adala .. have already been organized throughout 
the country In which about 97.2 lakh ca... have been 
amicably eeUled. Apart from the same. pennanent lok 
AdaIats are being eatablilhed In aI the Districts in an the 
StatM throughout the country as wall as government 
departmenta. Statutory BodIes and Autonomous BocIes. In 
DelhI. Permanent Lok Adalata have been established 
...,.rateIy lor Delhi VIdyut Board, DelhI Development 
AuthorIty. MTNL. MCD. NOMe, General inlurance 
CcwpcKation etc. in whICh eo far 2145 matters have already 
beM ..... amIcUIy. 

Development of Font.w In .16K 

6327. SHRI ABDUL RASHID SHAHEEN : wtII the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
stat. : 

(8) whether the Government propose to Implement 
any comprehensive forestry programme for expanalon of 
forest area in the Jammu and Kashmir; 

(b) If so, the details thereof; and 

(c) the target set during the Eight Five Year Plan 
and the achievement made in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI) : (a) and (b) The Government of Jammu & 
Kashmir has prepared a comprehensive plan of 20 years 
as State Forestry Action Programme (SFAP) for sustainable 
development of forests in the State. During this period, 
besides developing and strengthening the institutions, 
State has proposed a programme for regeneration of 2.05 
million-hectare natural forests and plantation on 4.22 
million-hectare non-forest lands. Total fir1ancial requirement 
for these programmes of 20 years is Rs. 571n.2 milHon. 
The current lev.1 of financial investments in forestry sector 
of the State II much less than the required in thll 
comprehensive plan. 

(c) Target during the Eight Five Year Plan under the 
Centrally Sponsored Sch.mes In the State was 29206 ha. 
and It has been achieved. 

(English) 

Direct Local call FIICI~lty 

6328. SHRI SUNIL KHAN : Wilt the Minister of 
COMMUNICATIONS be pleased to 8tate : 

(a) whether a telephone exchange has been set up 
In Palash<iha; 

(b) If 80, the deteRs thereof; 

(c) whether the Govemment propose to provide 
local caB facility between Palchanna and PaiashdIha; 

Cd) if so, the dataiIe thereof; and 

(.) If not, the reuona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAA) : (a) No. Sir. 
Palashdlha Is ..... ntIy I8Ned by Du~ Telephone 
ElCCbange. , 
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(b) Does not arise In view of (a). 

(e) and (d) Pakhanna Is seNed by Parjors TttIephone 
Exchange subscribers of both. Pakhanna and Pafaahdiha 
are already having both way local call facility. 

(e) Does not arise in view of (c) and (d) above. 

HPCa:S MOU With Government 

6329. SHRI KRISHNAMRAJU : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state : 

(a) whether the Hlndustan Petroleum Corporation 
limited has entered into a Memorandum of Understanding 
with the Govemment for the year 2000-2001. 

(b) If 80, the details of the Memorandum of 
Understanding; 

(c) the targetted production of crude oil during the 
period as compared to the last three yeal1l: 

(d) the profitabHtty of the company and Its 
comparison with the last three years 

(e) whether the establishment expenditure has 
come down In the last three years; and 

(f) if not, the efforts made 10 bring down such 
expenditure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) Yet, Sir 

(b) Salient features of the MQU of Hlndustan 
Petroleum Corporation Limited (HPCL) for the year 2000-
200 1 are given in the enclosed statement. 

(c) HPCL has no target of production of crude 011 
during the year. 

(d) The net profit during the last three years Is a8 
under : 

1999-2000 
Provisional 

1060 

RS./CrofW 

1998-99 
Actual 

901 

1997-98 
Actual 

701 

1996-97 
Actual 

812 

(e) and (f) Increase in the establishment expendlUre 
has been mainly due to Implementation of pay revision. 
However, the Corporation has initiated cost control and 
reduction measures. including Budgetary control and 
rationalisation of manpower and allowances. 

Stat.ment 

Salient features of HPCL'I MOU for 2000·2001 
Details of MOU Targets for 2000-200 1 

Criteria 

Crude Thruput 

Total Distillates 

Fuel & Loss (Includ-
ing Bombay High 
associated Gas) 

Sales-Market Share 
MS-Retall 
HSD·Retail 

Commissioning of 
Retail Outlets : 
Dealel1lhlpe for LPG 

Unit 

MMT 

Wt% 

Wt% 

'0/0 

% 

Lubee-Market Share % 

Cuatom.r Satisfaction : 

Reseller (MSlHSD) % 

Reseller (SKO) % 

Direct Consumers % 

Aviation LPG % 

Gross Margin (PBDIT) Rs. 
Crs. 

Net Profit as % of %e 
CapItal EmploYed" 

2000-01 MOU Proposed 
-(Very GoocW 

Mumbal Refinery: 5.70 
Visa1cha Refinery : 6.85 

Murnbai Refinery :63.30 
Vlsakha Refinery :72.20 

Mumbal Refinery: 7.50 
Vltakha Refinery: 7.00 

26.1 
23.8 

65 

27.2 

96 

98 

96 

96 

1270 

7.82 

" These exclude prior period and extraordinary Items 01 
Income, LPG Cylinder compensation. 

In addition to above, targets have been eel for 

a) Various aspects In Human Resources Management 

b) Completion 0' projects I certain milestones in projects 

e) ISO oertlfication for 5 LPG Plants and 1 Lube Blending 
Plant 

d) Safety 

{Translation} 

CMtraUy Sponaored Profect8 In 8Itwr 

6330. DR. M.P. JAISWAl : Will the-MlniRH· of 
ENVIRONMENT AND FORESTS be pleased to state : 
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(a) the number of centrally tpOn80red environmental 
projecta started In Bihar each year during the last three 
yea,.; 

(b) the details of the targets achieved and ~he 
amount of ... iltanc:e provided under each project dunng 
the above period: and 

(e) the detalla of the such projects proposed to be 
launched in the State in near future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI) : (a) and (b) The details of Centrally Sponsored 
Environmental Pr0ject8 started In Bihar during the last 
three yea,. and the details of the targets achieved and 
the amount of assistance provided under each project 
during the above period are given In the enc:losed 
Statement 

(c) All the ongoing projects are likely to be 
continued In the State In the near future. 

Statement 

(Rs. In lakhs) 

SI. Name of the Scheme 
No. 

Achievements during 
1997·98 to 1999·2000 
Financial Physical 

2 

1. National RIver 
Conservation Plan 

3 

158.95 

2. Aasoclation of Scheduled 36.09 
Tribes and Rural Poor In 
regeneration of degraded 
foreata 

• 

4 

flem 1997·98 

Target 

Net SwttchIng Capecity 44000 

0Itect Exchange Lines 35000 

Village Public Telephones 8819 

Achievement 

50354 

67178 

2402 

2 3 

3. Integrated Afforestation and 143.24 
Eco Development Project 

4. Area Oriented Fuel wood 245.52 
Fodder Project 

4 

1.510 ha. 
area covered. 

3029 ha. 
area covered. 

5. Non Timber Forests Produce 28.00 Advance Work. 

6. Modern Forests Fire Control 38.76 
Methods 

{Eng/ish] 

Implementation of Ongoing Projects In Orl ... 

6331. SHRIMATI HEMA GAMANG : Will the Mlniater 
of COMMUNICATIONS be pleased to state : 

(a) whether the Government have reviewed recently 
the implementation of ongoing projects in Orissa particularly 
In tribal areas; 

(b) if so, the details thereof during the laat three 
years alongwith standard monitoring norms, targets sat 
and achieved In completion of prdjectt; and 

(c) the detaila of fresh initiatives taken/proposed to 
be taken by the Government to develop. promote and 
strengthen communication infrastructure network In the 
State and the tribal areas during the current financial year 
and for the Ninth Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHAI TAPAN SIKDAA) : (a) and (b) 
The targets and achievements In respect of the important 
development schemes for Orissa for the last three years 
Is given below :-

Target 

82300 

60000 

2400 

1998·99 

Achievement 

89216 

68175 

2242 

1999-2000 

Target Achievement 

116000 133240 

87000 890a6 

3000 2102 

The target. and achlewments In respect of Tribal Areas of Orissa are given below : 
--------------------..... --Item 1997·98 1998-99 

Target 

Net Switchlng Capacity 3750 

0Itect Exch8nge .... 3000 

V .... Public Teteph0ne8 1400 

Achievement 

1008 

13373 

758 

Target 

8100 

6500 

1500 

Achievement • 

27326 

16265 

163 

1999·2000 

Target Achievement 

15520 25692 
9350 21858 

1332 651 
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The prbgress in achievement is monitored on a 
monthly basis. 

(c) In order to develop and strengthen the 
communication network in the State, including the 
tribal areas, new telephone exchanges are being opened 
and the elCisting exchanges are being expanded. Also, it 
ia planned to provide STD facility to all exchanges 
on reliable communication media by the end of 9th Five 
Year Plan panod. Targets proposed for implementation . 
during current finanolal year and the achievements 
made up to 31.3.2000 during Ninth Five Year Plan are 
indicated below 

Item Orissa Tribal Area of Orissa 

Target Achleve- Target Achleve-
2000- ment upto 2000- ment upto 
2001 31.3.2000 2001 31.3.2000 

during 9th during 9th 
Five Year Five Year 

Plan Plan 

Net Switching 125000· 272810 17000· 54026 
Capacity 

Direct Ex- 100000 224389 12000 51496 
change lines 

Village Public 14000 6746 120 2173 
Telephones 

"The target o~ switching capacity shown is tentative. 

Po.tIII Stampe 

6332. SHRI CHADA SURESH REDDY : Will the 
Minister of COMMUNICATIONS be pleased to state : 

(a) whether the Government propose to bring out 
postal "amps on selected tourist areas in Andhra Pradesh: 
and 

(b) if so. the details thefeof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR) : (a) and (b) 
On the recommendation of the Philatelic AdvIsory 
Committee which advi .. s the Department of Post regarding 
Issue of commemorative apeciaJ atampe and other related 
matters, the Government has decided to bring out special 
stamps on the themeS of Naturat Heritage and Cuftural 
Heritage of the country. Under Cultunlf Heritage It has 
been further decided to bring out stamps on places of 
tourist interest In the country. This inCludes Andhra 
Pradeah also. During thia yMr a set of stamps have been 
brought out to focus attention on the flora and fauna of 
the North EHt. . 

Po,tal Flcilitle. 

6333. SHRI SHAMSHER SINGH DULLO : WII the 
Minister of COMMUNICATIONS be pleased to state : 

(a) whether the Government have a proposal 10 
create some new postal ctrclea and new postal dIvi8ions 
during 2000-2001; 

(b) if so, the details thereof, state-wise; and 

(c) the steps taken by the Government In 1hII 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) There is 
no proposal with the Department of Posts ragarding 
creation of any new postal circle. There Is a proposal for 
creation of one new posIal division. 

(b) Bettlah Division in Bihar Circle. 

(c) The proposal for Bettlah Division has been 
approved. 

Waiting Uat for LPG Connection. In Orla .. 

6334. OR. PRASANNA KUMAR PATASANI : WHI the 
Minister of PETROLEUM AND NATURAL GAS be pleated 
to state: 

<a) the total number of persona regist ... ed for LPG 
connections in Orissa during the last thr" years, year-
wise; 

(b) the reasons for not releasing LPG connect.ion 
to the registered persons; and 

(c) the time by which the waiting u... are tikety 10 
be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (c) The total 
waiting list registered with LPG distributors of the Public 
Sector Oil Companies IS on 1.4.2000 wae about 0.60 I8kh 
in the State of Orilla. 

New LPG connections are released In a phased 
manner throughout the country depending on the LPG 
811811ab11ity, waiting list, .. .etc aV8llable wilt! the distttJutora 
and their viability. However, the Government has a pfen 
to releue around 1 crore LPG connecIioM dtIrIng the ynr 
2000 to clear an walting IIat regtstered with the distributors 
of PSU Oil Companies .. on 1.12.1999. 

RoId ConttructJon tn Ker8JII 

6335. SHRI T. GOVINOAN : WDl the Minister of 
ENVIRONMENT AND FORESTS be pIeued to ataie : 



59 Written Answers MAY 8, 2000 to Questions 60 

(a) whether the Union Government have received 
any requeatl tor ralaxation In the restriction to road 
conttruction In the foreet area recommended by Kerala 
Government; 

(b) If la, the details thereof, and 

(e) the action taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) : (a) There i8 no restriction of road In the forest 
aran. However, the Forest (Conservation), Act, 1980 
Itipulatft that no fore.t area should be diverted for non-
forutry purpoae. including construction of roads without 
prior approval of the Central Govemment. 

The State Government of Kerala had submitted 3 
proposala for construction of roads in forest area in last 
flve yeara I.e. 1995 to 1999, AII'these 3 proposala have 
been approved by the Central Govemment. 

(b) and (cl Do not arise. 

ex",", Parcel Poat Centre. 
8336. SHRI VILAS MUTTEMWAR : wm the Minister 

of COMMUNICATIONS be pleased to 8tate: 

(a) whether a new express parcel post centre has 
been opened In Nagpur: 

(b) If 10, whether this express parcel post service 
centra would cater to the burgeoning customer need of 
tranaml8aion of parcets In a time bound manner; 

(0) If 50, the date on which this postal service was 
relaunched a" over the country including Nagpur; 

(d) If '0, the extent to which this launching of postal 
HMc:e has been much mot'8 better than· the earlier whICh 
was In operation alnoe 1994; and 

(e) the manner in which this ha. helped the 
cuatomer? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) Yes, Sir. 

(b) Yes,Slr. 

(e) The expreas parcel post service wu relaunched 
on 01.3.1999 covering a" the Nationet Speed Post Ceo_ 
In india including NauPur. 

(d) end (e) The service relaunched on 1.3.99 tumlled 
the customer need in the foffowing sphe .... : 

(i) Larger networtc compared to previous service. 

(II) It OIItera to the need of corporate uaers and 
BusIneIs establishments on contractual basil. 

(iii) Door to door service. 

(iv) Time-bound delivery. 

(v) Book-Now Pay Later facility. 

(vi) Economical rates based on distance. 

(vii) VPP facility with maximum weight upto 35 kg. 
permissible. 

There has been impressive growth in busineas income 
which has increased from Rs. 0.56 crare. In 1998-99 to 
Rs. 3.56 crores In 1999-2000. 

Reforma In The Power Sector 

6337. SHRI V.S. VIVEKANANDA REDDY': Will the 
Minister of POWER be pleased to state: 

(a) whether in furtherance of the reforms 
contemplated by Andhra Pradesh in power sector, the 
Transmission Corporation of Andhra Pradesh has been 
divided into four distribution companies; 

(b) if so, whether this is the first reform proceas for 
power sector in the State; and 

(c) the other reform measures taken by the Andhra 
Pradesh Government in regard to power sector and the 
extent to which these reforms would be helpful? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWAriTl MEHTA) : Ca) to Ce) In the 
Andhra Pradesh Power Sector Reform programme, the 
fO/lowing milestones have been achieved :-

(i) The State Electricity Reforms Act hal been 
enacted. 

(Ii) The S tate Electricity Regulatory Commission it 
func:tlonal. 

(iii) The State Electricity Board has been unbundled 
into a Generation Company APGENCO and a 
Transmission Company, APTRANSCO. 

(Iv) APTRANSCO, the Transmission Company 
has recentty made Its tariff submission before 
the State Electricity Regulatory Commlasion. 

(v) Four distribution Companies have been created. 
APTRANSCO is presently undertaking 
distribution work through them pending the 
grant of Distribution Licenses to them by the 
State Electricity ReguJatory CommiMion. 

(vi) The . privatization of these Distribution Co~ 
18 contemplated. 
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[Transt.non} 

Telephone Connection. 

6338. SHRI RAJO SINGH : Will the Minister of 
COMMUNICATIONS be pleased to state : 

(a) whether the Govemment propose to provide 
telephone connections free of cost to all the police offICers! 
employees awarded with President Medals in the country; 

(b) if so, the time by which the said connections 
are likely to be provided: and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR) : (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) Gallantry Award Winners in the three Defence 
Services only have been extended concessional telephone 
facility. 

{English} 

Mahlle Pradhln Agenta 
In Poet OffIce. 

6339. SHRI GEORGE EDEN : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Government have received any 
reque.. for the increase of the commiesion of Mlhlla 
Pradhan agent:: in the post office saving schemes; 

(b) if so, the details thereof; and 

(c) the total number of Mahila Pradhan agents 
wor1<ing In the country In the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) 
Some requests for increase in the rate of -conunlsston 
payable to Mahila Pradhan Kshetrlya Bachet Yojana 
(MPKSY) agents have been receNed from Agent's 
..... ocIation8 and others. 

(c) The tolal number of MahiIa Pradhan agents 
working in the country under In the scheme is 1,67,557 
as on 31.03.1999. 

LPG Agencl .. In Rural Area of Punj8b 

6340. 8HAI SHAN SINGH· BHAURA : Win the 
Minister of PETROlEUM AND NATURAL GAS be pleased 
to state: 

(a> whether Govemment of Pun;ab has urged 
Union Government 10 start Tamil Nadu type of scheme for 
distribution of LPG in rural area of the State; and 

(b) if 80, the action taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a> and (b) Supply 
of LPG through mobile LPG filling vans in Tanjore in Tamil 
Nadu, Allahabad In Uttar Pradesh, Sangrur in Punjab and 
skid mounted facilities at Deodhar in Gujarat has been 
started by oil companies to take the LPG to the door steps 
of villages. 

[Translation) 

Petrol Pump. 

6341. SHRI ASHOK ARGAL : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state the 
estimated number of petrol pumps to be set up after 
privatisation ot the petroleum sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWARl : In addition to the 
locations pending trom previous Mar1<eting plans, 927 
re'aif outlet dealerships have been Included in the 
mar1<eting plan 1996-98. Locations Included in the 
mar1<eting plan are advertised by the 011 COmpani88 from 
time to time tor selection of dealers through the Dealer 
Selection Boards. It generally takes about 6-12 months for 
commissioning ot the dealerships from the date of 
Interview. De-regulation of petroleum sector is scheduled 
from April, 2002. Retail Outlet Marketing Plan beyond 2002 
has not been prepared. 

Optical Fibre Cable In Churu 

6342. SHRI RAM SINGH KASWAN : WHI the Minister 
of COMMUNICATIONS be pleased to alate : 

(a) the names of cities and towns proposed to be 
connected with Optical Fibre Cable lines in Churu 
(Rajasthan) teiecom circle during the next three years; 

(b) the amount allocated for the purpose: and 

(e) the target set in this regard during the said 
period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) to (c) The 
towns and vlUages listed In encloHd llatement al. 
planned to be connected with optical fibre cable in Churu 
during the year 2000-2003 at an approximate expenditut'8 
of Rs. 10.70 crores subject to availability of resources. 
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Statlment 

u.t of statIoN to be oonnected with Optical 
FIn Cable during next ""... yHIS 

2000-2003 In dlstrlct ChunJ 

Abaraar 

At»ar 

AdMr 

Batn 

Bandhanau 

Bhads.ar 

Bhama.i 

Bhlmear 

Bhuehwa. 

Changol 

Chubkiya Tal 

Dheerwas 

Doodwarkhara Village 

Gaurtur 

Ghangoo 

Oolear 

Hadyal (RS) 

Hamirw •• 

Jaaruar 

Khurl 

KuaumdeMr 

Ulgarh 

LambcM'bari 

lild ... ' 
MomaIar 

Nangalbarl 

NeIheI 

PahMIat' 

PetMMr 

~alde .. r 

~Bert 

RaMar 

MAY 8. 2000 to Questions 64 

34. Ratan Nagar 

35. Riri 

36. Sahwa 

37. Salasar 

38. Sankhu Fort 

39. Satra 

40. Tara Nagar 

(English) 

Supply of Ga. Through Pipeline In Deihl 

6343. SHRI ANANTA NAYAK : WiU the Minister of 
PETROLEUM AND NATURAL ,GAS be pleanct to state: 

(a) whether LPG through pipeline has started In 
some parts of the Capital; 

(b) if so. the details of the areas where LPG is 
supplied through pipelines in the Capital; 

(c) whether the Govemment have a proposal to 
expand the distribution network through pipelines all over 
the country; and 

(d) If so, the detaHs of the plan of the Government 
in this regard? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) and (b) No, 
Sir. However, Indraprastha Gas Limited, a Joint Venture 
Company (JVC) of Gas Authority of India limited (GAIL) 
and Bharat Petroleum Corporation Umlted (BPCL) 1& 
supplying natural gas to domestic/commercial consumers 
through pipellnes In Kakanagar.Bapanagar, Pandara Park, 
Pandara Road, Golf Links, Sundar Nagar, Sujansingh Park 
and Nizamuddin areas of Delhi. 

(e) and (d) No, Sir. However, Mahanagar Gas Umited 
(MGL). a JVC of GAIL with British Gas and Government 
of Maharashtra is supplying piped gas to domesticl 
commerciaVsmali industrial consumers In Mumbai. 

[Translation} 

PCOISTDnSD Booths In U.P. 

6344. SHRIMATI SUSHILA SAROJ : WII the MIniSter 
of COMMUNICATIONS.be pleased to state: 

(8) the number of PCOISTDIISD booths instaUed 
during the last three years in Uttar Pradesh; 

(b) the number of applications lying penc:fiflV lor 
~rovaJ for such booths in the State, District.wise:·· and 
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(e) the time by which these applications are likely 
to be approved and cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) 75881 
PCOeISTDIlSD booths have been installed in Uttar 
Pradesh during the last three years. 

(b) The number of applications pending for allotment 
of PCOs in U.P. Telecom. Distrlct-wtse. is given in the 
enclosed statement. 

(c) The pending applications are to be cleared 
progressively subject to technical feuibility and the 
applicants fuHilling other conditions. 

Sllltement 

SI. Name of the Telecom 
No. District 

1 2 

1. Agra 

2. Allgam 

3. Almora 

4. Bareilly 

5. Bljnor. 

6. Dehradun 

7. Etah 

8. Ghazlabad 

9. Meerut 
10. Moradabad 

11. Muzaffamagar 

12. Uathura 

'3. Nalnltal 

14. Srinagar Gwt (Kotdwar) 

15. Rampur 

16. Sah8lanpur 

17. Badaun 

t8. Uttar Keshi (New Tehrt) 

18. PiIibNt 

20. Kanpur 

21. Lucknow 

22. Varanat 

No. of Pending 
Applications 

3 

388 

188 

o 
436 

61 

26 

118 

802 

12 
o 
o 
24 

o 
13 

o 
248 

100 

o 
o 

"4 
o 
20 

2 

23. Allahabad 

24. Gorakhpur 

25. Jhansi 

26. Mau 

27. Sitapur 

28. BarabankJ 

29. Falzabad 

30. Etawah 

31 . Farrukhabad 

32. Mlrzapur 

33. Basti 

34. Lakhlmpur 

35. Gonda 

36. Shahjahanapur 

37. Unnao 

38. Mainpurl 

39. Azamgarh 

<40. Jaunpur 

41. Sultanpur 

42. Bahraich 

43. Rill Bareilly 

44. 8a111a 

45. Pratapgath 

46. Ghazipur 

47. Banda 

48. HamlflKK 

48. Oral 

SO. Fatehpur 

51. Hardai 

TOTAL: 

3 

10 

59 

o 
9 

o 
o 
6 

7 

13 

96 

42 

o 
o 
o 

185 

12 

47 

17 

18 

23 

o 
o 
o 
o 
o 

3129 

LPG ConnectIoN in Ajmer, Raj ...... 

6345. PROF. RASA SINGH RAWAT WHI t,. 
Minister Qt PETFtOLEUM AND NATURAL GAS be pIeaed 
to state: 
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(a) the number of LPG connections provided by 
various agencies in Aimer District of Rajasthan during the 
last three years, year-wise; 

(bl the number of consumers registerltd for new 
LPG connections during the above period; 

(C) the number of additional gas connections 
Issued In the dlstnct alongwith the number of consumers 
on the waiting hst. agency-wise: 

(d) whether the concerned oil companies preserve 
the right to transfer the registered consumers and the 
consumers on the waiting list enlisted with some agency 
to another 8Q8ncy; 

(e) "so. the details thereot: 

(f) whether the Govemment have received any 
complaints regarding Irregularities being committed by 
LPG agencies In Aimer district; 

(g) if 80. the details thereof and the action being 
taken by the Government in this regard; and 

(h) the names of the places where the proposaV 
applications regarding opening gas agencies have been 
received by the Government and the action plan of the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS ANn MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (c) The tota' 
number of LPG connecllons released by PublIC Sector Oll 
Companies 11\ the Aimer Distnct of RaJasthan during the 
last three years IS as under :-

Year 

1997·98 

1998·99 

1999·2000 

LPG connection released 

21570 

7200 

13653 

The waiting list registered with LPG distributors in the 
Ajmer district as on 1 .... 2000 is about 14,600. 

(d) and (8) Oil Companies reserve the right to 
transfer the registered consumers and prospective 
customers in the waiting list enlisted with some agency to 
another agency. 

(fl and (gl Oll Companies· have reported that no 
eetablished case of matpFacticelirreguiarity has been 
detected ~ their LPG distributors In the Ajtner district 
dUnng the year 1999-2000. 

Ihl Aepr8Hf\tattOnS are receiYed from time to 1ime 
from different pans of the country Includtng Rajasthan to. 

setting up of gas agencies and the same are setup at 
economically feasible locations. 

(Eng/ish) 

Refilling StaUOI1II of Public 
Sector Companl •• 

6346. SHAI MUDRAGAOA PADMANABHAM : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the public sector oil companies 
propose to establish company owned and company run 
refilling stations (PetrOl and . Oiesel); 

(b) If so, the number ·01 such refilling stations 
proposed to be established by the public' sector oil 
companies in East Godavari District; 

(c) the names of PanchayatlMunicipal areas where 
such refilling stations are proposed to be established. 
including the name of the oil company; 

(d) whether the Government propose to dispense 
with the system of allotting refining stations to private 
dealers under various categories: and 

(e) If so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHAI SANTOSH KUMAR GANGWAR) : (a) to (cl 011 
Companies propose to set up two Company Owned 
Company Operated retail outlets in East Godawari District, 
one at Anaparthy Panchayat and another between 
Rajamundry Bye-pass and Aajanagaram. 

(d) and (e) There Is no proposal to dispense with the 
system of allotting dealership/distributorship through the 
normal selection procedure of adverUsement of the 
locations and selection through the Dealer Selection 
Boards. 

[Ttanslation) 

Improvement lit P. T ServIce 

6347. SHRlMATI JAS KAUR MEENA : Will the MinIster 
of COMMUNICATIONS be pleasad to state: 

(a) whether the Government PfOPOU.· to improve 
postal. telegraph a~ telecommunications aeMcea In 
Rajasthan; and 

(b) if so, the measures taken by the Government 
in this regard? 

. THE MINISTER OF STATE IN THE MINISTRY OF 
COWUNICATtONS (SHRI TAPAN SIKOAR) : (a) Yes. Sir. 



68 VAISAKHA '" 1922 (Saka) to OUeIIions 70 

(b) Details of the measures taktn by the 
Govemment are given in the enclosed statement. 

Statement 
The measures taken by the Government to improve 

Postal Telegraph and Telecommunications 
.. MetIS In Rajasthan are as 'oNows 

1. Postal 
a) 90 new post offices have been opened during 

the last three years. 

Setting up of Computensed 
Reglatration Sorting Centres 

Multi Purpose Counter 
Machines instaDed 

01 60 

e) Modernisation executed in the last three years 

Modernised Post Modernised Railway Mail 
OffICes ServIces Offices 

13 02 

2. Telegraph 

Telegraph services have been modernised by induction 
of micro-processor based technology. Two numbers of 
Store and Forward Message Switching Systems 
(SFMSS). 32 Electronic Key Board Concentrators 
(EKBCs). 209 Electronic Key Boards (EKBs). 2 
Formatted Terminal Concentrators and 28 formatted 
Terminals have been provided in the Telegraph 
Network. 

3. Telecommunlcatlone 

Rajasthan Telecom Circle has 14.14 takh lines of 
switching capacity. all electronic type. with 10.96 Iakh 
of working telephone connections as on 31-3-2000. It 
Is proposed to provide anotfler 2.1 lakh new telephone 
connections du;;ng the current financial year. Also. in 
order to improve thetetecom facilibeS In Ra,asthan. 
it is proposed to make telephone allailable on demand 
andcoonect aU the telephone exchanges on refiable 
oomtNJnloation media by Matcft 2002. 

[English] 

Scheme for Building of Wharvel 

6348. SHRI M. V. CHANDRASHEKHARA MURTHY 
Will the Minister of SURFACE TRANSPORT be pleued to 
stale: 

(a) the details of the schemes available with the 
!nIandWaterwaya ~Iy. of '''10 bUild wharves along 
useable CM8Is and:.1iYers actually being UNcI for _nd 
walet" transport; 

b) 35 Panchayat sanchar Sewa Kendras have 
been otI8I18d during the last three years to 
provide postal facility to the rural pubIjc. 

c) 2074 Extr. .Departmental Branch Post 
Offices have been provided with infrastructural 
furniture to improve the services in rural 
areas. 

d) Computerisation executed in the lasl three 
years : 

Savings Bank Local 
Area Network Installed 

18 

Extended Satellite Money 
Order System instaDed 

05 

(b) the details of funds allocated for the purpose 
during the last three years and how much work have been 
done to build wharves; 

(c) the funds spent in Coastal States and whether 
demands have been made 'or more funds for the said 
schemes; and 

(d) If so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (OR. DEBENDRA PRADHAN) : 
(a) The 9th Plan prollislon of Rs. 308 crore include::; 
Rs. 94.25 Clore for construction of terminals on three 
National Waterways (NW). In addition. provision of 
Rs.l0.50 erore exists for Centrally Sponsored Schemes for 
development of Inland Water Transport (IWT) facilities by 
the Slate Government, including wharvesltermtnals on 
ueable canals and rivers. Under Centrally Sponsored 
Schemes. 50% of the scheme cost is given .s loan to,the 
State Governments on reimburaement basla. 

(b) The funds allocated for the terminalalwnarves 
on three National Waterways for the last thrfJe years ar. 
given below : 

(Rs. in crorej 

1997·98 1998--99 1989-2000 
(Provieion$11 

NW-l 2.20 4.27 0.37 

NW·2 0.19 1.79 178 

NW·3 NIL 4.05 7.52 

CentrdV 0.88 1.50 0.50 
SponIot"ed 
Sc~(CSS) ----
On HW-1 schemes are In progress for setting up of 

flOating termiNils at Karagola. BaIIIa. OR Jetty C.lcUtta, 
Permanent terminal at Patne and floating terminal at Ii 
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A\tahabad. Terminals at Calcutta. Haldla. Pakur. Farakka. 
Bhagalpur, Kanlgota. Munger. Patna. Ballia and Allahabad 
are aVailable. 

On NW·2 achemea for provision of floating terminals 
at Ohubn. Jogtghopa. Pandu. Tezpur. Neamati, Sadiya and 
Salkhowa are available under which floating terminals are 
at first five locations have already been let up and are 
being maintained. Pontoons for the last two locations have 
been constructed. 

On NW·3 achemes are in progress for acquisition of 
land for setting up of terminals and for construction of 
terminals al 1 1 locations. 

(c) and (d) The coaslal states of West Bengal and 
Kerala are served by National Waterway No. 1 and 3 
r .. pectiVelv. Beside •• under Centrally Sponsored Schemes 
(CSS) various sanctioned schemes are in progress for 
development of IWT in the coastal states of Goa. Kerala. 
Tamllnadu and West Bengal. During 1999·2000 an 
expenditure of Rs. 25.00 lakhs each was Incurred for state 
of West Bengal and Kerala for the development of 
passenger terminal facilities. under Centrally Sponsored 
Scheme. AI against a budgetary provision of Rs. 50 lakhs 
made In 1999·2000. a provision of Rs. 350.00 lakhs is 
made for CSS In the year 2000-01. 

(TraM/atlon) 

Performance of 08 Companl •• 
and Reflnert •• 

8349. SHRI RAJ NARAIN PASSI : Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
ltate: 

(8) the details of the performance of the 011 
companies and refineries under the public sector and the 
companies which are utilising their optimum capacity 
during the last three years. year·wise: 

(b) the cost of production of the oil companies and 
011 refineries In the laid periods. year-wise and company· 
wise; and 

(c) the measures being taken by the Govemment 
to bring down the cost of production and also the details 
of reduction In the cost of production during the above 
period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) ; (a) to (e) The 
Irlfonnatkln ia being collected and will be laid on 'he Table 
of the House. 

Electronic Telephone Exchangn 

6350. SHRI RATILAL KAUDAS VARMA : WHI the 
Minister of COMMUNICATIONS be pleased to state: 

(a) the details of targets s.t for conversion of 
manual telephone exchanges Into electronic ones in the 
country during the Ninth Five Year Plan. State-wise; and 

(b) the funds allocated for the purpose in the plan 
period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SlKDAR) : Cal No target 
was set for conversion of manual telephone exchanges 
Into electronic in the country as no local manual telephone 
exchanges were existing at the beginning of Ninth Five 
Year Plan. 

(b) Does not arise in view of (a) abovEl. 

(English) 

Accident on Delhl·Hardwar National Highway 

6351. SHRI RAMJEE MANJHI : Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) the number of accidents took place on Delhi-
Hardwar National Highway during each of the last three 
years Indicating the types of vehicles involved therein and 
the number of people killed in those accidents; 

(b) the steps taken by the Govemment of check the 
recurrence of those types of accidents; 

(c) whether any proposal to divide the road for 
safety reasons has been evolved: and 

(d) if so, the time by which the work " likely to be 
compfeted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRAOHAN) : 
(a) Accident data Is maintained by State Police Department 
and not by Highway Authorities. 

(b) and (c) Two estimates amounting to Re. 130.78laC8 
for the construction of cflVider (central median, In 8Jangth 
of 18.50 Kms. on Delhi·Hardwar National Highway~58 
have been sanctioned on 31st March, 2000. 

(d) The above work are likely to be completed by 
March. 2001. 

(Translation) 

TeI.castlng of Rtms on Environment 

6352. SHRI JASWANT SINGH BtSHNQI : Wil .tI'Ie 
Minister of ENVtRONMENT AND FORESTS be ~.~ 
state: 
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fa) whether his Mlniltry hae approached the 
Ministry of Information and Broadca8ttng lor telecasting of 
films on environment and forests regularly; and 

(b) if 50, the details and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI> : <a> and(b> Yes. Sir. The MinIStry has been 
approaching the Ministry of In'ormation & Broadcasting, 
from time to time for telecast of environment and forest8 
related films. 

Ooordarshan has been telecasting some films on Its 
various channels. But in view of the Importance of the 
subject of environment and forests, more films are required 
to be telecast, particularly during the prime time, to create 
the desired Impact on a larger audience. Prasar Bharati 
has also Informed that the Ministry would be required to 
pay fee for telecast of films commissioned :,y the Mint$try. 

[English) 

Unauthorfud OCCUp8Uon on 
Delhl-Gurglon Road 

6353. DR. RAMESH CHAND TOMAR : Will the 
Minl$ter of SURFACE TRANSPORT be pleased to state: 

(a> whether the Government are aware about 
unauthorised occupation on Government land on both 
aldes of old Delhi-Gurgaon road from viUage Samalakha 
to Kapashera Delhi Border; 

(b) if so, whether the unauthorised occupation has 
resulted in traffic hazard particularly during offic:e hours in 
the morning and evening ; and 

(c) if so, the action being taken/propoled to be 
taken by the Goyemment to get the Government land 
vacated? 

THE MtNtSTER OF STATE IN THE MINlfTRY OF 
SURFACE TRANSPORT (DR. OEBENDRA PRADHAN) : 
(a) Yes, Sir. 

(b) Quite often the parking of heavy vehicles 
entering Delhi from Gurgeon, mainly during 'No Entry' 
hours and fruit/vegetable and other vendors squatting on 
the road caUse the traffic interruptions during office houri 
In the morning as well as in the evening. 

(e) To prevent squatting of vendors on the road and 
P8r1<ing of heavy vehicles during 'No Entry' houri, police 
assistance il sought from time to time. 

ExplOr'lltion of. ~I bJ ONGC In Tamil Nactu 
. 8354 .. SHAI A. KRISHNASWAMY : WID the Minister of 

PETROLEUM AND NATURAl GAS be pleased to state: 

(a> whether anyolVpa exploration has been 
carried outlbelng carried out by the Oil and Natural Gas 
Corporation Umited In Trlvellore dtstrlct of Tamil Nadu; 

(b) if so, the resu" obtained thereon; 

(c) if not. the reasons therefor: and 

(d) the total number of such explorations carried 
out and proposed to be carried out at off·shore and 0n-
shore in Tamil Nadu? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF ~RLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (c) 011 and 
Natural Gas Corporation ltd. (ONGC) had acquired 1389 
Ground Line Kilometre of seismic data In nruvlllur district 
but no drillable prospect could be identified. 

(d) Exploration input expended by ONGC In Tamil 
Nadu and In its continuous areas in the offshore II on 
1.4.2000 Is as below: 

Onshore Offshore 

20 Survey 38,374 GLK 40,289 LK 

3D Survey 1,049 SSK 3,239 LI< 
5,732 GLK 

Prospects drilled 124 29 

Hydrocarbon find8 24 3 

Exploratory wells 319 52 
drilled 

ElCptoratory Input proposed to be carried out by ONGC 
during the year 2000-2002 Is a, below : 

20 Survey 

3D SuIvey 

Onshore 

550 GLK 

2850 GLK 

Exploratory welts 34 

Offshore 

1000 LK 

In very ,haQow 
water. some loea-
tiona are being 
firmed up for 
drilling. 

In SO far .. privaleljoint venture (JV> eompaniel are 
concerned. two exploration blocks in offIhore area of Tamit 
Nadu have been contracted to prlvatelJV companies. 
Recently under the New Exploration Licensing Policy, two 
blocks In offshore Cauvery have been awarded and 
contract has been signed for one of theM bloclcs. 

GLK = Ground Line Kilometre 

LK • Line Kilometre 

SSK = Standard Square Kilometre 
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Wage and Hou .. Rent Allowance 
of Dock WorkeR 

6355. SHRI M.V.V.S. MURTHI : 
SHRI SHIVAJI MANE : 
SHRI RAM MOHAN GADDE: 

Will the Mi:.iater of SURFACE TRANSPORT be 
pleased to ,tale: 

(a) whether the Union Government received a 
some memorandum from 1he federation of five dock 
workers regarding the two issue, periodically wage 
I8tt1ement and retrospective payment of house rent 
allowance: 

(b) if 80. the details thereof: 

(c) whether any meeting was held in this regard 
with the representative of the federation recently; 

(d) if so. the details and cutcome thereof; and 

(e) the time by which the demands of the said 
federation II likely to be fuHllled? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) and (b) Apart from a number of representations from 
'etterationa/unlons, a number of strike notices were 
received In which these two issues of the periodicity o' 
wage settlement and retrospective payment ot house rent 
allowance were mentioned. 

(c) Yes, Sir. A meeting was held under the 
Chairmanship of Han'ble Minister for Surface Transport 
with the representatives of the teddrations on 26th April, 
2000. 

(d) In the meeting. the two Issues relating to the 
strike were discussed and the Federations were apprised 
of the efforts made by the MInIstry to resolve theM issues. 
As an outcome of this meeting the federations decided to 
withdraw the strike call. 

(e) The matter is being considered on a pr~ty 
basis and it is expected to resolve the iaauea at the earlieSt. 

R •• ltemant of Petrol Pum.,. 

6356. SHRI AJOY CHAKRABORTY : wm the Minister 
of PETROLEUM AND NATURAL GAS be pleaeed to state: 

(a) the reasons for taking averag~ sales of an retail 
outlets situated within 5 km. of periphery limits of 'C class 
towns/market to justify the installation of new Petrol Pump! 
resitement of Petrol Pump; 

(b) the details of Volume distance norms and 
whether such norms Bre also followed while resitement of 
petrol pumps in 'C' class marketsltowns; and 

(c) the details of industry meeting held on May 6. 
1987 at loe office and circulated by the Chief Regional 
Marketing Manager on the subject of resitem&nt of petrol 
pumps of 'C' class markets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) As per the 
extant policy, average sales of all retail outlets situated 
within 5 KMs of periphery fimlts of :C'class towns/market 
is taken to assess the potential of the location for setting 
up/resiling the retail outlet dealerahlp. 

(b) Details of Volume Distance Norms are given In 
the enclosed statement. Volume distance norms are kept 
In view in the setting up/resitement of retail outlet 
dealerships in all class of market. 

(c) In the Industry meeting held on May 6, 1987 
at IOC office, it was decided that resltement from 'C' class 
market can be carried out following Volume Distance 
Norms and can also be progressed on NationaVState 
Highways passing through the town, defined as '0' class 
of market. However, such resitement·must be within the 
periphery limits (i.e., within 5 KMs of the Municipal limits) 
on the 'C' ctaas of marlcet. 

Statement 

Locations lor Development of New DealerslNps/Distribuforships are identified based on Surveys Conducted 
by the Oil Industry from time to lime keeping the following norms into consideration 

Market 

1. ~,Out .... 
(a) Lone HSD or MSlHSD 

'A' caaae-Cities having a population 
of over 10 lakhs as per 1981 cenSUS. 

DiaWnce Norms 

2 

1. Metropolitan cities and other cities 
(inctudtng 15 km. periphery from 
munICipal UmIts). 

Volume Norms 

3 

1. Lone H$O : ShoUld y\8Id. a min. 
of 50 kI per monIh durin,g.~. year 
of operation. 
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1 

'8' CI.n-CJt1ea having population 
between 2 and 10 lakhs as per 1981 
census. 

'C' CI • ......other Towns 

'0' CI .. e-NationallState Highways. 

'E' Clan-(Remote areas not covered 
by NHiSH and pocketl of agricultural 
concentration having no retail outlets 
within 10 km radius). 

(b) LONE lIS: 

'A' CIa •• 

'S'ca ... 

'C' C .... 

'0' cae .. 

VAISAKHA 18, 1922 ($aka) 

2 

2. Average combined MSlHSO thru-
put (within a radius of 3 km) should 
not be less _han 80 kl per month. 

3. No restriction for ear-marked sites 
by Town Planning authorities. 

1. Average combined MS/HSD 
thruput of retail outlets within 5 km of 
municipal limits should be more than 
80 kl per month. 

2. No restriction on ear-marked sites 
by Town Planning authorities. 

Average combined thruput within a 
radius of 5 km. from the existing outlet 
should exceed 80 kl per month. 

CombIned thruput per retail outlet 
within 15 km (either side) of the 
proposed retail outlet should exceed 
80 lei per month 

In these markets, only Low Cost retail 
outlets are developed 
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3 

2. Combined MSlHSD : 
HSD 25 kl 
per month During second year 
MS. 30 kl of operation. 
per month 

1. Lon. HSD : Should yield 50 kl 
per month during second year of 
operation. 

2. Combined MSlHSO : 
HSO SO lei 
permonth During second year 
MS. 5 kI of operation. 
per month 

1. Lone HSO : Should yield 50 kI 
per month during second year of 
operation. 

2. Combined MSlHSO : 
HSD 50 kI 
per month During second year 
MS. 5 kl of operation. 
per month 

1. Lone HSO : Should yfeld50 lei 
per month during second year of 
operation. 

2. Combined MSlHSD : 
HSO 50 kI 
per month During second year 
MS. 5 kI of operation. 
per month 

Lone HSD : 
25 kl per month during second year 
of operation. 

None Should yield 30 kl per month cfurtng 
second year of operation. 

!werage trade of retail outlets should None. 
not be less than 35 kl per month within 
::; Jan. radius of the proposed location. 

Average trade of retail outlets shoukf None. 
not be leas than 35 kI per month within 
5 km. radius of the proposed location. 

Minimum volume 35 lei per month None. 
within 15 km along the Highway on 
both ends. 

Note : MS can be added to the exletihg HSO outlet provided Ihe mirilmum potential of 5 lei Ie available. However HSD 
cannot belldded 100. exiIIting US retail outletS. . , 
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Manufacture 0' Light Weight Oa. Cylinder, 

6367. MAJ. GEN. (RETO.) B.C. KHANOURI : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to .tate: 

(a) whether the Government have considered 
manufacturing light weight gas cylinders, specifically for 
the hilly areas wherE' Ihesa cylinders are to be manually 
carried to pla\!es 01 residence; 

(b) if 80. the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (c) The 
poulblllty of u8ing light weight ga8 cylinders for the hilly 
are.. is presently under Techno Economic Feasibility 
Study. 

Power Project In Tamil Nadu 

836a. DR. C. KRISHNAN: Will the Minister of POWER 
be pleated to atate: 

(a) whether the Government propose to set up any 
power project at Ognekal in Tamil Nadu; 

(b) if 80. the details thereof; and 

(c) If not. the reuona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (c) The 
National Hydro-electric Power Corporation is preparing a 
plan for optimal utilisation of the untapped hydro-electric 
potential estimtted at 1150 MW including Hogenakkal 
(120 MW) of the cauvery Basin. NHPC would be prepared 
to execute. operate and maintain the Shivaaamudaram. 
Makedattu, Raaimanal and Hogenakkal HEPa which would 
gene,..te cheep power. subject to the Government of 
Karnataka and the Government of Tamil Nadu cOming to 
• mutually 88ti&factory agreement on aharlng of power from 
these protecta. 

(T,..".tion) 

RHe",., 0' Coal Bed Methane Ga. 

6359. SHRI ARUN KUMAR : 
SHRI NAWAL KISHORE RAI : 

wnt the Minister of PETROLEUM AND NATURAl GAS 
be pleased to state: 

(a) Whether the reserves of coal bed Metha". Gas 
has been explored in Bihar' 

(b) if so. the total quantity of Gas likely to be 
available in the said· reserve; 

(e) whether the Government have decided to 
formulate a project based on this gas; 

(d) If so, the outline thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MfNISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): (a) to (e) Oil and 
Natural Gas Corporation (ONGC) has drilled four well8 in 
the Jharia basin of Bihar for exploration of Coal Bed 
Methane (CBM). Besides two blocks In Bihar have been 
indentlfied for exploration and exploitation of CBM. The 
preparation for invitation of bids in accorda~ with CBM 
policy has not been completed. The CBM IH8rve base can 
be known only after exploration and commercial viability 
of utilisation of such reserves can be decided only 
thereafter. 

{English] 

Collection of S.nd In River. 

6360. SHRI KOOIKUNNIL SURESH : Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Union Government have issued 
any directives to States banning for colfection of sand In 
rivers from forest area; 

(b) if so. the reasons therefor; 

(c) whether the Govemment of Kerata has submmed 
any request to withdraw such ban; and 

(d) If 10, the detatIa thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU l.AL 
MARANOI): (a) No Sir. However, aa per the provisioM 
of the Forest (Conaervatlon). Act. 1980, Rules ~ 
Guidelines thereof, collection of sand In rivers from fore8t 
areas Is a non-forestry activity and therefore requires prior 
approval of the Central Government. Moreover. If the·fDreII 
areas are part of the National Parks and Wildlife 
Sanctuaries. them the provlsion8 of WIldlife (Protection). 
Act, 1972 shall also be applicable. 

(b) to (cf) 00 not arise. 

{Translation] 
-

Complaint Against Department of Post 

8361. SHRI P.R. KHUNTE : Win the MlnIster of 
COMMUNICATIONS be pleased to state: 
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(8) whether the educated unemployed youths of 
distant rural areas of the country have to miss their various 
viva voioeIwrittan examinations on account of delays/nOll-
delivery of malls by the. Department of Post: 

(b) If so. the steps proposed to be taken by the 
Government in this regard: 

(c) the number of such incidents pending before 
courts as on date; 

(d) the number of persons given compensation by 
the Department of Post: and 

(e) the scheme of the Government to check the 
recurrence of such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) The 
department of Post Is handling 15766 millions of postal 
articles annually. While the service provided for such a 
large volume of mails is. by and large. satisfactory. The 
Department receives occasional complaints about clelaysl 
non-delivery of letters Including communications for viva-
voice or written examination. 

(b) The Department of Post has an effective system 
of continually reviewing mail transmission and delivery so 
as to eliminate delays and other service faults through 
various measures. 

(c) 89 complaints are pending In various Forasl 
Courts through out the country for such incidents. 

(d) The Department has paid compensation in 66 
cases. 

<e) Proper and more effective monitoring of 
transmission and delivery of mails is an ongoing activity. 
However, the following specIfie steps have been taken to 
further tighten monitoring of complaints about delayslnon-
delivery of mails :-

(i) A close coordination IS maintained with 
the authorities of Indian Airlines. Railways 
and State transport for timely transmission of 
mails. 

(II) MechaDi8ecl sortlnv has been introduced at 
Mumbai and Channal and mechanised support 
IS provided in Metro towns and other important 
cities for delivery of mail through MopedS. 

(iii) Segmentation of mails is done at the initial 
stage through Green Channel (local) Metro 
Channel. Rajdhani Channel, BUSiness Channel. 
Bulk Mail Channel ano Periodical (Patnka) 
Channel to ensure smooth processing and 
quicker transmission of maits and delivery. 

(iv) Live survey of mails is done and periodic drives 
are launched to monitor delivery efficiency. 

(v) Computerisation of Registration Sorting in 
major mall offices and mall transmiaslon at 
transit mall offices In the Metro and other 
important cities. has been introduced for great 
greater efficiency. 

(vi) Use of PINCODE is being publicised. 

(vii) The qualitative work of the delivery start Is 
checked by contacting addressees and punltive 
action II taken against the staff found 
responsible for delay In delivery. 

(viii) The importance attached to delivery service 
by the Department is underlined by the scheme 
of Best Postman Award which indentlfles 
and provides encouragement for delivery staff 
in every dlvislon in the country every six 
months. 

(ix) Modern technology. like VSAT is used to speed 
up tranllnisslon and thus ensure more timely 
and efficMtnt delivery. 

STDllSDlPCO. Booth. 

6362. SHRI ASHOK KUMAR SINGH CHANOEL : 
Will the Minister of COMMUNICATIONS be pleased to 
state: 

(a) whether the Government are aware that the 
public booth operators get STDIISD connections on fake 
name and address and disappear after one or two months 
resulting In lou of erare of rupen to the Govemment 
exchequer; 

(b) If so. the number of such caHl CMl8 to light 
of the Government so far during the last three yea,.. State-
Win: 

(c) whether the Departmental employees are alao 
found involved in the said cases; and 

(d) if ao. the details thereof and the action taken 
by the Government In the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) 
Sir, during the last three years. one case each In Hlmachat 
Pradesh and Rajulhan and four cues In Uttar Pradesh 
have come to the notice. No such case has come to the 
notice in other States. 

(c) and (d) Sir. in eome caHl the departmental 
empioVees were found to be Involved. Action as per rule. 
has been initiated against those employees. 
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{English] 

Olgbol Refinery 

6363. SHRI PAeAN SINGH GHATOWAR : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to stale: 

(8) whether tho Government propose to modemise 
the oldest Digboi Refinery; 

(b) if so. the steps taken by the Government in this 
dtrection and the amount earmarked for the purpose; 

(c) whether production from Dlgbol Refinery has 
declined considerably; and 

(d) If so. the steps taken by the Government to 
Increase its production tor its economic-viability? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KuMAR GANGWAR) : (a) Ves. Sir. 

(b) Indian Oil Corporation limited (IOCL) has 
already mvested Rs. 618 crore In the modemisation of 
DIgboi refInery. Further. in addition to above. IOCl IS 
invesltng Rs. 762 crore tor replacementlupgradation of the 
factl/tres. 

(cl and Cd) Crude throughput at DIgbol refinery has 
Increased from 502 thousand metric tonnes (TMT) In 1997· 
98 to 603 TMT in 1999-2000. 

Audit Obervatlona 

6364. SHRI PRABHUNATH SINGH : Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a, whether the number of audit observations 
and the money involved thef'eln are Increasing year 
after year and observations relating to period commenc-
ing from 1919-80 and thereafter have not been cleared 
80 far; 

(b) if so. whether any time-limit has been fixed for 
the settlement of audit objections and appropriate action 
taken to fix responsibility in caSGS of defaults; 

(c) if so. the details thereof: 

Cd} whether the Public Accounts Committee had 
also expressed aertous concem over the matter and 
desintd It to be Informed of the precise progrees made in 
wiping out the outstanding audit obMrvatlona: 

(e) it so. whether the Commtttee hat been appl1$8d 
of the progreaa made 1ft the matter. end 

(I) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRITAPAN SIKDAR): (a)The 
process of audit observations Is a contInuous one. The 
number of observations raised and the money involved 
therein vary from year to year. However, the total number 
of audit observations raised upto 1997·98 and remaining 
unsettled at the end of May/June 1999 in respect of the 
Departments of Post and Telecom were 10.422. this is 
lower than the corresponding figures for the preceding few 
years. 

Some of he outstanding observations relate to the 
period commencing form 1979-80 also. The total amount 
under these observations has gone up on account of 
manifold expansion in departmental activities and 
corresponding increase in financial transactions. The 
amount was however less than one per cem of total 
expenditure of the Departments during 1997-98. 

(b) and (c) Yes. Sir. Audit observations are required 
to be replied within stipulated time Hmits by concemed 
unit officers and the heads of units are required to 
take action including fixation of responsibility. where called 
for. 

(d) to (f) In respect of the Department of Post. the 
Public Accounts Committee in its 5th Report (12th lok 
Sabha) had desired that besides obtaining a quarterly 
statement showing Circle-wise pendency of audit objections, 
the Department should also take concrete steps to avoid 
any accumulation in future. Action Taken Note in this regard 
was submitted in August 1999. wherein progress made in 
settlement of objections was also indicated. In respect 0' 
the Department of Telecom. the Committee In para 35 of 
their 2nd Report ( 12th lok Sabha) had expressed n 
serious concem over the pendency and desired that DOT 
ISlue suitable Instructions to their officers and take urgeot 
and effective steps under a time-bound programme to wipe 
out outstanding audit observations and apprise the 
Committee of the progress made in this direction. In 
compliance. targets were fixed by the Department of 
Telecom for clearance of Audit Inspection Reports and 
objections, and instructions issued for fixation of 
responsibility In case of defaults. An Action Taken Note on 
para 35. ibid: was also submitted to the Committee in May 
1999. duly vetted by Audit. 

Marketing of LNG of Petronet 

6365. SHRI OINS~A PATEL: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(8) whether some public sector oil companies have 
agreed to market Uquified Natural Gas (LNG) of ~ronet 
LNG in the country jointly; 
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.. (b) it-so, whether any agreement has been signed 
in IhII regard and If so, the details thereof: 

(e) the name of the companies which propose to 
market LNG from Oahej terminal In Gujarat jointly; 

(d) whether laYIng of new pipelines are proposed 
10 De set ijp by these companies; and 

(e) if so, the details thereof and the time by which 
the work of laying of new pipeline is likely to commence? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARUAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (c) Heads 
of Agreement has been InitiaJed by Gas Authority of India 
Ltd.. Indian 011 Corporation Ltd. and Sharat Petroleum 
Corporation Ltd. with Petronet LNG Ltd. to market the re-
gassified Liquified Natural Gas (LNG) from the Oahej 
Terminal in Gujarat. 

(d) and (e) The configuration of pipeline network is 
dependent upon the specific locations of the individual 
end-consumelS. The LNG terminals and related pipeline 
network are commissioned at the same time. 

Internet FaQUlty 

6366. SHRI HOLKHOMANG HAOKIP : Will the 
Minister of COMMUNICATIONS be pfeased to state: 

(a) the norms adopted to provide internet facility In 
the country; and 

(b) the name of towns in Manlpur where the said 
facility has been provided and proposed to be provided 
during 2000-2001, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) In line 
with NTP 1999. Internel acceH has been provided to 
almost all district headquarters. 

(b) Internet facility has been provided at Imphal and 
an the district headquarters of Manipur namely; Bishenpur. 
Chandal. Churachandpur. ·lmphaI, Lamphefpet. Senapatl. 
Tamengtong, ThoubaI. Ukhrul on local calbasit from the 
ShiIong 1na.met node. One Internet node Is planned at 
'mphaI during the year 2000-2001. Furner. Internet Ohabas 
are planned at Block Head Quarters during the year 2000-
2001. 

{Translation} 

Complalntt· ......... NTPC tor 
InVItIng Tendera 

6367. SHRt TUFANI SAROJ : WiU the Minister of 
POWER be PIMeed to state: 

(8) whether the UnloA Government have received 
any complainta against the National Thermal Powef 
Corporation in awarding oontrac .. of Rs. 6.0001- crore on 
advertising to the Central Power Sarvies and Power 
Finance Corporation; 

(b) if so, the details thereof; 

tc) whether pressure has bMn put on·the members 
of the National Thermal Power Corporation Board In 
respect of these contracts; and 

(d) if so. the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b) No, 
Sir. 

(c) and (d) Do not arise. 

(English) 

Hydro-Electric Power Project 
at Farakka BlII'ra". 

6368. SHRI ABUL HASNAT KHAN : Will the Minister 
of POWER be pleased to state: 

(a) whether the Govennent have received any 
proposal to set up a Hydro-electric Power Project at 
Farakka Barrage; 

(b) it so. whether project report has been prepared 
by the Central Water Commission and appraisal accorded 
by the Central Electncity Authority; 

(e) if so. whether environment aspect of this 
proposed projec:t has beeo examined: and 

(d) the steps so far taken by the Government to 
expedite the necessary formalities in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (d) The 
Detailed Project Report (OPR) of Farakka Barrage Hydro-
electric Project (5x25 MW) in West Bengal prepared by the 
Central Water Comminlon and received in the Central 
Electricity Authority (CEA) for techno-economie clearance 
was found In order by CEA on , 1. 11.1991 subject to 
certain conditions for execution by Farakka Barrage Hydro-
electric Project Authority under the Mfnistry of Water 
Resources. The environment aspect has been examined 
by the Ministry of Environment and Forests and is awalting 
Its ctearance. 

Neyven Thennal Power Plant 

6369_ SHRf E,.M. SUDARSANA NATCHIAPPAN : Win 
the Miniater of POWER be pleased 10 SIa .. : 



87 Written Answers MAY.8,2OOO 88 

(a, whether the Government propose to expand the 
Neyvell Thermal Power Plant in Tamil Nadu to generate 
more power and to overcome the power shortage in the 
State: and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) The 
expanllon programme of Neyveli Thermal Power Project 
in Tamil Nadu is already under implementation. As per the 
programme, an additional generating capacity of 670 MW 
il being Inltalled to overcome the shortage of power in 
the State of Tamil Nadu. Details are Indicated below:· 

SI. Name of Project! 
No. Implementing 

Agency 

CENTRAL SECTOR 

Capacity 
(M/W) 

1. NeyveU TPS·I Unit· I 210 
Expansion by 

NavYeli lIgOlte Unlt·2 210 
Corporation 

PRIVATE SECTOR 

2. Neyveli TPS by Unit·' 250 
MIs ST·CMS 
Electric Company 

(TralJ8JlAtion] 

Scheduled 
date of 

commissioning 

11/2001 

5/2002 

912002 

CIIMa Pending In MATPC 

6370. SHRI MANSINH PATEL: WiH the Minister of 
LAW, JUSTICE AND COMPANY ·AFFAIRS be p1e.sed to 
state: 

(a) the present position ot each of the pending 
cases in the Monopoly and Restrictive Trade Practices 
CommisSion as on date, Stale·wise: 

(b) whether any review has been conducted In 
regard to registration of case. and quick disposal of 
pending cases during the last five years; 

(c) if 10. lhe detalll thereof and it not. the reasons 
therefor, and 

(d) the It ape taken or proposed to be taken to 
atrengthenlreconatltute the MRTP CommiSsion during the 
current year? 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMAlANI) : (a) MRTP Commission 
i8 • quasi-judicial body created under the MRTP Act, 1969. 
The CommI88Ion deals with cases relating to Monopolistic 
Trade PracticealRestrtetlve nade PractIcesIUnfair Trade 

Practices (MTP/RTPIUTP) and matters incidental thereto. 
The following table gives the broad details of the different 
categories of cases pending before the Commission as on 
31.3.2000. 

No. of cases pending as on 31.3.2000 

SLNo. Category No. of Pending Cases 

1. MTP Enquiries 8 

2. RTP Enquiries 1408 

3. UTP Enquiries 1271 

4. Injunction Applications 268 

5. Compensation Applications 2100 

e. Contempt Applications 10 

The Commission does not maintain State-wise details 
of these cases. 

(b) and (c) No, Sir. Since these are judicial 
proceedings. the cases get lisled for consideration. and 
disposal in accordance with the prescribed procedure. 

(d) The Govemment has constituted a High Level 
Committee to review the MRTP Act, 1969 and also to 
propose a Modern Competition Law. The Committee has 
been given time up to 31.5.2000 for submission of its 
Report to the Government. 

{English] 

Agreement with Power Trading Corporation 

6371. SHRI SADASHIVRAO DADOB" MANDLIK : WHI 
the Minister of POWER be pleased to state: 

(a) whether the Reserve Bank of India had decided 
against entering Into a tripartite agreement with the State 
Governments and the Power Trading Corporation; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b) 
Under the revised mega power policy of the Government 
of India. security to the Power Trading Corporation (PTC) 
would be provided by means of a Letter of Credit and 
recourse to the State's share of Central Plan Allocations 
and other devolutions. Reserve Bank of India (RBI) In its 
role as a banker to the Government of India and State 
Govemments does not visualize the need to be a party 
to the tn-partite AgrMrMnt between PTe and the State 
Government. It would need only irrevocable standing 
instructions from the particular State Govemment for the 
tranafer of funds under CPA and devolutions to PTC In 
the event of default by the State --GovemmentslState 
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Electricity Boards (SEBs) on its obligation under the Power 
P,_Hchasf' Agreement entered Into between the PTC and 
the SEB. 

Bio-safety Protocol 

£372 SHRI SHRINIWAS PATIL : 
SHRI DILlPKUMAR MANSUKHLAL GANDHI 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Un-sponsored Bio-safety Protocol 
has been approved by the representatives of more than 
130 countries in Montreal; 

(b) if so. whether India is also one of the signatories 
In the above Protocol; 

(c) if so, the main features of the Protocol: and 

(d) the manner in which India will be benefited? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) (a) and (b) The Cartagena Protocol on 
Blosafe~y was adopted by the resumed session of the 
Extra-ordinary meeting of the Conference of Parties (CoP) 
to the Convention on Biological Diversity (CBD) held in 
Montreal in January 2000. India participated in the meeting. 
The Protocol will be open for signature during the fifth 
meeting of the CoP to the CBD to be held from 15-26 May, 
2000 at Nalr.)I:JI, Kenya and thereafter at United Nallons 
headquarters in New York from 5 June 2000 to 4 June 
2001. 

(c) The protocol provides for protection in the field 
of safe transfer, handling and use of living modified 
organisms resulting from modern biotechnology that may 
have adverse effects on the conservallon and sustainable 
use of biological diversity taking also into account risks to 
human health and specifically focussing on transboundary 
movements. 

(d) The capacity building proviSion of the protOCol 
prOVides for strengthening of Infrastructure and upgradallon 
of human resources In blosafety in developing country 
parties 

[Translarion} 

Survey for Rural Electrification 

6373. SHRI SHANKERSINH VAGHELA 
SHRI DALPAT SINGH PARSTE: 
SHRI NAWAL KISHORE RAI: 

Will the Minister 01 POWER be pleased to stale: 

(a) whether the Government have made any 
assessment of the expenditure likely to be Incurred to 
achieve the rural electrification target set for each State 
during the Ninth Five Year Plan; 

(b) If so, the details thereof, State-wise; and 

(c) the sources through which the said expenditure 
IS likely to be mobilised indicating the amount from each 
source? 

THE MINISTER OF STATE iN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) The 
Ninth Plan document has proposed a target of 30.000 
villages to be electrified dUring tho plan and energlsalton 
of 20 lakh pumpsets. The major sources of funds for rural 
electrification schemes are-loan from Rural Elpctrlftcatlon 
Corporation, States own resources, funds provides by the 
Central Government for different schemes and bilateral! 
multi-lateral credit. 

[English} 

Electrification in Villages 

6374. SHRIMATI KAILASHO DEVI . 
PROF UMMAREDDY VENKATESWARLU 

Will the Minister of POWER be pleased to state: 

(a) the number of Villages electrified during tho 
Seventh/Eighth Plan periods. 

(b) whether there IS appreciable decline In the 
Eighth Plan period. 

(c) If so, the reasons therefor: and 

(d) the steps proposed 10 be taken to augmont rural 
electrlhcation dunng the current plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) (n) According 
to Central ElectriCity AuthOrity (CEA) as per 1981 census 
the number of Villages eleclnfled dunng the Seventh/Eighth 
Plan periods are 100506 and 18504 respectively 

(b) and (c) As compared to the Seventh Plan. there 
has been decline In the progress of Village electrifica-
Iton during the Eighth Plan. Many of the Villages remaining 
for electrification are In remote and Inaccessible areas. 
State Electricity Boards find It un-economical to electrify 
these Villages. In addition. paucity of concesslOnal 
resources has also affected the Village electrification 
programme. 

(d) Ministry of Finance has proposed to release 
funds for rural electrification directly to the States whICh 
were earlter being routed through Rural ElectnflCallon 
Corporation (REC) Furttler. to give boo!>t to electllflcalton 
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programme in tribal viUagea and dallt baltil and other 
welker sections, Govemment of India has recently decided 
to grant Inter .. t subeidy of RI. 16.67 crores for 
electrification of 415 tribal villages and 2440 delit bastie 
during the year 2000-2001. Government has also decided 
to set up a Group of Ministers (GOM) to review the 8xlstlng 
schemes relating to electrification of tribal villages. dalit 
bastis and benefiting other weaker sections and $\Iggest 
modifications for accelerating the pace 0' electrification so 
that they enJoy the benefit of electrification to the same 
extent .. other areallsectionl of the population. 

Foreign EquHy In Telecom Sector 

6375. SHRI MOl NUL HASSAN : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Govemment have decided to aUow 
cent per oent foreign equity in the 'elecom aector; 

(b) I' so. whether the DOT has raised objection to 
such a decision; 

(e) I. 80. the detal .. thereof; 

(d) whether the Government have ~ agreed with 
the views; and 

(e) it 80. the "880M ttlerefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) With the 
economic liberalization in 1991. Foreign Direct Investment 
(FDI)INon Resident Indian (NRI)JOverseas Corporate Body 
(OCB) equity In telecom Manufacturing sector. was 
permitted upto 51"4 on automatic baaie through Reserve 
Bank of India (RBI) and higher amount of Foreign Direct 
Investment (FO!) was c:oneIdered on CI88 to case basis 
by Foreign Investment Promotion Board (FIPB). This limit 
of 51 Ok on automatic basis has been raised to 100% in 
Feb. 2000 for the telecom manufacturing sector. 

In case of telecoM &eMcee Ulce Basic. e.Uular Mobile, 
Paging. value Added service and Global MobIle Personal 
Communt'catton. by satellite. FDtJNRl1OC8 equity Is limited 
to 49%. 

(b) No. Sir. 

(c) to (e) Does not anse in view of (b) ~ve. 

Quell Hou ... Under NTPC 

6376. OR. (StoAT.) C. SUOONA KUMARI ; Will the 
Minister of POWER be pleased to state: 

(al .the "umber of guest houIeain different States 
under NTPC Southam Regional HMdquarters that have 
beetl owned Of leaaed or aCQUl(ed during tNt last Uvee 
yea"; 

(b) the number of QUest rooms available in such 
pttt houseS; 

(e) the total amount spent on these guest houses 
during the last three years, S.tale-wise and unit·wise; and 

(d) the amount spent for accommodation and 
telephone calls in the different Hotels other than the guest 
houses during the last three years, State-wiN and unit· 
Wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) ; (a) to (d) 
Number of Guest Houses and Guest Roolllfi indifferent 
States under NTPC's Sou1hern Regional Headquarters. 

St_/Cily No. of Guest No. of 
Houses Rooma 

ANDHRA PRADESH 

Ramagundam owned 20 

Hyderabad on lease 6 

Stmhadrl on leue 4 

KERALA . 
Kayamkulam owned 5 

Trivandrum on lease 3 

TAMIL NADU 

Trichy 1 on lease 4 

Chennai 10n leue 2 

KARNATAKA 

Bangalore 1 on lease 3 

Amount Spent on Guest HOUSH during 
the last Three ~ 

State/City 

1 

ANDHRA PRADESH 

Ramagundam 

Hyderabad 

Slmhadri 

KERALA 

Kayamkulam 

Trivandrum 

(In Rupees) 

1997·98 1998-99 1999-2000 

2 3 4 

11.64.000 9.11.000 8.68.819 

3.66.504 4.55.709 5.92.634 

59.338 1 ;97.608 2.49.233 

1.24,340 3.81.824 5.53.656 

21.701 2.533 15.823 



93 VAtSAKHA 18, 1922 (Saka) 94 

TAMIL NADU 

Trichy 

Chennai 

KARNATAKA 

2 

Nil 

8,792 

3 4 

Nil 3,35,722 

45,477 7,387 

Bangalore 2,69,011 2.73,559 3,00.832 

Amount Spent on Accommodation & Telephone caNs 
In different Hotels other than Guest Houses 

during the last Three Yesns 

(In Rupees) 

1997-98 1998-99 1999-2000 

ON ACCOMMOOAOON 

ANDHRA PRADESH 

Nil Nil Nil Ramagundam 

Hyderabad 

Simhadri 

KEAALA 

Kayamku1am 

Trtvandrum 

14,064 1.50,294 55,592 

3,43.118 7.05.081 13,64,080 

Nil Nil Nil 

45,663 37,076 87,808 

Nil Nil 54,395 

TAMIL NAOU 

Trlchy 

Chennal 

KAANATAKA 

Bangalore 

1,43,784 3,59,950 3,18,380 

2,78,681 3,48,721 2,51,137 

ON TELEPHONE CALLS 

ANDHRA PRADESH 

Ramagundam 30,199 

Hyderabad 65,357 

Simhadri 3,136 

KERALA 

Kayamkulam Nil 

Trivandrwn Nil 

TAMIL NAOU 

Trlchy Nil 

Chennal Nil 

KARNATAKA 

Ba'9lore 2,36,457 

48,904 58,125 

85,896 1,44,177 

12,200 27,079 

Nil 82,929 

12,693 Nil 

Nil 1.63,079 

Nil Nil 

1,77,305 1.19,348 

(11ansIationJ 

NatIoMt Highwaye In M8dhy8 PnldHh 

6377. SHAIMATI JAYASHAEE BANERJEE: WHl the 
Minister of SURFACE TRANSPORT be pleased to state: 

(a) the total length of National Highways in Madhya 
Pradesh as on February 29, 2000; 

(b) the steps taken for the repair and broadening 
of the National Highways puaing through the State during 
the Ia8t three V .... ; 

(c) whether the condition of National Highway Nos. 
7 and 12 is very dilapidated; 

(d) if so, whether there is any proposal for their 
repair; 

(e) if so, the datal" thereof; and 

(f) the condition of Jabalpur bypals and the time 
by which IhIa work Is likely to be completed? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
SUAFACE TAANSPORT (DR. DEBENDRA PRADHAN) : 
(a) The total length of National Highways in Madhya 
Prade8h Is 5209 KM. 

(b) The National Highways widened and renewed 
and during last thr~ years are as under :-

Year 

1997-98 

1998-99 

1999-2000 

No. of Kms. 
widened 

23.31 

17.60 

38.00 

No. of Km. 
renewed In Km. 

311.53 

353.36 

357.50 

(c) No. National HIghway No. 7 and 12 are being 
maintained generally in traffic WOfthy condition within the 
available resources. 

(d) and (8) Maintenance and. repair of National 
Highways is continuous process. Funds amounting to 
As. 12.26 crore have already been released so far to the 
State Govemment for maintenance/repairs during 2000· 
200 1 of an National Highways In Madhya Pradesh 
including NHI 7 and 12. Also estimates tor Improvement 
of riding quality In a length of 350 KM at an estimated cost 
of As. 71 crore have been sanctioned under 2000-2001 
IRQ Programme on National Highways in Madhya 
Pradesh. out of which sanctiont in • length of 82,8 KM 
and 96 KM at an estimated cost of R$. 16.97 crore and 
As. 17.82 crore are for the National HIghways 7 and 12 
reapectMIy. 
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(f) CondHion of Jabalpur bypass is generally good. 
The work 0' this byP888 is targeted for completion by June, 
2000. 

(EngH,hj 

Telecom. FlcllltlH In MlhI ... lhtrl 

6378. SHRI ANANT GANGARAM GEETE : Will the 
Minister 0' COMMUNICATIONS be plealed to state: 

(a) whether there are any 8Chemea for expansion 
of telephone network in villages of Maharuhtra during the 
current and the next year; 

(b) If 10, the details thereof, dlstrlct-wlae and If not, 
the reuona therefor; 

(c) whether the telephone exchanges have been 
.. t up and telephone connections provided In all the 
backward are.. of Maharashtra; 

(d) If 80. the details thereof, district-wise; and 

te) If not, the reuona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) 
.,., Sir. The schemes for expansion 0' telephone networtt 
In the vlI&eges of Maharuhtra for the current year and the 
next year are given below :-

Year zooo,2001 

Item 

New Rural eXChanges 

Net Switching capacity 

Maharashtra State 

345 

1,45,000 

Diatrlct-wiae details are given in encloaed statement-I. 

V .. r 2001-2002: 

As per the objectives of the Department for 9th Plan, 
telephones will be provided on demand in all the rural and 
urban area. by March, 2002. District-wise plan. are yet 
to be finalised. 

(c) and (e)-Telephone exchanges have been installed 
and telephone connectlonl are being provided on 
priortty in the baCkward areas Dlstrict·wise status 
of telephone exChange capaelly. OE18 and waiting list in 
the backward ...... , for the period ending 31.3.2000 
Is given In the eocIose statement·'1. The waiting Ust of 
8498 is likely to be cleared during the current financial 
year. 

Statement" 
District-wise details of expansion of telephone network 

in the rural BteaS of Mahsrsshtra during ~1 

SI. Diatrict New Switching 
No. exchanges capacity 

1. Ahmedanagar 

2. Akola 

3. Washlm 

4. Amravatl 

5. Aurangabad 

6. Beed 

7. Bhandara 

8. Gondia 

9. Buldhana 

10. Chandrapur 

11. Dhule 

12. Nandurbar 

13. Gadchiroli 

14. Jalgaon 

15. Jalna 

16. Kalyan 

17. Kolhapur 

18. Latur 

19. Nagpur 

20. Nanded 

21. Naslk 

22. Osmanabad 

23. Parbhani 

24. Hingoli 

25. Pune 

26. Raigad 

27. Ratnaglri 

28. Sangli 

29. Satara 

30. Sindhudurg 

31. Solapur 

32. Wardha 

33. Yeobnal 

Total 

15 
7 

8 

14 

15 

9 
2 

2 

7 

7 

5 

2 

2 

3 

5 

5 

30 
20 

6 

10 

20 

5 

7 

3 

25 

5 

8 

30 
20 

9 

20 
2 

17 

345 

11500 
1000 

1500 

3000 

6000 

1500 

2000 
, 2000 

3000 
2500 
2000 

1000 
1000 

6000 

1500 
4000 

15000 

4000 

4000 
4000 
6000 

2000 

2000 
1000 
14500 
4000 

3000 

15000 

6000 
3000 
6000 

3500 

.25QO 

145000 
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Statement-II 

O/stne/-wlse status of te/ep/)ul1t' exchange C.1l'clClty DELs and w81tmg list ill the 
backward areas of M.1lJaras17tra as on :n:~ 0000 

It: ________ . ________ . _______________ .. _____ . __ .~ 

;:~ S! District Total No. of Villagcs with No. of 

!~ ~_o ________ .. _____ ~I~~a~=~ _____ ~_~T __ . _. ___ E x~_~~~~es 
SWltchrng 
capacity 

DELs Waiting Ir~t 

Wi;, 
~>i 
aI t. 
~.'; 
~ 
~~I 
~ 
~ 

I 
f 
~' 

~ 
~ 

£ 
I;, 
~ 
~. 
~'" . .: 
~;. 

" 

I 
~ 
'~i 11 
~'r 

~~ 

f' 

Ahmeollagar 118 77 

2. Amravatr 344 98 

3. Bhandara 
284 167 

4. Gondlo 

'i Chandrapur 742 270 

6 Dhule l 997 600 
7. Nandurbar 

8. Gadchirolr 1450 

9. Jalgaon 63 20 

10. Kalyan 1135 500 

11. Nagpur 97 60 

12, Nanded 185 70 

13. Nasik 828 500 

14. Pune 144 27 

15. Raigad 47 41 

16. Yeotmal 528 176 
-_._------- --.-.----- ---.- -----.-. . ---.- ... -~- --'-.' 

Total 6962 2606 

Visakhapatnam Power Project 

6379. DR. RAJESWARAMMA VLJKKALA Will the 
Minister of POWER be pleosed to state: 

~ (a) whether the Central Electricity Authority has 
J; extended the counter guarantee to the Visakhapatnam 
p Thermal Power Project; 
.~ 

(b) if so, the time by which the work on the project 
is likely to commence: and 

(C) the time schedule frxed for its completion? 

THE Mlt--JISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (C) The 
Viskhapatnam Thermal Power PrOject (1040 MW) In 
Andh~a Pradesh berng promoted by Mis. Hlnduja National 
Powe: Corporatrun limited (HNPCL) has been accorded 
;p.r:~I!1o-eConomlc clearance of Central Electrrcity Authorrty 
ICEA.) on July 25. 1996 at an estimated completion cost 
ot US $ 943.75 million + Rs. 1324.993 crores (@ 1 US 

7 1048 753 284 

3 1120 888 16 

9 1580 1108 

11 1376 730 9~) 

43 10016 7953 550 

19 4288 2449 235 

2 '272 225 13 

57 38:'>8!j 26821 

4 872 483 ,'; 
R 2776 2314 ::j " 

47 12376 8548 1953 

2 304 208 GO 

3 520 328 52 

11 2784 1926 164 

226 77620 54734 8498 
,._----. ---'--'-- ---.---- ._ .. 

$ = Rs. 35.00) On 16.5.1998, Government approved 
extension of counter-guarantee to this prOJoct through a 
reVised procedure. Counter guaranteo of Government of 
India has been Issued to the project on August 19,19lJ/j. 
CEA does nol Issue counler guarantee but only techno-
economic clearance for power projects. The promoters 01 
the project are yel to achieve financial closure and 
commence construction activities. The project IS schedulcej 
for commiSSioning 44 months after the date of financial 
closure by the promolers. 

[TranslatIOn] 

Scheme for Traffic Problem In Varanasl 

6380 SHRI SHANKAH PRASAD JAISWAL Will lhp 
Minister 01 SURFACE TRANSPORT bo p1C<J50d to ~,tatl' 

(a) whether In ardor to decongest ttll) road traf~l( 

In Varanasl U.P the Governnl(!nt have "ny ~ch('nlC' !" 

expand the Natronal Waterways by deepening the Baruna 
and Ganga rivers: 
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(b) If 80, the detalll thereof; 

(e) the total amount allocated for the purpose; and 

(d) the time by which the said Bcheme Is likely to 
be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) to (d) No Sir. There is no such scheme for Baruna 
river. However, In view of the recent requeat received from 
Commissioner, Varanasi. for development of Varuna river 
for the purpose of navigation. action has been Initiated to 
obtain detailed project proposal in this regard. 

The river Ganga Is already declared as National 
Waterway No.1. from Haldla to Allahabad. It passes 
through Varanaai. Maintenance and up-keeping of National 
Waterways which include deepening. dredging. bandalling 
etc of navigational channels is a contlr.uing process. For 
implementing various schemes for development of National 
Waterways No.1, a sum of Rs. 14.55 crores has been 
allocated In the Annual Plan 2000-01. 

Tettrl Dam Project 

6381. SHRI SAIDUZZAMA : Will the Minister of 
POWER be pleased to state: 

(a) the number of families displaced due to 
conatruction of Tehrl Dam Project; 

(b) the details of compensation paid to the affected 
famltles 10 far; 

(c) the amount apent 80 far on this project; and 

(d) the time by which the project is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER iSHRIMATI JAYAWANTI MEHTA) : (a) and (b) The 
rehabllitalion of the population affected by Tehrl project is 
being done In two pha88s, the first phase relates to the 
5091 urban families of Old Tehri Town and 2064 rural 
famll... to be affected by the construction of Coffer 
Dam. The Phase-I rehabilitation has been completed. All 
the rural affected famllie8 of ph .... 1 have been allotted 
agricultural land In the resettlement colonies and 
rehabilitated. For the urban population of Old Tehri Town 
(OTI) alto compensations have been paid and allotments 
of plots. fIata· and shops etc. in the New Tehri Town and 
other resettlement sites have already been made. 

In Phue-II. 2845 rural familieS are affected who are 
to be rehabilitated before the completion of the Dam and 
impoundment If reservoir. 

In addItJon to the above there .re 3998 partially 
affected rural families who are not to be relocated. but are 

$ 

to be paid cash compensation for their part land coming 
under submergence. 

(c) As on 31st March, 2000, a sum of Rs. 2484.83 
crores (Provisional) is reported to have been Incurred on 
Tehri Hydro-electric Project, Stage-I (1000 MW). 

(d) All the four Units of 250 MW each of the project 
are likely to be completed by December. 2002. 

Koyal Karo ProJect' 

6382. DR. SANJAY PASWAN : Will the Minister of 
POWER be pleased to state: 

(a) whether the Koyal-Karo Hydel Power Project of 
the National Hydro Power Corporation in the Ranchi district 
of Bihar has been lying closed since many years; 

(b) if so, the reasons therefor; and 

(c) the steps taken/proposed to be taken by the 
Govemment to ensure speedy completion of this project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) Koel 
Karo HE Project (710 (MW) in Bihar was originally approved 
in June. 1981 at an estimated cost bf Rs. 444.67 crores at 
March. 1980 price level. However, no major work could be 
started due to resistance from the local people to the ac-
quisition of land. In August. 1984 a writ petition was filed in 
the Supreme Court of India demanding inter alia the scheme 
for rehabilitation of the displaced persons. On submission of 
the R&R package. the stay was vacated on 6.2.89. and the 
Court directed that the rehabilitation plan must be 
implemented and the compensation must be paid. Govem-
ment of India, approved the revised cust estimate for the 
project amounting of Rs. 1338.81 crores in November, 1991. 

In a meeting of the Central Empowered Committee 
(CEC) constituted by the Govemment for reviewing Central 
Sector projects making slow progress, held on 26.2.97, it 
was decided to freeze further expenditure on the ploject 
thereby putting a stop to work on the project. 

Based on the request of the Hon'ble Members of 
Parliament from Bihar. Ministry of Power took steps to 
revive the project. Koel Karo HE Project in Bihar is one 
of the projects identified as a Mega Power project under 
the Mega Power Projects Polley approved by the 
Government on 8.10.1998. The mega projects are entitled 
for concessions which would make the tariff from the 
project more attractive. 

Thereafter. Ministry of Power has requested the 
Government of Bihar for conctucting fresh survey of ProjeCt 
Affected Persons (PAPa) in order to enable NHPC to 
formulaW . the Environmental Management Plan (EMP) in 
~rdance with the guidelines of the Supreme Court. " 
I 
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[na necessary to have firm commitment from buyers for Ihe 
!power from Central Sector Power Projects before execution. 
: Orissa and West Bengal have declined 10 purchase power 
from the project since the tentative tariff amounl to As. 7.13 
per unit Is considered too expensive by them. Bihar has 
committed to purchase power from the project to the extent 
It will require to draw power at the prevalent tariff rate. 
NHPC have been asked to seek the consent of the States 
outside the region for purchase of power from Koel Karo 
H.E. Project. 

[Eng/ish] 

Lo .... of Public Sector Units 

6383. SHRI UTTAMAAO PATIL : Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether a number 01 public sector unitsl 
organiaationslinstitutions have been running Into losses 
during 1999-2000: and 

(b) If so, the details thereof unit/organisationl 
institution-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SUAFACE TRANSPORT (DR. DEBENORA PRADHAN) : 
(a) and (b) Out of six Public Sector Undertaldnga under 
the administrative control of Ministry of Surface li'ansport, 
Department of Shipping, three Public Sector Units· have 
been running into lossea during 1999·2000. The dataNa of 
the loss making public sector units under the Department 
of Shipping, are given below : 

Name of the loss making public 
sectors units 

Net losses during the 
year 1999-2000 

Accumulated losses 

Hindustan Shipyard Ltd. Visakhapatnam 

Hooghly Dock and Port Engineering Ltd. 
Calcutta 

Rs. 53.85 erore (Provisional) 

As. 20.00 crore (Provisional) 

As. 1139.60 crore (Provisional) 

As. 165.00 erore (Provisional) 

Central Inland Water Transport Corporation 
Ltd. Calcutta 

Rs. 63.00 crore (Provisional) As. 576.77 erore (Provisional) 

The Ministry of Surface Transport Department of Road 
Transport and Highways has a Public Sector Undertaking, 
namely, Indian Road Construction Corporation (IRCC) Ltd. 
Vide a decision taken on 18.9.1985. the Government had 
directed that IRCC should not enter into any fresh contracts 
and phased programme of its winding up should be 
worked out. The Government has now taken a deciSion on 
1.2.2000 to wind up IRCC. 

Petrot Pump. and LPG Agencl •• In GuJarat 

6384. SHRI PRAVIN RASHTRAPAL : Will the 
Minister of PETROlEUM AND NATURAL GAS be pleased 
to state: 

<a> the total number of petrol pumps and LPG 
agencies sanctioned for rural and urban areas in Gujarat 
State during the last three years. year-wise; 

(b) the number of petrol pumps and LPG agencies 
sanctioned to the applicants belonging to SC/ST and ex-
&ervicemen out of them; 

(c) whether a number of times advertisements were 
issued 3nd applications Invited. but no action has been 
taker thereon; and 

(d) if so. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS ANO MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

(SHRI SANTOSH KUMAR GANGWAR): (a) to (d) During 
the last three years, 16 relail outlet dealerships and 26 
LPG distributorships were allotted In Gujarat. Out of the 
above, one retail outlet was in rural area and 15 retail 
outlets in urban .reas. 8 LPG dlstrlbutOt8hips were in rural 
areas, 4 In utban·rural areal and 14 in urban area •. 

2. 3 and 1 retail outlet dealerships were alloUed to 
SC, ST and Defence category respectively. 4. 3 and 4 LPG 
distributorships were allotted to SC, ST and Defence 
category respectively. As per the existing policy. there is 
no separate reservation for Ex-servicemen. 

The selection for the remaining locations win be made 
after the constitution of the Dealer Selection Board. 

Nandanlcanan Zoological Park 

6385. SHRI KAMAl NATH : Will the Min .... r 01 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether attention of the Govemment haa been 
drawn to the newa-item captioned "Lax security plagues 
Nandankanan' appearing In the 'Hindustan Times' dated 
AprH 6, 2000; 

(b) if so, the facts of the matter reported therein; 

(c) Whether any enquiry is proposed to be 
conducted in this regard: and 

(d) if so. the steps taken to ward off such incidents 
in future? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT "AND FORESTS (SHf.l1 BABU LAL 
MARANO!) : (a) to (d) The facts mentioned in the news-item 
regarding escape of a tiger from its enclosure and killing 
an employee of &he part< in June last year: escape of tiger 
and mauling of sixty year old 'man to death on 12th 
February and nilgai's throat being split by sharp razor are 
correct. The first incident is not a security related issue and 
was caused due to MISadventure by the keeper himself. 
The later two issuei could have been avoided had a pro-
per security waH been there around the Nandankanan Zoo. 
The security wall has not been completed insplte of the 
financtal .... stance provided by the Cen!ral Zoo Authority 
matnly because of lOme legal dispute. in which atate govt. 
IS required to pay some compensation to an individual. 

Performance of Major rort. 

6386. SHRI ANANT GUOHE : Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether the Government have recently reviewed 
the performance of major portl; 

Port 1997-98 

(b) if so. the details thereof ·alongwith the standard 
monitoring norms adopted during the last lhrae years 
ending on March 31, 2000. port-wiee and year .... ; 

(c) the details of targets for cargo handling set for 
the current year-wise and port-wise; and 

(d) the details of additional capacity to be added 
at various major ports as a result of ongoing modemlsationl 
expansion programme during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. OEBENORA PRADHAN) : 
(a) Review of the performance of major ports is an ongOing 
process. 

(b) Efficiency of the ports Is asse~ mainly on the 
basis of the performance indicators such as Average pre 
berthing time. Average Turn-round time, Output pefship 
berthday, Operating Income. Opreating Expenditure and 
actual cargo handled vis-a-via targets. The Port-wise 
targets of cargo and the achievements during the last three 
years are given below :-

(In million tonnes) 
• 1998-1999 1999-2000 

Target Achievement Target Achievement Target Achievement 

calcutta 24.30 28.16 30.00 29.38 30.90 31.00 

Paradip 11.80 13.30 13.35 13.11 13.75 13.64 

Vlza;. 35.80 36.01 36.00 35.65 35.00 39.51 

Chennai 32.50 35.53 36.50 35.20 35.50 37.44 

Tutlcorln 9.40 9.98 10.20 10.15 10.50 9.99 

Cochtn 11.80 12.32 12.25 12.68 12,40 12.80 

New Mangalore 12.80 15.28 15.50 14.21 14.80 17.60 

Mormugao 18.00 21.18 20.20 18.02 18.00 18.23 

J.L. Nehru 9.80 8.90 10.00 11.72 12.85 14.98 

Mumbal 34.60 32.10 34.00 30.97 32.00 30.38 

Kandle 36.60 38.90 40.00 40.64 42.50 46.SO 

Total : 237.00 251.66 258.00 251.73 258.00 271.87 

(e) The Port-wile details of targets for cargo 
handling set for the year 2DOO-2QOl are 88 under :- 1 2 

(In nmlion tonnes) Hakla '(HOC) 24.92 

Fat Target Paradip 36.40 

2 Visakhapatnam "CU7 

calcutta ICOS) 11.48 Chenruu 42.44 , r---
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SI. 
No. 

2 

Tutlconn 10.90 

Cochin 12.12 

New Mangalore 20.31 

Mormugao 19.69 

J.L. Nehru 17.58 

Name of Scheme 

Coal handling facilities at Paradip Port (ADS Scheme) 

2 Construction of an 011 berth including reception 
facilities at Paradlp Port. 

3 Construction 01 western quay Including extension 
at Paradlp 

4 Construction of LPG berth at Vlzag. 

5 Construction of mUlti-purpose berth in Outer 
Harbour at Visakhapatnam Port (balance capacity) 

6. Construction of new port at Ennore (ADS Scheme) 

7. Additio.,a! r.:apacity of PSA Terminal at Tuticorir Port. 

. 8. Modification to MOHP at Mormugao Port. 

9. Installation of mooring buoys at Mormugao Port. 

10. SOT Container Terminal at J.L. Nehru Port 
(balance capacity). 

11 Relacement of submarine pipelines at Mumbai Port. 

.'. 12. Construction of 4th 011 Jelty at Kandla 

,.,' Total 

HydellThermal Power Generation In North East 

6387. SHRI SHIM DAHAL : Will the Minister of 
POWER be pleased to state: 

):. (a) the details of increase in the thermal and tlydel 
; power generation capacity of Ihe power stations operating 
.: In the North Eastern States including Sikkim during each 
,: of the last three years, State-wise; 
'" 
~" (b) whether the Government propose to increase 
., the capacity 01 some power stations in these Statos in the 
1% near future: and 

2 

Mumbal ?8.67 

Kandla 41.97 

Total 28i' 00 

(d) Thc det<'lils of additlonnl capacity likely to be 
added to V3f10US major ports throuqh Icalisatlon of malar 
schemes during the current year are as undcr " 

Capacity 
(In million tonnes) 

20.00 

6.00 

2.00 

1.00 

0,5 

16.00 

0.5 

1.00 

2.00 

4.2 

7.00 

2.00 

60.2 million Tonnes 

Expected date of 
commissioning 

Expected to be 
Operational by Dec, 

2000 

July. :>000 

,June. :~UOO 

August, ?OOO 

August. 2000 

Expected to be 
operational by Sepl, 

2000 

MarCh, 2001 

March. 2001 

Dec, 2000 

July. 2000 

Juno, 2000 

Dec, 2000 

(C) If so. the details rn !hls ICgmd" 

THE MINISTER OF STATE IN THE MINlsnw or 
POWER (SHRIMATI JAYAWANTI MEHTA) (a) to (c) The 
renovalion and modernisation schemes arc <llmNj at 
improvmg the pertormancc and aV::lllabillty of Ttlcrmal 
power stat,ons and to uprate the Hydel Stallons for 
capacrty benefits. There was no If1creasc III the capacity 
addition of ('xlsling Thermal and Hydel power stalions 
operating 111 the North Eastern States including Slkklm 
durrng the lasl Ihrpc years. However, the follOWing five 
oxistlng ThermaL HVl'1cl pow.:r ~;tatr()ns had been Identltlcd 
for reno'JiJ!lon and rpodcrrH~alio/l for capacity bHnefrt .' 
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St. Power Stations Installed Capacity 
No. (In tom) 

Type State/Central 
Sector 

State in which 
located 

1. Lakwa 120 Thermal State Assam 

2. Namrup 133.5 Thermal State Assam 

3. Chandrapur 60 Thermal State Assam 

4. Kyredemkulai 80 Hydro 

6. Loktak 105 Hydro 

Poet Offte •• 

8388. OR. GIRIJA VYAS : Will the Minister of 
COMMUNICATIONS be plelled to ltate: 

(a) the number of villages without Post OffIces in 
the country at the end of financial year 1999-2000, Stat .. 
wile; and 

(b) the time by which the post offie .. are likely to 
be opened In the aald villages? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR) : (a) The 
information " given In the encloeed statement. 

(b) The Post Officel are likely to be opened in the 
aaldvl!lagel In a phaaed manner In the Five Year Plana 
aubtlCt to the propouls conforming to prescribed norms 
for opening of new PoIt OIfIce. This Is further subject to 
avlilablllty of funda and Nnctloning of required number 
of poata by the Mtntatry of Finance. 

Statement 

Cite""" Number of Vlllagea without Post OffIces 

SI. Name of CI_ No. of 'JI!Iagel 
No. without P.O. 

2 3 
1. Andhra 12274 

2. Assam 22838 

3. 81har 66494 
4. Deihl 75 
5. Gujarat 5558 

e. Harvana 4441 

7. Himachal 14351 
8. J&K 4958 

8. Kamataka "704 

10. Kerala Nil 

11. M.P. 61286 , 

State 

Central 

2 

12. Maharashtra 

Goa 

13. N.E. 

Arunachal Pradesh 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Trlpura 

14. Orissa 

15. Punjab 

16. Rajasthan 

17. Tamil Nadu 

18. U.P. 

19. W.B. 

A and N Islanda 

Slkkim 

Total: 

Meghalaya 

Manipur 

29075 ' 

3375 

1398 

5038 

312 

896 

4057 

39455 

9056 

28308 

7226 

94658 

33559 

118 

234 

468698 

Total number of villages without post offices '" 468698. 

Uona PopuIdon 

6389. SHRI P.S. GAOHAVI : 
SHAI GIROHARI LAl BHARGAVA : 
SHRt DtL~EP SANGHANI : 
SHRI DALPAT SINGH PARSTE : 
SHRI SUSHIL KUMAR SHINDE : 
SHRI MAOHAVRAQ SCINDIA : 

Will the Miniater of ENVIRONMENT AND FORESTS 
ibe pleased to state: 
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(a) the States where lions are found and the 
comparative population figures of lions, tigers and wild cats 0, different species, sanctuary-wise, 

(b) whether some hans have been brought from 
abroad and some lions or Gujarat shifted 10 Madhya 
Pradesh; 

(c) if so, whether aUeasl 89 Glr lions and their cubs 
were killed dunng the last three years; 

(d) If so, the main reasons theleof; and 

(e) the amount spent and the steps being taken by 
the Union Government to conserve lions population during 
the last three years, sanctuary-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI) : (a) Asiatic lion IS found only In the State of 

GUlarat in Glr Forests, where its population was 304 at the 

time of last census conducted during 1995. Details of 

populatIOn figures of tiger and leopard are given In the 
Statement I and II. 

(b) No, Sir, 

(e) No. Sir. 

(d) Does not anse. 

(e) The Gir National Park!Sanctuary IS a prestigious 
project for the Gujarat Government and they have prOVided 

slgnit.cant fmance for it. Following budget prOVISions have 

been made by the GUjarat Government dunng the last 

three years. 
-----------_ .. _ .. _._---------_. __ . ---_.- '-'-_._.' ---_ .... ~ .. - ... "-"---"'-'" 

Major Head 1997-98 
Budget 

Expenditure 

2406-F&WL Non Plan 434.10 434.15 

106.61 109.91 

Details of financial assistance provided by the Central 
Government under the centrally sponsored scheme 
'Development of National Parks and Sanctuaries' to Gir 
National Park! Sanctuary In Gujarat during last three years 
for the conservation of lion IS given below :-
--__ -4AL _____ .•. _____ . ________ •. ___ . __ _ 

Year Rs. In lakhs 

1996-97 

1997-98 

1998-99 

21.00 

5.05 

5.00 

Steps taken by Government to conserve lion population 

1. 

2. 

Steps have been taken to improve the blo-
productivity potential of the are by implemenling 
soil and moisture conservation works, 
Improvement of grass reserves, eradication of 
unwanted growth etc. 

Check posts have been established at senSitive 
points all along the periphery 10 prevent illegal 
activities. 

1998-99 
Budget 

527.66 

6704 

3. 

4. 

5. 

6 

7. 

8. 

9. 

Statement 

Expenditure 

484.29 

63.73 

1999-2000 
Budget 

538.96 

81.71 

Expenditure 
upto 11/99 

12773 

31.52 

Field staff has been provided With arms and 
ammunitions and vehicles for patrollmg. 

Wireless ttatlons have been set up for beller 
commUnication and response. 

Eco-development works have tJe(m taken up In 
the revenu'J villages, forest settllement villages 
and maldhan nesses for Improving the Village 
economy In order to reduce biotic pressure on 
the protected area. 

Nature educalion and awareness camps are 
held to create awareness among the masses 

Cattle immunisatIOn camps are organised to 
prevent disease transfer to wild herbivores 

Fire Ilnos are prepared to minimise damage to 
the habitat by fire. 

Habitat of lion meta populations around Glr IS 
also being Improved as a result of which 
populallon of lion has Increased from 284 In 
1990 to 304 in 1995 

Population of Tigers in the Country as Reported by the States 
----------
SI.No. Name of the Stale 1972 1979 1984 1989 1993 1997 
---.------

2 3 4 5 6 7 8 
-.-.. _---_ .. ----------------~-.--.. ---.---.-.-.-.--.. -~. _._----_ .. _ .. _._ ..... 
1. Tamil Nadu 33 65 97 95 97 62 
. ----.-.------.---~-.----------_ .. _-'-- .. ,--.-.-.-~ .. ---- .- -_ .. -- .. _--'._._- ..... ----_ .... -- ---- .. ~ -
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1 2 

2. Maharuhtra 

3. West Bengal 

4. Kamataka 

6. Bihar 

6. Assam 

7. Rajasthan 

8. Madhya Pradesh 

9. Uttar Pradesh 

10. Andhra Pradesh 

11. Mlzoram 

12. GUJarat 

13. Goa Daman and Diu 

14. ORISSA 

TOTAL 

15. Kerala 

16. Meghalaya 

17. Manlpur 

18. Trlpura 

19. Nagaland 

20. Arunachal Pradesh 

21. Sikkim 

22. Haryan. 

Total 

N.R.-Not reported by States. 

3 

160 

73 

102 

85 

147 

74 

467 

262 

35 

8 

142 

1678 

60 

32 

7 

80 

69 

249 

4 

174 

298 

156 

110 

300 

79 

529 

487 

148 

65 

7 

173 

2589 

134 

35 

10 

6 

102. 

139 

426 

Statement ... 

Population of Leopards In the Country as 
Reported by the StMft 

51. Name of State 
No. 

1 2 

1. Anellr. Pradeah 

2. Arunachal Pradesh 

3. Aasam 

4. athar 

1984 1989 1993 1997 

3 

21 

4 

301 

121 

5 6 

152 138 

98 N.R. 

123 123 246 N.A. 
113 134 203 N.A. 

1 

5 

301 

352 

202 

138 

376 

96 

786 

698 

164 

33 

9 

202 

3454 

89 

125 

6 

5 

104 

219 

2 

1 

551 

2 

5. Gujarat 

6. Heryena 

6 

417 

353 

257 

157 

376 

99 

985 

735 

235 

18 

9 

2 

243 

3981 

45 

34 , 
31 

104 

135 

4 

353 

7. Himachal Pradesh 

8. Jammu & Kashmir 

9. Kernataka 

10. Kerala 

11. Madhya Pradesh 

12. Manjpur 

3 

10 Q/ItIfItfOns 

7 

276 

335 

305 

131 

325 

64 

912 

465 

197 

28 

5 

3 

226 

3375 

·57 

53 

83 

180 

2 

375 

4 5 

8 

257 

.361 

350 

103 

458 

58 

927 

475 

171 

12 

6 

194 

3435 

N.R.. 

N.R. .. 
N.R. 
N.R. 

N.R. 
N:R. 
N.R. 
N.R. 
N.R. 

112 

6 

498 702 772 832 

10 19 25 N.R. 

199 199 821 N.R. 

4 4 N.R. 

238 283 455 N.R. 

27 16 N.~. 

1322 2036 1700 1851 

7 N.R. 
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. _. ---------_.p' 
2 ---,---_. 

13 Maharashtra 

iLl Mizoram 

10 Nagaland 

16 Orissa 

17. Ralasthan 

18 Sikkim 

19. Tripura 

, ::-0 Tamil Nadu 

21 Uttar Pradesh 

22. West Bengal 

3 

380 

6 

72 

266 

270 

27 

189 

880 

112 

4 

580 

38 

72 

279 

461 

37 

119 

5 6 

417 431 

49 28 

N.R. 

378 422 

475 474 

N.Fl. 

18 N.R. 

139 110 

7111412 

108 NA 

~)3 Dadar P. Nagar Havell -

1095 

108 

10 

18 

15 16 

24 Goa Daman & Dill 10 31 25 

Tolal 4747 6767 8828 5738 

. N.R-Not reported by States. 
NA.-Not awaltable. 

Registration of Firms In Bangalore 

6390. SHRI KOLUR BASAVANAGOUD Will the 
Minister of LAW. JUSTICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) whether the Government have Introduced any 
tatkal scheme to provide company names to the new 
entrepreneurs in Bangalore; 

(b) if so. the details 01 the scheme; 

(c) whether there is any proposal to open an 
external cash counter In Bangalore for registration at 
company; 

(d) It so, the details thereof; and 

(e) if not. the steps taken/proposed to be taken by 
'~e Government in Ihls regard? 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
',AFFAIRS (SHRI RAM JETHMALANI) : (a) No. Sir. 
l 

(b) Does not anse. 

(c) No, Sir 

(d) and (e) Does not anse 

LPG Connections in Andhra Pradesh 

6391. SHRI B. VENKATESHWARLU 
DR. MANDA JAGANNATH . 

:,~' 

... ~ Will the Minister of PETROLEUM AND NATURAl. GAS 
'(ie pleased to state' 

':-::: 

I a) the total number of applications for LPG 
connections pendll1g as on date In f\ndhra Pradesh; Ilnd 

(bl the tlmp by which all the pending applications 
tor LPG connections are likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTllY OF 
PE: TROLEUM AND NATUFlAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AF'FAIRS 
(SHRI SANTOSH KUMAH GANGWAR) (ol) The tolal 
number of persons on the Wailing list roglstorC'<1 With the 
LPG dlslnbutors of the Public Sector Oil Comp<"tnlf's in ttlP 

State of Andhra Pradesh as on 1.1.2000 was about 8.87 
lakhs 

(b) New L.PG connections me released In a phased 
manner throughout the country depending on the LPG 
availability, wailing Iisl. slack aVilllatJle WillI the rJlslnbutors 
and their VIOlblllty. However. the (,ov(',nmpnl Ila:; a plan 
to r('lease :Hound 1 crore LPG connections dUring tho year 
2000 to cleal all wnlhng list registered with th(' <1lstnbutors 
of PSLJ Oil Companies as on 1 12 1999 

Estimates Pending from Karnataka 

6~92 SHRI G. PUnA SWAMY GOWDA Will the 
MlI1lster ot Sur~FACE TRANSPORT be pleased to state 

(<11 wtlethcr f.!stlmates for vanow; work propos:>ls 
sent by the Karnataka Government me stili pendmg With 
thf' IJllIon Govornment, 

(b) If so til(' details thereot and tllP rpascms 
therefor and 

(c) the estimated cost of each work plOposal and 
the steps laken by the Union Government to accord 
sanction to those work proposals') 

THE MINISTER OF STATE IN THE MINISTRY OF 
SLJRFACE TRANSPOFrT (DR. DES[NDHA fJRADIiAN) . (a) 
to (c) No estlmale rf!!atlng to N<.Itlonal tflgtlVvays. tor wtw;11 
Governmenl of India IS primarily concerned. IS pundmg. 

Meeting of All Political Parties with C.E.C. 

6393. SHRIMATI KANT! SINGH' Will the tvllnl~,ter 01 

LAW, JUSTICE AND COMPANY AFFAIRS be pleased .0 
state: 

I<J) whether the Chief Elcctlon Commls!;lonor has 
called meeting of all political partlf:s to diSCUSS 11 pomt 
agenda on April 29. 2000: 

(b) If so. the details of the (jpliberatlon~, and tilt! 
outcome- thereof: 

Ie) whether it n\Jm~)cr uf r,ropos(lls 011 electoral 
reforms Ilave been sent by the ElectIOn CommisSion from 
lime to time to the Government 111 the par.t also. and 

(d) If so. the details thereof along with the proposal 
accepled by IhA Governm(mt and the action taken by thp 
Government In thiS regard? 
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THE MINISTER OF LAW, JUSTICE AND· COMPANY 
AFFAIRS (SHRI RAM JETHMALANI): (a) Yes, Sir. 

(b) to (d) The requisite Informa,lon Is being collected 
and will be laid on the Table of the House. 

Requlremlnt of LPG at Ranchl, Bihar 

8394. SHRI RAM TAHAL CHAUDHARY : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to .ta'e: 

(a) the monthly requirement of LPG for Ranchi 
diatrict of Bihar at present and the supply position thereof; 

(b) the steps Government have taken to meet the 
full requirement of LPG In the district; 

(c) whether rural areas of the district are being 
neglected In 8upplying LPG; 

(d) if so. the details thereof; and 

(e) the steps taken by the Government to set up 
more LPG agencies in the district in the next few years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) and (b) At 
present, the demand of LPG customera enrolled wi,h ,he 
Public Sector Oil Companies in the Sta', of Bihar including 
Ranchl II being met by and large in full. 

(c) to (e) The existing distributors In district Ranchi 
are supplying the LPG under their area of operation. Two 
locatlone In Ranchi dIs,rict of Bihar have been included 
in LPG Marketing Plan. 1996·98. 

(Translation) 

T.D.M. omce 
8395. SHRI BRAJ MOHAN RAM : Will the Minister of 

COMMUNICATIONS be pleased to state: 

(a) whether the Government propose to convert the 
telecom dtvlsional office of Daltonganj in Bihar Into T.D.M. 
office.; 

(b) if 10. the details thereof and the time by which 
the work is NICely to be completed; and 

(c) If not. the reasons therefor? 

THE MINISTER OF STATE IH THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) to (c) ~ 
per the existing norms. a Telecom District II considered 
for upgradation to the level of Telecom District Manager 
(T.O.M.) when it attains the workload of 11,550 working 
connections. The working connection of Oaltonganj is 8958 
as on 31.03.2000. The Daltonganj will be considered for 
upgractation to the level of T.O."'. when it would attain the 
requI.lte workload of 11.550 working connection. 

[English} 

Seminar on Watt Wattr Treatment 

6396. SHRI K. YERRANNAIDU : Will the Mini~.r of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether his Ministry has sponsored an 
international seminar in Hyderabad on combined waste 
water treatment during March, 2000; 

(b) if so, the salient features of views expressed on 
waste water management and regulatory aspects: and 

(c) the measures proposed to implement the 
views? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI JBABU LAL 
MARANDI) : (a) Yes, Sir. 

(b) The salient features of the view. expressed on 
waste water management and regulatory aspects are 
outlined below :. 

There should be concerted efforts to set up 
combined waste water treatment plants Instead 
of the common effluent (reatment plants as the 
addition of sewage to the industrial waste water 
improves overall treatabnlty. 

All efforts should be made to conatnJct/ 
strengthen the terminal wa.te water treatment 
facility to meet the required disposal standards. 
The sharing of capital cost and the cost of traat· 
men' at such facilities could be on equitable 
basis between the municipality and industry. 

All efforts should be made to recycle and reuse 
the treated waste waters at the industrylterminal 
treatment stage. 

In plant controls and cleaner technologies of 
production leading to waste minimisation should 
be encouraged through incentivesJdisincentlve$. 

Concentration of total dissolved solids in waste 
water is a serious problem and requires to be 
addressed in depth. 

The regulatory agencies should initiate Investi· 
gative studies to assess the effect of the treated 
effluent on the receiving environment. 

(c) The aim of the seminar was to facilitate 
exchange 0' views and experience and create better 
awareness in regard to combined waste water treatmen' 
among &he participants which would ultimately help in 
implementation. 
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Thermal Power Plants in Haryana 

6397. SHRI RATTAN LAL KATARIA : Will the Mmlster 
vf POWER be pleased to state: 

(a) whether some proposal for the construction of 
thermal power plants in Haryana are pendmg with the 
Union Government for clearance; 

(b) if so, the details thereof: 

(c) the time by which these are likely to be cleared, 

(d) whether the Government propose to increase 
the power generation capacity of various existing thermal 
plants in the state; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
\' F'QWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (e) There 
'j; is no proposal pending with the Union Government for 
). clearance for the construction of thermal power plants In 
~" Haryana 

(d) and (e) The capacity of Panlpat Thermal Power 
f Statron is bemg increased from eXlstrng 650 MW to 860 
'";. MW by setting up additional 210 MW under Stage-IV. Thl5 

.-\' unit IS expected to be commissIoned by December, 2000. 
.;':'-

Fandabad and Panrpat Thprmal Power Stations of 
Haryana Power Generation Corporation limited are 
covered under Phase-II programme of Renovation and 
Modernisation launched by the Government of India. Under 
tl1e R&M programme. it is also proposed to mcrease the 
installed capacity of existing 4x 11 0 MW units of Pallipat 

'i\t:. TPS by 32 MW from 110 MW to 118 MW each unit. The 
work on other units will also be taken up after successful 
commlssionmg of Unit-II. 

Road Network with Major Ports 

6398. SHRI DILEEP SANG HAN I : Will the Millister of 
SURFACE TRANSPORT be pleased to state' 

(a) whether the Government had prepared a 
: number of action plans to llilk road nptwork With the malor 
• ~ ;"orts In the past: 

Ii (b) If so, whether thelf feaslbllrty studies have heen 
~. completed; and 

(c) If so. the details thereof and the further steps 
taken by the Government in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRJI. PRADHAN): (a) 
and (b) Yes. SIr. Government has planned to develop road 
linkages to major ports namely Calcutta and Haldia rn West 
Bengal. Paradlp rn Orrssa. Vishakapatnam rn Andhra 
Pradesh. Chennal, Ennore and Tutrcorrn Ifl Tamil Nadu 
Cochln In Kerala. New Mangalore rn Karnataka. 
Mormugao In Goa. Mumbai and Jawaharlaf Nehru In 
Maharashtra and Kandla In Glijaral. The road linkages 

Identified for development include stretches of NatlonZlI 
Highways as also State r,·ads. As a first step towards 
achrevlllg the goal. it IS proposed to carry out feasibility 
study and detailed engineering of the surtable rond linkages 
after studying the entire road network connectll1g the Port 

(C) Consultancy assignments for leaSlbllrty study 
and detailed englneerrng related to Mumb31 and Jawaharlal 
Nehru Port In Maharashtra. Calcutta and Haldla Port rn 
West Bengal. New Mangalore Port In Karnataka. Toticorrn 
Port In Tamil Nadu have been awarded. Consultancy 
assignments related to Cochin Port in Kerala. Pamdip POI t 
In Onssa are to be aWnrded shortly. Further scheduling Will 
be based on frnding of tho feaSibility studies 

Self-Sufficiency In Power Sector 

6399. SHRI VIJAY GOEL ; Will the Mrnlster of POWER 
be plcaseeJ to stflte 

(a) whether thn Government have made' ally study 
In power generation system/technology of advanced 
C(luntrrps like USA, Canada. UK .. Germany. Franc£'. 
Sweden. Australia, Japan and Signapore; 

(b) If so. the details thereof: 

(e) whether the Government propose to adopt tht!1I 
system of generatIOn and distrrbution of power In thl' 
country; and 

(d) If so. the steps taken/proposed to be ti'lken by 
the Government to make tile country self-suffrcient rn tllP 
power sector? 

THE MINISTER OF STATE IN THE MINISTRY 01 
POWER (SHr~IMATI JAYAWANTI MEHTA). (a) to (d) While 
the Government has not made any formal study of power 
generatron system technology in various advanced count· 
ries. It is fully aware of the system and technologies In usc 

In the conventional mode 01 generation almost all 
developed COllntnes of the world have broi'ldly three 
sources 01 generatron namely, thermal. hydro and nucle,'f 
They have also harnessed non-conventions; energy 
sources. like Wind. solar. blogas etc . 

All the four typc!.> of generation mentioned <lbo'll' arc 
also avariable rn India. The Installed capacrty by the emj 
of Mnrch. 2000 was 97.83688 MW comrrrsrng 70186.1 f) 
MW therrni'll. 23816.01 MW hydro. 2680 MW nuclear anrj 
1154.71 MW from wind. 

DUling the last decade. a number of InrlratlvPS have 
been taken by the Government to Improve th(~ powpr 
posrtron It began with the amendment of Indran Electricrty 
Act. 1910 and Electnclty (Supply) Act. 1948 whC!rern pnvatp 
sector was allowed to Invesf In power generation A senns 
of measures have been taken HH;,realter In terms 01 
streamlinrng the procedures and rarslng the limit of forergn 
equity partlclpution in the power sector to prOl11ot(· 
rnvestments in the power sector. The Government [llso 
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announced hydel policy in 1998, a revised· mega power 
policy in November, 1998 and further enacted the 
Electricity Laws (Amendment) Act. 1998 in order to give 
'"lip to the transmissiOn sector. Private sector partiCipation 
in tranamil8lon was also made possible. Reforms and 
restructuring. of late. has been the thrust area of the 
Govemment wherein Central Electriclly Regwatory 
CommIUion was set up in 1998 to rationalise tariffs. 
Separately, 14 other States have set up on their own 
regulatory commleaions. The lalesl policy iniliatlve of the 
Government is to under take 100% metering in a time 
bound manner and finish the entire process by the end 
of December, 2001. The Government has been encouraging 
the se"lng up of power projects through a transparent 
process of competitive bidding which ensures the supply 
and adoption of the most advanced and efficient 
generation and transmission technologies. 

Corporatl.atlon of calcutta Port 

6400. OR. NIT ISH SENGUPTA : Will the Minister of 
SURFACE TRANSPORT be pleased to ltate: 

(a) the presenl progress of corporatlsation of Ihe 
CalcuUa Port: 

(b) whether there ia any proposal to exclude Heldia 
Dock ey8lem from the purview of !he Calcutta Port and 
constitute it Into a separate corporate body; 

(c) If so. the details thereof: and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBE NORA PRAO~ : 
(a) to (d) At present, there Ie no proposal to corporatiae 
CalcuUa Port. However. the Government have taken a 
decillon, in principle. to corporatise existing ports in 
phases starting with Jawahartal Nehru and Haldia Ports. 

Withdrawal of ExlatJna Road Fund 

8401. SHRI ASHOK N. MOHOL : Will the Minister of 
SURFACE TRANSPORT be pleased 10 state: 

(a) whether the Govemment have decided to 
withdraw 1998 resolution govemlng the existing road fund; 

(b) If 80 •. the relsons therefor; 

(c) whether the Govemment propose to introduce 
a bill 'Of levying statutory cess on petrol and high speed 
dieae' for development 01 National Highways; 

(d) if so. the detail. thereof; and 

(8) the bme by which the said bill Is likely to be 
Introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (OR. OeBENDRA PRAOHAN) : 
(a) to (e) " has been decided to withdraw 1977 and1Q88 

resolutions governing ihe exiating Central Road Fund and 
to introduce a bill in Parliament for levying a statutory. cess 
on petrol and High Speed Diesel (HSO) for development 
of National Highways. State roads and rural roads. The 
Central Road Fund Bill Ie at a prelimlnatystage. It has. 
however, been decided that 50% of the cess of Re.1.00 
per liter on HSD will be spent on development of rural 
roads. 15% of the cess on HSD and 30% of the ce •• on 
petrol will be used for development of State roads. The 
balance amount. I.e. 35% of the cess on HSD and 70% 
of cess on petrol will be used for development of National 
Highways and construction of ,ail-over-bridges and safety 
works on unmanned level crossings. 

Special Benefit for Indian Shipping Line. 

6402: DR. JASWANT SINGH YADAV :. 
SHRI VILAS MUTTEMWAR : 
SHRI Y.S. VIVEKANANDA REDDY : 

Will Ihe Minister of SURFACE TRANSPORT be 
pieased to stale: 

(a) whether the Govemment have initiated any 
special strategy for the benefit of Indian Shipping lines In 
general and Shipping Corporatiorr of India in particular; 

(b) if so. Ihe details thereof; 

(c) whether in order to involve the Indian shipping 
companies in the LNG transportation wor!< for which bids 
have been invited, the relaxed criteria for the Indian 
shipping companies would not insist on experience In 
transportation of LNG; 

(d) if so. whether Indian companies operating large 
vessels and with good track record of safety would also 
be eligible for LNG transportation contract; 

(e) 

(f) 
regard? 

if 80, the norma finalised in this regard; and 

the final decision likely to be taken in this 

THE MINISTER OF STATE IN THE MINISTRV OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) Yes. Sir. 

(b). Gov~rnment have already initiated steps for 
formulating National Shipping Policy for shipping industry 
which. Includes Shipping Corporation ot India. whereby the 
folloWing fiscaJ and financial proposals have been 
included :-

(i) Grant 01 export industry status to the shipping 
industry; 

(Ii) Restor . .lion of Section 33 AC of income rax 
Act; 
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(iii) Enhancement of depreciation from 20% to 40%: 

(IV) Tax relief to Indian seafarers; and 

(V) Coastal shipping to be declared as an infras-
tructure industry. 

The proposal at (ii) above has already been agreed 
to by the Finance Ministry. 

In addition to the above, the Government have granted 
.1he status of Mini Ratna to SCI in February. 2000 which 
:entail an enhanced delegation of financial power. 

(c) to (f) Petronet LNG limited had invited applications 
;globally for pre-qualification of shipowners and operators 
~::for transportation of LNG. However, none of the Indian 
;$hlpping companies appeared to be satisfying the 
~onditions stipulated therein. Government have since taken 
~teps to facilitate participation of Indian shipping in LNG 
transportation. In fact, Government have recently granted 
,approval to SCI for Joint Venture with Mitsui OSK, Japan 
.nd Atlantic commercial Finance Company an affiliate of 
.,Enron for transjJortation of LNG to the Dabhol Power 
.Company. BeSides thiS, action has also been initrated to 
:~rmulate an LNG Transportation Policy, which favours 
:transportatlon of LNG by Indian flag vessels. 

t,~. 

Land Affected CRZ 

6403 SHRI R.L BHATIA : 
SHRI ABDUL HAMID 

Will tile IVlI,lIster of ENVIRONMENT AND FORESTS 
pleased to state: 

........ ~( e (a) whether there is any area of land affected by 
" restrictions under the Coastal Regulation Zone; 
,: 

, :~, 
.1 ,~ (b) if so, the details thereof, State-wise; and 

(c) the percentage of land coming under thiS Zone 
, Punjab and Assam States? 

'" THE MINISTER OF STATE IN THE MINISTRY OF .t' VIRONMENT AND FORESTS (SHRI BABU LAL 
., RANDI) : (a) and (d) The Coastal Regulation Zone 
fRl) Notification, 199 1 declares the coastal stretches of .. ~ . 
• as, bays, estuaries, creeks, rivers and backwaters, which 
fe influenced by the tidal action (in the landward side) 
.~ to 500 metres from the High Tide Line (HTL) and the 
'nd between the Low Tide Line (LTL) and HTL as Coastal 
~gulation Zone. This Notification lays down regulatlons/ 
~tnc!lons on the setting up and expansion of Industnes, 
*'_rat,ons or processes and other developmental acllvlties 
.. the CRZ 

.'.; te) The CRZ Notification does not apply to States 
or Punlab and Assam since these two States have no 
qDasthne . 
. i~ 

Bids by NTPC for Gas Based Power Projects 

6404. SHRI A VENKATESH NAIK : 
SHRI VilAS MUTTEMWAR 
SHnl YS VIVEKANANDA REDDY 
SHRI KIRIT SOMAIYA 

Will the Minister of POWER be pleased to stnte 

(a) whether the National Thermal Power Corporation 
has inVited fresh bids for four gas based pownr projects; 

(b) If so, the details thereof; 

(c) whether bids for these projects were also 
Invited tWice earher; 

(d) if so, the reasons for not taking any deciSion 
Oil thn bids at that time; 

(e) the names of parties which submitted their bids 
at that time and thiS time: and 

(f) the steps taken by the Government to finalise 
the bids in respect of these power prolects? 

THE MINISTER OF STATE IN THF MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) (a) and (b) 
National Thermal Power Corporallon (NTPC) IS inviting 
fresh bids shortly 0', International Competrtlve Bidding 
(ICB) basis for Main Plant Packages In respect of Antn-
II, Auraiya-II. Kawas-II and Gandh,lI-1i Combined Cycle 
Power Projects. 

(c) NTPC received bids lor Anta-II and Auraiya-II 
earlier In March, 1999. However, only one bid was recelVod 
and that too did not comply With the tender requirement 
of opening of bids, Therefore, the bid was returned 
unopened to the bidder. In view of the poor responSfl in 
Anta-II and Auraiya-II. the bid opening of Kawas-II And 
Gandhar-II was extended. Subsequently, atter rnodlfrcullons 
to the bidding documents, bids for Anta-II, Auralya-II, 
Kawas-II and Gandhar-II were received by NTPC III June, 
1999 

(d) to (f) Two bids were received from bidders, namely, 
M/s BHEL and Mis ASia Brown Boven (ABB) against ICB 
in respect of Main Plant Packages for Kawas·II and 
Gandhar-II whereas only one bid from Mis BHEL wa~; 

received against Main Plant Packages tor Anla·" and 
Auralya-II. 

Conslderong the vital national Ifnportancf' of these 
projects and With a view to avoid any further loss of tlm(), 
NTPC was adVised by the Ministry In public mterast to 
finalise the bids by negotrallng with the bidders on the 
baSIS of a legal opinion taken from lhe Additional Solicllor 
General. However, NTPC, takmg II1to account wrtaln major 
dev,atoons on va no us specff,calions and requ,rnments, 
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tr .. ted both be bide .. non-reaponaive and have decided 
to go tor rebidding after reviewing the bidding conditions 
and providing adequate time to the bidders for better 
competition and reaponse. 

Special DI..,.nution Fund 

6405. SHRIMATI JAYABEN B. THAKKAR : WIU the 
Minister of POWER be pleased to state: 

(a) whether hi. Ministry Is likely to create a speciai 
dlapenaatlon fund for providing 'inances 'or modemisation 
and renovation of power planta In the country; 

(b) If 10. the factors which led the Union Government 
to oreate IUch a fund; and 

(c) the details in regard to the proposed utilisation 
of the fund? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) to (c) A 
acheme for creation of special fund for Accelerated Power 
Development Programme (APOP) hat been initiated by the 
Planning Commlnlon In order to give a fillip to the reforms 
proce .. In the power sector. The scheme proposed to cover 
activities relating to renovation and rnodemiaation (R&M)! 
lite Extenslonlupratlng of generating ltatlons (both thermal 
and hydel) and strengthening of sub·tranll1lisaion and 
di,tributlon syatem. The scheme will be made operational 
from the annual plan 2000-2001 and covers projects to 
be taken up from lat April. 2000 onwards. An amount of 
RI. 1000 crores has been allocated for the year 2000:2001 
under the Ministry of Ananee (Demand No. 30). 

The modalities for implementing the scheme and the 
funding 0' the scheme through a combination 0' grant and 
loan are being finalised by the Planning Commtasion. 

In order to avail assistance under the scheme. the 
State GovemrnentalState Electricity BoardslState Utllhies 
win have to formulate viable projecta. A Commmee 
constituted by the Planning Commission wIU monitor the 
implementation of the project. 

rn.n_ation] 
Manuf8cture of BItumen by 

Petrofeum Companle. 

840fJ. SHRI THAWAR CHAND GEHlOT: Win the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to atate: 

(a) the de1111a of Public sector oil companies in the 
country manufacturing bitumen and the annual production 
capacity thereof. company-w\8t: and 

(b) the detatI8 of Sta... to which bitumen 18 
supplied through consumer centres? 

THE MINISTER OF STATE IN THE MINISTRY OF. 
PETROLEUM AND NATURAL GAS ANO MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) Oil companies 
viz. Indian Oil Corporation limited (IOCL). Hindustan 
Petroleum Corporation Limited (HPCL). Bharal Petroleum 
Corporation limited (BPCL). Cochin Refineries limited 
(CRL). Chennai Petroleum Corporation Limited (CPCL) 
and Mangalore Refinery and Petrochemical Limited 
(MRPL) are manufacturing bitumen in the country. The I 

I 

company-wise production during 1999-2000 (Prov.) Is as i 
follows :. 

Name of the Oil Companies 

IOCl 

HPCL 

BPCL 

Figure in TMT 

1,389 

334 

274 

CRl 66 

CPCL 306 

MRPL 137 

Total 2487 

(b) Bitumen i6 not supplied through consumer 
cel'1tres. 

(EngHsh) 

s.telllte Telephone FaclUty 

6407. SHRI PRABHAT SAMANTRAY: WiD the Minister 
of COMMUNICATIONS be pleased toatate: 

(a) whether the Govemment have any proposal to 
provide satellite telephone facility to the cyclone affected 
areas; 

(b) If so. the details thereof. Sta1e-wise; and, 

(c) the steps taken by the Govemment In this 
regard paI1IcuIarty in Ortssa? 

. THE MINISTER OF STATE IN THE MiNISTRY OF 
COMMUNICATIONS (SHRJ TAPAN SIl~DAR) : (a) and (b) 
Yes. Sir. The department has proposed to provide 5 Nos. 
of Satellite based transportable emergency . terminals to 
each cyton. prone telecom circle for use in the affected 
al'88$. 

(c) It Is planned to prove 2 Mbps connectivity from 
9 coastal districts to BhOOaneawar through a digital 
satellite ~ In addition. 10 Nos. of S ..... iIe telephones 
WOUld be provided for the coastal diatricta of Oriasa this 
year. 
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Expansion of Telephone Network 

6408. SHRI RAMPAl SINGH : 
SHRI HARIBHAU SHANKAR MAHAlE : 

WftIltle Minister of COMMUNICATIONS be pleased to 

the detans of the targets fixed for providing 
connections in ru, al and urban areas of the 

during 1999-2000; 

(b) the achievements made during the said period; 

(c) whether there Is any proposal for expansion of 
!tAI •• nh."na network in both the areas of the country during 
the Ninth F'1V8 Year Plan; 

(d) If so. the details thereof, and 

(e) the number of new telephone connecttons likely 
to be added in the network separately during the year 
2000-20011 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SlKOAR): <a) and (b) 
A target of providing 45.6 lakh new telephone connectlona 
in rural .snd urban areas of the country wee fixed during 
1 999-2000. The achieYement against this target was 49.18 
lakh. In which 12.03 lakh telephone connections was 
provided In the rural areas. 

(c) and (d) It is proposed to make telephone available 
on demand Ir. the country Including rural and urban areas 

I by March. 2002 with the private sector complementary 
efforts of the Government. The Government have enhanced 
the target of providing new telephone connections during 
the 9th Five Vear Plan from the original propoaal of 185 
lakhs to 222.7 lakhs. 

(e) During 2000-2001, 57.9 Iakh new telephone 
connections are likely to be provided in the country. Out 
of this. about 15 lakh lines is likely to be provided in the 
rural areas. 

{English] 

Unlfonn Rate of RegIatrIdon 
Duty on property 

6409. OR. A.O.K. JAVASEELAN: WiD the Minl8ter of 
LAW, JUSTICE AND COMPANYAFFAlHS be pleased to 
State: 

(a) whether the Government propose to make 
uniform rate of reglstraUon duly on property throughout the 
country; 

(b) If eo. the detalI8 thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF LAW, JUSTICE AND COMPANV 
AFFAIRS (SHRI RAM JETHMAlANI) : (A) No. Sir. The State 
Governments are empowered to fix the fee for reglatration 
88 per section 78 of the Registration Act. 1908. 

(b) and (c) Ooea not arise. 

Non-P.yment of R •• htrty. SlChet P.tra 

6410. SHRI C.N. SINGH : WIN the Minister of 
COMMUNICATIONS be pleued to state: 

(a) whether the attention of the Government hu 
been dr.wn to the newt-Item captioned -Rashtraly. bachat 
patra ka bhugtan na kame par desk vtbhao dashl: Forum" 
appearing In 'Dainik Jagaran' deted April 11. 2000; 

(b) if eo. the facta of the matter reported theretn; 

(c) whether the eonaumer Redfeaal Forum has 
held the postal authorities guilty fO( not providing the 
desired lervlce to the consumers and have fined the 
Department of Posts apart from matdng payment with 
Interest; and 

(d) If so, the steps taken by the Government to 
make the Department of PoIta more responsive to the 
C;maumet8? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) V., Sir. 

(b) Six years National Savings Certificates (Vllith 
Issue) with Sr. Nos 0400 782221 for Rs. 5,0001- and 
758381. 758382 for Rs. 1000/- each were pun::haHd on 
26-3-93 by Shrl Satyanaraln (HUF) from A8hok Vlher Head 
Post OffIce, New Delhi. After maturity period of six yea,., 
when the purchaser approached Postmaster. Aahok Vihar 
Head Post OffICe for encaahment of the aforesaid National 
Savings Certificates. it came to notice that the word 'HUF' 
written on the NSCs against the name of the purchaser 
was scored out. The maturity value was not paid to the 
holder Iince the NSCs were found to be Issued In 
contravention of Rute 4 of NSCs (Rules) 1989 read with 
Director-General. PIT tetter No. 3--26198-88 dated 28-4-79 
which speIIa out that NBCs (Vllith ISlue) cannC'~ be issued 
in favour of kartas of HUF until the name of another aduft 
member or the co-parcener In added in the application for 
purchase of the certifieat... There Is no provision in the 
rules for payment of Internt on cer1iflcat.s issued in 
contravention of rules. The purchaser of the NSC. had 
signed an undertaking in the application for purchBH thad 
he agrees to abide by NSC. (Vllith ls8ue) Rules. 1989. 
The purchaser wea, therefore, informed by the Postmuter. 
Aahok VIhaI Head Post Office thai the payment of lui 
mIIUriIy value Inclusive of Interest for auch certificates 
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issued in contravention of rul •• can be only after approval 
of the Ministry of Finance. 

(c) Yes Sir. On an application filed by the 
complainant before the Distt. Consumer Disputes Redressal 
Forum Shalimar Bagh on 5-7-99, the Dlstt. Forum In their 
decision dated 9-2-2000 ordered the Department to pay 
a sum of Rs. 14,1051 being the maturity value of said three 
certificates alongwith interest from the date of maturity i.e. 
from 27-3-99 onwards till Its realisation alongwith Rs. 
500/. IS compensation. The Department fHed an appeal 
before the State Commission on 3-4-2000 which was 
dismissed on 6-4-2000. 

(d) The Department has adopted various steps 
including modernisation of services with new technology. 
better management control and monitoring of services. 
easy accessibility of information for customers, etc. for 
enchancing customer satisfaction. 

Inadequate Polt and Telegraph Fletllt" 

6411. SHRI BHARTRUHARI MAHTAB : Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) whether there are inadequate post and telegraph 
facilities in Orissa; 

(b) the targets fixed for the expansion and 
upgradation of Post and Telegraph network in the State 
during the Ninth Five Year Plan; 

(c) the details of such Gram PanchayattIBlock 
development areas in Oris .. where said facilities have not 
been provided as yet; and 

(d) the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) ; (a) No, Sir. 
The average population and area served per poet office 
in Ori .. a are 3818 and 19.14 sq. kms. respectively agalnel 
the national average of 5477 and 21.32 sq. km •. 

(b) The targets fixed for the expanaion and 
upgradatlon of postal network In Oria. during the first 
three years of Ninth Five Year Plan are as under :-

Plan Year Targets 

1997-98 

1998·99 

1999·2000 

Extra Dep- Departmental 
artmental Sub Post 

Branch Post Offices 
OffIces 

27 

10 

14 

2 

2 

2 

Panchayat 
Sanchar 

Sewa 
Kendras 

Nil 

20 

30 

f 
'.' '.' 

The targets for remaining two years are vet to be : 
finalised. 

(c) All Gram PanchayatalBlock Development Areas 
in Orissa are being provided postal facilities through post 
officeslPanchayat Sanchar Sewa Kendras or from nearby 
post offices. Out of 5254 Gnam Panchayatl •. 5076 are 
having post offices and 85 Panchayat Sanchar sewa 
Kendras. leaving only 93 Gram Panchayats without having 
a post office or Panchayat Sanchar Sews Kendra. 

(d) Post OffIces are opened subject to justification 
as per prescribed norms. The opening of new post offices 
depends upon availability of resources such as funds and 
sanctioning of posts by Ministry of Finance. 

Department of Telecom. 

(a) No, Sir. Adequate telegraph facilities are 
available in Orissa. There are 30 telegraph offices and 
3555 combined offices working In the State. 

(b) to (d) No specific targets have been fixed for setting 
up of Telegraph offices during Ninth Five Year Plan in 
Orissa. There are 1699 Gram Panchayats and 7 Block 
Development Areas where Tel~h facilities are not 
available. As per the policy of the department, each village 
is to be provided with public telephone facility by March 
2002. Public telephone opened in Post Offices are used 
to provide Telegraph facility on Phonocom. 

[Translation) 

Cellular Telephone "me. In Bihar 

6412. DR. RAGHUVANSH PRASAD SINGH : Win the 
Minister of COMMUNICATIONS be pleased to state: 

(a) whether the Government propoee to provide 
cellular telephone service in Muzaffarpur. SitamarN, 0.,.. 
bhanga, Pumea. Begusarai and Saharasa district of Bihar; 

(b) If 80, the detatts thereof; and' 

(c) the time by which said facility is likely to Ott 
provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SMAt T~' stt<OAR) : (a) to (c) 
Department of Telecom SeMces (DTS) is initially introducing 
cellular service. in few selected cities In the form of a Pilot 
Project. The cities of Bihar state which are proposed to be 
covered under piiot project are given below. The pilol 
project is likely to be colnpleted by OctoberlNowmber, 
2000. 

1 Patna 

2. 



VAISAKHA 18. 1922 (Saka) to Questions 130 

3. H&Zipur 

4. Are .. 

5. Rajglr 

6. Badh 

The case for ptollision 'of cellular mobile eeMce In 
other parts of the country is also under process in the 
department 

{English] 

Shelving of Gu BlINd Poww 
Project by NTPC 

6413. SHRI CHANDRA BHUSHAN SINGH : Will the 
Minister of POWER be pleased to state: 

(a) whether the National Thermal Power Corpondion 
has shelved its proposal to set up four gas based power 
projects; 

(b) if so, ~. reasons therefor; 

(c) whether the Govemment are undertaking a 
project for instaHation of modem transmission system in. 
the country; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) No, 
Sir. Bids for Main Plant Pacbges for Ante-II, Auraiya-II, 

; 1Io.8'lRIaS-1l and Gandhar-II projects were earlier received by 
National Thermal Power Corporation (NTPC) in June, 

,.. the bidders did not meet the qualifying 
requirements and taken major deviations on key 
requirements of the bidding documents, making the bide 
non-responsive, NTPC. Board has decided for a rebid. The 
fresh bid on ICB basis are being invited shortly by 
NTPC for Main Plant Package& for these four gas power 
projects. 

(c) Yes, Sir. 

(d) Presently, power system of the country are 
! C)p4trattltd on regIonaJ basis that compriIN Northern, 
W8IdAm Eastern, Southern and North Eutem regions. On 

basis of the latest generation upaneIon plan 
1~~IIM~byc.mwE~A~(~)~ 

period uplo 2011-12 i.e. end of 111h Plan and the loads 
DI'OIIIICIAd In the IIdIIt Power SuMIV, the Northern region . 

be deIcit in .. .kda opIimIIatian 01 generating 
e&pIlCity addIIIone want done then .. 1ICf .... In ~ 
~1IICiIy In EaIem region fa{ '.uppIy 01 toIIda in the 
iNorthlun region • a pM 01 the .... COlt 8OIufion. In ... 
:an:w.._CII ............ 01 ......... amount of 

from . the EaMim to .. hortMm NgIon II 

..... Ied in the 11th Plan. It is planned to operate power 
systems of the country in clusters of regions In the 10th 
Plan time frame and as a unifonn National Grid by the end 
of 11 th Plan. Large acale intef..reglonal power transfers 
ha¥e been projected in line with this proposal. Power 
system planning studies have been carried out considering 
all India Power system Integration and several scenanoe 
for the development of the power system between now and 
the terminal year of the 11th Plan i.e. 2011·12. In the pian 
fiw possible layouts covering expansion of 400 KV. 765 
KV and HVDC and combination of these three transmiaalon 
voltage options have been considered. Transml88ion 
network identified covers the network required for 
8VaCUfltion of power from major generation projects and 
for Inter-regional power transfer also. Out of the five 
possible transmission layouts. the best possible will be 
selected for which consultation between CEA and the 
power utilities are in progress, "overing detailed 
requirements and modifications required if any. 

Modem technologies for transmission systems are 
progressive1V being Implemented In the. country. TheM 
include series compensation of fines, flexible altemating 
current transmission system, high voltage direct current 
transmisaion system and Introduction of the next higher 
voltage namely 765 KV AC. 

LPG Connections In Madhp Prede'" 

6414. SHRI JAIBHAN SINGH PAWAIYA : WHI the 
Minister of PETROlEUM AND NATURAL GAS be pleased 
to state: 

(_> the number of LPG connectlona reIeaMd in 
Madhya Prade8h during the past thr .. ' yMII IIIongwtth 
percentage of increase therein, year-wlte; 

(b) the number of LPG dealerl functioning In -.ch 
district of Madhya Pradesh at preHnt; and 

(c) the details of mar1ceting plan for LPG and other 
petroleum producII for Bhopal Region of Madhya Ptadeah 
during 2000-2001 ? 

THE MINISTER OF STATE IN THE fII1lNISTRY OF 
PETROLEUM AND NATURAL GAS ANOMINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANOWAA) : <a) The nurwwr 
of LPG connections rele8Md in the State of MIIdhya 
Pradesh by PWIic Sector Oil eomp.nteI during the last 
three yea.. is .. under :-

Year 

1997-98 

1898-" 
1999-2000 

(Agl. ttl 1aIchI) 

2.22 

1.80 

UI 
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(b) The total number of LPG dletributOl'l operating 
In the etate u on 1.1.2000 was 379. 

(c) "TWo locations for AetaH Outlets and one for LPG 
distributorship In the Bhopal district of Madhya Pradesh 
have been Included In the Mali<etlng Plan of 1996-98 in 
the State. 

ModemlNtlon of Telephone Exchange. 
In Hydtrabad 

8415. SHAI HAAIBHAU SHANKAA MAHALE : Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) the details of the telephone eXChanges in 
Hyderabad city modemized in January 1999: and 

(b) the time by whi(:h the remaining telephone 
exchanges are likely to be modemlzed in the above 
city? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHAI TAPAN SIKDAA) : (a) Out of 59 
Telephone Exchanges In Hyderabad city 57 have been 
modemlzed by January 1999. 

(b) The remaining two Telephone Exchanges were 
modemlzed in September 1999 and December 1999. 

I.T.I. Mlinkapur 

8418. SHAI BAIJ SHUSHAN SHARAN SINGH: Will 
the MInister of COMMUNICATIONS be pleased to state: 

(a) the detalta of Income of I.T.!. Mankapur during 
the last three years, yea,·wIae; 

(b) the number of officers/employees working in 
LT. J. Mankapur at present; 

(c) whether there Is shortage of employees In the 
said I.T.I.; 

(d) If 80, the details thereof and the stepa taken by 
the Govemment In thle regard; 

(e) whether the Government propose to provide 
any employment facility to the boya of Gonda Janpad in 
I.T.I. Mankapur; and 

(I) If 10, the detalle thetIIot? 

THE MINIS'MR Of STATE IN THE MINISTRY OF 
COMMUNICAOOtfS'iSttAt TAPAN SIKOAR): (a) The profit 
eamed for the lut ttne·,..ra Is as under: 

Vear Prof!( 
(As. In ero,..) 

1996·97 55.78 

1997·98 84.94 

1998·99 83.08 

(b) The total number of officers/employ.,... are. 
2355. 

(c) No, Sir. 

(d) to (f) Does not arise In view of (c) above. 

{English} 

Blue Ribbon Reforms Advisory Penel 

6417. SHAI SUBODH MOHITE : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Govemment have examined the 
recommendations of a Blue Albbon Reforms Advisory 
Panel on restructuring the role of International 
Telecommunication Union; 

(b) If so, the details thereof; and 

(c) the reaction of the govemment thereto? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKOAR) : (8) to (e) The 
Secretary General, International Telecommunication Union 
(ITU) has established a Reform Advisory Panel (AAP). 
However, specific recommendation of this panel is still 
awaited. 

{Translation] 

Navlnagar Super Thermal Power StatIon 

6418, SHRI RAVINDRA KUMAA PANDEY : Will the 
Minister of POWER be pleased to state: 

(a) whether the initial preliminary work of the 
NaVinagar Thermal Power Station in dlatrict Aurangabad 
In Bihar has been started; 

(b) if so, the details thereof and the total amount 
Incurred on the project so far; and 

(c) the reuona for delay In keeping the project 
pending? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHAIMATl JAVAWANTI MEHTA) : (a) No, Sir. 

(b) and (c) Keeping In view the need to Increue Ihe 
capactty ~ ptogramme In CenIraI Sector during 10th 
~ 11th Plan, Navtnagar Thermal Power Project tor 
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development by National Thermal Power Corporation 
(NTPC). NTPC hal been aclviaed to initiate preUminary 
WOfb of the project after HMlSing its feasibility and 
m8f1(etablllty of power to be generated from the project. 

[English] 

.... of General Item. at Petrol Pump. 

6419. DR. V. SAROJA : Will the Minister of 
PETROlEUM AND NATURAL GAS be pleased to state: 

(a) whether the Govemment have aUowed sale of 
items of dally use at petrol pumps especially located at 
highways; 

(b) If so, the details thereof; and 

(c) if not, the-reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (c) In line 
with intemational practice, oil marketing companies are 
setting up convenience stores at select retail outlets 
including some retail outlets on highways for selling 
various consumer products. This is a step In the direction 
of value addition and customer service at retail outlets. 

(Tran8lation] 

a.n on I.R.C.C. for Road CoMtructlon 

6420. SHRI RAMDAS ATHAWALE : Will the Minister 
of SURFACE TRANSPORT be pleased to atate: 

(a) whether the Govemmenc have impoIed a ban 
on the Indian Road Construction Corporation in regard to 
undertake contracts for road construction; 

(b) If so, the reuona therefor; 

(c) whether I.R.C.C. has submmed aeveral profitable 
IChemee auch aa implementation of High Speed Tram 
project In Deihl, commercial development of land of OTC 
in DeIhl and commetcial development of land of Calcutta 
Port Truat aAd the, same are pending for cINrance; 'and 

(d) If 10, the f'88IOnI for the non approval of theH 
projects by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PAAOHAN) : 
(a) and (b) .. Sir, the Indian Roald ConIINction 
Cotpordon WM dirIded not to enter Into MY frnh 
cont ....... after the ... bD It received In lJ)ya due to'lls 
poor I*formance and non receipt of timIIy payMlldi. 

(C) and (d) lACe hid ~ ICIIIII IChIn'.- but 
-- .... not IIpprowd bv .... 0cMmmII1I. The 

Government have aince decided on 1.2.2000 to wind up 
the Indian Road Construction Corporation Limited. 

[English] 

Amount for National Highways 
In K8rMlaka 

6421. SHRI R.L. JALAPPA : Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) the amount sought by the Kamataka Government 
for improving the bad reaches on the National Highways; 

(b) the amount agreed to be released by the 
Govemment; and 

(c) theateps taken by the Government to release 
the entire amount sought for? 

THE MINISTER OF STATE IN THE MlMSTRY OF 
SURFACE TRANSPORT (OR. DEBENDRA PRADHAN) : 
(a) and (b) Details of amount sought and allocated during 
1999-2000 to the State of Karnataka are as under :-

National Highway (Original) 
Work 

ExiemaJly aided ProjecII 

Maintenance and Repair 

Demand 

4500.00 

1224.00 

3900.46 

(Rs. in lakh8) 

Allocation 

4800.08· 

1224.00 

3921.04 

Special Repalr Programme 4800.00 4524.00 

·,ncluding RI. 100.08 lakha for 0UIItanding llablliliel. 

(c) The amount II allocated having regard to 
availability of fund and progreaa of variOuIlCher'neIIworb. 

{T""'Iion] 

Minimum Need Programme , 
6422. SHAJ KANTILAI. BHURIA : WDI the Minllter of 

POWER be pleased to ..... : 

(a) wh8ther the Rural EIec:Irificetio CofporaIton 
provide ~ on CGriC ... ic .... ratee under the Minimum 
Need Programme;' and 

(b) if 10, the reasons for non-completion of 
electrification of far flung villages in the Stat .. ? 

THE t.flNISTER-- OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) loaM under 
the MIr*num NeedI progrwnn. (MHP) are provided by 
AlaI EIectItfIoaIion ~ (fEC) at ,.... tIDd by 
GowtNnmenI flam time to time. The .. 01 ........ MNP 
caIIgOfy IoenI s;v.n by AEC 10 .... ~ ..., 
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Power Departments. Is 12.5% per anr.um and the period 
of re-payment of loan Is 30 years. Including moratorium 
period of 5 years. 

(b) Priority areas for village electrification are 
decided and determlned by the State GovemmentslState 
Electricity Boards keeping In view the avallabillty of 
financial resources with the State Electricity BoardslState 
Power Utilities and as per the policy and the directions of 
the State Governments. Many of the viHages remanining 
for electrification in the far flung villages are inaccessible. 
State electricity Boards find it un-economical to electrify 
these villages. In addition, paucity of concessional 
resources has also affected the village electrification 
programme. Some of the other reasons for slow progress 
of electrification in far flung villages are inadequate sub-
distribution system fecllities, disturbed conditions prevailing 
In some States, non-repayment of dues of Rural 
Electrlfloatlon Corporation resulting in no cash flow. lack 
of demand from the consumers due to backwardness and 
poor economic conditions. 

[EngH,h} 

Per capita CoMumptlon of Power 

6423. SHRI M.K. SUBBA : Will the Minister of POWER 
be pIe8aed 10 1hIte: 

(a) the annual per capita power consumption at the 
end of Seventh Plan, Eighth Plan and till date in the 
country; and 

(b) the targets fixed in this regard for the Seventh, 
Eighth and Ninth Five Year Plans? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) The annuat 
per capita power conIumption in the country at the 
end of Seventh Plan (1989-90) and Eighth Plan (1996-97 
was 237.95 KWH and 334.26 KWH. respectively. The 
Iateat figure available are for 1997·98 Which was 349.05 
KWH. 

(b) Targeta are fbced for capacity addition during the 
plan period and not per capita consumption. The targets 
for ~ addition .... gIwn below :. 

Seventh Plan 

Eighth Plan 

NIn1h Plan 

Target for CaP.acity 
addition in MW 

22.245 MW 

30.538 MW 

40.245 ·MVr 

~temt review made by the Planning Commialion has 
..... ted • ~ addition of 28.087 ·MW during the 
NlntlrPlan ... feasible. 

(Translation) 
~ 

cao.ure of I.R.C.C. 

6424. SHRt RAVt PRAKASH VERMA : 
SHRI RAMDAS 'ATHAWALE : 

,."., 

Will the· Minister of SURFACE TRANSPORT be' 
pleased to' state: 

(a) the grounds on which the Indan Road 
Construction Corporation Umited has been closed without 
declaring it as a sick public sector enterprise; 

(b) whether posts of the higher level such as 
Chairman·curn-Managing Director. Group General Manager 
and General Manageni have been lying vacant In the 
I.R.C.C. for several years; 

(c) if so, the reasons therefor; and 

(d) the time by which all the above said posts are 
likely to be filled up? 

THE MINISTER OF STATE IN THE MINISTRVOF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) Poor performance. • 

(b) Yes. Sir. 

(c) Poor performance and inadequate workload. 

(d) Does not arise. The Govt. has decided on 
1.2.2000 to wind up IRCC Ltd. 

(Eng/ish) . 

CommIssIOning of AddItional Sea Ports 

6425. COL. (RETD.) SONA RAM CtiOUDHARY : WiU 
the Minister of SURFACE TRANSPORT be pleased to 
state: 

(a) whether no additional sea Ports have been 
cornmissloned during the Eighth five Year Plan; 

; 

(b) if so, the reasons therefor; 

(c) whether the waiting time for ships is from 
one to two weeks due to Ia of port facilities In the 
country; 

(d) If 80. the details thereof: 

(e) whether the Government propOH to extend 
Arabian Sea ftom Gujarat to Bhakhaur Bhawav. in 
Barmer and JaIore districts (~ to (:, .... Sea Ports 
In Rajasthan; and 

(f) if 80. !he wnount Pf'OPOIId .10 be· provIcIed 
jalongwith the time by which it Ie -.av. be aon!plet8d? 
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THE MINISTER OF STAn: IN THE MINISTRY OF 
SURFACE TRANSPORT (OR. DEBENDRA PfWlHAN) : 
(a) YN, SIr. 

(b) During the Eighth Five Year Plan. the I'IqUir8d 
port facilities were provkledby expanding the CIIP8QItie8 
of existing Major Port Trusts. 

(e) No, Sir. 

(d) Does not arise. 

(e) No, Sir. 

(f) Does not arise. 

(Translation) '1f1t 

Demand of Power In Deihl 

6426. SHRI MANIKRAO HOOlVA GAVIT : 
SHRI S.O.N.R. WAOIVAR : 
SHRIMATI SHVAMA SINGH : 
SHRI SHEESH RAM SINGH RAVI : 

Will the Minister 'Of POWER be pleased to state: 

(a) whether the power scenario In the National 
Capital is projecting grim pictUI'8 for the coming months; 

(b) if so. the reaction of the Government thereto; 

(c) whether there is a wide gap between demand 
and supply of power In Delhi; 

(tt) if so. the details thereof; and 

(e) the steps taken or proposed to be taken by the 
Government in this direction to overcome the power 
shortage in the capital? 

THE MINISTER OF STATE IN THE MINISTRV OF 
POWER (SHRIMATI JAVAWANTI MEHTA) : (a) to (d) During 
the months of May-August 2000 of current summer 
season. Delhi is expected to face energy shortage varying 
from 2% to 10% and peak deficit from 9% to 16'%. The 
power shortages In Oefhi is mainly attributabte to following 
reasons :-

(I) no capacity addition In the NCT of DelhI during 
put several years; 

(II) low availability from generating stationa of Delhi 
VIdyut Board (ove); 

(iii) transmission and distribution boIIIeneCkI In 
ova system; 

(iv) low voltage: 

tv> high T & 0 Ioaea: and 

(vi) low frequency in NOfthem AeIgion Grid. 

(e) An ActIon Ptan hal been drawn up for meeting 
power demand in the NCT of Delhi during summer of 2000. 
The Action PIM incIudea steps to Improve availability of 
power from the existing generating stations.· Increase in 
allocation from unallocated quota In Central Power 
Stations from 9% (81 MW) to 25% (225 MW). upkeep and 
lMintenance of transmission and di.aributlon system. 
installation of shunt capacitors to improve voltage and 
assistance to Delhi from other states. 

Scheme for Elplnlton of Foresta 

6427. DR. SUSHIL KUMAR INDORA : 
SHRI ARUN KUMAR : 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to SUIte: 

(a) whether the Government are contemplating to 
formulate any scheme for expansion of forest land from 
the income earned by the commercial u.e of forests; 

(b) if so. the detalla thereof; and 

(c) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI): (a) No. Sir. 

(b) Question does not arIM. 

(c) The matter is primarily the concern of the State 
Governments. However. the Ministry of Environment and 
For~s have formulated National Fore8tfy Actton 
Programme (NFAP). a ~ 8tMtegic long term 
plan for the next '""'Y yea.. to Iddrea the IaaueI 
unc»rIying the major probleme of the forestry eector in line 
with the National Forest Policy 1988. The objective of the 
NFAP .. to bring one third of the ..... of the country under 
tree cover and 10 arrest de-forestatlon for achIeYIng 
sustainable development of forlltl. 

Supply of Ou to Coal BlINd Indu.trte. 
.... Taj ....... 

6428. SHhl SUKOEO Pl\SWAN : 
SHRI RAWI LAl SUMAN : 

WID the Mlnilter of PETROlEUM AND NATURAL 
GAS be pINeed to ..... : 

(a) whether the Supreme Court hal cI~ to 
supply gas to the coal bleed InduItrIes In the surrounding 
areu of the Ta; MahaI to pro&ecI II from pollution; 

(b) if 10. the detail thereof; 

(c) the percentage of indUIIrtea tIIOUAd .. _ to 
which .. Ie ..... euppIect ..... 
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(d) the time by which the remaining Indultriea ... 
Ukely to be supplied gas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) Yes, 
Sir. The Hon'b!e Supreme Court in Hs order dated 
December ~O, 1996 had directed the U.P. Pollution Control 
Board to ~ue notlcea to in polluting units Including the 
coal based industries in the Taj Trapezium Zone (TIl) to 
apply for gas allocation/relocation. 

(c) and (d) Gas Authority of India Ltd. (GAIL) has 
cr.ated neceasary infrastructure for gas aupply to such 
industries In the TIZ. Against the total registered demand 
of 381 units In Agra and Ferozabad, GAIL is supply In gas 
to around 22% thereof covering 82 units. Gas supply to 
the remaining· units will depend on their fulfilling the 
eligibility criteria and the availability of gas. 

[English} 

Requl.....,.nt of Power In Gu)arat 

8429. SHRI RAMSINH RATHWA : Will the Minieter of 
POWER be pleued to atate: 

(a) whether the ~v.mment have received any 
ptOpOMI from foreign company pertaining to generation of 
power In Gujtlrat; and 

(b) If 10, the delalta thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b) So 
...... priv8le lector power projectl requiring Techno-
Economic Clearance (TEC) of Central Electricity Authority 
(OEA) are concerned, no propoaaI has been received In 
OEA Iiom any fcnIgn COft1J8ny pertaining to generation 
of powr In GujIrat. Howwer, the IoIIowtng private leCtor 
power profecte In the State IICCORIed TEC by CEA 
enYiaag.9. foreign equity participation :-

(I) Hazlra CCGT (515 MW) of MIt Eaar Power Ltd. 
(FOlIign equity of around 4&% II held by MIs 
Prime Hazira Ltd.) 

• 
(tI) PaguIhan CCOT (854.7 MW) (Promoted by 

Pow.rgen india Ltd., U.K., Gujarat Power 
Corporation Lid., and MIa S6emena, GennIny. 

(III) JemnagIr Project (500 MW) ~ the 
protect .nvllag.1 lome foreign equity 
pMtcfpatIon, the ".,.. 01 the foreign equity 
hoIcMr hal not been 1denIIied). 

... IIam fie Ibove PfOjec:ta, a mIOI power project 
II propoeed to be dw.IIQI*i at ~ (2000 MW) In Ihe 

f 

pnv ... MdOf'. under the ,revised mega power projects 
polICy announced by Government in November, 1 &98. The 
proceu has already been initiated for selec;tion of the 
developer through the process of International competitive 
bidding. The follOWing foreign COmpanlal have evinced 
interNt In the development of the Pipavav mega· project:. 

I 

SI. Name of the Foreign Country Mega Power 
No. Company Projects for 

which interest 
evinced 

1. Electric de France (EDF) France Plpavav 

2. Enron Intemational U.S.A. Pipavav 

3. National Power U.K. Pipavav 

4. ABB Energy Venture Sweden Pipavav 

5, Intergen U.K. Pilavav 

6 Shell Holland Plpavav 

7. British Gas U.K. Pipavav 

s: Bayemwerk A.G. Germany Pipavav 

9. TNB Malayasia Pipavav 

10. CLP Int.rnational China Pipavav 

11. CEPA, Asia Hongkong Pipavav 

A petition, has been filed with the Central Electricfty 
Regulatory Commission on 10.4.2000 for approval of the 
implementation methodology and bidding process in 
respect of the Plpavav mega project. 

Tel.phone Connections In K.rala 

6430. SHRI V.S. SIVAKUMAR : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) , the number of telephone connections allotted in 
~rala as on date, d'lStrict-wise; 

(b) the number of persons on the waiting list for 
telephone connections in the State at present, district-wise; 

(c) the number of telephone coMectiona proposed 
to be provided in the State during 2000-2001, location-
wise; and 

(d) the steps taken by the Government to clear the 
waiting list In the State? 

. THE MINISTER OF STATE IN THE· MINISTRY OF 
COMMUNICATIONS (SHRI TAPJ\N SII<DAA) : (a) and (b) 
Number 01 telephone COl'lil8Ctiol. wortdng In Kerala 
TeI,ecom Circle and the WaIting list . for telephone 
cor.il8Ction8 as on 31-3-2000, dIIlrtct ..... , is given In 
~ ........ 1. 
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(c) No. of telephone connections proposed to be 
provided In the Circle during 2000-2001 Secondary 
Swtlchlng Area-wise, Is given In enclosed Statement-II. 

(d) 450000 new telephone connections - are 
proposed to provided during 2000-01. The remaining 
eppIIcInta are proposed to be cleared progrtllively by 
March 2002. For this 1tte existing exchanges are being 
expanded and new 'eXchanges are beirig opened. 

ltetement ... 

K«ala Telecom CIICIe .. on 31·3-2000 

SI. Name of 0iIt·. " 
No. ~ : 

1. Alleppey 

2. Calicut 

3. Cannanore 

4. Emakulam 

5. Idukkl 

6. Kasaragod 

7. Kottayam 

8. Malappuram 
I 

9. Palaghat 

10 Pathanamthitta 

11. Qulion 

12. Trichur 

13. Trivandrum 

14. Wynad 

Total for Kerala State 

UfT of Lakahadeep 

UfT of Mahe 
(Pondicherry) 

Total for Kerala Circle 

51. Name of Secondery 
No. Switching Area 

1 2 

1. AIIeppey 

No. of No. of 
Telephone perBOn8 In 

connections the wailing 
working list 

100122 '52183 

131640 69511 

113519 55301 

275203 37797 

45632 22838 

50648 30491 

141698 36616 

90186 83388 

85866 43662 

102388 31024 

127798 60529 

193166 56989 

214029 42849 

20170 22073 

1691865 845261 

5541 1803 

7733 101 

1705139 647185 

No. of Telephone 
Connectiona proposed 
to be provided during 

2000.01 

3 

30000 

1 2 3 
2. CaHcut 80000 

3. CMnanont 45000 

4. Emakulam 75000 

6. Kottay..-n 30000 

6. Palaghat 20000 

7. Pathanamthllta 25000 

8. Qulion 40000 

9. Trichur 50000 

10. Trlvandrum 55000 

Total for K.erala CI,. 450000 

AppoIntment of Compllny SecNtll", 

8431. SHRI A.P. JITHENDER REDDY : Win the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to ..... : 

(a) the number of comparUee regIM.red with 
Registrar of CompanIes all over the country having paJdup 
capital of RI. 50 tact ~ above; 

(b) the details of thoee compan181 who hit" 
appojnted whole time company Secretary .. per NCCIon 
383A of Companies Act, 1958; 

(c) the ectIon takeWpropoIed to be taken by the 
Government ageNt defaulting companIet for n0n-
compliance of HCtion 383A of CompanieI Act, 1958; 

(d) whether the Government propoM to Incorporate 
a new provision' under the eoq,anln Act, 1958 for 
obtaining • certificate from • Secretary for whole tirN 
practICe compuIIortIy for IUCh COfI1)anieI: 

(e) If 10, the detaIIa thentof; 

(f) if not. the rHIOnI thentfor; and 

(g) the... taken by the Government in IhII 
regard? 

THE MINISTER OF LAW. JUSTICE AND C()MfWIY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) The number of 
companies with paIdup capital of RI. 50 Iaca and above 
is estimated to be 30902. 

(b) and (c) Information Ngardlng appointment of 
Company Sec-.ry in the COfI1*Iin ia not maintained. 
HoweYet. the number 01 ~ fINd tor n0n-
compliance of Section 383A are 13, 10 and 18 In 1886-
97, '8e7·98 and 1891-88 reepecIMty. 
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(d) to (g) The Companies BlR, 1997 introduced In the 
RalYa Sabha qn 14th August.. 1997 and the Companies 
(Second Arnetldment) BlU, 1999 Introduced in the Lok 
Sabha on 23rd December, 1999 provide that every 
company not required to employ a whole time. secretary 
and having a paidup share capital of ten lakh rupees or 
more shall file with the Registrar of Companies a certificate 
from a secretary in whole time practlce 8S to whether the 
company has complied with all provisions of the Act or not. 
The penalty for non·compliance of the provision of Section 
383A 0' the Act has been proposed to be enhanced to 
Rs. 500 per day. 

Polt Offlce. In H.P. 

6432. DR. DHANI RAM SHANDIL : WUI the Minister 
of COMMUNICATIONS be pleased to state: 

(a) the number of post offic81 functioning in 
Himachal Pradesh at present, distrlct·wlse; 

(b) whether the Government propose to open new 
post offIcee in the State during 2000-2001; 

(e) if 50, the detall8 thereof, location-wile; and 

(d) If not. the I'HIOn8 therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) At 
preMnl, 2767 post offices are functioning In Himachal 
Pr1IdeIh. DiItrIot·wiIe details are given In the encIoaed 
Statement.· 

(b) to (d) The targets for opening of new post offices 
during 2000-2001 are yet to be finalized. 

SI. 
No. 

1 

t. 

2. 

3. 

4. 

5. 

Stat.ment 

0IItrlct· ... Number 01 Post omc. Funt:tJonIng 
at PreMnt In Himachal PratItMh • 

Name of DiItrict Number of poll omce. 
functioning 

2 3 

Bllaapur 144 

Chamba 222 

HamIrpur 223 

Kangra 852 

Klnnaur 72 
8. , KUau 154 

7. L.aheut & SpIi 48 

•• Mandl -

2 

9. "Shimla 

10. Sirmour 

11. Solan 

12. Una 

Total 

3 

349 

173 

183 : 

183 

2767 

Road Improvement and 
Road satetyln A..P. 

6433. SHRI A. BRAHMANAIAH : Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether the Government have conducted any 
high level meeting with NGOs and social ac;tivists on road 
improvell)8llt and road safety in Andhra Pradesh during 
the last three years and current year, till date; 

(b) if so, the details thereof and the outcome 
thereof; 

(c) whether such meetings are p~ to be held 
in the near future also; • 

(d) if 80, the details thereof; and 

(e) the steps taken to Improve communication with 
NGOs and others? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENORA. PRADHAN) : 
(a) and (e) No high level meeting· with NGO and social 
actlv~ on road improvement and road safety in Andhra 
Pradesh has been held during the l88t three years and 
the current year till date. 

[Translation} 

MamUng Policy or Petroleum Productl 

6434. SHAt NAWAL KISHORE RAI : 
SHRI SUKDEO PASWAN : 

WIll the MinIster of PETROLEUM AND NATURAL GAS 
be pWaaed to state: 

(a) whether the Government propose to set up an 
open and competitive mart<et of the petroleum products by 
abolishing the monopoly of the Govemment sector; 

(b) If not. the reasons therefor;. ud 

(c) the 8Clfoa taken • by the Government to make 
available the quality Items of such products to the 
conunerw at • reuanabIe price? 

THE MINISTER OF STATE' IN THE ~ OF 
PETROlEUM NIO NATURAl GAS AND MiNISTER OF , I 
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· STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) and (b) 
Government, in November, 1997. decided to dismantle the 
Administered Pricing Mechanism in a phased manner and 
to fully deregulate the petroleum sector by March. 2002. 

(c) The following actions have been taken to make 
available quality products to consumers at competitive 
prices :-

(i) 

(ii) 

(iii) 

[English} 

Oil refining sector has been de-licensed. 
Refineries are being compensated on the basis 
of import parity pricing: 

Customs and excise duties in the petroleum 
sector have been rationalised over past 3 
years: and 

Quality of transport fuels (motor spirit and high 
speed diesel) have been upgraded. 

Afforestation of Degraded Lsnd 

6435. SHRI SHIVAJI MANE : 
SHRI RAM MOHAN GADDE 
SHRI MVV.S. MURTHI : 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the steps taken by the Union Government of 
• persuade 'the States to part with land for afforestation. 

reclaiming more wasteland and degraded land during the 
,:Iast one year: 

(b) the success achieved by each State during the 
said period, State-wise; and 

(c) the area of wasteland and degraded land 
brought into afforestation by each State so far alongwith 
the measures adopted to minimise deforestation. State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
· ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) . (a) to (c) The proJects, II1volving diversion of 

" forest land. submitted by the State Govemments to the 
· Ministry of Environment and Forests under the Forest 
, (Conservation) Act. 1980. are cleared on ments but with 
.... the essential stipulallon of compensatory afforestatIOn for 
:.which States have to make available eqUivalent non-forest 

/Iand Afforestation on degraded forest land tWice in extent 
':·10 that of forest land being diverted IS conSidered In certain 

category of prOlects only as excepllon. During the penod 
.1999,2000. the compensatory afforestatIOn was carned out 

.: over 46.765 ha. of non-foresl/degraded forest land. and the 
~'::cumulahve area brought under compensatory afforestation 

since Incepllon of the FOlost (Conservation) Act. 1980 IS 
3.05,962 he A statement !;Ilowlng the State· wise details 
in thiS regard is enclosed. The gUidelines under th£! Forest 
(Conservation) Act. 1980 provide due safeguard to ensurE' 
tllat the deforestation IS minimal. Developmental proJects 
are given forestry clearance, after careful scrutiny. giving 
due regard to the ecological and envlronment;li aspects. 

Statement 

Compensatory afforestation carned (Jut by Slales slIlce 
mcepllon of tile Forest (ConservatlOl) Act, 1980 

SI. Name of the State! Componsatory Total 
No Union Territory 

2 
",,-,~-- .,---- ------"-~.-------

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5 Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pmdesh 

9. Jammu & Kashmll 

10. Kmnataka 

11 Kerala 

12. Madhya Pracesh 

13. Maharashtra 

14. Manlpur 

15. Moghalaya 

16 Miloram 

17 OnS5i1 

18 Punjab 

afforestation 
done over 
non-furest 

land/degraded 
forest IClnd 
dUring the 
year 1999 

l1li 31.3.2000 

cOllipensatory 
afloll~stalion 

earlled out 
over non-forest! 
de£JrCtd8d forest 

land since 
inception of the 
Forest (ConseI-

(In h.1.) vatlon) Act, 
1980 (in ha ) 

3 4 
.-. __ .. _------

111 12424 

108 923 

0 578 

0 68 

463 556 

8783 a8054 

289 1367 

?86 4612 

0 288 

5587 2t:140 

12717 35473 

9260 121260 

4184 65205 

0 o 
0 '.'>23 

0 

504 16843 

1867 20c}4 
-------._-,------.. _-_ .. __ ._._._--- --- .. - ... ~--.. -
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2 3 4 

19. Rajasthan 836 7763 

20. Slkklm 58 1517 

21. TamU Nadu 0 1137 

22. Trlpura 0 1024 

23. Uttar Pradesh 0 20751 

24. West Bengal 1564 2400 

25. A and Nisland 138 2184 

26. 0 and N Haveli 0 262 

Total 46,765 

Production of Crude 011 and 
NltUral Oa. In A .. am 

3,65.962 

6436. SHRI ABDUL HAMID : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Govemment have taken any steps 
to boost the production of crude 011 and natural gas In 
Assam through ONGC and OIL; 

(b) If 80. the details thereof; 

(c) whether present quantity of natural gas 
production Is not sufficient to fulfil the commitment to 
different industries and people of Assam; 

(d) if so, the details of demand and supply qf 
natural gas In Assam; and 

(e) the measures taken to minimise the shortage? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARUAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a), (b) and (e) 
The folowlng steps have been taken by the Govemment 
of boost the production of crude oil and natural gas in 
Assam :. 

Effective reservoir management through intin 
drilling redistribution of water Injection and 
InstaYation/optlmlsatlon of 11ft mechanism. 

3·0 Seismic Surveys for better reservoir 
delineation and to Identify deeper prospects 
within existIng prodUCing areas. 

Faster development of new discoveries. 

Sand control and water ehut off jobs. 

Ac:celerated exploration for aoc:retion of more 
crude oil and gas reserves. 

Engagement of consultants for field specific 
problems. 

State of the art geoscientific studies for basin 
modelling. 

Development of non-associated gas reserves in 
Upper Assam. 

(c) and (d) The present requirement of gas by the 
existing consumers in Assam is In the order of 3.514 
minion standard cubic meters per day (MMSCMD) and the 
same is being fully met except in the case of LPG recovery 
plant of Gas Authority of India Ltd. at Lakwa. 

Posting of SCslSTs In Foreign Asalgnments 

6437. SHRI SURESH PASI : Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether his ministry have received representa-
tions from public representatives about posting of persons 
from SCs and STs category in foreign assignments under 
UNOlits affiliated Organisations and ,other Organisations: 

(b) if so, the action taken thereon; 

(c) the number of persons from his ministry and 
affiliated Organisations deputed to UNO, its affiliated 
Organisations/other Intemational Organisations to the 
above Assignments as on January 1, 1996 In different 
grades and persons belonging to the SCa and ST8 among 
them and their percentage as compared to the total such 
posts; 

(d) the number of persons deputed to the above 
posts and persons belonging to the SCs and STs among 
them and their percentage as compared to the total posts 
filled during the last three years, year·wIse and State·wise; 
and 

(e) the reasons for not taking any action in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): (a) No, Sir. 

(b) Does not arise. 

(c) One-belonging to general category. 

(d) Nil 

(e) Doee not arise. 
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STOnsDIPCO Booths In Maha ... shtn 

6438. SHRI CHANDRAKANT KHAIRE : 
SHRI SHIVAJI MANE : 

Will the Minister of COMMUNICATIONS be pleased to 
state: 

(a) the number of new STDIISDIPCO booths set up ! in Maharashtra particularly In Aurangabad district, district-
I wise during the last three years; and 

r (b) the number of booths targeted to be set up in 
f the said district during 2000-2001 and in the Ninth Five 
! Year Plan. location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) 34885 
STDIISDJPCO booths were set up in Maharashtra. during 
the last three years 88 given below ;-

Year No. of PCOS Setup 

1987-98 

1998-99 

1999-2000 

8510 

13170 

13205 

District-wise figure In not available for the year 1997-
98. However, the information for the years 1998-99 and 
1999-2000, District-wise including that of Aurangabad Is 
given in the enclosed Statement. 

(b) Under the revtMd aItoIment policy, STDIISDI 
PCa. 1M allotted to .. eligible applicants subject to 
techt .. ".~. How8wtr, II a guideline. a target of 
310 PCOa _ been Mt for Aurangabad Telecom District 
during the year 2000-2001. It has been left to the 
franch •••• to choose the location of the PCOs. The tatgets 
are fixed on year to year basis. 

S..-ment 

STDIISDIPCO Booths in Maharashtra 

I SI. Name of the District 
r No. 

2 

,. Ahmednagar 

2. Akola 

3. Amravati 

4. Aurangabad 

5. Baed 

No. of PCOs Installed 

1998-99 

3 

338 

113 

288 

339 

122 

1999-2000 

359 

148 

70 

197 

65 

6. Bhandara 

7. Buldhena 

8. Chandrapur 

9. Dhule 

10. Gadchirofi 

11. Jalgaon 

12. Jalna 

13. Kalyan 

14. Kolhapur 

16. Latur 

16. Nagpur 

17. Nanded 

18. Nandurbar 

19. N.slk 

20. Osmanabad 

21. Parbhanf 

22. Pune 

23. Raigad 

24. Ratnagirt 

25. Sangli 

26. Salera 

27. Sindhudurg 

28. Solapur 

29. Wardha 

30. Washim 

31. Yeotmal 

32. Mumbai 

33. Thane 

34. Ralgad 

Total 

{EngRIIh] 

3 

126 

40 

146 

175 

o 
295 

88 

1256 

86 

322 

696 

155 

o 
325 

121 

117 

21'" 

717 

175 

886 

296 

57 

21 

121 

o 
106 

2608 

885 

99 

13170 

PrOductIon and Import of Crude Ofl 

4 

321 

190 

252 

120 

U 

'''1 
13 

1351 

587 

270 

39" 
217 

o 
657 

51 

218 

1835 

307 

277 

154 

3 

06 

892 

141 

o 
34 

2719 

1032 

184 

13205 

6439. SHRI A.F. GQl.,W OSMANI : WIll the Miniller of 
PETROLEUM AND NATURAl. GAS be pleased to state 
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The dMalle of average coat of production of crude oil per 
metric ton extracted form the country 8nd average cost of 
production per metric ton Imported from vartoua countries 
during the last three years, year-wise? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHR! SANTOSH KUMAR GANGWAR) : The cost of 
prodllctlon of crude oil during the period 1996-97 to 1998-
99 in respect of 011 and Natural Gas Corporation Ud., Oil 
India Ltd. and "'rivate/Joint Venture operated fields was as 
under :. 

Vear Cost of Production" (RsIMT) 

1996-97 

1997-98 

1998-99 

ONGC 

1319 

1568 

1626 

"Excluding Statutory levies. 

OIL 

722.01 

862.99 

896.95 

JVlPvt. companies' 

1027 

953 

827 

.Averaged cost converted It the rate of Rs. 43.5 per dollar. 

The COl' of production of crude in other countries 
varin from country to country. No data is maintained by 
the Govemment In this regard. 

StIff Strength In Port. 

6440. SHRI P.O. ELANGOVAN : Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether the staff strength In various ports and 
port trusts are adequate to handle the port wor1<s; 

(b) It so, the details thereof, cadre-wise and port-
wise; 

(c) the strength of OBC's and SC's!ST's in variOUs 
portslport trusts. port-wise; and 

(d) the steps taken by the Govemment to provide 
more employment opportunities to OBC'. and SCalSTs in 
port trusts? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) and (b) at present, the staff strength in various major 
Port Trusts and Dock Labour Boards is more than 
adequate. The Port-wise details are given in the encloted 
Statement-I 

(c) The strength of OBCs .and SCIST empfoyees, 
Port-wise is given in the enclosed Statement-II 

(d) The Major Port Trusts and Dock Labour Boards 
are following Government's Instructions for employment of 
OBC and SC & ST. 

Statement-I . . 

MtInpower In Major Port Trust and Dock Labour Boards as on 31.12.99 

Name of the Class I Class II Clas-; III Class IV 
Port Trust OffIcers OffIcers (Non cargo (Non Cargo 

Handling) Handling) 

Chenna. 401 278 5479 2406 

Mumbl. 679 15 19046 

Visakhapatnem 223 157 2542 2356 

Klndla 123 74 1412 1510 

Calcutta 870 326 6519 6392 

Cochin 101 134 2972 1223 

JNPT 192 55 187 106 

Mo"'"'110 148 90 1811 1612 

New MangaIore 80 130 936 387 

Paradlp 105 226, 1530 1190 

Tuticorin 127 M 152 758, 
• ; 

Class III 
(Cargo 

HandUn;) 

1311 

'5651 

2476 

270 

910 

551 

964 

418 

319 

393 

88 

Class IV 
(Cargo 

Handling) 

125 

1023 

800 

1146 

345 

·445 

385 

Shore 
Workers 

931 

54 

445 

153 

262 

Total 

10262 

25291 

8831 

4189 

18807 

5539 

1804 

4522 

2499 

1031 4144 

34 20~6 
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, ~'- _ .... -- ---- _._------_._----- ---.-.-.---

iName of Dock Class I Class II 
Labour Board 

'Calcutta 26 19 

Earstwhile 18 2 
umbal [)LB 

2 4 

30 15 

isakhapatnam 19 8 

Class III Class IV 

397 534 

1060 

63 J4 

346 102 

218 114 

Cargo 
Handling 
Workcrs 

1749 

'j797 

930 

1621 

1724 

10tal 

,) --y~) c: .... , '" ,) 

4UI1 

1033 

~)214 

2083 
----------------------------------------_ ....... _ .. _-_ .. -_ .. 

98~56 .-----------------------------------_._--_ ... _._ ..... _--_ ..... _ ........ -

Statement-II 

Statement Indicating No. of GBC, SC & ST Employees 
in Major Port Trusts as on 31.3,2000 

;~~ 

Port Trust 

Chennai 

Mumbai 

Visakhapatnam 

Kandla 

Calcutta 

JNPT 

Mormugao 

New Mangalore 

Paradip 

Tuticorin 

OBC 

761 

250 

399 

163 

84 

19 

124 

412 

17 

993 

SC ST 

2405 331 

4892 1120 

1546 389 

590 271 

3133 499 

143 134 

296 87 

299 126 

414 136 

485 98 

I. Cochin 276 712 202 

Capacity Addition of Power Generation 

6441, SHRI AKBOR ALI KHANDOKER 
" mister of POWER be pleased to state' 

Will the 

(a) the details of target for capacity addition of 
wer generation in the Centra/. State and Private Sectors 
ring the Ninth Plan period: 

(b) the details of achievements mad(~ dunng the 
t three years of the Ninth Plan period: 

'I:,~ '. (c) whether the target In the capacily 
\ .. ogramme IS not likely to be achieved: 
'~! )I 

;;; /d) II so the reasons therefor: and 

addition 

,~~ 

(e) ttw steps proposed by thp. Governmont to 
streamlme the programme dUring the last two years of tile 
plan period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) , (a) A target 01 
40245.2 MW was fixed for the 9th Plan The Sectorwlso/ 
type·wise details are given below'· 

(In MW) 

Sector Hydro Thermal Nuclear Tola: 

Central 3455 7574 880 1190!~ 

State 5815 4933 10748 

Private 550 17038 17588 

Tolal 9820 29545 880 40245 

(b) The details 01 achievement made dUring the fllst 
three years of the Ninth Plan is liS under 

Year 

1997·98 

1998·99 

1999·2000 

(In MW) 

3226 

4267 

4507 

(c) and (d) According to the Mld·term Appraisal earned 
out In July, 1999, a capacity addition of 28097 MW I~ likely 
to be achieved during the Ninth Plan against tho orrgln£ll 
target of 40245 MW The reasons for shortfall are-

(I) Delayed ftnanclal closures of 1Jrlvate sector 
prolects due to non·avallability 01 escrow 

(II) Paucity 01 Funds for public sector prOJects. 

(III) DelCly in land acqui~iho" 

(IV) Delay In Investment deCision 

(v) Hescttlemenl and Hehnbilitatlon probl('m~, 
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('II) Law and order problems. 

('III) Contractual problems. 

(viii) Inter· State disputes In respect of hydro projects. 

(e) CIOH monitoring 18 being done by Ministry of 
Power for timely completion of projects through Empowered 
Committ.e and Tuk Forces constituted in the Ministry. For 
prlvat. sector projects, a Crisis R.solution Group has been 
set up to resolv. the 'last mile' problems. 

Disappeared Companies 

8442. SHRI SHRIPRAKASH JAISWAL : Will the 
Mlni"'r of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) whether Lucknow Bench of Allahabad High 
Court h .. ordered Security Exchange Board of India and 
Department of ~y Affairs to identify the 80 
companiee which ... repoIted to have dlaappeared after 
talcing .... moMy flam I'UI*:: 

(b) 1110, .... IIdion ...... by the Government in this 
regard: 

(c) the dItIIIIs of InveIImInt made by the bank and 
financial InstlMlone In ..... CO".,.II": 

(d) whether any of ..... companies have been 
identified; 

(e) If so, the deIIIIII 01 thole companies ther8of: 

(f) the acUon taJcan by the Government agalnat 
each of them; and 

(g) the ..... tIIken by the Government to PR*Ct 
the Intereat of ImII 1rw..-".1 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) Lucknow Bench 
of Allahabad High Court ordered Security Exchange Board 
of India and Department of Company Affairs to indlc:ata as 
to what action has been taken against the 80 companies 
,which have been identified by them as vanishing 
companies. 

(b) A statement indicating the action taken by ~he 
Department of Company Affairs against the 80 co~anles 
identified by Security Exchange Board of India as 
vanishing companies and mentioned by the Midas 
Touch Investors Association in the wrft petitiOn has been 
sent to Add!. Central Govemment Standing Counsel in the 
maHer to file the same on the next date pf hearing in 
compliance with the directions given by the Hon'ble High 
Court. 

(c) The Intonnatlon Is being collected and will be 
laid on The Table of the House. 

(d) to (f) A statement indicating the action tabn 
against these 80 companies is enclosed. 

(g) A proviSion has been 'made In Clause 122 of 
the Companies (Second Amendment) Bill, 1999 introduced 
in Lok Sabha on 23.12.1999 that a public ~mpany 
having :. 

(a) a paid·up capital of five crore rupees or 
more: and 

(b) one thousand or more small shareholdera shall 
have at least one director elected by such small 
shareholders. For thie purpoae 'small share-
holders' means a shareholder. holding shares 
of nominal value of twenty thousand rupees or 
less In a public company. 

Statement 

Sf.No. 

1 

1. 

2. 

3. 

4. 

Action ta"en against SO Companies Identified by SEBI .. Vanishing Companies and mentioned by 
Midas Touch InVHtors Alsoclation In the Wl1t Petition No. 760 (MB) of 2000 

Name of the Company 

2 

ADVANCE SIC-COAL (INDIA) LTD. 

EFCON SECURITIES LTD. 

MAA LEAFIN & CAPITAL LTD. 

SHUBHAM GRANITES LTD. 

Yaeloda,. Stock Exchange 

Remarks/Comments of ROC 

3 

Prosecution launched for non filing of Balance Sheet & 
Annual Returns (BIS & AIR). Action Under Secllon(ula) 209A 
initiated. 

Under liquidation vide winding order eft 24.11.98. 

Prosecution filed on 13.7.99 for non filing of 8/S & AIR. ActIon 
LIla 209A initiated. 

;Proaecutlon filed for non filing of BIS & AIR. Action uIs 209,11 
Initiated. I 



, 

. 1 

5. 

6. 

, 7. 

8. 

9. 

10 

11 . 

12. 

13. 

4. 

5. 

6. 

7. 

8. 

9. 

O. 
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SURYADEEP SALT REFINERY & CHEMICAL 
WORKS LTD. 

Prosecution filed for non filing of SIS & AIR. Action uls 209A 
Initiated. 

BHAVNA STEEL CAST LTD. No! available. Prosecution filed for non filing of BIS & AIR. 
Police complaint made. 

Ludhlana Stock Exchange 

CAREWELL HYGIENE PRODUCTS LTD. Prosecution for non filing of BIS and AIR filed. Action uls 209A 
initiated. 

SEEMA INDUSTRIES LTD. 

SUCKCHAIN CEMENT LTD. 

CALDYN AIRCON LTD. 

DIGITAL LEASING & FINANCE LTD. 

FINTECH COMMUNICATION LTD. 

HITESH TEXTILE MILLS LTD. 

ICHALKARANJI SOYA LTD 

LYMPH.t'. LABORATORIES LTD 

PASHUPATI CABLES LTD. 

REALTIME FINLEASE LTD. 

SPARKLE FOODS LTD. 

WALKER INDIA LTD. 

VPUL SECURITIES LTD 

GAZI SECURITIES LTD. 

AVR SECURITIES LTD. 

GLOBAL BLOOMS (INDIA) LTD. 

This Company was listed as a sick Industrial Co. by BirR and 
has recommended for wound up 

Filing position up-to-date Inspection uls 209A IS being 
conducted 

Bombay Stock Exchange 

Prosocution launched for non filing of AIR & FIlS 

Prosecution launched for non filing of AIR & B/S Action 
uls 209A initiated 

Prosecution launchod for non filing of B/S & AiR Action 
uls 209A initiated 

Prosecution launched for non filing of 8/S & NIT Action 
uls 209A initiated 

Reply received from the company Prosecution launched for 
non filing of B/S & AIR. 

Under Liquidation 

Prosecution launched for non filing of BlS & AIR Action 
u/s 209A Initiated. 

Prosecution launched for non filing of BlS & AIR Action 
uls 209A initiated. 

Proseculion launched for non tiling of B/S & AlH 

Prosecution launched for non filing at 8/S & AiH 

Prosecution launched for non filing of B/S & AlH 

ProsecutIOn launched for non filing of B/S & AIR 

Coimbatore Stock Exchange 

Prosecution flied for non filing of 8/S & AIR Action u/s :?09A 

initiated 

Not Available. Police Complaint made. Proseculion launched 
for non filing of B/s & AIR Action u/s 209A initialed !~-w 

<~; 

• NAVAKKARAI SPINNERS LTD Not available Police Comp!alnt made Prosecution launched 

~--___ - __ ------------------------------~~~~-'II~~~.-~'-B~S_~_~/~{~.~=~~n_~J~ __ ~~:~_lnllldt~~ ___ .. 
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25. PAPPlLON EXPORTS LTD. 

26. SHVAM PRINTS & PUBLISHERS LTD. 

27. AUROMA COKE LTD. 

28. ESSKAV TELECOM 
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3 

Not available.ProsecutlOl'l fited for non fHing. ActIonufs 209A 
initiated. Police Complaint has also been faunched. 

Not available. Police complatnt launched .. Prosecution 
launched.,.lnspection uls 209A has also been taken up. 

c.JcutIa Stock 'Exchange 

Fmng position up-to date. 

Prosecution have been launched for non-filing of B/S. and 
AIR. 

Hyderabad Stock Exchange 

21. ADITYA ALKALOIDS 

30. NlUA DEV INDIA LTD. 

31. KAMAKSHI IiOUSING FINANCE LTD. 

32. PREMIER AQUA FARMS LTD. 

33. AMIGO EXPORTS LTD. 

Prosecution launched for non filing of BlS &. 1VR. Action 
uls 209A initiated. 

Prosecution launched for non fding of BlS & AIR. Action 
uls 209A initiated. 

Prosecution launched for non filing of BIS & .. AIR. Action 
uls 209A Initiated. 

Prosecution launched tor non filing of BlS & AIR. Action 
uls 209A initiated. 

Madral Stock Exchange 

Not available. Prosecution launched for non filing of BfS & 
AIR. Police complaint .Iso made. ActIon ula 209A initiated. 

34. UNICORN PHARMACEUTICALS INOtA LTD. Under liquidation. 

a.ng.tore Stock Exchange 

35. REAOV FOODS LTD. 

38. WINFARM AGRO INDUSTRIES LTD. 

37. ACME SPINNERS LTD. 

The Company was placed under liquidation vide coun order 
dates 27.3.97 and lUbsequently the winding up order was 
recalled viele Court Order eft. 6.11.98. AccordIngly, Proaecution 
Is launched for non filing of BfS & AIR for 1998. 

Prosecution launched tor non-filing of BIS & AIR. Action 
uls 209A initiated. 

Filing position uptodate. Action uls 209A Initiated. 

DeIhl Stock Exchange 

38. ALPS MOTOR FINANCE LTD. 

39. CHIRAU FINANCE INVEST. & l.£AS/NG LTD. 

40. CILSON FINANCE & INVST. LTD. 

41. GRIVS HOTELS LTD. 

42. HALLMARK DRUGS & CHEMICALS LTD. 

F'ding position up-to-date. 

Available. 'Pr088cution filed for non filing of BIS & AIR. Action 
uta 209A initiated. 

Prosecution filed for non filing of BlS & AIR. 

Aling position up-to-date. 

Transfened from Deihl to Punjab. The assets ,,' the cOnplny 
taken oyer by Puntab Slate Industrial Devetopri,em COrpOtalion 
Ud . 

• 



181 VAISAKHA 18, 1922 (Saka) to Ouestions 162 

2 

43. tOP SECURITIES LTD. 

44. LAKSHYA SECURITIES & CREDIT 
HOLDINGS LTD. 

45. PATUPUTRA CREDIT & SECURITIES LTD. 

46. SIMPLEX HOLDINGS LTD. 

47. STAR ELECTRONICS LTD. 

48. STAR EXIM LTD. 

49. TACTFUL I NVST. LTD. 

SO. WELCOME COtR INDUSTRIES LTD. 

51. GOGA FOODS LTD. 

52. KALYANI FINANCE LTD. 

53. PARIKSHA FIN~INVEST-LEASE LTD. 

54. RAJGARH INVESTMENTS LTD. 

55. STATUS MGM SERVICES LTD. 

56. ZED INVESTMENTS LTD. 

57. BIG STAR FILMS LTD. Formerly MOON 
HOLDINGS & CREDIT LTD. 

3 

Not Available. Prosecution filed for non filing of SIS & AIR. 
Action u/s 209A initiated. Police complaint lodged. 

Not available. Prosecution filed for non filing of BlS & AIR. 
Police complaint lodged. Action U/S 209A Initiated. 

Filing position up-to-date. 

Filing position up-to-date. 

Not available. Prosecution flied for non filing of BfS & AIR. 
Police c:lmplaint lodged. Action U/S 209A Initiated. 

Not available. Prosecution flied for non filing of BfS & AIR. 
Action U/S 209A initiated. Police complaint lodged. 

Available. Prosecution flied for non filing of BIS & AIR. ActIon 
Uls 209A Initiated. 

Available. Prosecution filed for non filing of SIS & AIR. ActIon 
U/S 209A Initiated. 

Available. Prosecution filed for non filing 0' BlS & NR. ActIon 
uls 209A Initiated. 

Not available. Prosecution filed for non filing of BfS & AIR. 
Action u/e 209A Initiated. Police complaint made. 

Filing position up-la-date. 

Prosecution flied for non filing of BIS & AIR. ActIon uI8 209A 
initiated. 

Prosecution (tied 'Of' non fiJIng of SIS & AIR. ActIon uII 209A 
Initiated. 

Not avaHabIe. PlOIeCution flied for non filing of SIS & AIR. 
Police complaint made. Action ull 20M initiated. 

Not available. Proeecution flied fOf' non fIHng of BIS & AIR. 
Police complaint made. ActIon 1.111 20M 1nIJated. 

At ......... Stock Exchange 

58. ANKUSH FlNSTOCK LTD. 

59. ARROW SECURITIES LTD. 

60. CHARMS CERAMICS LTD. 

61. FRONTliNE FINAHCfAL SERVICES LTD. 

62. INTERACTIVE FINANCIAl SERVICES LTD. 

63. NAISARGIK AGRITECH (INOlA) LTD. 

FIling poeltion uptodate. ActIon uII 20M fnIIiaIId. 

FlIed upto 1998. PfOI8CUtIon launched for non fling of BIS 
& AIR. Action uII 20M i1IMaIed. 

Fling poeIIIon up-to-date. AoIIon uII 20M InIIIIItK 

Prosecution flied ... non fling of SIS & AIR. Action uII 20M 
initiated. 

Available. Pra.cuUan ftIId on 12.7 •• for non ftIng 01 SIS 
& AIR. flied doc&.mentI upto ,_. ActIon 1.111 20M 1n1ll11.1i. 

Proeeallion IILIIahId far non .... 01 lIB .. AIR. Action 
uII 208A .. III .... 
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64. NILCHEM CAPITAL LTD. 

66. SHREEJI DVE·CHEM LTD. 

66. SHREE SURGOVIND TRADELINK LTD. 

67. SPIL FINANCE LTD. 

68. DHRUV MAKHAN (INDIA) LTD. 

69. AMI GANGA INFRASTRUCTURE LTD. 

70. INTEGRATED AMUSEMENT LTD. 

71. GIRISH HOTELS RESORTS AND HEALTH 
FARM LTD. 

72. GROWTH AGRO INDUSTRIES LTD. 

73. HI·TECH WINDING SYSTEMS LTD. 

3 

Prosecution launched for non fiUng of BIS & AIR. FHed I 

documents upto 1999. Action uls 209A initiated. 

Prosecution flied for non filing of BIS & AIR. ActIon ule. 209A 
initiated. 

Prosecution filed for non filing of BIS & AIR. Action uls 209A 
initiated. 

Prosecution filed for non filing of BJS & AIR. Action uls 209A 
initiated. 

Available. Prosecution filed on 13.7.99 for non filing of BIS 
& AIR. Action uls 209A initiated. 

Available. Prosecution filed for non filing of BIS & AIR.. Action 
U/S 209A initiated. 

Available. Prosecution filed for non filing of BlS & AIR. Filed 
upto 1998 and AIR for 1999 since Ned. Action ule 209A 
initiated. 

Available. Prosecution filed for non filing of BlS & AIR. Action 
u/s 209A initiated. 

Prosecution flied for non filing of BlS & AIR. Action uls 209A 
initiated. 

Prosecution flied for non filing of BIS & AIR. Action uls 209A 
initiated. 

74. ISHAAN INFRASTRUCTURES & SHELTERS LTD. FIling Position up-ta-date. Action uls 209A initiated. 

75. 

76. 

77. 

78. 

79. 

80 

KESAR GREENFIELD INTERNATIONAL LTD. 

KOME-ON COMMUNICATION LTD. 

ORIENT TRADELINK LTD. 

MOBILE TELE·COMMUNICATIONS LTD. 
• \0 

SHRI MAHALAXMI AGRICULTURAl 
DEVELOPMENTS LTD. ~ 

SHIVAM APPARELS EXPORTS &Jo. 

Long RotIItIonIII NMunf ,..... 

6443. VAIrJ'fA VISHNU DATT SHARMA : Will the 
Minister of ENVIRONMENT AND FORESTS be pIeued to 
slate. 

(a) whether the original long rotation natural forests 
1ft fndIa ... left only one per cent of geographical forMtI 
of India: 8M' 

(b) If 10, the C8UIIS of .. Joe. and the aIIpt 
taken by the Government to prevent further .... In .. 
~~~? , 

Prosecution flied for non filing of BIS & AIR. Action U/S 209A 
Initiated. 

Prosecution filed for non filing of BIS & AIR. Filed upto 1999. 
Action ull 209A Initiated. 

Filing position up-to-date. Action U/S 209A Initiated. 

Available. Prosecution filed for non filing of BIS & AIR. as 
for 1998 and AR for 1999 filed. Action uls 209A Initiated. 

AvaHable. Proaecutlon filed for non filing of BlS & AIR. Action 
uIa 208A initiated. 

Proaecution flied for non fiHng of BIS & AIR. ActIon uta 209A 
initiated. 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDt): (a) Forest Survey of India assesaes the forest 
cover of the country with the help of satellite data. As ~r 
the latest State of Forest Report, 1997, forest cover of the 
country is 19.27%, out of which dense, open and 
mangrove foreats a.. 11.17%, 7.95% and 0.15% 
reepectivety. No separate 888888ment has been made 
about the 8XIenI of original long rotation natural forest In 
the counby. 

'(b) Yo.N.t ... .... _, has requested the concemed StatelUl 
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Govemments to take serious note of the depletion of forest 
cover and to rna.. in depth ana1ysi8 of fht,factors 
c.mributing to the depletion of forest cover, to evolve 
effective strategy and action programme for arresting the 
trend so as to increase the forest cover in the coming 
years. The major steps taken by the Government to 
Increase the forest cover are :-

(i) Afforestation programmes are undertaken by 
StatelUT Govemments form their own resources 
a8 well as with financial assistance from 
Government of India. 

(iI) Extemally aided projects are being implemented 
for development and preservation of forests. 

(iii) Guidelines to all StateIUT Govemments to 
involve village communities in protection and 
regeneration of degraded fo~sts. 

(Iv) Forest (Conservation) Act. 1980 has been 
enacted to regulate the diversion of forest lands. 

(v) A net work of protected areas has been 
estabUshed. 

(vi) . Recently. Ministry has prepared a National 
Forestry Action Plan to enhance the contribution 
of forestry and tree resources for ecological 
stability and people centered development 
through improvement In investment for 
conservation and development of forest 
resources. 

Efftctency of Thermal Powr Station. 

6444. PROF. UMMAREDDY VENKATESWARLU : Will 
the Minister of POWER be pleased to state: 

(a) . whether a large number of thermal power 
projecta In the St ....... running below their operational 
installed capacities; 

(b) If 80, the reasons therefor; 

(c) whether any efforts has been made by the 
Government to enhance the operational efficiency of such 
planta; and 

(d) If 10. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWAmI MEHTA) : (a) The average 
Plant Load Factor (PLF) for thermal power stations In the 
country during the year 1999-2000 was 67.3%. The 
average PLF of thennal power stationIln the States during 
the year 1999-2000 Is given In the statement encIoMd. 

(b) The M.gna for .".,. 01 the thermIII power 
plants not get'l8ialilg the targetl8d power .... beCkIng 

down of generation due to power regulation or low 
demand; forced outages of the units; partial unaval1lbllity· 
transmission, distribution and financial constraints; and 
renovation and modemisation of old units. 

(c) and (d) Both short term and long term measures 
have been taken no improve the availability of the Thermal 
Power Stations. These Include Renovation and 
Modemisation of old thermal stations, earty stabilisation of 
newly commissioned units. Interest subsidy through Power "-
Finance Corporation for improving O&M under PAGER 
scheme. Implementation of Renovation and Modernisation 
and life extension of the plants. Phase-I of R&M 
programme of 34 old thermal stations comprising 164 
generating units has been completed. With this an 
additional generation of 10,000 MU per annum was 
achieved. Government has now undertaken Phase-II of the 
R&M programme under which 44 Nos. of thermal stations 
involving 198 Nos. generating units of total capacity of 
20869 MW are covered. 

Statement 

Average PlMlt Load Factor (PI.F) (%) 01 Power Plants 
in the States during 1999-2000 Including cent,.1 

utilities located In the sra"', 
51. Name of State 
No. 

2 

1. DeIhl 

2. Haryana 

3. Raja.than 

Thermal 

Nuclear 

4. Punjab 

5. Uttar PradNh 

ThennaI 

Nuclear 

8. Gujarat 

Thermal 

Nuclear 

7. UaharuhInI 

ThennaI 

Nuclear 

1999-2000 
(April-March) 

(%) 

3 

89.8 

53.1 

82.8 

83.8 

74.8 

70.4 

81.1 

85.8 

87.1 

71.0 

77.2 
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2 3 

8. Madhya Pradesh 18.2 

9. Andhra Pradesh 86,1 

10. Kamataka (Thermal) 82.0 

11. Tamil Nadu 

Thermal 72.7 

Nuclear 74.8 

12. Bihar 34.2 

13. Orissa 63.9 

14. West Bengal 49.5 

15. D.V.C. 35.8 

18. Assam 17.9 

ALL INDIA 87.3 

Long Distance Service Sector 

8445. SHRI S.D.N.R. WADIYAR : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Mahanagar Telephone Nigam 
Limited has been permitted by the Government to enter 
Into long distance service sector; 

(b) If 80, the details thereof and the cities Hkely to 
be covered at the first phase; and 

(c) the amount of Investment proposed to be made 
by MTNL therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) No, Sir. 

(b) and (c) Don not arise In view of (a) above. 

COnMrYIIUon of Lak •• 

8448. SHRI SAHIB SINGH : WHt the MInIster or 
ENVIRONMENT AND FORESTS be pteasec:I to etate: 

(a) the detda of the large IakM at the national 
level In the country alongwllh physical dimensions of each 
Iak,,; 

(b) whether there is a propoeaI to ~ve theM 
arge I.- and 

(e) If 80, the cIetaIIa thereof? 

THE MtNISTER OF STATE IN THE MINISTRY OF 
,VIRONMENT AND FORESTS (SHRI BABU LAL 
ARANDI) : (a) A total of 10 urban lakes hIY8 been ~ 
"mtified under the National Lake Conservation Plan for 

conservation and management. The names and the 
physical dimensions of these lakel are given below :-

51. Name of lake Stat.JUT ":.u. of 
No. ) 

(in hectares 

1. Kodalkanal Tamil Nadu 26.3 

2. Ooty Tamil Nadu 14 

3. Nalnltal Uttar Pradesh 48 

4. Dal Jammu & Kashmir 1150 

5. Sagar Madhya Pradesh 82 

e. Sukhna Chandlgarh 152 

1. Powai Maharashtra 210 

8. Rablndra Sarober West Bengal 29.2 

9. Udaipur lake system Rajasthan 520 

10. Hussain Sagar Andhra Pradesh 570 . 
(b) and (e) A scheme of National Lake Conservation 

Plan covering these 10 lakes at an estimated cost of Rs. 
637 crore was put up for approval of Government in 
December, 1997. In view of resource constraints, It was 
decided to explore the possibility tor tie-up of external 
financial assistance for the scheme. A number of bilateral 
and multilateral funding agencies were approached, but 
none evinced interest in the proposal. 

Royalty on CNde Oll 

6447. SHR' SULTAN SALAHUDOfN OWAISI : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the date on which the ratee of royalty were 
revised last on the crude 011; 

(b) the date on which the rate of royalty is due to 
revise on the crude oil by the Union Government; 

(e) the total amount 0' royalty paid to Andhra 
Pradesh on crude 011 during the last three years; and 

(d) the amount pending with the Union Government 
88 royalty to different States. State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) and (b) 
Recently. Miniatry of Petroleum and Natural Gas has vide 
letter No. Q..2201312J98.ONG.1II dated 2.5.2000. enhanced 
~ existing provi8tonaJ .... of royelty fIom Re. 7~ to 
At. 8OOr'MT with effect from 1.1.2000. AIIo, with. view to 
evolve a new scheme of royalty on crude 011 applicable 
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with effect from 1.4.1998, a CofM1ittM has been 
constituted on 28.4.2000 In the Ministry. 

(c) and (d) During the last 3 years I.e. 1997-98 to 1999-
2000, a total of Rs. 18.11 crores has been paid to the state 
of Andhra Pradah on account of rovajty on crude oil. There 
Is no pending amount because royalty payments to the 
States have been made regularly, on or before the due 
date. . 

[Translation} 

Telecom Dlltrlctl 

6448. SHRI PUNNU LAl MCHALe : 
SHRI S.D.N.R. WADIYAR : 
SHRI ANANTA NAYAK : 

Will the Minister 01 COMMUNICATIONS be pleased to 
state: 

(a) the critena lor setting up of Telecom Districts; 

(b) the number of Telecom Districts set up in rural 
and tribal areas of the country during the last three yealll 
as on date, State-wise; 

(c) whether the Government have a proposal to 
revamp the working of the telecommunication department 
in Kamataka and set up new Telecom Districts in the State 
during 2000-2001 : 

(d) if so, the details thereof, location-wise; 

(e) whether Korba district of Madhya Pradesh and 
Keonjhar district of Orissa are proposed to be declared as 
Telecom Districts; 

(f) if so. the time by which a final decision Is likely 
to be taken in this regard: and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) 
On the recommendation of the Committee on 
Telecommunications, Secondary Switching Areal (S,S.As) 
were constituted in 1985 with the basic manaQiment and 
operational unit of the cir ... 1e known as Telecom District 
taking into eccount National Networtcing, TIdic flow and 
the Geographical boundaries. As per the policy, 328 
Telecom DIstrIcts aN operlltional In the Country. 

(c) to (f) No, Sir. 

(g) Secondacy Switching Area ill the bUiC unit of 
operation lor Tel.com Senticel. ChaIgIng and Routing 
Plan Is baed on 8.SAcoec.pt. Most 01 Group 'C' & 'D' 
ead,.. are S.SA c:IIdres wiIh their . .,..,.,., Ii8biItieI 
restricted within S.S.A. Bee.... of the Operational and 

AdminiItrative reatonI, It Is not expedient to consider re-
organisation of S.S.AllTeIecom Dlatricts. Thus, creation of 
separate Telecom District at Korba and Keonjhar is not 
feasible because of genuine administrative, operational 
and technical constraints mentioned above, RequiSIte level 
officers are posted at Korba and Keonjhar to take care of 
operations, maintenance and development of lelkom 
services as well as redressal of telecom SUbSCnber 
grievances. 

{English] 

Self-Sutrtclency In Pow.r Generation 

6449. SHRI AVTAR SINGH BHADANA : 
SHRI JAI BHADRA SINGH : 

Will the Minister of POWER be pleasect to state: 

(a) the factors responsible for the non·attalnment of 
sufficiency In power generation in the country; 

(b) whether the Govemment propose to issue any 
directives to State Govemments to undertake the talk of 
co-generation in industries on a continuing basIt In view 
of the prevaUing power shortage in the country pattlcularty 
in Uttar Pradesh; and 

(c) If so, the detaHs thereof, State-wi .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) The fectOf'l 
responsible for non-attaInment of sufficiency in power 
generation In the country are :. 

Dlfflcultiel in exploitation of hydro potential 
such as geological surprises. 

Infrastructure inadequacy In development of 
gas, LNG terminals, port handling flCitltJes. 

Delay in obtaining Environment and Foreatt 
clearance. 

Factors causing delay In execution of PfOjecta 
such as delayed financial cIoaurea 01 privete 
sector projects, non·availability of Escrow cowr, 
paucity of funda for public sector projects, delay 
in land acquf8ItIon. delay In investment 
decisions, Resettlement and RehabtfftatJon 
problems, law and order pn!bIems, connctual 
ptoblems, delay In placement of orders, failure 
to provide project Inputs in time, delay In tuppIy 
of plant and equipment. lack of euppIy 01 quality 
equipment, delivery 01 non-MqUentlal IuppIiH 
and inIw·StaIe diIputM In ratpeCt of hydro 
projIcIa. 

(b) and (c) The GcMtrnment had iItued detailed 
guidelines In October, 1995 to promote captive and 
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cogeneration power plants. The State Governments 
including Uttar Pradesh were requested to accord high 
priority for setting up these plants. The Government has 
also requested the states vide their letter and Resolution 
of 6th November, 1996 to create an institutional mechanism 
which may allow co-generation power units and easy and 
automatic entry Into the power sector by quickly clearing 
applications for such proposals. 

World Bank As.l,tance for U.P. 

6450. DR. BALI RAM: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) the details of the financial assistance provided 
by the World Bank for various road projects in Uttar 
Pradesh during the la8t Ihree years, year-wise; 

(b) the details of utilization of these funds, project-
wise; and 

(c) the financial assistance provldedllikely to be 
provided for road projects during the Ninth Five Year Plan, 
protect-wlae? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. OEBENDRA PAAOHAN) : 
(a) Financial a .. ittanee in equivalent Indian Rs. 16.20 
crore hu been provided by the World Bank for preparation 
of Detailed Project Report for four laning Agra-Varanasi 
I8CIton of NH-2 In Uttar Pradesh. 

(b) Utilization of the .. funds for the above project 
are :-

Year 

1997-98 

1998·99 

1998·2000 

Amount Utilized 
(Rs. Crore) 

0.223 

8.257 

•. 68 

(c) Negotiation with the World Bank for financial 
UIiItance for the construction of above project in Uttar 
PradHh " In progre ... 

n;.nllationJ 
Telephone Facmty In Gmn 'Panchayata 

8461. SHRt ABDUL RASHID SHAHEEN : Will the 
Mlnitter 01 COMMUNICATIONS be pIeued to ttate: 

(a) the number of Gram Panchayata In Jammu and 
Kalhmlr WhICh have not been provided with telephone 
faci1Ity 10 lar. distnct-wi8e; 

(b) the number of Gram PancMyatI where said 
facility is proposed to be provided cUing ~2001. 
location.wi"; f. 

(c) the time by which. the said facility is likely to 
be provided In all the Gram Panchayat,s of the State; and 

(d) the measures taken by the Govemment to 
provide better telephone facility to the Gram Panchayats? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SII<OAR) : <a> Out of 
1461 Gram Panchayats In Jammu and Kashmir 587 Gram 
Panchayats have not been provided with telephone facUlty 
so far. District-wise details are as under :-

District Gram Panchayats 

Anantnag, Baramulla. Pulwama. 429 
Kupwara, Badgam and Srinagar 

Jammu 18 

Kathua 3 

Doda 48 

Udhampur 24 

Rajourl 3 

Leh & Kargil 62 

Total 587 

(b) 102 Gram Panchayats are proposed to be 
provided with telephone facility during 2000-2001. detailS 
are as under :-

District Gram Panchayats 

Anantnag. Baramulla, Pulwama. 72 
Kupwara, Badgam and Srlnagar 

Jammu 10 

Kathua 3 

Doda 

Udhampur 

Rajouri 

Total 

10 

4 

3 

102 

(c) The remaining Gram Panchayats are proposed 
to be provided with telecom facility progressively by March, 
2002. -

(eI) New technologies like WLL and C·OOT PMP 
are proposed to be indueted to provide telephone la::lllties 
In rural areu. Satellite bated tedhdogiee are proposed 
to ,.. deployed to provide village ~ teIephoIlH (VPTs) 
In vary remote and Isolated .,.... 
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[EngUsh) 

GAIL Pipeline Project In Krlah ... 
Godavari and Cauvery 

6452. SHRI KRISHNAMRAJU : Will the Minlater of 
PETROlEUM AND NATURAL GAS be pleued to state: 

<a) whether the Gas Authority of India limited 
(GAIL) hal expanded the pipeline network pro/eets In the 
Krishna, Godavari and Cauvery besins; 

(b) If so, the details thereof: 

(c) whether GAIL has also presented a proposal to 
Andhra Pradesh Govemment for aetttng up an Import 
terminal at Kaklnada; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARliAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) and (b) Yea, 
Sir. In K.G. Basin, Gas Authority of India Limited (GAIL) has 
completed two pipeline projects of 16.3 km length at a cost 
of Rs. 12.7 crore for transportation of natural gas. In 
addition. GAIL is executing five such projects of around 
131 km length at an estimated cost of Rs. 107.40 crore 
in K.G. Basin and four projects of around 33 km 
length at an estimated cosl of Rs.13.62 crore In Cauvery 
Basin. 

(c) and (d) Yes, Sir. GAIL has presented a preliminary 
proposal to the GoYl. of Andhra Pradesh for eetting up a 
Liqulfied Natural Gas (LNG) terminal In the Katdnada Port 
area with the facilities of receipt and regasslfication of 2.5 
to 3.0 minion tonnes per annum (MTPA) of LNG at an 
estimated cost of US$ 50Q million. 

Hazardous Wa.te Management Rule. 

6453. SHRI KIRIT SOMAIYA : 
SHRI RAMSHETH THAKUR : 
SHRI ASHOK N. MOHOL : 

'WUI the M~r of ENVIRONMENT AND FORESTS 
be ~ased to stale: 

(a) whether the Government have amended the 
Hazardous Waste (Management and Handling) Ruin of 
1989 removing eeveral discrepancies to ensure safe 
processing and disposal of such wast.. beeides laying 
down elringent curbs on Import and export; 

(b) If eo, the details Ihentof; 

(c) the manner in which It will hefp In .... dispoNI 
of hazardous wute; end 

(d) the details of stringent 'curbs laid down on 
Import and export? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) : <a) and (b) Yes, Sir. The Ministry of 
Environment and Forests notified amendmeftts to the 
Hazardous Wastes (Management and Handling) Rules. 
1989 entitled Hazardous Wastes (Management and 
Handling) Amendment Rules, 2000 on the 6th January. 
2000 after incorporating suggestions/comments received 
on the preliminary notification issued on 8th January, 1999. 
Fonowing are the salient features of the amendments 
including those prescribed to ensure safe disposal and 
regulation of import and elCport covered under the 
Hazardous Waste Rflles of 1989 :. 

1) The schedule listing 18 categories 0' wastes in 
the Hazardous Wastes (Management & 
Handling) Rules, 1989 has now been 
substituted with 3 SChedu.... Schedule 1 
descrtbes the processea and waite streams 
generating hazardous waste. Units operating 
these proces .. s are now subject to the ru .... 
A list of concentration limits of conatltuents In 
the wastes is indicated in Schedule 2. This 
concMtration limit Is to be used as limit for 
clanlftcatlonlcheracterization of wate .lAtam 
u hazardoullnon-huatdoua in cue of dispute. 
A separate list of wast .. aubject to imports and 
expor:s, similar to the Basel Convention 
Annexure WI and IX, II Indicated In IChedule 
3 wtIh hazard ch..-.cs.tstlcl In part B of the 
same schedule. 

2) Responsibility for ldentiftcatlon of sites for 
establishment of Common TreatmenI StorIge 
and DiIpoHI Facilities (CTSDF) and Individual 
TSOF now ..... with the occupier, Indultrial 
UIOdatlon and the Slate Oovt. InIteIId of the 
..... goWtrM18nt alone 

3) Provisions relating to Import and expott 01 
hazardous w.... for rec:yctIng Me been 
expanded 10 deIcIh in dNII the procedure 
being followed. ~ 01 re-expoIt 
und.r the BueI Convention of iIIgII nfIc of 
waste has also been incofpofated. 

4) Rules on deIign, Mlting up and c:IoMn of 
I8ndIII fadIIiM have been eIIbofIted. 

5) A manif ... ayttem for ncIdng huan:tcu ..... 
from the point 01 gIIl8f"ation to the dIspoMI .... 
Introduced. 
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8) The Authorities responsible for regulation of 
Imports and exports and monitoring the 
implementation of the provisions of the rules 
have been mentioned in schedule 4; and 

7) A fee for authorization and Import hal been 
prescribed. 

(c) and (d) As per the amendment, the Occupier of 
units generating hazardous wastes will ensure setting 
up of faci"ties for disposal in addition to seeking 
authorisation from the concerned Pollution Control 
Board for handling wastes and track wastes till its final 
diapo.al through a Manifest system. The Occupier has 
al80 been made responsible for identification of .. Site, 
oonduct of EIA and setting up facilities for disposal. 
Such sites for disposal are to be notified by the State 
Government. Import of wastes for final dumping 
and disposal In the country Is prohibited. Only units 
possnaing environmentally sound technology, disposal 
facilities and complying with environmental laws 
are recommended to the DGFT for grant of a licence 
for Importing of waste hsted In Scheduie-3, to the 
ruIee. 

Pollution In Major Cltle. 

8454. SHRI NAMOEO HARBAJI DIWATHE : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
etate: 

(a) the preeent level of pollution In metro and other 
mator cItIee of the country and rate of growth over the last 
three yea,., city-wise; 

(b) whether the IeveIa of Ilr, noise Ind water 
poIutlon have reached at an a1annlng zones; 

(e) If eo, the det.u. of ... taken during the 
Eighth Plan to reduct IUbetantiIIIy pollution level In 
ulbWl and Industrial ...... of the COW'ttry-projec 
IIunched and multi IIChIeved thelwunder upto Match 31, 
2000; and 

(d) the ..... of .ctIon plan WOftced out to deal with 
pollution problem efIectIveIy during the current year and 
next five yea,,? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI) : (a) and (b) The pNeenI IewI of pollution In 
the metro and other major cities of the country exhibits an 
Increuing ..... Of air, nolle and ...... pollution due to 

urbanization and industrialization. Details are given in the 
following Tables I to III. 

Tabl ... 

Status of Ai, Quality in Metro Cities 

Pollution 
level 

Annual Mean Concentration Range (uglm3) 

Industrial ReSidential • 'w.' __ 

S02&N02 SPM S02&N02 SPM 
Low(L) 0-40 0-180 0-30 0-70 

Moderate(M) 40-80 180-360 30-60 70·140 

High(H) 80·120 360-640 60-90 140-210 

Critical (C) >120 >540 >90 >210 

STATUS 

SI. City S02 N02 SPMlRSPM 
No. 

1. Ahmedabad L M·H M·H 

2. Bangalore L M-H M·H 

3. Bhopal L M M 

4. Calcutta 

5. Chennal 

6. Deihl 

7. Hyderabad 

8. Indore 

9. Jaipur 

10. Kanpur 

11. Koohi 

12. Lucknow 

13. Ludhlana 

14. Mumbal 

15. Nagpur 

18. Patna 

17. Surat 

18. Vadoda .. 

M 

L 

L 

L 

L 

L 

l-M 

M , 
l 

l 

M 

l 

l 

M-H 

M 

M·H 

M 

M 

M 

L 

L·M 

l·M 

M 

l·M 

M 

M·H 

l-M 

M 

M 

M 

19. Visakhapatnam M M 

~ <Sourfe : Central Pollution Control Board) 

H-C 

M-H 

H-C 

M-H 

M·H 

M-H 

M·H 

M-H 

M-H 

H-C 

H-C 

M 

M-H 

M-H 

M-H 

M·H 
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Table-ll 

Ambient Noise Levels in Cities (An values expresed In decibels) 

CIties Residential Commercial Sensitive Industrial 

Day Night Day Night Day Night Day Night 

Bhopal 60 44 75 57 73 42 68 47 

Bangalore 59-75 37·59 68·81 46·64 58·74 63-86 42·65 

Calcutta 76-86 58·76 70·90 57·78 69·B9 65·70 75-82 53·70 

Chennai 57-84 45·50 74·80 69-71 46·70 47·50 89-78 63·69 

Deihl 53·71 63-75 62·68 a5-81 

Dehradun 50 38 70 50 58 42 50 45 

Hyderabad 56-73 40-50 67-84 58-73 62·78 51·67 44-77 42·70 

Jaipur 46-82 43·78 64·88 51·80 60·15 55·66 59-81 48·78 

Kanpur 49·69 39·59 68·82 57·76 47·61 35-57 83-78 57·83 

Kochl 70 51 85 56 72 51 70 81 

Lucknow 65 60 70 58 60 40 80 68 

Mumbai 45·81 45·68 63·81 60·75 58-77 48-66 73·79 58·72 

Varanasl 50 40 70 50 65 40 50 50 

Vlzag. 74 69 85 70 75 67 75 51 

(Source : Central Pollution Control Board) 

l'Ib1HU 1 2 3 4 5 

Wale Water Generation. CoUection. 10. Kanpur 200.0 41.0 
1i'Htrnent In Metro CiIIH 

11. Mumbal 2458.0 109.0 
$1. Name of the Vol. of Waste Waste water 

, 

No. metrocity waste water Treatment 12. Nagpur 204.8 45.0 

water generated collect~ 13. Patna 21D.0 106.0 
(mId) (mid) 

14. Puna 432.0 170.0 
2 3 4 5 

15. Surat 140.0 70.0 
1. Ahmedabad 558.0 430.0 Molt of the 

citle8 have 18. vadodara 120.0 81.0 
2. Bang.lore 400.0 290.0 only partial 17. V .. nasI 170.0 101.0 
3. Bhopal 189.3 87.0 w .... water 

treatment Total 9275.0 2923.0 
4. Calcutta 1432.2 facllltles. (Soun:e : Central PoIution ConIrof eo.nf) 
5. Chennal 278.0 257.0 

(c) The Government tIM I8Mn varioue •• to 
6. DeIhl 1270.0 981.0 control pollution In the metropolitanlma;or citieI of the 

7. Hyderabad 348.3 115.0 country which Include the foIowtng :. 

B. Indore 145.0 14.0 (I) anu.nt and eniaIon atandItdI haYe been 
notified under the Envtranment (Protection) Act, 

9. Jalpur 220.0 27.0 1986 to check pollution. 
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(II) 

(ill) 

HIghly polluting Industries have been directed 
to Install necessary pollution control equipment 
In a time bound baala and legal actiOn hal been 
Initiated against the defaulting units. 

A scheme of common effluent treatment plants 
has been launched by the Ministry of 
Environment & Forests for establiShment of 
Common Effluent Treatment Plants (CETPs) for 
small scale Industries which are unable to have 
individual effluent treatment plan". 88 CETPs 
have been sanctioned and are at various 
stages of Implementation. 

(Iv) Environment Impact Assessment Notification, 
1994 is In force govemlng environmental 
appraisal of 29 specified categories of 
developmental projects. 

(v) A systematic programme to Introduce lead free 
petrol and low sulphur dleHl all over the 
country had been carried out. The leaded petrol 
has been Introduced In the country w.e.f. 
1.2.2000. Low sulphur fuel Is now available in 
the country. An Integrated approach has been 
adopted to control vehicular pollution. 

(vi) 24 critically polluted ar ... have been identified. 
Action Plans have been drawn up for restoration 
of environmental quality In these areas. 

(vII) The conceptual framework of eco-cltles has 
been evolved and a programme to transform 
the existing cities Into eco-cltles hu been taken 
up for seven cltle •. 

(d) The details of the Action Plans to deal with the 
pollution problema effectively Include the following :. 

(I) National Environmental ActIon Plan for Control 
of Pollution has been prepared to control 
pollution from variola sources auch .. industrial, 
domeatic, Y8hIcular, agriculture and nolle. It 
alao envtaagea the Implementation of time 
bound programmes entailing coordinated inter-
departmental strateglee. 

(II) CIty apecHIc Action Plans to control poIution In 
the mega cities of Delhi, Mumbal and Calcutta 
have been prepared and a .. being impIemeIlted 
to contJOI pollution problema. AcIIon plan to 
control pollution In Chennal hal been prepared 
and Is betng flnaIIzec:l. 

(HI) ActIon pIan8 NM alto been snparecI for 
pollution contIOI In the citieI of Guwahati and 
Kanpur. On the bUll of the land UN and 
pollution status· of the Kanpur city, an Urban 

Management Plan· has been devised based on 
zoning concept, which Is being Implemented, by 
the local authorities. 

LPG Agencle. to SCIISTalOBC. and 
Unemployed Youth. In Ort ... 

6455. DR. PRASANNA KUMAR PATASANI : Wtn 'the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the number of LPG agencies and diesel/petrol 
pumps allotted to the unemployed youths, SCslSTs and 
OBCs during the last two years in Oriasa State, district-
wise; 

(b) the number of LPG agencies and petrol pumps 
to be allotted during this years in the State; and 

(c) the reasons for not constituting Dealer's 
Selection Board in Ori8aa till yet? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (c) AS 
per existing policy 25% dealerships/distributorships 
are reserved for Scheduled Castes/Scheduled Tribes 
category. 

During the last 2 years oil companies have allotted 
total of 12 retail outlets dealerships and 8 LPG 
distributorships under the SCIST category. 

In addition to the locations pending from previous 
Marketing Plans.· 30 retail outlet dealerships and 41 LPG 
distributorships have been included In the current Market-
Ing Plans for Onssa. Locations included In the marketing 
plan are advertised by the Oil Companies for selection of 
dealers/distributors through the Dealer Selection Boards. 
Dealer Selection Boards have recently been dissolved. It 
generally takes 6-12 months for commissioning of the 
dealershipaldistributorships from the date of Interview. 

Allocation of Power to KSE8 

8456. SHRI T. GOVINDAN : Will the Minister of POWER 
be pleased to ltate: 

(a) whether the Union Govemment have received 
a request from Karala Government for allocation of 
power to Karala State Electricity Board from Eastem 
RegIon; and 

(b) If 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POtIER (SHRIMATI JAYAWAtm MEHTA) : (a) and (b) Yea, 
Sir. A requeat was received from GcMtmment of Kerala for 
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a110catlon.of 90 MW.. of power from Eastem Region. In 
response to this iequest. KeraJa has been allocated 60 MW 
of power on long tenn baais (1 ~k of the total 500 MW 
power anocated to Southem Region States 'rom Eastem 
Region through the 600 MW HVOC back-to-back link at 
Gazuwalca) out of 15% undocated quota in NTPC stations 
In Eastem RegIon. 

Supply of Unl.aded and De-Sulphurlted 
Petrol and 01 ... 1 

6457. SHRI V.S. VIVEKANANOA REDDY: Will the 
Minister of PETROlEUM AND NATURAl GAS be pleased 
to state: 

(a) whether the Govemment of Andhra Pradesh 
has urged the Union Govemment for expediting the 
process of supplying unleaded and de-sulphurlsed petrol 
and diesel to the State for containing the high level of 
pollution In the State; and 

(b) If so. the reaction 0' the Union Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRt SANTOSH KUMAR GANGWAR) : (a) and (b) In order 
to minimise pollution caused due to auto emissions. the 
oil marketing companies have commenced supplies of 
unleaded petrol with effect from 1.2.2000 and 0.25% max. 
sulphur diesel wah effect from 1.1.2000. throughout the 
country. 

011 exploration Survey. Conducted by ONQC 

8458. SHRI P.O. ELANGOVAN : Will the Minlater of 
PETROLEUM AND NATURAl GAS be pleued to state : 

(a) whether the Government have received detailed 
reports on the 011 exploration surveys conducted by the 
ONGC in the last three years; 

(b) If aG. the details of the prospects of the oa 
occurrence and poaibIe production In varioua 011 baIina 
in the country; 

(c) the steps taken by Government to produCe 
more crude oil by exploitation of theN oil "'" In the 
country; 

(d) whether the .xpIonItion Md pIOductIon of CfUdt 
011 from various 011 MIll in the country ItIII needI foreign 
expertise and technology; and 

(e) If so. the detaIB theNof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROlEUM AND NATURAl GAS AND MINISTER OF 

STATE IN THE MINISTAY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (c) During 
the last three years (1991-2000). Oil and Natural Gas 
Corporation Ltd. (ONGC) has carried out 11644 Ground 
Line KIlometre (GLK)JUne Kilometre eLK) 0' 2D and 
348539 GLKlLK of 30 seismic surveys in onland and 
offshore areas and has taken up eighty four new prospects 
for drilling besides extension/delineation driUing In the 
existing fields. The drilling of these new prospects has led 
to twenty new hydrocarbon fincts in Cauvery baSin. 
Krishna-Godavari (KG) basin. Cambay basin. Upper 
Assam. Assam Arakan Fold Belt and Mumbai offshore 
areas of which seven are oil and thirteen are gas bearing. 
The oil welts both from the new as well as in the field 
extension/growth area are continuously studied and 
ev.luated for putting them on commercial production. 

(d) The exploration of 011 and ga8 18 a process 
involving multidisciplinary approach and constitutes several 
components like acquisition. processing. Interpretation of 
seismic data and drilling of exploratory wells. National Oil 
Companies (NOCs) are equipped with expertise to achieve 
the exploration and production needs. However. in special 
cases or area the services or technology Is obtained 
through foreign expertise or technology. as the ca.e may 
be. 

(e) Some of the foreign expertise or technology In 
selected area utilised for exploration and production 
include Ocean Bottom Cable (OBC) surveys In offshore. 
data acquisition in transition zone (between very shallow 
water offthore Including adjoining coaetaI area). data 
acquisition in fold ~ .,.... gel technology and advance 
fracturing. 

SavIng Scheme In Poet 0ffIcee 

6459. SHRI GEORGE EDEN : WIll the Minister of 
COMMUNICATIONS be pleased 10 ltate : 

(a) the toIIl IMU8I coIIectiona In the post 
office saving IChemes during the .... three yea,.. 
year-wise; 

(b) whether theN II ...... In the poet office 
savlngl due 10 recent lowering in the InIereIt rate; 

ec) If 10. the ~ thereof; and 

(d) the .. ~ 10 be taken by the 
Government to aItraCt peopte to depoII more .mount in 
the post office saving 8Chemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMlINICATIONS (SHRI TAPAN 8IKDAA): (a) The total 
annual coItec1IonI In the Poet Offtce Savings Schemes 
during the last three years are given below :. 
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Year 

1996-97 

1997·98 

1998·99 

(b) No. SIr. 

Amount (Rs in thounnd) 

33.84.26.788 

46.83.91.371 

55.84,43.579 

(c) Dues not arise in view of (b) above. 

(d) Following important features are available with 
post office Bavings schemes to attract people to deposit 
more amount In the post office saving schemes. 

(I) The interest payable in different savings 
schemes in the post office is higher than 
comparable schemes available in the banks. 

(ii) Interest earned in Post Office Savings Accounts 
is completely tax free. 

(III) Deposits made in National Savings Certificates 
(VIII iaaue) qualify for tax rebate under sec. 88 
of I.T. Act. 

(iv) Interest earned In 5· Year Post OffIce Recurring 
Deposit Account Is exempt under Sec. 8O·L of 
I.T. Act. 

(v) Deposits in Post Office Time Deposits are 
exempted under Section 5(1) of Wealth Tax Act 
and Interest exempt from tax under Section 80-
L of I.T. Act. 

(vi) Depot"' In 15 year Public Provident Fund 
Account qualify for Income Tax rebate under 
Section 88 of I.T. Act. These depo&its are 
completely exempted from Wealth Tax. Also 
interest i8 completely tax free and no attachment 
under court deer.. Is allowed. 

(vii) Interest earned In the deposita In Post Office 
Monthly Income Scheme \a eX8fT1)t under Sec. 
8O-L if I.T. Act. 

(viii) The amount deposited In a year In National 
Saylngl Scheme Account 1992 qualifies for 
rebate under Sec. 88 of I. T. Act. The Intefeat \a 
exempt under Sec. 80-1 of I.T. Act. 

(be) In Kiahan Vlkas Patra an adult can Invest 
money for himself or on behan of a minor or 
to a minor. 

Setting up of Ja.troIIDInel Pumpe In Pun,.., 
8480. SHRI BHAN SINGH BHAURA : WII the Mlniater 

of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether Govemment of Punjab has urged 
Union Government to open retail outlets of MSJHSD at 
focal points set up by State Govemment at various 
locations in the State; 

(b) whether according to survey conducted by State 
level Coordinator (Oil Industry) Punjab and Harya.,.. 151 
locations have been found feasible for setting up of retail 
outlets of MHlHSD; and 

(c) if so. the details thereof and the Govemment 
reaction thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) ; (a) to (c) 
Government of Punjab has requested for setting up 
facilities for petroVdiesel outlets and LPG distributorships 
at the different focal point all over the State of Punjab. The 
locations found economically viable will be included in the 
Marketing Plan and allotted through the normal selection 
procedure of advertisement of the locations and selection 
through the Dealer Selection Board on merit on the basis 
of interview. It generally takes about 6-12 months for 
commissioning of the dealership/distributorships from the 
date of interview. 

[Translation] 

Appointment on Compassionate Grounds 

6461. SHRI ASHOK ARGAL : Will the Minister of 
POWER: be pleased to state: 

(a) the number of appointments made on 
compassionate grounds in Central Power Reeearch 
Institute. Bangalore from 1995 to 2000; 

(b) the details of the persons belonging to the 
Scheduled Castes. Scheduled Tribes and Other Backward 
Classes appointed therein; 

(c) the number of caees lying pending In this 
regard; and 

(d) the time by which these cases are Hkely to be 
diaposed of? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) During the 
period 1995-2000. two appointments were made on 
compaqionate grounds In Central Power Research 
Insthute. Bangalore. 

(b) Out of th8 two compueionate appointments 
made In CPRI, one belonged to the Genera. category and 
one to the Scheduled Castes. 
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(c) In accordance with the guidelines of the 
Goveml11\!lnt, adopted by CPRI, cases 0' compassionate 
appointments are considered with reference to the 
economic condition, educational qualifications, size of the 
family, presence of an earning member and availabHlty of 
vacancies. The Committee set up by CPRI considered all 
pending applications for compaSSionate appointment in 
March, 2000 and recommended none of the applicants for 
appointment on compassionate grounds. 

(d) Does not arise. 

LPG Agencle. In Rural Areas of 
Andhr. Pradllh 

6462. SHRI MUDRAGADA PADMANABHAM : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether In certain rural areas, the LPG 
consumers have to travel around 25 kms. to reach the LPG 
dealer to secure a refilled LPG cylinder thus facing great 
inconvenience; 

(b) If so, the steps taken by the Government to 
redress the consumer's grievances: 

(c) whether the Government propose to set up LPG 
dealership in every mandai head-quarters in Andhra 
Pradesh; and 

(d) if so, the time schedule to implement the 
initiative? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) to (d) Supply 
of LPG refill to the consumer is made by the distributors 
In their respective area. 

In order to provide better service to LPG consumers 
and to meet the increased demand, the following criteria 
are adopted for setting up economically viable LPG 
distributorships in different parts of the country including sma" towns and rural areas :-

(I) 

(ii) 

(ill) 

All urban locations with a populatiOn of 10,000 
and above by Inc:luding potential of adjoining 
villages faUing within the radiul of '5 KrnI. 

Urban Iocationa having population of 6,000 and 
above taking into eccount the potential 
of adjoining villages falling within 15 Kms 
radius. 

Cluster 01 vfIegee within 16 Kms radius of 
nucteua villages having a population 01 10,000 . 
and eove. 

(iv) Villages within 15 Kms radius around towns 
having population of 1 lakh and above. 

Accordingly, 124 LPG distributorships have been included 
in the LPG Marketing Plan 1996-98 for Andhra Pradesh 
locations Included in the Marketing Plan are advertIsed by the 
Oil Companies for selection of distributors through the Dealer 
Selection Boards. It generally takes 6-12 months for 
commiSSioning of distributorships from date 01 interview. 

White Piper on ova 
6463. SHRI M.V. CHANDRASHEKHARA MURTHY : 

Will the Minister of POWER be pleased to state: 

(a) whether the Govemment proposed 10 issue a 
White Paper on the functioning of OVB; 

(b) if 10, whether in view of failure of OVB to 
generate, distribute and to check theft cases. the Union 
Government propole to take over the same; and 

(c) if so, the details thereof and il not. the realons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (e) Deihl 
Vidyut Board (OVB) II under the adminlltrativ8 and 
financial control of the Government of NCT of Delhi. 
Presently, there Is no proposal before the Union 
Government to issue a White Paper on the functioning of 
OVB nor to take OYer generation and distribution of the 
Board. ~r. Govemment of NCT of Delhi hal already 
brought out a Strategy Paper on Power Sector In DelhI in 
January, 1M. 

Role of Employment Offtcea 

6464. SHRI RAMSHETH THAKUR : Will the Minlater 
of SURFACE TRANSPORT be pleued to ltate: 

(a) the role of employment officea under hIa 
ministry in the field of IhIpping and .. amen', Mlfare; 

(b) the number of employment offIceaIcentrea 
under the Shipping CorPoration of India In the country, 
Iocation-wise; 

(c) whether the Gcwemment are tatiafied with the 
performance of theM employment offtceI; 

(d) If not. the ..-ona for low petfonnInce of IhIH 
employment omc.Icen1r .. ; and 

(e) the ....,. being taken by the GcMmmenIIn Ihts 
regard? 

1lfE MINISTER OF STATE IN THE MtNfSTRY OF 
SURFACE TRANSPORT (DR. DEBENORA PRADHAN) : 
(I) Aa per Merchd Stwng Act. 1 gsa, the buIin8IaI 
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function of Seamen's Employment Offices 18 to regulate 
and control the supply, recruitment and employment of 
..... n to maintain registers of various categories of 
.. amen: .. 1ectIon of candidates for training and their 
employment on the principal of rotation. These offlC8S also 
deal with registration of Indian Seamen their employment 
on Indian u we" as foreign flag ships, discharge, 
repatriation, Identity documents, etc. 

(b) There are three Seamen's Employment Office 
(SECt) set up under the Directore General of Shipping one 
each at Mumbal, Calcutta and Chennal. The Seamen 
Employment Offices are not under Shipping Corporation 
of India. 

(c) to (e' The system of regulating employment of 
seamen through the Seamen's Employment Office was 
evolved during 19508 for ensuring proper employment to 
India seamen without any exploitation by shipping 
companies. The strict Implementation of the roster system 
in giving equal opportunity in employment, however, 
resulted in a large number of overaged seamen occupying 
the higher ranks in the general roster inhibiting employment ~ 
of India .. afar.,. by shipowners who prefer younger 
... men. To compete elfecttvely in International employment 
market, retainer echeme aHawlng shipping company the 
freedom to maintain the roeter of .. amen wa, introduced 
in 1982-83. 

FollowIng recommendation of Expert Committees on 
tuueI ,.IatIng to Continuous Dilcharge Certificates and 
Emptoyment of Seafare,. and to facilitate the increased 
employment opportunities of India Seafarers and on board 
foreign flag YelHIa, the Govemment took a policy decision 
not to In,18t on India or foreign 'hips to take seamen 
through SECt only. 

CondItion of NH-2 from 
o.Ihi to Ballabhgarh 

6486. SHRI SHEESH RAM SINGH RAVI : Will the 
MInIater of SURFACE TRANSPORT be pleased to .tate: 

(a) whether the condition of National HIghway No. 
2 from Deihl to Ballabhgarh is velY bad condition; 

(b) If 10, the dItaIII thefeot. Ind 

(c) the at. taken by the Government to Improve 
the COIICIlton of NH-2 from DelhI to a.IIabhgarh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENORA PRADHAN) : 
(a) No, Sir. 

(b) Doee not ..... 

(c) Fundi are provided to the State Government of 
Haryana from time to time fro maJntaJnIng the road In a 
traffic worthy condition. 

ED Po.t Offlcea 

6466. MAJ. GEN. (RETD.) B.C. KHANDURI : WIU the 
Minister of COMMUNICATIONS be pleased to state: 

<a' whether the Govemment have received any 
representations for opening of Extra Departmental (EO) 
post offices in the remote, hilly and underdeveloped region 
of Uttaranchal; 

(b) if so, the number 0' representations received 
during each of the last three years, district-wise; 

(c) the rt'action of the Govemment thereto; 

(d) the number of ED post offices opened in 
each of these districts during the last three years, year-
wise; and 

(e> the number of said post offices propoaed to 
be opened in these districts during 2®2001: location-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) Yes, Sir. 

(b) the number of requests for opening of post 
offices for the last three years are given below :-

Districts 

Pauri 

Chamall 

Rudra Prayag 

1997-98 

31 

37 

15 

. 
Requests received 

1998·99 

20 

15 

09 

1999-2000 

30 

14 

12 

(e) The opening of new post office Is subject to 
proposals confirming to prescribed norms for opening of 
new post office. This is further subject to availability of funds 
and .anctlonlng of required posta by MlnletlY of Finance. 

(d) Number of ED post officea ~ during the 
last 3 years In these districts is .. under :-

Districts 

Pauri 

Chamoli 

Rudra Prayag 

1997-98 1998-99 

1 

2 

1999-2000 

1 

(e> The target tor opening of post offlC8S In the 
countlY and districts of Uttar Pradesh are yet to be 

• finalised. 

Dulltatlon of Ch1tka Lake 

6487. SHRI ANANTA NAYAI( : WiD the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 
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(a) whether the Govemment are aware of the 
growing alItation of ChtItca lake; 

(b) If 80, the steps taken to desilt the said lake; 

(c) whether any assistance has been provided by 
the Union Govemment for the purpose; and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI) ; (a) Yes, Sir. From a recent estimate by Chilka 
Development Authority, It is eatimated that 365499 cubic 
meters of 8iR get8 into Chllka through 52 number of rivers 
and rivulets leading to shrinkage of the lake and reduction 
of its water holding capacity. 

(b) to (d) Chilka lake has been Identified for 
conservation and management under the National 
Wetland Conservation Programme of Government. The 
programme includes such activites, as afforestation, soil 
conservation, habitat improvement of Nalaban, 
environmental awareness, information data base etc. 
Besides this, Tenth Finance Commission has also released 
financial assistance for Improvement of Chilka lake for 
various activitie8 including deslltallon. A total amount of Rs. 
19.08 erore has been released to the State Government 
for conservation of Chilka lake 10 far as per the break-
up given below : 

Ministry of Environment & Forests As. 1.48 crore 

Tenth Finance Commission As. 17.60 crore 

Total As. 19.08 crore 

PII'IICY Ca... In Indian Wltel'l 

6468. SHRI K.P. SINGH DEO : WlH the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether the Government are aware that In 
recent past the,. is sudden spurt In piracy cues In indian 
waters; 

(b) If 80, the detaiIe of such piracy cues that took 
place during the last two years; 

(c) whether the Government a,. coneiderlng to 
take some effective ..... to combat the piracy; end 

(d) If 10, the detalII thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENORA PRADHAN) ; 
(a) to (d) The information 18 being collected end wi be 
laid on the Table of the House. 

Delay In Criminal Juetlce 

6469. SHRI AJAY SINGH CHAUTAlA : WIN the 
Minister of LAW, JUSTICE AND COMPANY AFFAIRS be 
pleased to ltate : 

(a) whether atlenlion of the Government hal been 
drawn to the newsitem captioned -Delay is destroying the 
Criminal Justice System- appearing In 'Times of India' 
dated April 3, 2000; and 

(b) If 10, the details of official statistlct regarding 
cases relating to Indian Penal Code pending from 1996; 
and 

(c) the reaction of the Government thereto? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) Vee. Sir. 

(b) A statement IWg8rdlng available rtgur .. 18 
enclosed. 

(c) Various steps have been taken by the 
Govemment for the speedy disposal of criminal cuet. 
These include amendment of the Code of Criminal 
Procedure, increase In the number of postl of Judgeal 
Judicial Officers, establishment of Special Courtsltribunala, 
Improvement In the standards of legal edUcatlon, 
appointment of Special JudiclallMetropolltan Maglltrates 
and adoption of alternative modes of dilpute rnolutlon, 
such as, arbitration and conciliation. Lole Adalata have 
been given a statutory base as supplementary fONm for 
,.loIutIon of dIsput ... 

PI· 
No. 

1. 

2. 

3. 

Atatement 
Statemsnt of OffIcIsI Statistics regan:llng c.ue. 

relating to ,PC pending from ,gge 

Year Total number of cues 

1996 

1997 

1898 

for trill Including 
pending caMe 

52,57,862 

54,81,004 

58,81,t72 

{T,...tIonJ 
EmpIoyIMnt to Oiepaeced Pereona of NTPC 

6470. SHRI RAMSHAKAl ; WIIIha MInWer of POWER 
be pIeMed 10 ..... : 

(a) whIIhar the UnIon Govemmanl heYe adopted 
IIf'/ policy 10 provtda emptoymanI 10 thaN people whoM 
land has bean acquired for Iha N.T.P.C. Power Project at 
SonebhIch In UItar PradaIh; 

(b)' If 10, the details thereof; 
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(c) the number of affected families which have not 
been provided employment 80 far; and 

(d) the time by which these families are likely to 
b8 provided employment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (c) 
National Thermal Power Corporation (NT PC) has adopted 
a Rnettlement and Rehabilitation (R&R) policy approved 
by the Government in 1993. NTPC power plants are 
capital Int.nslve and utilise state-of·the-art technology 
and thus do not provide significant job opportunities to the 
local residents. However, most of the jobs in the unskilled 
category are earmarked for Project Affected Persons 
(PAPs). Even in the skilled category, jobs are offered to 
suitable PAPs who meet job requirements. NTPC also 
makes eHorts to provide other opportunities like employment 
with contractors, self-employment schemes, allotment of 
.hops and other Income generating schemes In line with 
the R&R policy. 

NTPC has two Super Thermal Power Projects In 
Sonebhadra district of Uttar Pradesh, one at Rihand and 
the other at Singrauli. The Project Affected Families (PAFs) 
numbering 1273 In Singraull and 992 PAFslPAPs In 
Rlhand ara covered by rehabilitation measures extended 
by NTPC to these projects. Out of 1273 PAFs, 396 have 
been provided jobs in SingrauU project while the remaining 
877 have been provided self •• mploymenVincome 
generating schemes which Include allotment of shops, 
apace for kiosks, petty contracts through local cooperative 
societies etc. So far as Rlhand project Is concerned, out 
of 992 PAFelPAPs, 129 ha~ been provided jobs In th8 
project. Of the remaining. 78 are working as contractors 
In Rlhand project, 394 are wortOng with contractors, 232 
have been provided aelf-employmentllncome generating 
schemes whII. 158 have been rehabilitated as per revised 
action plan. 

(d) NTPC hal no further requirement of manpower 
In unakllled category at SlngrauU and Rihand Thermal 
Power Prqeda. 

fEllfllMhl 
Nldhl CompMIa 

6471. SHRI THIAUNAVUKARASU : WIN the Mlnleter of 
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to 
Ita .. : 

(a) whether the Government propoM to promote 
Insurance cover for depoaItors In NIdhI companies; 

(b) if so, the delaill thet'eof; 

(C) If not. the reasons therefor; and 

(d) the steps takenlproposed to be taken by the 
Government to safeguard the interests of the depositors 
In Nldhl companies? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) Presently 
there is no such proposal under consideration of the 
Govemment. 

(b) Does not arise. 

(c) and (d) According to the Notification No GSR 737 
(E) dated 01.11.1999 every Nidhl or Mutual Benefit Society 
is required to maintain a contingent fund by transferring 
half per cent of each deposit to such fund and keep the 
entire amount in any nationalised bank. The Central 
Government has the power to appoint a Special Officer to 
monitor the working of the Nidhi In case there is default 
In making refund of deposit to more than ten "depositors 
The Central Government has also the power to order 
special audit of the accounts of Nldhl Companies who shall 
furnish to the Central Governrnent a certificate regarding 
compliance of all the requirements specified in the 
aforJ8ald notifICation. 

Recently the Government has constituted a nine 
member Committee to examine various aspects of Nldhi 
companies. The terms of reference of the Committee 
Includes examination of the feasibility of bringing in 
Insurance cover on deposits in Nidhl companle •. 

[Trans/s tionJ 

Encroachment of Forett Lend by STI 

8472. PROF. RASA SINGH RAWAT : Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment are aware that lOme 
persons belonging to Scheduled Tribes communities have 
encroached upon the forest land; 

(b) If 80. whether the Union Govemment are 
empowered to regularlse the occupied forest land Illegally 
by the Scheduled Tribes before 1980; 

(c) Is 80, the number of Scheduled Tribes who have 
encroached upon the forest land alongwlth the area of land 
regularlsed, State-wise; and 

(d) the step taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVI~ONMENT ANQ FORESTS (SHRI BABU LAL 
MARANDI) : (a) Yes, Sir. 

. (b) A8 per the provisiona of the Foreat (C0nserva-
tion), Act 1980, Rules and Guidelines thefeof, all the cases 



," ....... ,M.II ... 

Of ..... eng enclOllChmentl of foreIt land of pre-1980 
...,.,. the StateGo~em",el\t atand COIlWI'1MIcI to reguIIwiM 
encroachment of· fOI'HI land for cultivation and ather 
,.... on ecceunt ., ,.. 0MIIftieI_1l, tMV __ 
eubmIIIed 10 Mirrietry of EnviIonmenl & FOf'MII for MIklng 
epproval under Fcnat (Conlervation). Act, 1880. Such 
propoUII should invaIMIbty confonn to .. crtteria f\IIl 
SIIIt8 Government had taken a deciIion before enactment 
of the ForNI (Conservation). Act. 1980 to reguIariM 

to Quad. 104 

Meligible" category of encroachments. ,... proposal 
.YbIRIttM 1Ir" .... 00.11111 .. 11 Is ptc_ud as per 
the guidItine __ uMer the Forest (Con.-vation). Act. 
1810. 

(c) end (4) A. .. lid ........ IQ Itab.-. ~Is 
of ftI8Lda~ .. ,.. • ., encroachfMllJl on fOfHt 
land NII.,"d from w ..... s.t. Go~ 
Territories under FOI'Mt (ConeIrvation). ... 1910 Is 
.nctouli. 

Stat.ment 

sr.,.. of Proposals of ~riHtion of P,.,9BO Encroachments on Forest Land$ RsceIved From 
DIfferent sr.", Govwnments/Union Territories Under Fore.t (ConservaJion), Act, 1980 

SI. 
No. 

Name of Slatel 
Union Terrttory 

Diltrict 

Andaman & Nlcobar island Andamanl 

2 Andaman & Nicobar Island Andamans 

3 Andaman & Nicobar Island Andamans 

.. Arunachal Pradesh Dlbang 

5. Arunachal Pradesh Dlbang 

6. Gujarat Dange, Panchmahal, 
Sabarkantha etc. 

7. GU!arat 10 distrlctl 

8. Karnal.ka Chlkmaglur, Dak8hIn 
Kannada. Myaore etc. 

9. K.mataka 18 different diattIcta 

10. Keral. Idduki. Eranakulam 
etc. 

11. Madhya Pradesh All Dlatrictl 

t~. Madhya Pradeeh 10 dlatrict& 

13. Maharuhtra Chule 

14. Maharashtra Gadchlroll 

15. Rajllll'ttiln 10 dIIIrictI 

(English] 

0UtdNd Uwa 

6473. SHRI ANNASAHEB M.K. PATiL : WII .......... 
of LAW, JUSTICE AND COMPANY AFFAIRS be pIII8Id 
to state: 

Area 
(Hectares) 

1,387 

89 

735 

10,180 

13.419.28 

10.900 

39,750.58 

732 

14.848.83 

28,588.159 

1,82,aei 

83, .... 9.13 

10.185.32 

28,886.4 

3171.4 

Remarks 

Approved In August. 1_. 
Approved In-prlnclpal on 31.1.1992. 

Eaaentlal Details sought from UT 
Administr.tlon on 5.10.88. 

E8I8ntl.1 Details lought MKn State 
Govt. Reminded on 7.10.99. 

Approved In-principle on 23.1 b.1 882. 

Approved In November 1994. 

Approved In-principle on 17.11. 181M. 

Rejected on metIta on 8.4.1_. 

ApproWKt In MIIy, 1_. 
ApprcMd In January, 1885. 

Under ConIIdtration. 

Approved In July 1890. 

EtMntIaI DetaIl eoughI from Stale 
GeM. 

Euentlal detail sought from State 
GeM. 

InfonnItion sought from State Govt 
on 2.12.98. RemInded on 30.7.89. 

(a) whether. number of outdated IaWI era 
........ economic refonnI; 

(~) I 10. the detail of IhoIe laM; 

{c) whether the Law CornmII8kIn hu 8lDNIted 
arty report for IIImination of tuCh outdated 1ea1'llIIon; 
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(d) If 10, the delalls thereof, and 

(e) the reaction of the Government thereto? 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : (a) to (e> Sir, to 
examine the shortcomings in the laws and to remedy the 
situation. the Central Government had constituted a 
Commission on Review of Administrative laws and the 
said Commission had recommended repeal of about 1382 
Central Acts which have been identified either as obsolete 
or dysfunctional or needing modification. The law 
Commission of India has also submitted Its 159th Report 
on "Repeal and Amendment of Laws· which has been laid 
on the Table of the House on 27th October 1999. The 
administrative Ministries/Departments of the Government of 
India concerned with these Acts are now examining 
whether the said laws could be repealed/amended. Six 
8UIs have already been introduced in the Houses for 
repeal of twenty-one Acts and three Ordinances. 

(Translation) 

Development of TelecommunIcation 
Network In M.P. 

8474. SHRI SUNDER LAL TIWARI: WHI the Minister 
of COMMUNICATIONS be pleased to state: 

(a) the funds allocated for the development of 
Telecommunication network in Madhya Pradesh during the 
Ia8t three yea .. ; 

(b) the funds· earmarked for this purpose in the 
State for the current year; 

(e) whether the development work hal been 
completed .. per the target fixed therefor; 

(d) if 10, the details of the amount epent for the 
development work in the State during each of the last three 
yea .. , till date; and 

(e) the number of new telephone connectiona 
reIMIed " the State pertlcularty in Chhatarpur and 
Rewa di8tricta during the last th.... years, IIR date, year. 
.e? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHAI TAPAN SIKDAA) : (a) 
The funde .atocatM during the Ia8t three ye8I'I are .. 
followl :. 

Year 

1887·98 

1998·0 
,"",2000 

(Amount In CfOnMI of Ra.) 

303.32 

418.17 

516.72 

(b) The funds proposed for Development of 
Telecommunication network in Madhya Pradesh Telecom 
Circle during the year 2000-01 are As. 576.56 crores. 

(c) The targets in respect of swltchfng capacity, 
DELs, New exchanges opened, and microwave system 
were exceeded. However, there was a shortfaH In the 
installation of VPTs. 

(d) The amount spent for development work in the 
State during last three years in as under :. 

Year Amount Spent 
(AmI. in croces of As.) 

1997·98 

1998-99 

1999·2000 

329.84 

390.54 

384.87· --------------... ----
(·Provisional, Accounts yet to be finalised). 

(e) The number of new telephone connections 
released in M.P. Circle and Chhaterpur and Rewa districts 
are as under :. 

Year 

1997·98 

1998-99 

1999-2000 

{English} 

M.P. State 

1,02,642 

1,40,237 

1,54,816 

Chhatarpur . 
421 

1000 

2905 

Uaheshwar Dam Project 

Rewa 

597 

2867 

2543. 

8475.SHAI SUSHIL KUMAR SHINDE: Win the Minster 
of POWER be pleased to state: 

(a) the number of families displaced or ousted due 
toconatructlon of Maheshwar Dam Project in Madhya 
Pradesh; 

(b) whether any compensation hal been paid to the 
affected families by the Government; . 

(c) if 10, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTAY OF 
POWER (SHRIMATI JAYAWAt(f1 MEHTA): (a> As per the 
Detailed Protect Report (DPR) submitted to Central 
Electricity Authority by Mis Shree Maheshwar Hyde! Power 
Corporation Umited (SMHPCL), the promoters of the 400 
MW Mahethwar Hydro. Electric Power Project in Madhya 
:~8h, 2276 families (11821 persons) are required to 

displacec:UOUated Cit" I to construction of the project. 
Madhya ~ e ... "lCity Board (MPE8). which is the 
Implementing agency for the Resettlement and 
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Rehabilitation (R&R) package of the project. have infonned 
that 10 far no family hu been displaced at project site due 
to ongoing construction.' .. 

(b) and (c) MPEB have Informed that as per available 
records. MIs SMHPCL has paid an amount of As. 27.39 
lakhs to 258 families after obtaining approval from the 
competent authority of Government of Madhya Pradesh. 
The blO8d principles for Rehabilitation of displaced 
families 818 as under :-

I. The aim of the State Government Is that all 
displaced families would after their relocation 
and reseltlement improve. on at least regain 
their previOUS standard of living within a 
reasonable time. 

ii. It would be ensured that no hardships caused 
to the displaced families in moving out from the 
present habitat Into a new place and way of 
living. 

iii. It would be ensured that no adverse social. 
economic and environmental affects of 
displacement would take place on the host 
communities. 

iv. Special care would be taken of the families of 
Scheduled Castes. Scheduled Tribes. marginal 
fanners and small farmers. 

v. Families having legal titles to land and the 
encroachers would be treated on the same 
footing for the purpose of entitlement for 
compensation or for payment of an amount 
equivalent to compensation as the case may be 
and for their rehabilitation. 

vi. No distinction would be made between the 
families displaced from revenue villages and the 
families displaced from the forest villages In 
respect of their rehabilitation. 

vii. Reasonable compensation would be determined 
for the lands. buildings and other immovable 
assets acquired. Similarly. a reasonable cost 
would be charged for the lands that would be 
allotted at the new sites. 

vIII. Displaced families would be rehabilitated. main· 
taining the existing structure of social groups as 
far as possible. In the command area or near 
the periphery of the affected areas in accordance 
with their performances. 

ix. Adequate physical and social infrastructure and 
community services would be provided at the 
new sites. 

x. While resettling famities entilted for auotment of 
land. it witl be ensured that viable units of land 
are given. 

xi. In order that in the process of ntMItIernent. the 
new and host familie$ get fully integrated. the 
displaced families would be encoura9ed and 
assisted in purchase of lands from voluntary 
lellers of the host villages. 

xii. The rehabilitation policy be so Implemented 
that middlemen and profiteers would get 
eliminated. 

xiiI. Landless agricultural labourers and non-
agrlcullurist families would be assisted In 
rehabilitation at the new places by giving grant-
In-aid in the initial period and self and wage 
employment opportunities. 

xiv. Displaced families would be given priority in 
employment on the project construction. 

(d) Does not arise in view of reply to (b) and (0) 
above. 

Development of Conversion Kit 
for Three Whee .. ,.. 

6476. SHRI RAM MOHAN GAODE: 
SHRI G. J. JAVIYA: 
SHRI M.V.V.S. MURTHI: 
SHRI SHIVAJI MANE: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether a Hyderabad based company In 
association with the Automotive Research of India has 
developed a new conversion kit for three wheelers; 

(b) if so. the details thereof; and 

(c) the role of the Union Government In encouraging 
availability of IIquifled petroleum gal baaed conversion Idts 
for various types of vehidel? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROlEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARPAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) AutomotIve 
Research Association of India (ARAI), Hyderabad has 
undertaken a sponsored auIgnmenl 10 dNlgn and 
develop a kit for three wheelers. 

NattonaI Highway' In Khanduh RegIon 

6477. SHRI ANANDRAO VfTHOSA AOSUL: Win 
the Minister of SURFACE TRANSPORT be pleued to 
state: 
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(a) the details of the National HIgh .. already In 
existence and planned for the KharldHh region of 
Maharaahtra; 

(b) whether any proposal is pending to develop the 
National Highway connecting aI/ the dlstrlcta of Khandesh 
region; 

(c) if so. whether any foreign inveatment is in offing 
for construction of the National Highways in Khanciesh 
region; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. oEBENoRA PRAoHAN): (a) 
National Highways Nos. 3, 6 and 211 are passing through 
Khandeah Region of Maharaahtra. Total length of National 
HighwaY' in the Region Is nearly 487 km. No new National 
Highway la presently planned in the said Region. 

(b) No. Sir. The diatricts and their Headquarters are 
already connected by National Highways excepting the 
dlttrlct Headquarter of Nandurbar. There ia no proposal 
pending \0 connect Headquarter of Nandurbar with 
National Highway. 

(c) No, Sir. 

(d) Does not arise. 

[Translation} 

Post of Post-Mas., 

8478. SHRI P.R. KHUNTE: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether some regional offices under oeptt. of 
Posts hav. been abolished and some of them lhIfted to 
other placet In the country; 

(b) If so. the details thereof; 

(c) whether the poat of Post-Master Ralpur region. 
Madhya Pradeeh hal been abolished; and 

(d) If 10. the reasona therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) No. Sir. 

(b) In view of the reply to part (a). does not arise. 

(c) No, Sir. 

(d) In view of the r.py to part (e). don not arlee. 

..... rv.. of Petroleum and NttunI Gu 
8479. SHRI CHINMAYANANO SWAMI : 

SHRI RATILAL KALIDAS VARMA : 
WItt the M6ni1ter of PETROlEUM AND NATURAL 

GAS be pIeued to state : 

(a) whether IChernIa .. ... ..... I' WI &0 
explore the vast r ... rves of ~ and HIihnI G.-
in the country; 

(b) if so, the details thereof; 

(c) the funds allocated for thle purpoae: 

(d) whether surveys have also been conducted at 
some places in this regard; and 

(e) if 10. the details thereof ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The 9th 
Plan targets of exploratory work. aJongwith the work done 
during the years 1997-2000 and plans for the year 2000-
01 of oil and Natural Gas Corporation Ltd. (oNGC) and 
011 India Ltd. (OIL). the national oil companies. are given 
below :-

ONGC 

Activities 9th Plan Actual Plan for 
Target (1997- 2000-01 

fOOD) 

2 3 4 

Seismic Surveys 
0nIand 

20 (GLK eq.) • 17810 12062 4302 

30 (GLK eq). • 19639 39183 12725 

Otfahora 

20 (LKM) •• 12925 5584 27500 

3D (LKM) •• 167000 309355 37500 

EJlploratory Drilling 
onIandaloffahore 
Wells (Noe.) 692 401 180 

OIL 

Activities 9th Plan Actual Plan for 
Target (1997- 2000-01 

2000) 

Seismic 8uIwyI 
0nIInd 
20 (SlK) ... - 5912 3944 1400 
2D (GlK) + 1480 610 1145 
30 (Sq. km.) ++ 786 500 350 
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1 2 

QffM ... 

20 (LKM) .. 1000 

3D (LKM) .. 

Explondory Drfntng 
Onlandsloffshore 
Wells (Nos.) 

83 

3 

33 

• GLK Eq. = Ground Line KIlometre Equivalent 

•• LKM = Line Kilometre 

••• SLK • Standard Line Kilometre 

+ GLK =: Ground Line Kilometre 

++ Sq. Km. • Square Kilometre 

1000 

1000 

16 

(c) The funds earmarked by NOCs for the current 
year i.e. 2000-01 for exploration are Ra. 2452 cror •• 
approximately. 

(d) and (e) Surveys have been conducted by ONGC, 
OIL and Directorate General of HydrOC8lbons in the 
following basins :-

Cambay basin, Himalyan Foothills, Vlndhyan basin, 
Cauvery basin, Krishna-Godavari basin, Upper A8aam 
basin, Assam-Arakan Fold belt, Ganga Valley basin, 
Rajasthan baaln, Jaisalmer basin, Kutch-Saurastra 
basin, Satpura basin, Oamodar baaln and Ellt Coot 
and west Coast basin. 

Power Project. In Blur 

6480. SHRI JAGDAMBI PRASAD YADAV: 
SHRI BRAJ MOHAN RAM: 
SHRI RAJESH RANJAN ALIAS PAPPU YADAV: 

Will the Minister of POWER be pleased to state: 

(a) the names of power projectl functioning at 
present in Bihar aIongwith the detaDs of projects that are 
under consideration of the Government; 

(b) the present status of these project8, project-
wile; 

(c) ~whether the Government have received any 
propoeal to eet up power projects In Bihar during the Ninth 
Five Year Plan; 

(d) If 10, the details thereof; 

(e) whether foreign/private inveatora have shown 
their wIIIIngneI8 to eel up power proIect8 in the State: and 

(f) If 10, the details in thiS regan:t? 
THE MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRI JAYAWAt(f1 MEHTA) : (a) to (d) The names 

aM InstIIIIM 1., •• 1tt of ,.., _tiona in the Slate of 
Bihar as on date Ie gMIn in Statement-I. The details of 
power projects which were accorded techno·economic 
cleanlnce by Central Electricity Authority (CEA) and are 
uncIer execution are given in Statement-II enclosed. 

Only one project is under examination in CEA namely 
Kahalgaon TPS St. II (2x660 MW) by Mis. NTPC. No hydro 
scheme is under examination in CEA. 

The following inler-state and inter-regional mega 
power projects are proposed to be set up In the State of 
Bihar in 10th and 11th Plan period :-

North Karanpura STPP-Hazarlbagh 2000 MW by 
Oistt. NTPC 

2. Bam STPP-Patna DisH. 2000 MW by 
NTPC 

3. Kahalgaon St. II-Bhagalpur DisH. 1500 MW by 
NTPC 

4. Maithon Right Bank-Dhanbad 1000 MW by 
Did. Joint v.nture 

of rHC and 
BSES 

DetaIled project report (except for Kahalgaon) of 
above mentioned mega power projects are yet to be 
fonnulated and to be 8umbltted to CEA for techno-
economic clearance. 

(e) and (f) Private invn1ot'l namIey MIa Jarnshedpur 
Power Co ..... preeenily aettIng up Jojobera TPP (2x12O 
MW) which is IIke1y to be commIMIoned during 9th Plan. 

8I8tement-l 

Installed ~ of power _110M In BIhar 

State Sector 

Thermal 

1. Palna 13.50 MW 

2. Muzaffatpur 220.00 MW 

3. Baraurn 320.00 MW 

4. Patratu 840.00 MW 

5. Tenughat 420.00 tAW 

Hydro 

8. &one Welt Can8I 8.80 MW 

. 7. EMt 0andIIk CaMI 16.00 MW 

8. Bone EaItem caiwI 3.30 WI 

9. Subemarekha 130.00 MW 

1·0. Koei 20.00 fIN 



203 WrlIren Answers 

CentNl Sector 

Thermal 

11. Kahalgaon St. I 

12. Chandra Pura 

13. Bokaro 

840.00 t8N 

780.00 MW 

877.50 MW 

MAY 8,2000 

14. Maithon GT 

Hydro 

15. Panchit Hill 

16. Tilaiya 

Total 

to .Queation$ 

90.00 MW 

80.00 MW 

4.00 MW 

4659.90 MW 

204 

Statement-II 

SI. Name of Project! Status' Date of CommisSioning 
No. Capacity (MW) 

Therlft8t 

1. Jojobera TPP (2x210) Financial closure was achieved on 
17.12.98. Order for main plant and 
machinery placed on BHEL in 4/98. 

U-1 (612001) U-2 (912001) 

Hydro 

1. Koel Karo (4.172.5+1x20) Works are at standstill due to funds 
constraints and local agaitation. 

8 years from the date of 
start of work 

2. Chandil LBC (2);4) Civil wori<s are nearing completion. 
Erection of TG sets is in progress. 

2001-02 

3. North Keel (2.12) Civil works are partly completed. 
Further, civil works are at standstill 
due to contractual problem with 
NPCC. TG sets received at site. 

2001-02 

Delay In DeNvery of l1li11 

8481. PROF. OUKHA &HAGAT: Will the MInister of 
COMMUNICATIONS be pIeaaed to state: 

(a) whether the Government have received any 
complaint.. about delay In the delivery of mail in the 
country; 

(b) If so, the detailS thereof and the reasona therefor; 
and 

(c) the atepa taken by the Govemment for the 
smooth and timely delivery of mail throughout the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) 
Yea, Sir. Complaints received the Department Include those 
relating to delays In delivery of mail and during 1998-99, 
the number of luch complaints was 47,869 which wor1<ed 
out to 0.0003% ot the total mail traffic handled during the 
year. Detay in delivery of maills mostly caused by Irregular! 
late running of trains/state transport bu88S and Airlines, as 
the Dtpertment Is dependent on theee agencies for 
transml8slon of maUa. Delay due to human failure is also 
noted but only occasionally. 

(C) The Department of Poata hal an efl8ctjve system 
01 c"'ntInUiIty reviewing mall bansmlsalon and delivery eo 

as to eliminate delays. The following steps have been 
taken by the Department for ensuring smooth and timely 
delivery of mail: • 

(i) A close coordination is maintained with the 
authorities of Indian Airlines, Railways and Road 
Transport for timely transmission of mails. 

(iI) Mechanised sorting has been Introduced at 
Mumbai and Chennai and mechanised support 
Is provided In Metro towns and other important 
cities for delivery of mall through Mopeds. 

(iii) Segmentation tlf mails is done at the initial stage 
through Green Channel (Local). Metro Channel, 
Rajdhani Channel, Business Channel, Bulk Mail 
Channel and Periodical (Patrika) Channel to 
ensure smooth processing and quicker 
transmiSSion of mails and delivery. 

(iv) live survey of mails is done and periodic drives 
are launched to monitor delivery efficiency. 

(v) eon"uterisalion of Registration Sorting In 
major mail offices and mail transmission at 
transit mail offices in the Metro and other 
Important cities has been introduced for greater 
efficiency. 
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(vi) Use of PINCODE Is being published. 

(vii) The qualitative wortc: of the delivery staff Is 
checked by contacting addressees and punitive 
action 18 taken against the staff found responsible 
for delay in delivery. 

(viii) The importance attached to dehvery services by 
the Department is underlined by the scheme of 
Be$t Postman Award which Identifies and 
provides encouragement for delivery staff in 
every division In the country every six montha. 

(Ix) Modern technology. like VSAT. is being used to 
speed up transmission and thus ensure more 
timely and efficient delivery. 

Foreet Promotion Scheme for Poorvanchll 

6482. SHRI SHANKAR PRASAD JAISWAL: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether any forest promotion scheme has been 
formulated for the control of an ecological imbalance likely 
to suffer due to decline of percentage of forest in the 
Poorvanchal districts of Uttar Pradesh: 

(b) if so, details thereof; and 

(c) if not, the time by which the scheme for removing 
imbalance is likely to be formed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMeNT AND FORESTS (SHRI BABU LAL 
MARANOI): (a) Yes Sir. 

(b) A project named 'Poorvanchal Integrated 
Afforestation Development Scheme' for 20 dlstrictl of 
Eastern U.P. (Poorvanchal) for As. 4193.66 lakhs for three 
years 1999-2000 to 2001-2002) wu pNpared and 
submitted to the Govemment of Uttar Pradesh and 
Planning Commission, Govemment of India, New Deihl in 
1999-2000. 

(c) Does not arise. 

Vacant Poe.e In Tehrl Dam Protect 
6483. SHRI SAIDUZZAMA : Will the Minister of POWER 

be pteased to state: 
(a) the number of officers working in Tehri Dam 

Project; 

(b) whether the persons belonging to minority, SCI 
5T /OBC categories have been given due representation 
in appointment against the reserved posts; 

(c) if not. the reuons therefor; and 

(d) the atep8 proposed to be laken for filling up 
posts for the said categories in Mure? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) There are. at 
present. 315 officers working In Tehri Hydro Development 
Corporation (THOC). 

(b) to (d) Tehri Hydro Development Corporation LId 
(THDC) has been giving due representation to the persons 
belonging to Scheduled Castes/Scheduled Tribes/Other 
Back Classes. However. a backlog of 45 posts reserved 
for these categories has. been reported a8 per details given 
below:· 

(i) Scheduled Castes 29 

(ii) Scheduled Tribes 10 

(iii) Other Backward Class - 6 -----
TOTAL 45 

The main reason for the above backlog Is reported 
to be non-availability of qualified persons having requisite 
experience in the specialised field of Hydro Power 
Generation. THDC proposes to clear this backlog by 
making Special drive For requirement of officers belonging 
to SC, ST and OBC Categories through an open 
advertisement. 

(English) 

Poet OffIces In Maha .... htrI 

6484. SHRI DILlPKUMAR MANSUKHLAl GANDHI: 
SHRI HARIBHAU SHANKAR MAHALE; 
SHRI 5ADASHIVRAO DAOOBA MANDLlK: 

Will the Minister of COMMUNICATIONS be pleased to 
state: 

(8) the number of poet oflicu functioning at present 
in Maharashtra. category-WIse and dIatrict-wlse; 

(b) whether the Government propose to open new 
poet offices In the State partlcularty in ~gaon region 
of Nasik diItrict during 2000-2001; and 

(c) if eo, the dtIaIIa thel8Of. 1ocatIon-wiM? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) The 
information " given In the SWtement endoHd. 

(b) and (c) Vee, 51,. Targets tor opening 01 Poet 
Offices for 2000-200 1 are being fixed Including 
Maharashtra. Btanch Poet Otfica wiN be opened In 
MaIegaon Ngion IUbject to prelCribed norms .or operq 
of new Poet Offices. This is further subJect 10 avattabiUly 
of funds and sanctioning of requt{ed posts by Mlnlslry of 
Finance. 
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SI. Name 01 Oiatt. 
No. 

1 2 

1. Auran.gabad 

2. Jalna 

3. Be.d 

4 .. Ohule 

6. Nandurbar 

e. Nallk 

7. Nanded 

8. Parbhanl 

9. Latur 

10. Jalgaon 

11. Osmanabad 

12. Ratnaglrl 

13. Kolhapur 

14. Sangll 

15. Sindhudurg 

18. Thane 

17. Ralgad 

18. Mumbal 

19. Satara 

20. SoIapur 

21. AhrMdnagar 

22. Pun. 

23. AkoIa 

24. Amnlvatl 

25. Buldt1ana 

28. Bhandara 

27. Chandrapur 

MAY 8,2000 10 GI .... 

Statement 

category-wiN f'ost Offices in tlte Rural and UtMn AtNs '" 
~tra Post.' Cirel • .. on 31.3.2000 

He~ PaM 
0fI0M (HOS) 

Departmental Extra DtrpnI. Extra DepItt. 8rMch 
Sub Post Sub Offices Offic .. (EDeOs) 

Officft (OSOS) (EOSOl) 

Urba.. Rural Urben Rural Urban Rural Urban Rural 

3 

1 

Nil 

3 

1 

3 

1 

2 

3 

2 

2 

3 

2 

11 

2 

2 

2 

3 

1 

2 

2 

2 

1 

Nil 

Nil 

Nil 
Nil 
Nil 

Nil 

Nil 
Nil 

Nil 
Nil 
Nil 

Nil 
Nil 
Nil 
Nil 
Nil 
Nil 
Nil 

Nil 

Nil 

Nil 

Nil 

Nil 
Nil 

Nil 

Nil 

Nil 

5 

25 

12 

15 

14 

8 

48 

26 

21 

13 

33 
13 

14 

40 

24 

07 

74 

29 

250 

32 

.40 

27 

142 

20 
32 

18 

09 

12 

6 

21 

18 

18 

20 

11 

43 

25 

" 
16 

38 

16 

64 

51 

55 

49 

38 

35 

Nil 

68 

61 

75 

87 

21 

20 

18 

23 

23 

7 

Nil 
Nil 

Nil 

Nil 
Nil 

Nil 

Nil 
Nil 

Nil 

Nil 

Nil 

1 

Nil 

2 

Nil 

Nil 
Nil 

Nil 

Nil 

Nil 
Nil 

8 

Nil 

Nil 

Nil 
Nil 

Nil 

Nil 

Nil 
Nil 
Nil 

Nil 

4 

9 

13 

5 

1 

3 

Nil 

g 

4 

Nil 

1 

6 

19 

8 

7 

5 

9 

3 

Nil 

2 

5 

14 

Nil 

Nil 

Nil 

2 

Nil 

2 

2 

Nil 

23 

5 

11 

3 

7 

4 

33 

2 

6 

1 

1 

2 

10 

243 

199 

288 

222 

181 

554 

412 

272 

257 

429 

261 

584 

445 

319 

304 

283 

356 

Nil 

553 

424 

539 

544 

341 

370 

304 

258 

285 

Total 

Urban Rural 

11 

29 

13 

11 

20 

8 

85 

27 

22 

14 

39 

14 

18 

48 

28 

09 

102 

·37 

273 

37 

50 

33 

178 

29 

41 

21 

12 

15 

12 . 

281 
217 

304 

242 

192 

587 

437 

283 

273 

480 

267 

632 

505 

387 

358 

322 

394 

Nil 

618 

478 

814 

612 

387 

409 

330 

288 

313 
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2 3 

214 Gac:tchiroli Nil 

/:9. Nagpur 3 .. 

30. Wardha 1 

31. Yeotmal 

TOTAL 61 

Goa 

\. North Goa 

2. South Goa 1 

TOTAL 2 

4 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Adulteration In LPG 

5 

03 

87 

19 

21 

1134 

35 

14 

49 

6 

12 

23 

10 

22 

950 

38 

17 

55 

6485.SHRIMATI KAILASHO 0 VI Will the Minister 
of PETROLEUM AND NATURAL l:i~ be pleased to 
state: 

(a) whether aduheration in domestic LPG is taking 
place extensively: 

(b) if so. the details thereof and the areas In which 
it Is more prevalent: and 

(c) the steps taken or proposed to be taken to book 
the pemms involved in such aduheratlon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): (a) to (c) Regular 
checks of the LPG dlltrtbut01'8 are carried out by 0fficeIs 
of the Oil Companies at different levels. U any distributor 
is found indulging in any malpractice I irregularitletl. action 
is initiated against such a distributor for the established 
malpractice I irregularity. depending upon Ita nature. 

PetroIPum.,. In ............... 

6488. SHRI SAOASHIVRAO DODOBA MANDUK: WiU 
the Mlnl8ter of PETROLEUM AND NATURAL GAS be 
pleased to state : 

(a) the plans oftheGovemment 10 set up LPG 
agencies and Petrol Pump In the Westem part of the 
Mahalashtra Slate; 

(b) the wafting lilt lor LPG connections In KoIhapur. 
SangIi and Sholapur dIstrIcIs In MaharUhtra: and 

(c) the lime ~ which waiting .... ant likely to be 
cteered? 

." 

7 

Nil 

Nil 

Nfl 

Nil 

9 

Nil 

Nil 

NiJ 

I 

Nil 

7 

3 

4 

120 

2 

3 

I 

1 

2 

Nil 

Nil 

133 

5 

2 

7 

10 

187 

227 

153 

321 

10062 

142 

11 

04 

92 

20 

22 

1337 

41 

17 

58 

12 

179 

257 

185 

347 

11132 

138 

62 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PETROlEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): (a) In addition 
to the locations pending from previous marketing plans, 
124 LPG distributol'8h1ps and 84 retail outlet dealer· 
ships have been included in the cu ..... nt Marketing plan 
1996-98 for the State 0' Maharshtra including Ita Westem 
part. 

(b) and (c) as on 1.4.2000, there was a. waiting list 
of 11861 In district Kolhapur, 18939 In district SangH and 
3343 In district Sholapur of Maharuhlra. 

Instructions have been issued to th. 011 companies to 
release 1 crore new LPG connections for the entire country 
during the current year 10 clear the waiting list existing on 
1.12.1999. 

SUp,.1M Court. Order on 
Polluting VehfcIM 

• 
6487. SHRI ANANT GUDHE: WIll the Minister of 

ENVIRONMENT AND FORESTS be pIeaMd to Itate: 

(a) whether 10 comply with &.lpreme Court's recent 
order Delhi Government has withdrawn 1houaande of 
public tranlPO't bu8e8 and other poIIuIing veh6cIes from 
the road transpoIt syatem; 

(b) If 80. the details thereof atongwlCh the lIkety 
impaCt of the fresh move; 

(c) whether IUCh • move II IiIdey 10 be taken in 
ohH metropoIiee of the country and If 80, the IIceIy Impact 
the"". ~ and 

(d) the detaIlS of present levels of air pollution In 
o.h and other rneIftIPOIIeI· - MeIropofItIIn and aetion 
IakeWpropoIed to dMI wiIh the ~ moat ~ 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a) and (b) Yes, Sir. According to the 
Government of National Capital Territory of Delhi, in 
compliance with the directions of Supreme Court, more 
than eight years old dles.1 buses and all pre·1990 autos 
and taxies plYing In Deihl have been taken off the road. 
The ambient air quality II Indicating reduction in the levels 
of pollutants after the withdrawal of these vehicles. 

(e) At present, there Is no such a move by the 
Govemment. 

(d) According to the Central Pollution Control Board, 
the lev... 01 ambient air pollutants (annual average) 
meuured In reeldentlal areas In metro cities including 
Oethl during the year 1999 are as indicated in the following 
table :-

City 

()I.llhl 

Mumbal 

Calcutta 

Chtnnai 

Hyderabad 

Ahmedabad 

Sulphur 
dioxide 
(SO,) 

( .. glm') 

18.3 

14.4 

31.5 

8.2 

15.8 

10.8 

Nitrogen Suspended 
(NO.) Particulate 
(~glm3) Matter (SPM) 

(~glm3) 

28.6 351 

29.9 247 

29.2 268 

14.0 77 

28.4 223 

10.3 340 

The ' .. taken to control air pollution In Deihl and . 
other metro cItieI Includes notification of ItrIngent Mill 
Em.ion Standards known as India 2000 norma akin to 
Euro-I norms for motor vehicles manufactured from 
1.4.2000 In the entira country and mora Itringent Mus 
Emission Standarda knwon u Sharat Stage-II akin to Euro-
II norms for regiltration 01 privatt (~rIcaI) 
vehicle. from 1.4.2000 In the National CIIplta/ RegIon, 
notification 01 tpeCiflcation 01 two-etroke engine 011 eIfecttve 
from 1.4.19Q9 In the entire country, auppIy 01 Improved fuel 
quality cornrneneurate 10 upgradItion of automobile 
technology, phu6ng out 01 INded petrol, adoption of 
Compreued NatucW 0.. (CNG) .. IUlo fuel, promotion 
of use 01 clean fuIe, doIufe 01 InduItriaI units In n0n-
conforming are ... 

E,tabll,hment of LPG Agenele, at 
Bana,kantha, Qulara, 

6488.SHRI HARIBHAI CHAUDHARY: Will the 
Mfnilter of PETROLEUM AND NATURAl GAS be pleased 
to atate: 

(a) the Iocationl In Banaakantha district 01 Gujarat 
where LPG agenciee have been eatabIithed 10 far; 

(b) the number of additional LPG connections 
provided to these agencies during each of the last three 
years; 

(c) the number 01 persons registered. with these 
agencies for new connections during the above period; 
and 

(d) the details of additional connections released 
and the number of persons In the waiting list, agency-wise 
In the districts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): (a) to (d) Presently 
there are four LPG distributorships In district Banaslcantha 
two at Palanpur, one at Dantiwada and one at D8ft~;'. 

During the last three years 7915 LPG connecti6ns were 
released. Waiting list 8S on 1.4.2000 was 5692. 

Further MIs Hlndustan Petroleum Corporation Umlted 
is also supplying LPG through mobile filling vehicleS/skids 
on an experimental basis In Banaskantha district. 

Exploration of Natural Gas 

6489. OR. GIRUA VYAS: W/H' the Minister of 
PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Govemment have identified any 
other place. lor exploring the Natural Gas during the 
current year and the next two years; 

(b) If 10, the locations thereof; and 

(c) the amount sanctioned by the ~ovemment for 
.xpIoring the Natural Gas In the different parts of the 
country during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) 
Exploration, an on-goning procesa, is done lor oU and 
natural gas (hydrocarbons) together and consists of 
seismic data acquisition, processing, interpretation, 
prospect identification and drilling. Exploratory work has 
been carried out and would be carried out in the lollowing 
basins :. 

Cambay basin, Hlmalyan Foothills, Vtndhyan basin, 
Cauvery baaIn, Krlshna-Godavari basin, Upper Assa, 
~in. Aasam-Arakan Fold beb, Ganga Valley basin, 
Ralasthan basin, Jalsalmer basin, Kutch-Saurastra 
basin, Satpura basin and Eat Coast and West Coast 
basin. 
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(e) The amount eannarked by the National au 
CompaIn.. fOr exploration during the years 1997-98 to 
1999-2000 " Rs.· 5718 erores approximately. 

Joint Venturo Project. by IOC and KPC 

6490. SHRI SHAMSHER SINGH DULLO : Win the 
Minister of PETROLEUM AND NATURAL GAS be pleued 
state: 

Ca) whether the Indian Oil Corporation has a 
proposal to launch some new projects in collaboration with 
the Kuwait Petroleum Corporalion; 

(b) if 80, the delaUs thereof; 

(c) the total Investment proposed to be made in 
those projects: and 

(d) the time by which these projects are expected 
to be launched? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL G -AND MINISTER OF 
STATE IN THE MINISTRY OF PARlI~ENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): (a) to (d) In JOly, 
1998, Government had approved setting up of a 9 MMTPA 

. grass root refinery in District Jagatsinghpur, Orilla at an 
estimated cost of As. 8270 croea through a Joint Venture 
Company between the Indian Oil Corporation Umited and 
the Kuwait Petroleum Corporation. 

KPC has since withdrawn from this Joint Venture. IOC 
plans to execute the project on their own which is 
scheduled for completion by August, 2003. 

ContaInera Handling CraMl 

6491. SHRI NARESH PUGLIA: WW the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether the Channa! Port Trusts had invited 
open tender for leasing containers handling cranes in 
1998; 

(b) If so, whether the tender has been finalised; 

(c) If not, the reasons therefor; 

(d) the reaction of the government thereto; 

(e) the lea of revenue lUfterecl due to non-
aVailability of cranet; 

(f) whether the retpOnIIbIIity for this loa hal 
been fixed and IICtIon taken against the concerned 
1U1horItieI; 

(I) If 10, 1M. detaIe ItMnof and If nol, the reasons 
therefor: and 

(h) the present atalus of finalization of the lender 
and the time by which the contract is lIkety to be finalised 
to obviate further loss of revenue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBE NORA PRADHAN): (a) 
Yes, Sir. 

(b) No, Sir. 

(c) There were only two valid tenders and when the 
tenders were being analysed, It came to the notice of the 
board that the towest tenderer w.. not financtally sound. 
The board atter detailed examination, decided to award 
the contract to the other tenderer. 

(d) A representation wal made by the lowest 
tenderer to the goverrvnent. The Government directed 
Chennal Port Trust to ,....Iew the propoeal of leasing the 
crane in view 01 the t.teat decl8lon to Involve private lector 
participation for operation of the conIainer terminal at 
Chennai Port through 'epeciaIIHd 1O!ution'. 

(e) No, Sir. 

(f) and (g) Doesn't arise. 

(h) The Channel Port Trust Board il re-examining 
the proposal. 

SUrvey of .. rlhllr to Mahllraahtr8 
Four Lanl"g ProIect 

8492. SHRI KOLUR BASAVANAGOUO: WIt the MIni8ter 
of SURFACE TRANSPORT be pleated to ltat,: 

(a) whether the Govemment propose to undertake 
aurvey of road from Herthar to Maharuhtra for taking up 
for laning work; 

(b) If 10, whether the eurvey WOItc has been 
entrusted; 

(c) If 10, the detda theNof: , 
(eI) whether the project ..port hila been aubmItted 

to the Nationlf HighwaY' Authoftty of india; ~ 

(e) If not, the time by which the report Ie expected 
10 be submitted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENORA PRADHAN): (a) 
and (b) Yea, SIr. 

(c) The wotk Ie being done " following .,.ckageI: 

(I) Harihar-Hevari (km. 282-340) t.ngth of 58 
kmI. 

(iI) BelgIum bypMI (!un. 495-515) length of 20 
lema. 
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(iii) H.rihar· .... har.ahtr. botder •• cludlng Belgaum 
bypass & HubIt·Oharwad by pus (km. 340·592) 
length of 202 luna. 

(d) .nd (e) The detailed project report for vaflous 
aectlon. .re targetted to be received by the end 01 Y.M 
2000. 

SC Judgement on Denotlflc.Uon 
of For •• t Land 

6493. SHRI CHINTAMAN WANAGA: win the Minister of 
ENVIRONMENT AND FORESTS be pt •••• d to state: 

(a) whether the Government .re aware about 
Supreme Court Judgement regarding denotiflcation of 
Forest land which w •• delivered in the year 1997; 

(b) if 10. the details of guidelines given by the 
Supreme Court; and 

(c) the reaction of the Government and the steps 
laken/proposed. to be taken by the Govemment to 
implement directions given by the Court? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABAU LAL 
MARANDI): (a) and (b) Yes. Sir. the Supreme Court in Its 
Order dated 22.8.1997 have ordered that before 
denotiflcalion of any area which is included in a sanctuaryl 
national park. the concerned State Govemment ahall refer 
the proposal to Indian Board for WlicIlHe for its opinion and 
their after the proposal shall be placed for consideration 
beafre the State Legislative Aaaembly alongwlth the 
opinion of Indian Board for Wildlife. 

(c) The Order of the Supreme Court Is being 
followed in Ita letter and aplnt. 

Telephone FaclllUes In Tamil Nedu 

6494. SHRI T.M. SELVAGANPATHI: Will the Minister of 
COMMUNICATION be pleased to state: 

(a) whether the Government have decided to 
provide cent percent telephone connectMty befcn August 
15. 2000 in TamB Nadu; 

(b) If so, the details, thereof; and 

(c) the steps taken by Government to simplify the 
procedu.... for shifting .nd transfer of telephone 
connections? 

THE MINISTER OF STATE IN JHE MINISTRY OF 
COMMUNICATIONS (SMRI TAPAN SIKDAR): (I) and (b) 
Government have pI.nned to make telephone available 
on demand In Tamil Nadu. by March. 2002 with the 
private sector complementing the efforts of the Gov.rnment 
in this regard. However. in the case of Chennai T.lephone 

OIalrict. during • epeciaI offer of reduced registration 
charges 77000 new NgiIbatIonI for telephone connections 
have been made and II II IIkIey that all the88 new 
registrations will be provided with connectivity by 15th 
August, 2000. 

(c) The steps taken to simplify the procedure for 
shifting and transfer of telephones are :. 

(i) To cut short the delay in case of AH India Shift, 
1M field officers apart from taking action on 
completed advice note will lend a copy to 
Accounts Officer (TR) through FAX or detaits will 
be communicated on telephone 80 as to enable 
him to issue bill to the subscriber upto date of 
disconnection of telephone. 

(ii) The closure certificate is handed over to the 
lubscrlber himseH in a sealed cover for 
submitting it alongwlth the ~tlon for 
telephone connection at the new station. 

(iii) The commercial officers have been asked to 
Issue OBs Immediately on receipt of application 
alongwith paid copy of the last bill without any 
reference to the Accounts Section. 

(Iv) Transfer of telephone provided under N·QYT· 
General and OYT·General categories to any 
person. firm or company has been anowed after 
one year of installation for a non· refundable fee 
or Ra 5001- to be paid by the transferee. 

(v) third party transfer of telephone provided under 
special category has been permitted against 
payment of non· refundable fee of Rs. 500/. If its 
date of registration has been cleared under 
NON·OYT·General category. 

{Translation] 

Accident on National Highway 

6495. SHRI RAM TAHAL CHAUDHARY: Will the 
Minister of SURFACE TRANSPORT be pteased to state: 

(a) whether a large number of fatal accidents take 
place every day on National Highway between Guml. and 
Ranchl due to bad condition of this road; 

(b) If so, the steps taken by the Government to 
improve the condition of thiS highway; and 

(C). the amount spent during the lilt three years. 
year-wtae? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): 
(a) No. Sir. 
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(b) Does not ariM. However au effor1l .... being 
made to Improve the condition of this National Highway. 
Ministry has approved widening works worth As. 618.88 
lakhs and epecIaI repair estimates for Improvement of the 
riding IUrface worth As. 515.05 Iakhs during the last two 
years. 

(c) the expenditure Incurred during the last three 
years are as below :. 

Vear 

1997·H 

1998·99 

1999-2000 

(English} 

Original 
(As. in Iakha) 

88.51 

45.89 

235.37 

Maintenance & Repair 
(Rs. in lakhs) 

117.19 

104.81 

295.35 

Conatructlon of Poat OffIce Building 

6496. SHRI K. VERRANNAIDU: Wiu the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Government propose to construct a 
post office building in Rajamundry, Andhra Pradesh during 
2000·2001; 

(b) if so. the details thereof and the time by which 
the work Is likely to be completed; and 

(c) the funds allocated for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a> No, Sir. 

(b) and (c) Does not arise. 

Setting up of LPG Agencl .. at 
Amball In Harpna 

6497. SHRI RATTAN tAL KATARIA: Will the Mintater 
of PETROlEUM AND NATURAL GAS be pteued to state: 

(a) the number of persons on the waiting list for LPG 
connections at AmbaIa district In Haryana; 

(b) the time by which waiting lilts are Iikefy to be 
cleared; 

(c) the number of LPG conneetionl proposed to be 
released In the district during the year 2000; and 

(d) the details of new LPG agencies to ... up In the 
DiItrict in the next few ~ .... ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAl GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): Ca) The number of 

persons on the waiting list for LPG connections with the 
Public Sector Oil Companies at Ambala district in Haryana 
as on 1.4.2000 Is 16297. 

(b) and (c) New LPG connections are released in a 
phased manner throughout the country depending on the 
LPG availabllily, waiting list, slack available with the 
distributors and their viability. However. the Government 
has a plan to release around 1 crore LPG connections 
during the year 2000 to clear all waiting list reglttered with 
the distributors of PSU Oil Companle8 as on 1.12.1999. 

(d) Two locations in Ambala district are Included in 
LPG Marketing Plan of 1996-98. 

Private Baalc OperatOfl 

6498. SHRIMATI SHVAMA SINGH: 
DR. RAMESH CHAND TOMAR: 
SHRI R.L. BHATIA: 
SHRI ABDUL HAMID: 
PROF. RASA SINGH RAWAT: 

Will the Minister 01 COMMUNICATIONS be pleased to 
state: 

(8) whether the private basic Opc"rators are not 
meeting their share to achieve the village Public telephone 
targets; 

(b) If 10. whether the Government have directed the 
private basic operators to chalk out a time bound action 
plan to increase the teledenslty in the rural ...... and 
provide effective servlc .. ; 

(c) If 80, the steps taken by the private basic 
operators on the direction of the Union Government; 

Cd) whether any time bound programme has been 
chalked out by the private basic operators; and 

(e) If 80, the detdI thereof? 

THE .MlNISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) YH. Sir. 

(b) v.., Sir. Letters have been iIIued to private 
1IcenI... of telephone service for achieving the targets 
committed for fit'll 3 ye.,. ~ licence by the date of 
coqJIetIon of such 3 yeatW period from the 8ffectlve date 
of their Iicenoe agreement. 

(c) So far Ucenle .. have not given any definite 
indication (tIme-fnlme) fot' echlewment of their committed 
targets. 

(d) No. Sir. 

Ce) Question don not ..... 
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[Translation} 

Power ProJecta by Foreign Compa"," 

6499. SHRI RATIl.AL KALiDAS VARMA: 
SHRI HOLKHOMANG HAOKIP: 

Will the Minister of POWER be pleased to state: 

(a) the detaila 01 power projects set up with 
collaboration of foreign companies during the last three 
y.ars and till date; 

(b) the total amount spent/propo88d to be spent on 
these projects during the Hid period; and 

(e) the names and dMIIiIa 01 foreign and Indian 
participants with the amount 01 tote! Investments propoHd 

and the time schedule fixed for completion of each auch 
project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRI JAYAWANTI MEHTA): (a) to (e) As per 
information available. there ~ 59 private power Protects 
involving investment by foreign companies, which require 

. techno-economic clearance of Central ElectrIcity Authority. 
- Out of the8e, Power Purchase Agraementa have been 

signed by State Governments In respect of ~ projects 
during the last three years. The details and I8l1ent features 
of these 20 projects are given In Statement-I. Oet. and 
salient features of the HVln private power projects fully 
commissioned during the last three yeara are given In 
Statement-II enclosed. 

St8tement-l 

SI. Name of Project 
No. 

2 

1. Bhedralfatl TPS (Mis. CennI india 
Power Maharaahtra 

2. Duburi TPP Units 1 & 2 (WI 
Kel\nga Power Corporation) OrIlla 

3. Gourlpore TPP (MIs Gouripore 
Power Company) We.. Bengal 

4. Ron TPP (MI •. Indo·GuH Fertilizers) 
Uttar Pradesh 

5. Srlnagar HEP (MI.. Duncan. 
North Hydro Power Co. Ltd.) Uttar 
PradMh 

8. BhIIaI TPP (MIa BhIIaI Pow.r Supply 
Comp.) Madhya Pradleh 

7. PIthampur OOPP (MIl ShIpoofjl 
PaIonjI Power Co. Ltd.) ~ 
Pradeah 

8. RaUam DGPP (WI OVK PawIr 
(RaIIem) MafIIya PredMh 

9. VIzag TPS (WI. HNPCl) Ancha 
Pradeeh 

tAp. 
(MW) 

3 

1072 

500 

150 

587 

330 

574 

118.7 

111.83 

1040 

Cost Foreign/Indian CommIssioning 
(Rs. Crores) Participantl Schedule 

4 6 6 

5187 \spat Alloys Limited! 42-48 months from 
GEC, UKlEDF France FInancial Closure 

2191.~ George SakeUaris, USA! 33·$ months from 
Foster Wheeler, USA. Financial Closure 
Parson Power System. 
UK 

669.44 Thermo Ecotek. USA! 32 months from 
BHElIBlria TechnicaV Financial Closure 
WBSEB 

2432.43 Adltya Blrla Groupl 40 months from 
Powergen. UK Financial Closure 

372.32 Duncans India! 62 months from 

2489.71 

442 

451.29 

4628.12 

SynerglcslUSA Financial Closure 

LiT/SAIl/Community 39 months from 
Energy Alternative. USA Financial Closure 

ShapoorjI PaIIonji Power/ 14-17 months from 
Wartlila. FInland Financial Cloaure 

GVK GrouplWartslla 14-17. months from 
Finland Financial Closwe 

HInduja PowerlNational 31-44 months from 
~r. UK FInencIaI Closure 
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2 

10. Ramagundam Extn. (MIs BPL 
Group) AndhraPradesh (On ICB 
Route) 

11. Krishnapatnam 'B' TPP (BBI Power 
Krishnapatnam Co.) Andhra 
Pradesh (On ICB Route 

12. Naga~una TPP (MIs Naga~una 
Power Corporation Ltd.) Karnataka 

13. Bangalote CCPP (MIs. Peenya 
Power) Karnataka 

14. North Madras TPS-II (MIs. Videocon 
Power) Tamil Nadu 

15. Tut/corin TPP St. IV (MIs. SPIC) 
TamilNadU 

16. North Madras TPP (MIs Tri-
Sakthi Energy Private Limited) 
Tamil Nadu 

17. Samavanallur DGPP (MIs. Balajl 
Power) Tamil Nadu 

18. Samalpattl DGPP (MIs. Samalpatti 
Power Co. Ltd.) Tamil Nadu 

19. Jayamkondam TPP (MIs. 
Jaymakondam Lignite Power 
Corporation Ltd.) Tamil Nadu (on 
ICB Route) 

20. Ennore CCGT (MI •• Oakshin Bharat 
Energy Consortium) Tamil Nackl 
(On ICB Route) 
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3 

520 

520 

1015 

107.6 

1050 

525 

525 

108 

106 

500 

1884.84 

.. 5 6 

2384.57 MIt BPL, IndiaIMarubenl 33-39 months from 
Corp.. Electric Power Financial Closure 
Development. Japan 

2221.32 Continental Energy 36·42 months from 
services. lDinova Financial Closure 
Generating Company. 
PMOC, BBl. USA 

5495.99 Nagaljuna Fertlll%ers & 38-42 months from 
Chemicals Ltd./Fireeeed Financial Closure 
ltd. Hongkong 

390.593 Subash Projects & 19 months from 
Marketing Ltd.lCoastal Financial Closure 
Power. USA 

4423.80 VldeoconlABB, SwItzer- 42-48 month, from 
land/Natlonal Power, Financial CIoeure 
UK 

2324.10 Tamil Nadu Petropro- 39 months from 
ducts ltdJPowtr Gen, UK FlnMclaI Cloture 

2~46.77 Pemblna.n Redz.l, 37 montha from 
MafayalaiPro-MaUHtk:, financial Closure 
Ma'ays'a/GECA, UK! 
PSEG, USA 

384.221 Balajl GrouplWanlll. ,4-17 montha from 
DieHl, FlnlandlOgden FInanciaJ Cloture 
E/'MMlW, USA 

390.822 StY I~ 14-,7 monIhe from 
PaIIonIVNartda DINII, FIMncIaI CIoIufw 
FlnlandlOgdan EMrw. 
USA 

RellancelNolth American 
Coal Corp., USAlFOIIer 
Wheeler, USAI'ConIoIde-
ted Electric Power AlIa 
Ltd., USA 

MI' Slemeni, GermanyI 
eMS Energy. SIngaporeI 
Grllllm InclelWoodeida 
Development. ~ 
Unocal 8har~t Ltd .• 
Mauritlul 

The ptamOIIf8 .re 
yet to ~ their 
compIeIe 0Naed 
Prajact to Central 
EIecIrIcItt AuIhottIy 

. for tlchllHOClllOnic 
cae.anc. 
The promoea .. aN 
yet 10 IUbmIt .. 
compIMI o.IaiI, d 
PtatIct to CenInII 
~~ 
b "i04Wanc 
clearence 

"The promoters of the project .... yet 10 submit complete Detailed Projeet Report to ~ Etectricity AuthoItly for tIcMo-
econom 
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Statement·II 

Sl. 
No. 

1 
4 

Name of Project 

2 

1. Jegurupadu CCGT (Mis GVK Industries 
Limited), Andhra Pradesh 

2. Godavari CCGT (Ws Spectrum Power 
Generation Limited), Andhra Pradesh 

3. Basin Bridge DGPP (Ws GMR Vasavl 
Power Corporation Limited), Tamil Nadu 

4. Dabhol CCGT Phase-I (MIs Dabhol Power 
Company), Maharashtra 

5. Torangallu TPP (MIs Jindal Traclal Power 
Company), Kemataka 

6. Paguthan (Gujarat Power Gen Energy 
Corporation Limited) 

7. Hulre CCGT (WI Ena, Power Limited) 

[English] 

IrkAum Venture 

Cap. 
(MW) 

3 

216 

208 

200 

740 

260 

654.7 

515 

8500. DR. NITISH SENGUPTA: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whelMr the Iridium Venture has been closed; 

(b) If 10, the detalts thereof and the renons therefor; 

(c) whether the VSNL hu made every POSSible 
effort to get this venture operalional; 

(d) If 10, the detallt theteof; and 

(e) 1he extent to· which IhIa collapse Is likely to 
effect the tuture growth of the telecom Industry in the 
country? 

THE MINISTER OF STATE ·IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) Yea, Sir. 

(b) Iridium aeMcee were tenninated .. of 11.59 p.m. 
EST (American East Cout Standard Time) on 17th March, 
2000. ~r, tTL Infonned that Motorola, the key 
promoter and Ihareholder of Iridium, decided to continue 
the .rattone and maintenance of Iridium satellite 
conateIIaCfon for limited f*Iod of time to &low eubecrlbera 
In remote locatlon8 to obtain any altematlve 

Cost 
(Rs. Crores) 

4 

816 

748.43 

756.778 

9051.27 

1093.86 

2298 

1666 

Foreignllndian 
I Participants 

8 

APSEBllntemationai Finance Corp.1 
CMS Generation, USAlGVK . 

Spectrum Tee., USA/Jaya Foods 

GMR VasavVRosy Blue Group, 
Luxembourg! HyUndal, Korea/Odgen, 
USA 

Enron, General Electric, ~tel, 
USA/MSEB 

Jindal grouplTractebel, Belgium 

Power Gen, UKlGPCLlSlemens, 
Germany 

Essar GrouplPrime Hazlra Mauritius 

communications. Accordingly, Motorola advised gateways, 
(in case of India, IITL) to independently decide on closure 
of their gateway operations and maintenance at their own 
discretion. IITL informed that the Board of Directors of IITL 
decided in their meeting held on 23rd March, 2000 to close 
Iridium services in India in a phased manner ending on 
31st March, 2000 at 2400 hrs. 

It is believed that Iridium LLC failed to achieve 
projected/expected subscriber groWth, and because of 
poor marketing, high tariffs and some technical problems 
with their handsets. 

(c) VSNL has no equity stake in Iridium and 
therefore, VSNL can play no role In making the venture 
operational. 

(d) In view of (e) above, question does not arise. 

(e) The commercial .. rvlces in India we,. 
commenced by IITL only by the 8nd of Feb, 1999 when 
the handsets became available. Due to high tariff, the 
service was not popular throughout thewortd and India 
was no exception. h is understood .that the Iridium 
services, did not achieve" substantial subSCriber base In 
India and to that extent the consumers at large in India 
would • be at • disadvantage due to atoppage of IItdium 
services. 
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~ CoVW8g8 by LPG Agencies 

8501. SHRI ASHOK N. MOHOL: 
SHRI RAMSHETH THAKUR: 
SHRI A. VENKATESH NAIK: 

WUI the Minister of PETROlEUM AND NATURAL GAS 
be pleased to state: 

(a) whether there are any guldelinellnorrns in 
regard to distance to be covered by • deltvetyman of a 
LPG agency to provide cylinder to the consumers at 
their residence on demand; 

(b) if so, the details thereof; 

(c) whether LPG deal.,. in Maharaahtra and 
Kamatatca particula!"ly in Raigad district of Maharashtra are 
refusing to deliver the cylinder to the consumers at their 
residence; 

(d) whether guidelines have been issued at all the 
LPG agencies in the country; 

(e) if so, whether LPG agencies are following the 
guidelines; and 

(f) If not, the action proposed to be taken by the 
Government against those agencies which are violating 
the guidelines? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANToSH KUMAR GANGWAR): (a) to (f) An the 
LPG distributors are under instruction from 011 Mar1<etlng 
Companies to effect home delivery to all the coneumers 
who do not want to avail cash and carry discount, In their 
prescribed area of operation. Regular checking of the LPG 
distributors is also carried out by Officers of the 011 
Companies at different level.. Whenever any complaint 
against a distributor Is received, action against the erring 
distributor is taken u per the DistrIbutorship Agraem8ntl 
Marketing DIscipline Guidelines. 

Connection or RoecI Network 

6502.DR. JASWANT SINGH YAOAV: WIt the Mlnilter 
of SURFACE TRANSPORT be pleaedto state: 

(a) whether the ..... RNId network 001"**'" 
with DeIhl and neighbouring towns In the NdonII capital 
Region are not sufficient to cater the YOIume cf traffic In 
the next five yea,.; 

(b) If 80, the steps being taken by IheGcwemment 
in this regardI; 

(c) the number and details cf the NatioMl HighweyI 
which are connected Delhi to National CIpItaI RegIon; 

(d) whether there is any proposal to eonetruct 
Expressways in the National Capital Region particularly in 
the State of Rajasthan; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. OEBENORA PRAHDAN): <a) 
Yes, Sir. 

(b) The major propoeall Identified by the NatlonaJ 
Capital Region Planing Board are upgradation (4 Ianlng) 
of the National Highways, ConIbuclIon of HYen 8lCPf'"W1lYS 
and Widening (4 laning) of Inner and outer grid roacII 
systems. DetaJIs are given in Statement-I encIoaed 

(c) 6 National Highways connecting Delhi to 
National Region are 88 under :-

(I) NH No. 1 Oelhf.Amritaar 

(Ii) NH No. 2 Delhi-Caecutta 

(iii) NH NO.8 Delhi-Jaipur 

(Iv) NH No. 10 OeJhj-Rohtak-HiINr 

(v) NH No. 24 Oethi-Lucknow 

(vi) NH No. 58 [)eIhj-Hardw8r 

(d) and (e) Yes. SIr. DetaIl of the propoaala are given 
in Statement-II encIoMd. 

(1) Upgradation (4 1anIng) of the f~ NHI :. 

(I) HH No. 1 

(Ii) NH No. 2 

(iii) NH No. 8 

(Iv) NH No. 10 

(v) NH No. 24 

DeItI to Panipat 

DelhI to Palwal 

DelhI to Gurgaon (6 lane), 
GuIpon to 8ehrror (4 lane). 

DelhI to Rohtak 

DelhI to Hapur 

(2) CoMtrucIion cf foIIbwIng ExpreMWllVI :. 

(I) FIridIIbed - NOIOA-Ohaziabad ExpreIMuway (50 
kin) 

(H) Ghuiabad-KuncII ExpreInIY (42 tcm.) 

(Jli) KundI-P .... e.pr..;uay (".,.... to NH-1.ao 
km.) 

(Iv) 0huiIbed-MaeruI Expreuway (38 Icm.) 

tv) PMft".r EJIpI>IeI"., (85 Jun.) along the 
Vtl111m ~ 01 NCT-Delhi cor .......... 'V NH· 
1 at KuncIt and ,...2 at FaridIbIId. 
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(vi) Elevated Expreuway on the exiating ring road 
In DelhI (52 km.) 

(vII) DeIhI-Loni-NOIDA·Surajpur·Buland8hahar-Khu~a 

to AIIgam (total 150 km) on new alignment Is 
.uggested Beyond 2001. 

(3) Widening (4 laning) of Inner and OUter Grid 
Road System 

Statement .. 1 

At present there are 3 proposals for construction of 
Expreaaway. in NCR .. ynder :. 

(i) Farldabad·NOIDA·Ghazlabad 58 km In length 

(II) Kundli-Ghaziabad and 
Ghazlabad Meerut 

80 km. in length 

(iii) Westem peripheral Express- 85 Kms In length 
way Connecting NH·1 at 
Kundli & NH-2 at Farldabad 
via NH-10 and NH·8. 

Feasibility Studi.. for these have already been 
undertaken. Ther. i. no proposal to construct expreaway 
in the State of Rajasthan. 

Requirement of 01 .... and Petrol Pumpe 

6503. SHRI PRIYA RANJAN DASMUNSI: Wi" the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Government have planned to 
evaluate the requirement of diesel and petrol pump ouUets 
in the country by 200 1 ; 

(b) If so, the details thereof; 

(e) the present strength of outlets of varioUi 
companies Uke BPCL, lOC. IBP. HP, .Ie. and 

(d) the percentage of anticipated mar1cet ahare which 
is Hkely to the private companies In such outlets by 20101 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROlEUM AND NATUAAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF MRlIAMENTAAY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): (a) .... ) In order 
to evaluate requirement of retail outlet ..,..rahIps, oil 
c:ompa. .... c:onducl .... 1bIIIty ~ from time to time. 
Locatione found feulble are Included In .... MaItwtIng 
Plan. 

(e) M on 1.10.1999, "*' were 17298 reIalI outlet 
clHJerahipa In 0J*Ilti0n In In4Ia Compan~ ...... are 
given below ;. 

COMPANY 

IOC 

BPC 

HPC 

IBP 

7032 

4421 

4397 

1449 

(d) No study to aS88Ss the anticipated mar1<et share 
of private companies In retaH outlet dealet'ahlpe by 2010 
hal bMn conducted. 

Rural Electrification In K.ral. 

6504. SHRI KODIKUNNIL SURESH: WlH the Minister 
of POWER be pleased to state: 

(a) whether the Union Govemment have ~iVed 
any proposal from Kerala Govemment for fininl;lal 
assistance for rural electrification in the State; 

(b) If so, the details thereof; 

(c) the total amount spent during the last three years 
for rural electrification in the State; 

(d) whether the Govemment have issued any 
directions to Kerala State Electricity sOard to take up 
Kokkathodu in Pathanamthitta District for rural electrification 
&eheme; and 

(.) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) and (b) Rural 
Electrification Corporation (REC) has sanctioned 
electrification projects sponsored by the Kerala State 
-Electricity Board (KSEB) during the last three years. DetaJls 
are as under :-

Year No. of schema Loan outlay 
sanctioned (Rs. lakhs) 

1997-98 100 11566 
1998-99 97 43842 
1999-2000 146 38894 
(c) Details of loan assistance against the sanctioned 

rural efectrtficdon ICMmea of KeraJa StMe Eleclirtcity 
Board is as under :-

Year 

1a&7-1998 

1898-1999 

1.-2000 

Loan DiIburaed (As. Iakha) 

5200 

13703 

22122 
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Cd) and Ce) No, Sir. Identification of villages end 
priortt/e8 for· their· electrification are detennined and 
decided by State EfectrIcfty BoardslState Power UtiUtJes 
keeping In view the availability of financial tesources and 
II per policy and directione of Stat. Governments. 

[T,.,."..tion/ 

Telephone ConnectIona 

8505.SHRI MANSINH PATEL: 
OR. BALI RAM: 

Will the Minister of COMMUNICATIONS be pleased to 
state: 

(a) whether there is a long walting lilt for telephone 
connections in various telephone exchanges under the 
Mandavi region of Gujarat and Azarngarh and Mau districts 
of Uttar Pradesh; 

(b) if so, the details thereof, exchange-wile; and 

(c) the steps taken by the Govemment to clear the 
waiting Ust and expand the existing telephone exchanges 
of the said region and the districts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) 
The total waiting Ii8t as on 31-03-2000 for telephone 
connections In Mandavi region (Mandavi constituency In 
Surat SSA) of Gujarat is 3004 and in Azamgarh & Mau 
distrida of Uttar Pradesh Is 4500 & 5103 respectIvefy. The 
exchange.wiee details are given in the Statement 
enclosed. 

(c) NeceHary action is being taken for enhance-
ment of capacity of exchanges, opening of new exchanges 
and making extemal plant ready to clear the pending 
waiting list by March 2001, subject to timely receipt of 
equipment. 

Statement 

Exchange-wise Waiting List Mandavi Region 
of aU/Brat as on 31-tJ3.2000 

S.No. Name of Exchange 

1. 

2. 

3. 

4. 

5. 

2 

Areth 

Bajipura 

Bardoli 

Bodhan 

Buhari 

3 

Ot 
140 

883 

o 
o 

2 

e. Ohatwa 

7. DoIara 

8. DolYsn 

9. Fort Songadh 

10. Gangadhara 

1,. Ghata 

12. Godawadi 

13. Kadod 

14. Kedadara 

15. Kamrej 

16. Karchelia 

17. Kartan 

18. Kathor 

19. Madhl 

20. Mahuva 

21. MandYl 

22. Nilar 

23. Palaana 

24. Sarbhon 

25. SevnI 

26. Shampura 

27. UChhaf 

28. Vkai 

29. Valod 

30. Valvada 

31. Verad 

32. Vyara 

33. Wankaner 

3 

o 
o 
o 
o 
o 
o 
o 
o 

178 

548 

68 

o 
o 
o 

355 

282 
321 

o 
o 
o 
o 
o 
o 
o 
o 
o 

389 

4' 
~",.. Wailing u.t cI .v.mg.m 

4 u.u DiA1ct 01 utt.r P""" 
.. on 3'-D3-2OO(J 

AZAMGARH DISTRICT 

1. 

2. 

80 

10 

230 
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1 2 3 1 2 3 

3. Afljanahaheed 60 36. Pawal 14 

4. Atraulla 50 37. Ph.rfha 80 

5. Azamgarh 400 38. Phulpur 359 

6. Bankat 125 39. Rani ki Sarai 90 

7. BII.rly.no·nj 200 40 .. Sanjarpur 260 

8. Blndaw.1 eo 41. Saralmeer 208 

9. B.rdlh 80 42. Sardaha 90 
10. Blndrlblzlr 150 43. Sathlaon 110 
11. Bllamau 50 44. Singh pur 5 
12. Chandpatl 80 45. Senpur 10 
13. Chlnepur 145 46. Sumbhi Bazar 7 
14. Devgaon 150 47. T.rwl 100 
15. Deedarg.nj 114 48. Thekma 130 
18. GouI kI Suar 20 49. Tahbarpur 20 
17. Jah.ganj 5 MAU DISTRICT 
18. Jeyanpur 115 1. Ad.rI 0 
18. Kanch.npur 8 2. Ailakh 0 
20. Kandhrapur 5 3. Amlta 81 
21. Kaptangan, 100 4. Ata .... w.n 92 
22. Khanhani 15 5. BoJhee 132 
23. Kolin 30 S. Ch.kara 0 
24. Kauri. 12 7. Chlraiyakot 213 
25. LalganJ 70 S. Doh.righat 0 
26. Lalghat 80 9. Dubari 121 
27. L.hldeeh 80 10. Haldharpur 89 
28. Martlnganj DO 11. ~I 219 
29. Mahar.jg.n; 80 12. Karha-A 192 
30. Mahul 5 Karha-B 
31. Mehnagar 90 13. Khurahat 40 
32. Mehrajpur 80 . 14. Kurthlzaflarpur 84 
33. Mubarakpur 110 15. Kushmaur 0 
34. Nizamabad 250 16. KopaganJ 

303 
35. Palhana . 10 17. Madhuban 

500 
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2 3 

18. Maryadpur·A 85 
Maryadpur-B 

19. Mau 1575 

20. Mohamadabad 549 

21. Nadavalaralya 251 

22. PiP!'adeeh 0 

23. Rat:tipur 79 

24. Ratanpuna 171 

25. Semar·I~lpur 103 

26. Sipah 41 

27. Sugglchaurf 37 

28. Surajpur·A 137 
Surajpur·B 

29. Sultanpur 29 

[English} 

Setting up of Etnuent Treatment 
PI.nt In A.P. 

6506.SHRI RAJAIAH MALVALA: 
PROF. UMMAREDDV VENKATESWARLU: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Union Government have any 
acheme8 to .... Stat. Govemments to let up effluent 
treatment plants; 

(b) if 80. the details thereof; 

(c) whether the Govemment of Andhra Pradesh has 
sought asaiItance to set up effluent treatment plant at 
Amberpet In Andhra Pradesh; 

(d) If so, whether the proposal has been examined 
and the outcome thereof; and 

(e) the details of assistance given to Andhra 
Pradesh in this regard? 

SI. Name of the Project! I.C. 
No. Executing Agency (MW) 

2 3 

1. Ib VaHey TPP Units 5&6 2x250 
(MIs. AES Valley Corporation) .500 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANOI): (a) and (b) The Union Government has a 
scheme on Common Efftuent Treatment Plant (CETP) 
wherein financial assistance Is given to the smaH scale 
industnal u",Is for the COfl6truction of CETP lor the 
treatment of effluent. The financing pattern for the CETP 
consists of grant of 25% of the project cost from the Central 
Government subject to a matching contribution Irom the 
State Government. 20% promoter's eontribullon and the 
rel'Nlining amount could be taken as a loan from financial 
institutions. 

(e) to (.) PropoHl for Sew.ge Treatment PI.nt (STP) 
at Amberpet waa submitted by the Stat. Govemment for 
allocation of funds under the National River Conservation 
Plan. This proposal can not be conllderect under the 
National River Conservation Plan of the Central 
Govemment, as Amberpet Ie not Included In !hie 
programme. 

Pow. Projectl In Ott ... 

6507.SHRI BHARTRUHARI MAHTA8: Will the MInister 
of POWER be pleased to etate: 

(a) the number of power projects tubmIIted by 
Ori88a for approv.1 during the last Ihree yeara: 

(b) the details and preeent statui thereof; 

(e) the number of ptojecII out aI the total cleared 
10 far; 

(d) the time by ~ the remMling projectI are 
likely to be cleared; and 

(,) It* .xpected quantum of power to be generated 
from theae projectI? . 

THE MINISTER OF STATE !N THE MINISTRY OF 
POWER (SHR~ JAVAWANTI MEHTA): (a) to (., During 
the IaIt 3 yea,. that II. 1997·88 10 '999-2000. two powr 
projecIa. namely. Ib Valley TPP UnItt 5 & • and Hila TPP 
were recetved In the- CentnIt EIIc:trIcily Authority from ... 
State of Orilla for techno-eoonomic 1IPPfOYBI. The detIIIa 
of these propoeaIs aIongwHh present status a'. given 
below :. 

D ... · of Pr .. ent 
receipt in CEA s-.. 

4 5 

8/87 CINIed by CEA on 
21.02.1111 
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1 2 3 

2. Hlrma TPP (Mil. 6x720 
CEPA Pvt. Ltd.) 

rrrantlatlonJ 

.... ry tor Membera of ConltltuUon 
Aevlew Comml •• lon 

.. 
30.09.98 

850S.SHRI TUFANI SAROJ: Will ,he MInister of 
LAW. JUSTICE AND COMPANY AFFAIRS be pleased '0 
s'.'e : 

(a) whether the Government have fixed any salary 
tor the members of newly constituted National Commission 
to Review the Working of the Constitution; 

(b) If 80. the detallt thereof; 

(c) whether there It groes Irregularrty In the salary 
of the .. members. 

(d) "80. the reuone therefor; 

(e) whether the Government have aeIected any, 
office tor the said CommItt .. ; and 

(1) If 80. the deIdI thereof ? 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMAlANI) : (a) and (b) The 
ChakpenIon of the CorMiIIIon II entIIIed to an 
honorariuift of RI. 33.0001- '* month. 0Iher ....... are 
enIItIed to a daily allowance of Ra. 1.000 wtIiII on duty, 
1-10 ....... a Member of the CommIIIion. who it a Member 
at Parliament. ehaII not be enaIded to any ~ or 
aIowanoe .., than the dowance .. c:IaIMd In oIauIe 
(a) of NCt60n 2 01 the PartiamInt (Prevention of 
~)Ad.19S9, 

(e) No, SIr. 

(d) DoH ncM .... 

(e) ... Sit. 

(t) The NatlOnII CommIIIion to AevJew the WOftdng 
of the ConIIttutton ,.. been prcMdlld oMce accommodation 
In vtgyan ~n Annut. 

5 

Prapoul ... ,..~ on 30.11.98. Inputsl 
cIearanceI yet to· 'be receIwd include State 
.GoverM'l8t\t recommendation on DPR/cost. 
revalidation of fuel linkage. MOEF clearance. 
firmed coqtIeted. COIIt tentative financial 
package and adequate,. Power evacuation 
system. This project W.I 8!Jbs8quently 
included In the list of Mega projects under the 
Revised . Mega Power Policy announced in 
November. 1998 and now does not require 
TEC of CEA. 

Scheme to Unk North 8IMr 
and South Blher 

6509.DR. RAGHUVANSH PRASAD SINGI;i: WII the 
Mlnlater 0' POWER be pleased to atate: 

(a) whether there il any scheme to link Power 
Grid of North Bihar and South Bihar with a transmiaaion 
line; 

(b) whether Northern parts of Bihar remain In 
darkneaa due to lack of a tranamlasiQn line despite 
abundance of power in Southem Bihar; 

(c) whether there ia any scheme to link Muzaffarpur 
and Bihar ~harlf with a power transmission line; and 

(d) rao. the detail, thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA): (a) A 132 kV 
double circuit Une between Hathidah In South Bihar and 
earaunt In North Bihar II already In existence. A 220 kV 
doubte circuit transmission line between BIhar Sharif in 
South Bihar and Beguaaral in North BIhar is under 
conltruction and is expected to be commissioned in the 
year 2000. A 22Q kV D/C line between Fatwa in 
South BIhar and Hazipur· in North BIhar had bMn 
constructed but haa been washed away in Ganga river 
croesing portion and is yet to be restored by Bihar State 
Electricity Board. 

(b) The Northern parts of Bihar have been experi-
encing energy shortage primarily clue to constraints in Its 
IUb-transmlaaion and diatributlon 'ystem and inabflity of 
BSEB to meet tun payment obligation of NTPC and 
POWERGRID 'or aVallaing requisite quantum of central 
sector power to meet their fun requirement. 

(c) and (d) POWEI3GRID hat drawn a proposal to 
construct 400 kV aub-atatlon at Muzaffarpur for evauation 
of power from Tala HEP (Bhutan). 400 kV Muz~r sub-
atation will be connected to Pumea sub-station· through 
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400 leV Dtc transmission line. This in tum will gel 
connected to Bihar Sharif through MaIda, F.rakka, 
KahaIgaon by 400 kV tranemilsion lines. 

[Engn.hJ 

LIfe Cycle Aa ... ament of Power PIenta 

6510.SHRICHANDRA BHUSHAN SINGH: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(8) whether his Mlnlatry is conalderIng to take up 
Life 'Cycle Assessments for the Coal Cycle in power, 
cement plants etc.; 

(b) If so, the details thereot; and 

(c) the total number ot power plants Identified tor 
violation of guidelines Issued In this regard? 

THE MINISTER OF STATE IN THE ,MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI):(a) and (b) Yes, Sir. A life Cycte Alnument 
Study for Coal Cycle In Power Sector only is to be taken 
up in collaboration with the Department of Power and other 

,concerned agencies. The scope of this study, role of 
agencies and likely funding are stili under d/8cue8lon. 

(c) The Central Pollution Control Board has identified 
that forty two . power plants are not complying with 
stipulated emission standards. 

{Translalion} 

Foreign Inve.tment In Private Internet Sector 

6511.SHRI HARIBHAU SHANKAR MAHALE: WUI the 
Minister of COMMUNICATIONS be plened to state: 

(a) whether the Govemment have allowed upto 
. 49% foreign capital and Investment in private Intemet 

sector; and 

(b) If 80, the detaill thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (8) and (b) 
Yes, Sir. N per the present policy of the Government 
Foreign Direct Investment {FDlINon Resident Indian (NRly 
av.,.... Corporate Body (OCB) equity is pen1'IiIed up to 
48% In Internet SefYlce8. 

[EngIJeh] 

Development of Eco-CIU .. 

6512. SHRI SUBOOH MOHITE; Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state:-

(a) whether the Government propose to develop 
sewn crues as eco-cttJes In the country; 

(b) If 80, the name of theta cttiea and criteria 
Idopted for their MIection; and 

(c) the measures undertaken for implementation of 
the National Foreatry Action Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI &ABU LAL 
MARANOI): (a) and (b) Yea. Sir. The cities of Mumbai, 
Calcutta. Delhi, Chennal. Hyderabad, Bangalore and 
Ahmedabad have been taken up under the eco-cItlea 
concept based on population criteria. 

(c) The measures taken to Implement National 
Forestry Action Ptan Include the following :. 

(I) State. have been asked to Inc,.... allocation 
to forestry sector. 

(II) States have been asked to submit proposals 
under the various on-going centrally sponsored 
schemes tor the Ministry for stepping up 
allocation during the remaining years of IXth 
Plan and Xth Plan. 

(m) The states have been requeated to prepare 
proJect profiles to secure funding from external 
agencies. 

(Iv) Indian Council of Forestry Research and 
Education. Indira Gandhi National Fo,est 
Academy. Indian Institute 0' Forest Management 
and Forest Survey of India have been asked to 
formulate umbrella projects for external 
assistance for research, human resource 
development. survey and demarcation etc. 

[T,.,.tlon) 

MobIle Telephone ServIce 

6513.SHRI RAVINORA KUMAR PANDEY; WW the 
Minister of COMMUNICATIONS be plM8ed. to ltate: 

(a) the number of companies authorilecl by the 
Government to provide MobIle Telephone Service In the 
country; 

(b) the names of companIee authorised a~ 
operating in MCh Staat; 

(c) the role of compenIeI and Govemmellt In regard 
to HIection of .... to provide the' Mobile Telephone 
Service; 

(d) the existing fUIeI to provide MobiIWCeIIutar 
Tejephone SefVice; 

(e) tht number of districts not covered by the one 
said I8fYice in the country: and 
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(I) the number of districts proposed to be covered 
by said service in the country during 2001-2002. location· 
wise? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS (SHRI TAP AN SIKDAR): (a) and (b) 
Sir, eight licences for Cellular Mobile Telephone Service 
in the tour metro clites were issued to 8 Indian registered 
companies and 34 licences for 18 Telecom Cire"'s were 
issued to 14 Indian registered companies. A list indicating 
licensee companies and corresponding service areas is 
enciosed as Statement· I 

(c) As per the Ucense Agreement granted to the 
private cellular operators. at least 10% of the District 
Headquartertl will be covered in the first year and 50% 
of the District Headquarters will be covered within three 
years of effective date of License. The licensees have also 
been permitted to cover any other town in a District in lieu 
of DistriCt Headquarters. The choice of District Heaclquarters/ 
town. to be covered and further expansion beyond 50% 
District Headquartera!towns lies with the Licensee 
companies depending on their business decision. 
Liquidated Damagea a per licence Agreement is 
chargeable for delays In meeting the coverage criteria. 

(d) The main terms and conditions of the licence 
agrMm8nl under which the .. rvIce Is to be operated in 
given In the Stat.ment-II. 

(e) Md (1) A Ust of district headquarters and cities! 
towns covered by Private Operators u furnished by 
Cellular ()per.tort Anociatlon of India, MrvIce areo·wise 
Is ge-..n Statement·lII. The ,..t of dlttrlctllcltle. in 
reepect.ve MMee .,... are preeently uncovered. 

~ heve also been granted for providing 
CeIkMr ..... 'elephone Service to Mahlnagar Telephone 
NigIm L..Irt*<J 1M fNlI for Delhi & Mumbal and to 
DtpertrnMIt of TeleCom SeMc:eI (DTS) for .... t of the 
~ ........ of the dllCflCt hHdquarteraIcJtieI propoeed 
to tal 00WMd .. a pelot prqect Initially by DTS Is given 
in ~·IV; """ plan tor the par 2001·2002 hu not 
been InaIiMd by the DTS. ............. 

LJet 01 Private a... ~ JiI~ .. 
s.wc:. ()p«Mn end CO""'O".1I1 s.w. AIMI 

sa. NwM 01 1M ~y 
No. 

1 2 

1. BhMi Cellular Led. 

3 

2 3 

2. Sterling Cellular Ltd. Delhi 

3. BPl Mobile Communication Ltd. Mumbai 

4. Hutcchison Max Telecom. Ltd. Muinbai 

5. Modi Telstra Pvt. LId. Calcutta 

6. Usha Martin Telecom lid. Calcutta 

7. RPG Cellular Services Ltd. Chenna! 

8. Skycell Communications (P) LId. Chennai 

9. Aircell Digilink India Ltd. Haryana 

10. Aireell Digilink India Ltd. Rajasthan 

11. Aireell Digillnk India Ltd. U.P. (Ea,t) 

12. FASCEL Ltd. Gujarat 

13. Hexacom India Limited North East 

14. Hexacom India Limited Rajasthan 

15. JT Mobile Limited Andhra Pradesh 

16. JT Mobile Limited • Punjab" 

17. JT Mobile limited Kern.taka 

18. Koshika Telecom Pvt. LId. Orissa" 

19. Ke.hlka Telecom Pvt. Ltd. Bihar-

20. Koshika Telecom Pvt. Ltd. U.P. (East) 

21. Ko8hIka Telecom Pvt. Ltd. U.P' (West)· 

22. Tata Convnunications Pvt. ltd. Andhra Pradesh 

23. Escotel Mobile Communications Haryana 
Pvt. Ltd. 

24. Eacotel Mobile Communications U.P. (West) 
Pvt. Ltd. 

25. EICOteI MobIle Communicatlo!18 Kerala 
Pvt. ltd. . 

26. BPl Cellular Ltd. Tamil Nadu 

27. BPl Cellular Ltd. Kerala 

21. BPl Cellular Ltd. 

29. BhIu1i T~ Ltd. 
Maharuhtra 

Himachal 
Predelh 

30. RPG CeIu* Ltd.· ~ Pradesh 

31. BIrta ATIT ~ Ltd. Guja .... 
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2 3 

32. 8ifIa AT&TCommunIcaIIonI Ltd. Maharuhlra 

33. Reliance Telecom (P) Ltd. Madhya Pradesh 

34. Reftance Telecom (P) Ud. West Bengal 

35. Reliance Telecom (P) Ltd. Assam 

36. Reliance Telecom (P) Ltd. Bihar 

37. Reliance Tetecom (P) Ltd. Himachal 
Pradesh 

38. Reliance Tel~ (P) Ltd. North East 

39. Reliance Telecom (P) Ltd. Orissa 

40. Spice Commur.ications Ltd. Kamataka 

41. Spice Communications Ltd. Punjab 

42. Aircel Umited Tamil Nadu 

Nota : *These Licences stand terminate as at present. 

1. 

2. 

3. 

Statement-II 

The licensee companies must be Indian registered 
companies. 

The initial period of the licence shan be 40 years, 
which may be extended by the Government. This 
licence period hat now been extended to 20 years 
under a Migration Package to New Telecom Policy-
1-999 (NTP-99) regime. 

The licensee shall provide the service within 12 
months of the effective date of the licence. 

" 
NTP-gg regime In t8l1M of migration peckage will 
be permitted to expand their networka using any 
other technology or the GSM tect~. 

5. The service shall be provided within the cening 
tariffs fixed in the Licence Agreement; now regulated 
by Telecom Regulatory Authority of India (TRAI). 

6. The licensee shall pay • licence fee to the Telecom 
Authority, in addition to access and junction charges 
as applicable. 

7. The licensee will al80 pay wireless licence fee. WPC 
(Wireless Planning and Coordination Wing) Royalty, 
GSM MOU (Global System fOf MobUe Communica· 
tions - Memorandum of Understanding) Charges 
ale. 

8. The licences are Issued on a non-exclusi\18 basis. 
A maxtmum two operators were aHowed percltyl 
Circle. However. entry 1 of multiple operators Is 
permitted as per NTP-1999 and in terms of Migration 
Paokage to existing operators, after obtaining 
recommendations of TRAI. 

9. Department of Telecommunications (DOT) itself or 
through a designated Public Authority had the right 
to operate 88 a third operator in any/at! areas. 
Licenses have been granted now to OISlMTNL 'or 
the Service in the country. 

10. The licensees shaH provide facility fgr monitoring of 
calls in accordance with the prcM8lon of SectIon 5 
of the indian Telegraph Act, 1886. 

11 . Direct foreign equity jn the ·licenMe companIM must 
not be more than 49% 0' the total equity. 

4. The service shaH conform to Global Systems for 12. The Iocai and external commercial horrow'ng will be 
governed by guldellnellaued by Finance Minittry, 
Reserve Bank of India and other Regulatory Bodiee. 

SI. 
No. 

Mobtle Communications (GSM) Standard. However, 
the existing licensees upon their migratiOn to 

S ............. 

Cellular CowIrags In Cities/TOWfW of ,,,. 

Operators Actual OHa's City covered In 
covered by name Lieu of OHQ 

Circle 

(Name of OHQ) 

2 3 4 5 

1. Andhra Pradesh J.T. Mobile Ltd. Hyderabad. Guntur. 
NeIIore. Viahakha-
patnam 

Vijayawada (Mach-
lIpatnam). Am"a· 
pur.m (Ea't 
GocMvatt). TirupIti 
(ChIt«). 

., 
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2 

Andhra Pradesh 

2. Assam 

3. Bihar 

-do-

4. calcutta 

-do-

6. Chennal 

.do-

e. Deihl 

-do-

7. Gujarat 

3 

Tata Communi· 
cation Pvt. Ltd. 

4 

Hyderabad, Guntur, 
Vishakhapatnam, 
Eluru, Sangareddy, 
Nellore, Kakinada, 

Reliance Telecom Guwahati 
Pvt. ltd. 

Koshika Telecom 
PVt. Ltd. (e.e) 

Patna, Gaya, Bihar 
Sharif, Hazarlbagh, 
Ranchl, Dhanbad, 
Bokaro 

Reliance Telecom Patna, Hajlpur, 
Pvt. Ltd. Ranchl, Dhanbad 

ModI Telstra Pvt. 
Ltd. 

Usha Martin Tele-
com Ltd. 

RPG Cellular 
Service, Ltd 

Sky Cell Comm-
unication Pvt. Ltd. 

Bhartl Cellular 
Ltd. 

Sterling Celluler 
Ltd. 

Birla AT & T Ahmedabad, 
Communications Gandhlnagar Bha-
Ltd. ruch, Swat. VaJaad. 

Rajkot, Mehaana. 
Jamnagar. Vado-
ciara. Kheda 

5 

Vljyawada (Machl!-
patnam), Rajah-
mundry (Kaklnada), 
Suryapeta (Nal-
gonda) Tirupathi 
(Chittor) 

Nil 

Nil 

Jamshedpur, Jharla. 
Danapur, Chu 

NlA 

244 

6 

Rangareddy, KriIhna, West Gada. 
vari,Ea~Godavari,K~nada,~ 
ampally, Kukatpally, Uppal, Vanas-
thallpuram, Shaumabad, Medlchal, 
Jeedlmefla, Kapra, Hayatnagar, 
Ganapavaram, Hanuman In., 
Tolaprolu, Ibrahimpatnam. Mangala. 
gerl, Anakapalle, Gajuvaka, 
Zellamanchlll, Payekareopeta, 
Machillipatnam, Rajanagram. 
Ravulapalem, Tunl, Prathlpedu, 
Bhlmadole, Bhebrole, TadepaDi-
gudum, Tanuku Kovure, Valluru, 
Patancheru, Bolareum, Aranavara. 

Guwahati 

Chas, Katras, Jharia. 

Fully covered (Metro) 

-do-

Fully covered (Metro), Maraimalai 
Nagar Export Promotion Zone. 
Minzur, Mahabalipuram 

Fully covered (Metro) 

Fully covered (Metro). Ghazlabad, 
Faridabad, Noleta and Gurgaon. 

FuRy covered (Metro), Ghaziabad, 
FaridabacI. Noida end Gurgaon. 

8areja, Por, Karjan. Kim Udhna, 
Pipodara, Gandevi. Chlkli. Pardi. 

. Udwada, Dungra, Navsarl, 
Ankle.hwar. Nadlad. Anand. 
SiIvaasa, Yapi, AdaIaj, KudIan, 
Kobe. Shertha, Sola. Gota. ChIIoda, 
Sarkhel. I<hodiar, AsIaIi, Jet!lpur. 
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-do-

8. Hatyana 

-do-

3 

Faecel Ltd. 

Aircel Dlgilink 
India Ltd. 

4 

Gandhinagar, 
Ahmedabad Anand. 
Nadiad, Bharuch. 
Surat. Valaad, Met\-
sana, Rajkot, Shav-
nagar, Vadodara, 
NaYSari, Bhuj, Jam-
nagar, Unagadh 

Sonepat, Panipat. 
Karnal, Ambala. 
Rohtak 

Escotel MobIle Ambata, Hissar, 
Communication SI,.., KurukIheIra. 
Pvt. Ltd. Rohtak, Rewari, 

Yamuna N8gar 

9. Himachal Pradesh Bhartl Tlienet Ltd. ShimIa. Solan, 
KuIIu. Mandl 

-do-

10. Kamataka 

RelIanCe Telecom Shlmia 
Pvt. Ltd. 

J.T. MobIles Ltd. 8a~. ...,..".. 
M~ 

SpIce Communi- a...,.,.. COoIg. 
cationa Umited RaichUr. Bijapur. 

MangIIIcft, Mytore, 
Ha.lan, Tumkur. 
Davangere, Hubli. 
Belgaum. ShimOga. 
ChIkmIgaIur. 
Mandya B.llary. 
Gulbarqa. 

5 ." 

Nil 

Nil 

Nil 

Sarahan (9Innout). 
BandIa (8IIaIpur) 

Nil 

... 
6 

Uttarsanda. Boriavi, Matar, Vldhya· 
nagar Vedatal, Karamaad, Shayali. 
Jaspur. Fertilizer Nagar. Kashipura, 
Palej, Amad. Diva. Jhaghdla, 
Kabirwad, Panoli, Kosamba, 
Mangrol. Sayan, Kamrej Kalor, 
Amroli. Utaran. Dumas, Saonpal· 
sana, AtuI, Dadra. Dabhel, linch. 
Dhlnoj, Panchot, Kherv., Magroda. 

Saehln, BlIHmora, Pardi, Vap., V.V. 
Nagar, Chhatral, Kalo1. Sanand, 
Padra, Yaghodiya. Borsad. Ankleah· 
wa" Kim, Pallana, Gand.vi 
Chllchall, Daman, Silvana. Gandhi· 
cIlam, Kheda. 

BhIwIni. Kaitha" Shahbad, KundU, 
JIi(I8dhIart. Kalka, Bahadurgarh. 

Parwanoo, Baddl. Barotlwala, 
Barog. Dhalll, Sago, Thoeg, 
BhunIw. ~, KufrI, ~. 
ChaI, KandIIghat. Shunt.r, Manall. 
8oIMg. ..... 

8hImIa 

• ~, ChIndrIIpn. NeIMIan· 
-~,~ 
Ullal, Panamburu. Kankanac:tt. 
~, KoIoor, Kavur. Kollar. 
Urv.. Surathkat, o.kIhIn KaMId. 

ChItnIdurga, MadIker\, Dhannd, 
Gadag. Renebennur. Sagar. 
HariMr, Udupi. ManipaI, 8hatkeI, 
Tiptur. Bhadravathl, HOlkot., 
BidIdI, NeImangaIa. SaIdMhpur. 
KundIpur. OoIIIkoppIII, Nanjangud. 
HoepeI. 
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2 

11. Kerala 

·do· 

12. Madhya Pra.., 

13. Mahatalhtra 

3 

BPl Cellular 
Limited 

Escotel Mobile 
Communications 
Pvt. Ltd. 

Reliance Telecom 
Pvt. Ltd 

4 

Calicut, AlJeppey, 
Cochin, Kannur, 
Kollam, Kottayam, 
Malappuram, 
Palakkad, Thrlssur, 
Trivandrum 

Allapuzha, Cochln, 
Kannur, Mallapuram, 
Kollam, Kozhlkode, 
Kottayam, Triven· 
drum, Thri8lur, 
Palakkad, 

Indore, Dewas, 
Uiialn. Ratlam, 
Sehore. Bhopal, 
Gwahor, Jabalpur, 
Raipur, Durg. 

RPG Cellcom Ltd. Indore, Bhopal, 
Oewas, Sehore, 
Ujjain. . 

81rta AT&T Com- Pune, Nashik, 
municatlona Ltd. Ahemadnagar, 

Panpm, Madgaon, 
Satara, Kohlapur, 
Sangll, Auraoga· 
bad, Allbaug, Jalna, 
Amaravathi, Akola, 
Wardha, Jalgaon. 

5 

Nil 

Nil 

Mandldeep, Pitham-
pur Sonkach, Bhllal. 

6 

Kozhikode, Aroor, Chavakkad, 
Chertala, Chengannur, Changa. 
nnassery, Guruvayoor, Karunaga. 
palU, KodungaJore, Kunnamkulam, 
Manjery, Muvattupuzha, Palai, 
Thalasserry, Thiruvalla, Varkala, 
Aluva, Ferokhe, Mavelikara, 
Chalakudl, Irlnjalkuda, Perum· 
bavoor, Angarnali, Kalarnassery, 
Trlpunlthura, Kondotti, Valapatnam, 
Thodupuzha, Kanjlkode. 

Aluva, Angamaly, Ernakulam, 
Attingal, Chalakuddy, Changana· 
ssery, Chengannur, Chingavanam, 
Cherthala, Chavakkad, Etturnanur, 
Feroke, Kalamalsery, Manjeri, 
Pallimukku, Shaktik'ulangara, 
Thlruvalla, Tripunlthura, Thalassery, 
Tlrur, Kottackal, Perinthalrnanna, 
Kunnamkulam, Kanjanhad, KanP. 
kode, KoddungaHore, Kayamkulam, 
MavaUupuzha, Perumbavoor, 
Kasarkode: Thodupuzha. 

Mandideep (Ralsen) Ohar, Betma, Sagore, Ralsen. 
Pithampur (Dhar) 

NlA Bhiwandi, Ulhalnagar, Ka,ad, 
Margao, Ichalkaranjl, Lonovala, 
Plmpi,i, Chinchwad, Mapula, 
Ponda, Chakan, Talegaon, Pen, 
Khopoti, Khandala, Sirur, Sups, 
Nevau, Narsapur, Shlrval, IsIampur, 
Jalsinghpur, Rajguru Nagar, 
Manchar, Sinner, Shahapur, 
Ranjangaon, Chikalthana, Thvlm, 

"Porvorim, Betim, Raibandar, Old 
Goa, Banastarim, Kundaim, Goa, 
'letha, Agacaim, Cortallm, Vema, 
Nwem, Majorda, NaveHm, VBrca, 
Cavelossim, Mobur, Betul, Chapora 
Fort, Vagator Beach, Anjuna Beech, 
Saga Beach, Calangate, Candalim, 
Aguada Fort. Miramar Beach, Cabo, 
Dona Paula. Mormugao. Vasco, 
DaboIim, BogmaJo, Beach, eotva, 
Beneulim. 
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1 2 

14. Mumbai j' , 

15. North Ea .. 

-do-

16. Orissa 

-do-

17. Punjab 

18. Raluthan 

3 

BPL Cellular 
Limited 

BPL Mobile 
Communeations 
Ltd. 

Hutchison Max 
Telecom Ltd. 

Hexacom India 
Ltd. 

4 

Puna. Nagpur. 
Nasik. Kohlapur. 
Satara. Aurangabd. . 
Sangli. Jalgaon. 
Ohute. Jalna. 
Amravall. Akola. 
Madgaon. Aliblg. 
Panjim. Ahmed-
nagar. 

Reliance Telecom Shilong 
Pvt. Ltd. 

Koshlka Telecom Cuttaek. Purl. 
Pvt. Ltd. ( ••• ) Jagatsinghpur. 

Reliance Telecom Cuttack. Puri 
Pvt. Ltd. 

JT Mobile Limited 
( ... ) 
Spice Comm- Chandigarh. JaIan-
unicatIoI'I8 Limited dhar. Ludhilna. 

AiMI DIgIIInk 
Indian Lid. 

Hexacom india 
Ud. 

Amrltsar. BheItnda. 
Patiala, Rupnagar. 
Sangrur, Hoshiar· 
pur. Fariclcot. Kapur. 
thaIa, Nawan.hahar. 
MuktHt. Moga, . 
FaIehpItI SahI». 
FerozIpUr. 

JaIpur. JochU 
.. UdIIpw. 

JIIIpur. ~. 
AIn* UdIIpur. 
Kota. BNwara. 

5 

NlA 

Nil 

BhublnelWlr 
(Khorda) 

Bhubaneswar 

BatIIII & 
PIdMnkot 

(GurdMpur) 

ND 

to Questions 250 

6 
.. - ._--... ---

Goa. Ichalkaranl'. Mir8j. Mafegaon. 
Bhusewal. Karad. Lonavala. 

Fuly covered (Metro). NeVI Mumbai. 
Kalyan. 

FuHy covered (Metro) 

None 

Shilong 

Pipit 

Chand6garh. Panchkula. Mohall. 
JaIandhar. Ludhaana. AmrilAr. 

Khanna. Jagar.on. Mohali. 
PanohkuIa. Mandl. Gobindgarh. 
Rajpura. Goraya. Phagawara. 
.... Kotkapura. Nebha. Bamata. 
Rampur Phul. Malout. Abohar. 
Ohuri. Mllerkotia. Banga. Mahatpur. 
0enIbaII1. Zirakpur, Obanaula. 
Ph,"a"'a. Kharar. Kartarpur, 
a.hadurgerh, Sbambu. Banur. 
Raye. Ohllwan, Slbne.al. 
s.Hkhurd. Abut Kharana. GorMna 
MencI. YeItca. 

KJlhengarh 
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2 3 

19. Tamil Nadu BPL S.IIular 
limited 

·do· Alrcell Limited 

4 

Coimbatore, 
Cuddalore, Erode, 
Kanchlpuram, KaNr, 
Madurai, Namakkal, 
Pondlcherry, Salem, 
Thanjavur, Ooty, 
Tirunelveli, Vellore, 
Trlchy, Villlpuram, 
Vlrudhunagar. 

Colmbatore, Ooty, 
Salem, Erode, 
Madurai, Trlchy, 
Nagerkoll, Pondy, 
Kanchlpuram. 

5 

NlA 

Tlrupur 

6 

.... w.n, Goblchettlpatayam, 
Mettupalayam, Poflachl, Raja· 
palay.m, Sivakasl, Tlrupur, 
TlruchtrapdI, UdamalpetaJ, Avinasl, 
Coonoor, 1ribhuvanal, Udumalpet, 
~,AIuur .. 

ThucIyaIur, ~rianal Kenpalayam, 
Karamadal, Mettupalayam, Annur, 
AvInHhI, Sulur, Palladam, PoIIachi, 
Udumalpet, Coonoor, Kot_glri, 
Pllllpalayam, ahavanl, Komara· 
paIayem, Senkaglrl, Perundurai, 
Thiruchengodu, Patani, Sriangam, 
Manachan_Uur, Thlruverlunbur, 
Kullthalal, Namakkai, ThanJavur. 

20. Uttar Pradnh(E) Aircei Olgilink 
India Ltd. 

lucknow, Kanpur, 
Allahabad, Varanasi, 
Bhadohl, Unnao. 

Nil 

·do-

21. Uttar Pradeah(W) 

.do-

Koehlka Telecom lucknow, Kanpur, . 
Pvt. Ud. Varana.l, Allaha. 

bad, Bhadohl, 
UMao, Sultanpur, 
Pratapgarh, Mirza· 
pur, Falzabad, 
Jaunpur, Barabanki, 
Gorakhpur. 

ExcoteI Mobile 
Commns. ltd. 

Meerut, Agra, 
Aligarh, Barellly, 
Bulandaahar, Bljnor, 
Dehradun, Mathura, 
Ferozabad, Harl. 
dwar, Moradabad, 
Muzzafamegar, PHI· 
bhit, Rampur, Sahe. 
ranpur, Rudrapur, 

Nil Jagadishpur, NawabganJ, Mughul 
Saral, Shuklaga";. 

Hapur (Ghaziabad), Bilalpur, Bazpur, Kalhlpur, 
Haldwani (Nainital) Roorkee, Khataull, Mussourie, 

Chandausi, Hathru, Khurja, KItcha, 
ModInagar, Rishlkesh, Sambhal, 
Shamll, Vrlndavan. 

Agra, Meerut. Hapur (Ghazlabad), 
Dehradun, MuuItar· Haldwanl (Nainital) 
nagar, Moradabad, 

Modlnagar, Roorkee, KhurJa, 
Khateull, Vrlndavan, Pllakhwa, 
Secundrabad, Purkazl, Farah, 
KOllkalan, Oadri, Amroha, 
Rudrapur, Rlshlke8h. 

Aligarh, Buland. 
shahar, Harldwar. 
MaItua.~, 
Ferozabad. Rampur, 
aareilly. 

RelIance TtIIcom DarjeeIIng, Gangtok Siligurl, Durgapur, 
Pvt. Ud.(-) AunaoI, Raniganj, 

Kereeong, aaru.. 
.. 
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Statement-IV 

List of District HHdqua"elfllcitles prOposed to be 
covered under a pilot project by Department 

of Telecom Services In the fInIt pIJae 

Andhrll Prade8h : 

1. Hyderabad 

2. Vljaywada 

3. Tlrupatl 

4. :<lantur 

5. -Vlaakhapatnam 

6. Amlapuram 

7. Kaklriada 

Tamil Nadu : 

8. Chennai 

9. Madural 

10. Colmbatore 

BIhar : 

11. Patna 

12. Bihar Sarrlf 

13. Hazlpur 

14. Badh 

15. Arah 

16. Rajglr 

w..t Bengal: 

17. CaJcutla 

18. Haldia 

[English} 

Poat 0ffI~. a. Multl-Utlllty Offton 

6514. DR. V. SAROJA: WIH the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Government propose to ,... pott 
office8 as multj.utUIty offices wtth a vieW to aeMng 
customers In a better way; 

(b) If 80, the details thereof; and 

(e) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS (SHRt TAPAN StKDAR): (a) and (b) 
Besides the core activity of transmission and delivery of 
malls, the post officN are already providing multl·fartous 
seiva. such as Savings BanklCuh Certlficat .. Schemea. 
Postal life Insurance, Sale of Revenue and Non·judicial 
stamps, Pass Port application forms, UPSC forms for 
various recruitments, collection of Telephone bills etc. to 
provide better customer satlaflCtion 

(c) In view of <a) and (b) above, daM not art ... 

[Tranllation} 

Development Work by I.R.C.C. In Ubf~ 

6515. SHRI RAMDAS ATHAWALE: 
SHRIMATI REENA CHOUDHARY: 

Will the Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether the Government of Ubiya hal not made 
payment of the bills relating to the development work 
undertaken by the I.R.C.C. 80 far; 

(b) If 80, the detaIII thereof alongwlth the rellOn8 
therefor; 

(c) the total number and cotta of bUts alongwlth the 
period for whIc.'I theI8 are pending: and 

(d) the outcome of the efforts made by the IncIe· 
Ublya Joint Commission In regard to the payment of bUll 
by the Ublyan Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): (a) 
V .. , Sir. 

(b) and (c) As on date an amount of 1.18 MIllon 
Libyan Dinars (MLD) equivalent 10 RI. 11.02 Cf'Of'8I 
(approx) is ·outstandlng aInce 1883 due to financial crIeIe 
In Libya. 

(d) Efforts w .. made In the 7th Se8Iion d Indo-
libyan Joint CommIuion meeting'heId In 1WpoII (lJ)ya 12· 
15 April. 1995) for""'ue or IRCC outatandIng dun. This 
issue was agatn taken up during follow up action on 7th 
Indo-Llbyen Joint CommIaIon. In the Inter·mi .... oriaI 
meeting held on 15.7.98 In DelhI. No PfogreA with regard 
to release or clJes has yet bMn achieved In spite of above 
two meetings. 

[En~J 

o._opment of RoM In T ...... NIIdu 

6518. SHRI E.M. SUDAASANA NATCH~: WIt 
the Mlni8ter of SURFACE TRANSPORT be pIHMd to 
1t.II8: 
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<a) the names of the projects under construction for 
deYelopment of tha National Highways in Tamil Nadu; 

(b) whether the loans have been sanctioned ~ 
foreign and Indian Prfvate Financial Instltution for the laid 
project; 

(c) if so, the details thereof Project-wise; and 

;d) the details of amount received from domestic 
and foreign institutions and spent during last three years 
as on date? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SURFACE TRANSPORT (DR. DESENDAA PRADHAN): (a) 
The following major projects costing more then Rs. 5 crore 
are under construction on National Highways in Tamil 
Nadu :-

S. 
No. 

Name of work 

1. 4-lanloo of Hathlpalli-Hosur section 
bridge NH-7 

2. Karur bypass including ROB and 
Amaravathl bridge on NH-7 

Cost (RI 
in Crore) 

38,75 

51.33 

3. 4-lanloo of Thoppur ghat section of NH-7 25.87 

4. Construction of 4-lane Salem bypass 22.12 
on NH-7 

5. ChenMi bypua (Phpe-I) 80.00 

6. Strengthening the existing 2-1a08 7.83 
cemage way In Km. 2415-401650 
(excluding ROB) of NH-4SA .. 

7. Strengthening the exlatlng 2-1808 
carriage way In Km. 5~6111O 
(excluding Bridge) of NH .... 7 

8. COn8tructlon of additional 2-lao. 
bridge and improvement of existing 
bridget ~rOlI KOMthaIayar 
At KIn. 2614 of NH-S (8.0.T.) 

5.88 

24.60 

(b) No, Sir. 

(c) and (d) 00 not arise. 

introduction of Lega' AId Scheme 
In North east Region 

6517.SHRI HOLKHOM~NG HA9KIP: Will the Minister 
of LAW, JUSTICE AND COMPANV AFFAIRS be pleased 
to stata: ' 

(a) whether the Legal Aid Scheme for poor people 
has been Introudced in North East Region partlcularty in 
Manipur; 

(b) if so, the details thereof and if not, the I'8UOn8 
therefore; 

(c) the details of achievements made ,by the 
Govemnwnt in this regard during each of the l8It 'thfee 
Vea", State-wII.: and 

(d) the effective measures being taken or proposed 
to be taken by the Govemment to create awamess among 
poor people to avail free legal aid asl.lance under the 
said scheme? 

THE MINISTER OF LAW. JUSTICE 'NO COMPANV 
AFFAIRS (SHRI RAM JETHAMALANI): (a) Ves, Sir. 

- (b) and (c) The State-wise details and achievements 
made in this regard during the iast three . years. in the 
States of Arunachal Pradesh. Assam, Manipur, Meghalaya, 
Mizoram, Sikklm and Tripura, is given in the Statement 

,enclosed. The information from Nagaland is being obtained 
and will be paid on the Table of the House. 

(d) Nation-wide publicity campaign has been 
launched to make people aware of their legal rights and 
to create legal awareness among the poor people 
including the tribals. Permanent and continuoue Lok 
Adalats at District levels are also being established 
throughout the country for providing quick and Inexpensive 
justice at the doorsteps of the people. 

Ita.ment 

1 

, "7-N ,-.. 
,,"-2000 
(As on 30.11.89) 

Number of fWIonI 
who 'receiWd 
free legal aid 

2 

18 

50 

Number of Number of c.... 
Lok AdaIIIa dIIpoaed of through 
0rganMd Lok AdIIata 

3 4 

I. ARUNACHAL PRADESH 

3 49 

NurnI»r of MACT Compensation 
C .... Mttled awarded in 

through lok Adalats MACT cues 

5 e 

23 Aa. 42,90,0001-
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2 3 4 5 

" ASSAM 
1997·98 Statements from 5 751 177 Ra. 86.88,5OW-

Dlstrlct·Legal 
Services Authority 
are not aveHable 
at present 

1998·99 14 4 516 210 RI. 80.31.8601· 

Through High 
Court legal Aid 
Committee State· 
ment of DlSA are 
not available at 
present 

1999·2000 5 36 7936 1517 As 7.05.08.8601· 

Through State 
legal Services 
Authority State· 
ment from OLSA 
are not BvaHable 
at present 

III MANIPUR 

1997-1J8 2 

1998·99 4 190 117 AI. 17.00.0001· 

1999·2000 2 84 AI. 40.24,0001-

(AI on 30.11.99) 
IV MEGHALAYA 

... 
1997·98 

1998-99 

1999-2000 3 188 41 AL -.oe.OQClI-
The MeghaIaya State Legal Servicea AuIhoItly .. ceil ....... ..", 

on 15-07·1908 and Itarted funcioulng hom Apd. 1. 

V MIZORAM 

1997·98 147 42 101 • 
1998-99 1338 1 14 

1999·2000 843 23 17 

(AI on June. 98) 
VI SIKKIM 

1997·98 

1998·99 8 7 25 3 .... 6M,GOQI. 

1999·2000 39 58 335 tl7 ~. 44.13.0001-
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2 3 4 5 6 

1997-98 

1998-99 

18 

30 

4 

5 

VII TRIPURA 

150 

676 

78 

278 

Rs. 19.43.8161-

Rs. 56,07,3161-

Bla-Dlverslty Action Plan 

6518.SHRI SURESH RAMRAO JADHAV: 
SHRI VILAS MUTIEMWAR: 

Win the Minister of ENVIRONMENT AND FORESTS 
be pleaeecl to "ate: 

(a) whether the Government proP988 to launch a 
detaUed bio-diversity strategy and action plan; 

(b) "10, the details thereof; 

(c) the funds being made available by the Global 
Environment Facility (GEF) for the purpose; and 

(d) the time by which the action plan is likely to be 
executed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI): (a) and (b) Yes, Sir. The Government has 
prepared a National Policy and Macrofevel ActIon Strategy 
on 8iocIvetalty. For developing detailed mlcrolevel action 
plane at State and regional levell. the Government has 
launched a National BIodIveraIty Strategy and Action Plan 
Project (NBSAP). Key features of this project include an 
emphult on decentrallHd state level planning. and the 
UN of Interdiaclpllnary WOftdng groups to involve all 
Hetora concerned with bIodiveralty conservation. 

(c) The Global Environment Facility (GEF) has 
proyidId USS i68.200 for ItUI project. 

(d) The project I~ for a duration of two yeara. 

[TtM_tJon/ 

Conetructlon of By-Pne on NH-3 

8619.SHRI KANTlLAL BHURIA: WIll the Minister of 
SURFACE TRANSPORT be pIeued to ..... : 

(a) whether the Government propoae to construct a 
by-pue on NatIonal Highway No. 3 at Gwallo{ and Mhow 
In Madh1B Pradeeh; and 

(b) If 10, the dNIII thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURAACE TRANSPORT (OR. OEBENORA PRAOHAN) : 
(a) 'M, Sir. 

(b) The work for Land acquisition and shifting of 
utilities,Jequired for construction of Gwalior by-pus has 
been sanctioned and is in progress. Estimate for survey 
and investigation to fix alignment for Mhow bypass has 
also been sanctioned. 

Protection of TaJ Mahal 

6520. SHRI ASHOK KUMAR SINGH CHAN DEL: 
SHRI BRAHMA NAND MANDAL: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the details of varioUS' schemealprogrammes 
being implmented for the protection of Taj Mahal; and 

(b) the time by which all the •• schemes/programmes 
are likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU tAl 
MARANDI): (a ) The details of various schemeslprogrammes 
being implemented for the protection of Taj Mahal ar. 
given below :-

1. Improvement in Electric Supply at Agra. 

2. Improvement in Electric Supply in and IlIOUnd 
the rural areas of Agra and Fatehpur Sikri. 

3. Water Supply (Agra). 

4. Water Supply (Mathura-Vrindavan). 

5. Gokul Barrage, 

6. Solid Waste Management. 

7. Storm Water Drainage S)'Iitem (Agra). 

8. Construction of one part of Agra By.,... 

9. WIdening of Agra Bye-paaa. 

10. Improvement of Master Plan of roads of Agra 
CIty. • 

(b) These Schemes are projected to be COI1'PaIed 
by the year 2002 by the State Government. 
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ReeMroh .8oheme on ForHt Produce 

8521. SHRI DR. SUSHll KUMAR INDORA: 
SHRI NAWAl KISHORE RAI: 

win the Minister of ENVIRONMENT AND FORESTS 
be pfeased to state: 

(8) hther the Govemment have any scheme to 
enhance the income through fornt producta on the basis 
of • reeearch conducted in this regard; 

(b) If so, the total funds allocated for the research 
work In this regard during the last three years; 

(c) the results achieved from the research conducted 
in this regard so far; and 

(d) if not, the reasons for not implementing the 
research scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI) : (a) Yes, Sir. One of the objectives of the forestry 
research is to enhance the Income through research on 
f0f88t products. 

(b) Forestry research work of the Ministry is executed 
by Indian Council of Forestry Research and Education 
(ICFRE). Dehradun and Indian Plywood Industries Research 
and Training InatiMe (IPIRTI), Bangalore. Funda allocated 
(Re. In crores) under Plan Scheme, to these Institutes in the 
last. three years are as under :-

Year 

1997-98 

1998-99 

1999·2000 

ICFRE 

54.74 

70.81 

70.75 

(c) A Statement is encIoeed' 

(d) Does not arise. 

Statement 

IPIATI 

0.45 

0.88 

0.70 

1. Development of sawing, sa88on1ng and treatment 
technique for .hort rotation pIInteIion grown 
eucaIypU and poplars. 

2. DesIgn and development of solar seasoning pIMl. 

3. Development of technique for making bent wood 
furniture hough vapour ph-. ammonia pIIItIc:Ization 
technique. 

4. AmmonIa fumigation technotogy to ImpoM the coku 
and textunt of plain looking pl811111110n timber .... 

I. DeWlap' ..... clnew pr ••• "'" tonnuIaIIIon (ACAJ 
for b .... .,. of nIfnIc:eory Iimbefa. 

8. Development of coat effective, simple treatment 
method for the treatmMt of joinery timbers In rural 
areas . 

• ' 7. Development of adhesives from natural phenoHc 
subatancea as a substitute for synthetic: resin for 
plywood manufacturing. 

8. Development of ttNCtural wood bamboo, lops and 
tops of plantation species like Eucalyptus and Poplar 
to substitute conventional atructural timbefs like Sal 
and Teak. 

9. Studies on evaluation of suitability of plantation 
timbers for plywood and allied productl. 

10, Development of lamlnated veneer lumber from low 
density plantation wood Mke poplar which are nol 
finding use as such for manufacture of door and 
window shutters. 

11. Natural durability of timber in terrestrial conditions, 

12. Natural durability of many limber specie. under 
various conditions. 

13. Survey and Identification of rare, endangered and 
threatened species of medicinal and commercial 
Importance In Centrallndla which provide subalttence 
to the rural poor. 

14. Standardization of cultivation technlquft of spedea 
of medicinal Importance vIZ, Bueh, Sated mueII, 
Chltrak, Muskdana, Ashwagandha, 'ub'goI, Kaahari 
and Blxa. • 

15. Development of drying technology rvaJntalning the 
quaIiIy of varioua Non-11mber FOf'IIt .roductI which 
heIpIln fetching better rnaItcet price t6 the Mal poor 
locally. . 

18. ChemJcaI ICrHNng of different c/onH and 
provenance of "*'Y .,.,.... ...... 8peCieI llee 
.... bamboo, IIIC. ......... Ir8y .....". and 
IdertIJficdon of ... ,.., .... , 

17. o.v.Iapment of WIDOd IItemaIIvM hm bMIboo. 
plantation limber end ott. neIurII ... 

18. DeveIopmeIIi of 00ft'IIgIIed ...... bo8rd. 

[EngIWt] 

~ III PuIIIoIly ......... ....... ....., 
~ VILAS MUTTEMWAA: 

SHAt v.a ~ AEDOr: 

WII .. ........ CII SURFi\CI ,"-,'_PORT be 
......... 10 .... 
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(a) whether the Union Government have decided to 
Introduce publicity measures on road safety; 

(b) If so, the details thereof; 

(e) whether the Planning Commission have provided 
any funds for the purpose; 

(d) if 10, the details thereof; 

(e) the details of the main achemee monitored by 
his Ministry for publicity measures on road safety alongwith 
the amount to be spent thereon; 

(f) the extent to 'Which this publicity has helped the 
road safety measures; 

(g) whether the Union Govemment have decided to 
luppty publicity materials on road safety as well to the 
Stat. Governments; 

(h) If so, whether the Government are also 
oon.tderlng to give State Road Transport Corporation 
awards tor having minimum percentage of accidents; 

(I) If 10, the total amount paid to each SRTCs 
during the lut two yeara and current year so far; and 

0> the total awards provided so far In all the States 
particularly In Andhra Pradesh? 

THE MINISTER OF. STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN): (a) 
and (b) V.I, Sir. Publicity II by :-

(I) Advertllementl. 

(II) Organising of Road Safety Week In the first week 
of January fNtry year. 

(Ui) Organlalng All India E ... y Compe1It1ona on 
Road Safety through Central Board and 
Secondery Education and UnIted Schools 
Organisation, New Delhi. 

(Iv) Tllecutlng of video spot "Unmanned Railway 
14M! Croeetng" 01 this MInistry aIongwith the TV 
.. rial tttIed "Road Watch" on Metro channel of 
Doordarahan. 

(v) TeIecHting of· Road Safety Serial titled "Hello 
Motorist" on Doordarahan by Automobile 
Association of Upper India. New DelhI. 

(Yf) National Award on Road Safety to be IIWaI'dIcI 
to a Non GovemmenIaI 0rganIaatl0n for cnatIng 

awarenees about road safety among the road 
usera. 

(c) Yes, Sir. 

(d) During the current financial year 2ooo-2OO1,a 
sum of Rs. 3.00 cror" have been given. 

(e) The details of the main SChemel monitored by 
the Ministry and the amount spent thereon during 1999-
2000 

1999-2000 

1. Transport Minister's Trophy R,. 5,14,6801-

2. Publicity through DAVP for AI. 45,00,000/-
undertaking various publicity 
campaigns 

3. Organisation of All India Essay Rs. 48,8751-
Competition on road safety 

4. Telecasting of video spot on Rs. 9,30,0001-
'Unmanned Railway level 
Crossing' alongwith serial 
titled 'Road Watch' 

5. Printing of Publicity materials As. 39,99,5801-

(f) Publicity undertaken by this Ministry has helped 
create an awareness about road safety among the public 
thus It has helped road safety. 

(g) Yes., Sir. 

(h) Yes, Sir. 

(i) It comprises of cash amount of Rs. 5.00 lakhs 
and a trophy and the 1st award has been given to 
Karnataka State Rqad Transport Corporation in February, 
2000. 

0) Only one award has been provided 80 far to 
Karnataka State Road Transport Corporation and no award 
has been given to Andhra jradeah.", . 

['n'anslatlon} 

u. of LPG In AutomObi_ 

8523.SHRI SUKDEO PASWAN: 
SHRI RAWI LAt. SUMAN: 

Will theMinls1er of PETROLEUM AND NATURALOAS 
be pIeMec:t to state: 
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(a) whether the Government have given ~ 
for using LPG kI care instead of the fuel being used at 
present; .. 

(b) If 80, whether this decision of the Govern-
ment Is likely to Increase the demand of LPG In the 
country; . 

(c) If 10, the estimated demand In percent likely to 
be Increasd annually; 

(d) whether dependence on imports is alto Hkely to 
be augmented to meet tNt demand; 

(e) If 80, the estimate thereof; and 

(f) the details of average Imports and domestic 
production to meet the demand of LPG in the country at 
present? 

THE MINISTER OF STATE IN THE" MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) The use of LPG 
as auto fuel can commence only after the necessary 
amendments In the Motor Vehicles Act. 1988 etc. 

(b) to (e) The introduction of LPG as an auto fuel wlU 
increase the demand for LPG In coming years. This Is likely 
to incre8£o tne impact of LPG. However. the exact extent 
is still to be assessed. 

(f) During the year 1999-2000. the total ptOductIon 
of LPG In the country was 4484 TMT and imported by 
Public Sector Oil Companlea was 13n TMT. 

[English] 

Exemption for IIlnl T~ 

6524. SHRI RAMSINH RATHWA: Will me Minister of 
SURFACE TRANSPORT be pIeaIed to atate: 

(a) whether the Government have propoeed for the 
exemption from getting proto-type certificate to mInItractor8 
which Is required under rule. 126 of the CentnIf Motor 
Vehlclee Rules. 1989; and 

(b) If 80. the deCiaIon taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (OR. DEBENDRA PRAOHAN) : 
(a) 'Yes. Sir. 

(b) eo.. not ...... 

[Tranmtion] 

Land for AtforHtlltion 

6525. SHRI SHANKER SINH VAGHELA: 
SHRI ARUN KUMAR: 

WHI the Minister of ENVIRONMENT AND FORESTS 
be pleased to stat.: ' 

(a) whether to maintain ecologic" balance forest. 
on one third of the total land is a must: 

(b) if so, the area of land on which afforestation is 
required as per the recent estimat .. ; 

(c) whether Ihis land h .. been identified; 

(d~ If 10. the details thereof, State-wise; 

(e) whetlvtr the Govemment heve formultlted any 
scheme for thit purpoae; and 

(I) if 10. the details thereof, Sta .... wiIe? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHAI BABU LAL 
MARANDI) : (a) Yes, Sir. The concept of proportion of bI'MtI 
to the total land 81M was Introduced In the N.tional Forest 
Policy •. 1952. While formulating the policy In 1852, the 
proportion of forest area In European countries II well .. 
whole World wu studled. Europe had 41.35% and World 
had 27.6% of total area under foresta. It was taken I View 
that in India. where we have to reckon with In ~Ive 
tropical sun. desiccating hot winds. periodk: maneoona. 
steep mountain slopes etc., • proportion higher ItuIn INIt 
of Europe appear to be required but on ptIIQIlcaI 
considerations. the policy aimed 10 put 33.3% 0' country'I 
area under foreat and tree cover. The ....". goal hie been 
adopted In the NatIonal ForeIt PotIcy 01 1188. 

(b) to (f) Govemment hu prepa~ • National FONetry 
ActIon Programnw. • comptWt1eIwIve plan of 20 yea,. for 
sustainable deveklpment cf f0rest8 Iftd 10 bring one third 
area cf the countty undIr foretI and tree cover. The 
progrwnme stipulates total regeneratIon/pIntation of eo 
million hectarw (regeneration of 3' mIIIon Mctare 
degraded belli and pIanIation of 29 millen he. non-forMt 
lands) In twenly years tIgINt the total coat of Ra. 
, S38027.. I'I'III/on 10 put one-thifd ..... cf the country 
under foNIt and'tree COIIW. The non-bMt land required 
to be planted have been identified on the bMfe of ...... 
lind ....... Out of 60 milton M .• s... heve IdeIItified 
48.23 maon he degraded forMta .. wi .. non-fofwt 
1andI. Balance area wiI be COI*ed by the prlvat. 
pIantIIIon under ~. s.... wile foreII.1Md 10 be 
~ and tunca requDd ... given in the 
.nc1ONd SIIIIIMnI. • 
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Bu. Service betw.en calcutta 
and Dhakl 

8528.SHRI G. PUTTA SWAMY GOWDA: Will 
the MlnJeter of SURFACE TRANSPORT be pleased 10 
state: 

(a) whether bus eervice was introduced between 
caJcutta and Qhaka recently; and 

(b) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRADHAN) : 
(a) Yes, Sir. 

(b) In pursuance to the bileteral agreement signed 
with the Government of Bangladesh on 17.6.1999, the 
regular operation of· bus service between Calcutta and 
Dhaka has commenced from 9.7.1999. The bus service is 
provided by West Bengal Surface Transport Corporation 
(WBSTC) from Indian side and by Bangladesh Road 
Transport Authority (BRTA) from Bangladesh side. The 
WaSTC is operating two bus lervfcea on Mondays. 
Wednesdays and Fridays from Calcutta and on Tuesdays, 
Thursdays and Saturdays from Dhaka. The BRTA is 
operating two bus services on these days from Dhaka and 
Calcutta respectively. Other modalltln of operation of this 
bus service have been published In Govemment of India 
Gazette Netitlcation GSR No. 128(E) dated 16.2.2000. 

Post Offlcea In Kef'll" 

6521.SHRI V.S.· SIVAKUMAR: WIN the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the number of post offices functioning at present 
In Kerals, dlstrict·w\8e; 

(b) the number of post offices opened in the State 
during the last three yeara, dlstt1ct·wIae; 

(c) whether the Govemment propose to open new 
post offtces in the State during 2000-2001: and 

(d)· if ag, the details thereof, 1ocation-WIse? 

THE MINISTER OF STATE IN THE MfHISTRV OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) AI. ~ 
5066 post offices are functioning in KnIa. DiIIrIct-.... 
detaIIa are given In Statement·1 encIoMd. 

(b) Oiatrtct-wIH details of the poll aIiceI opened 
during the IaaI three yeara, aN Given in .... ,_"I 
..,clOsed. 

(c) and (d) The __ lew ~ 01 MW .- ofb 
during the yeer.aG00-2001 tire ~ to .,. ..... 

Statement ... 

DIItrict·wiH Number of Post omt::.s 
Functioning In Keraia 

SI. Name of District No. of post office 
No. functioning 

1. Thlruvananthapuram 421 

2. Kollam 

3. Pathanamthlta 

4. Alapuzha 

6. Kottayam 

6. ldukki 

7. Emakulam 

8. Thrissur 

9. Palaklcad 

10. Malappuram 

11. Kozhlkode 

12. Wynad 

13. Kannur 

14. Kasargod 

TOtal: 

st. Name of 0iItrIct 
No. 

2 

1. IdukId 

2. KoIIam 

3. PIIIhanemIMI 

4. 'WynIId 

5. ThrIIIur 

So ~ 

7. ... .. AIIpuIha ~ 

9. 1lIiruVInIIhIpu 

10. KozhIIcode 

363 

326 

292 

410 

290 

384 

490 

453 

432 

419 

162 

383 

230 

5058 

No. of Poet 0Ifices opened 
1897-98 1988-89 19K-2000 

, 

3 

2 

2 

3 

1 

.;. 

4 

3 

1 

1 

1 

1 

1 

2 

1 

6 

1 

1 

1 



271 MAY 8, 2000 272 

2 3 4 5 

11. Palakkad 2 

12. Ka.argod 

13. Kannur' 

14. Malappuram 

Total 8 15 6 

Super National Hlghw.y. In 8Ilddm 

8528. SHRI BHIM DAHAL: Will the Minister of 
SURFACE TRANSPORT be pleased to state: 

(a) whether the Govemment have approved highway 
in the North Eastern Statel including Slkkim 88 Super 
National Highways; 

(b) "'0, the details in this regard; 

(e) the expenditure likely to be incurred thereon; 
and 

(d) the time by which the construction work of the 
proposed highway Is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (OR. DEBENDRA PRADHAN): <a) 
to (d) In the State of Auam. the project of four lanlng of 
km. 156.00 to km. 163.895 of Guwahatl bypass HCtIon of •. 
NH-37 has been taken up for conatructiorl under Phase-
f programme of the EaIt-WIit Corridor. The project 
Involves atrengthenlng of the extltlng road and conatruction 
of additional two .. road, including conebuctIon of 
service roada and draIna ~ the road. The work of the 
project hat recentty been aWarded. The project Ie targeted 
to be ~ by June 2002. at an Mtimated ooet of 
Rupees FIfty FIve CIor •. 

(»an.Iion] 

Petrol Pump' and LPG AgenclH In Bihar 

8629.SHRIMATI SUSHILA SAROJ: WW the Mlnlater of 
PETROLEUM AND NATURAL GAS be pIeued to ltate: 

(a) the number of petrol pumpe and LPG agencIea 
functioning In Dalbhanga dIatrIct of BIhar at praeent; 

(b) the number of new LPG agencies and petrol 
pumpI aet up during the year 1998 and 1999: 

(c) the number Of appIIcationI received by the 
Gowmment for 1M allotment of LPG agencie8 and petrol 
pumpI In the dIItrict during the last three. years; 

(d) .. time by which the MId LPG agencIM and 
petrol ~ ... ewpeded to be aIoIted; and 

(e) the number of new LPG agencies and petrol 
pumps expected to be set up in the said district during 
the year 2000 and 2oo1? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): <a) to (e) At present 
there are 23 retail outiet dealerships and 4 LPG 
diJtributorships functioning in Darbhanga District of 'Bihar. 
One retail outlet dealership and one LPG distributorship 
have been set up in this distrlc1 during the years 1998 and 
1999. 

During the last three years 7 retail outlets and 4 LPG 
distributorships have been advertised in Darbhanga 
District. Out of the above. 1 retail outlet dealership and 1 
LPG distributorship have al~dy been commie,Sloned. 
Letters of Intent for two retail outlet dealerships have .Irady 
been issued. Selection for remaining retail outlet dealerships 
and LPG distributorships will be made on the constitution 
of Dealer Selection Boards. It generally takes about 6-12 
months for commissioning of the dealershlpaldistrlbutorships 
from the date of Interview. 

{t:nglish] 

Re,torltlon of Ucence. of Prlva. 
Telecom Operata,. 

6530.SHRI M.V.V.S. MURTHI: 
SHRI RAM MOHAN GADDE: 
SHRI SHIVAJI MANE: 

Will the Minister of COMMUNICATIONS be pleased to 
state: 

(a) whether the Union Govemment have decided to 
restore the licences of some private telephone operatora 
against whom dues are stili outstanding: 

(b) If SO. the detaila thereof and the reasons therefor, 
and 

(c) the criteria adopted by the Government for 
restoration of licences 6f private telephone operators? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): <a) to (c) Sir. 
8 licencee for Cellular Mobile Telephone Services (3 
licences of Mis. Koshika Telecom for Bihar, Orissa and UP-
West Circles, 2 licences of MIs. Alreell Digitlnk for Haryana 
and Rajasthan Cirele. and 1 licence of Mis. JT Mobil .. 
for Punjab Circle) were tennlnated ,prior to offer of the 
migration package. Opnion' 01 the Attorney General for 
India (AG) in the matter of treatment of these tenninated 
cellular 1Icencea. In the context 9f migration package. was 
obtained. The AG recornme.lded reatoratIon of the 
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lerminated IIconces and Offering of migration package on 
certain conditions contained In his opinions. 

The Govemment accepted the advice of AG .and a 
package for restoration of 2 terminated licences for 
Haryana and Rajasthan Circles and simultaneous migration 
10 New Telecom PoIicy-l999 (NTP·99) regime was offered 
to Mis. A1rcell Dlgillng under letter dated 6.4.2000. The 
company had accepted the package unconditionally and 
made part payments in accordance with the migration 
package, hence, these two licences were restored 
provisionally on 26.4.2000. Slmllar package was also 
offered to Mis. KDshika Telecom for three terminated 
cellular licences of Bihar, Orissa and UP-West Circle under 
letter dated 17.4.2000. Mis. Koshlka furnished unconditional 
acceptance In this regard on 25.4.2000. Offer of package 
for restoration and simultaneous migration to NTP·99 
regime in respect of Punjab Circle licence of Mis. JT 
Mobiles is under process. 

The decision of the Government for restoration of 
these terminated licences and offer Qf migration package 
to NTp·99 regime was based on legal opinion tendered 
by AG. 

Petrol PumpalLPG Agenel •• In ort ... 

6531.SHRI PRABHAT SAMANTRAY : Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether proposal to set up petrol pumps and 
LPG agencies in the Stat. of Orissa are fying with the 
Govemment; 

(b) If 80, the details alongwith the location thereof; 
and 

(c) the step6 taken to clear theM proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARliAMENTARY AFFAIRS 
(SHAI SANTOSH KUMAR GANGWAR): (a) to (c) In addition 
to the locations pending from previoUS Marf(eting Plana, 
30 retail outlet dealerships and 41 LPG distributorships 
have been Included In the current Mar1uttlng Plana for 
Orissa. LocatiOns included In the marketing plan are 
advertised by the Oil CompanIes for eelection of deele,.,. 
distributors through the Dealer Selection Boards. It 
generally takes 6·12 months for commiSSioning of the 
deaJerahipaldistributOl'8hips from the date of interview. 

aenem. Offered Under HELP 
6532.SHRI ANAHr GANGARAM GEETE: WII the 

Minister of PETROlEUM AND NATURAL GAS be pleased 
to ..... : 

(a) whether some extra benefits have been offered 
under New Exploration and Licensing Policy for W .... fr. 
Region of country; 

(b) if so, the detailS thereof with special reference 
to Maharashtra and if not. the reasons therefor; 

(c) whether such extra benefitahave attracted 
private investors/foreign firms to undertake exploration 
activities in the country; and 

(d) if so. the area earmarked under NELP. State and 
Union Terrttoty-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) The 
terms and condltion8 for offer of blocks under New 
Exploration Licensing Policy (NELP) would apply equally 
10 all onland areas of the country including we.tem region. 
The main terms and conditons for offer of blocks under 
NELP are given below:· 

(i) No mandatory state participation. 

(Ii) No carried interest by National 011 Companl .. 
(N0C8). 

(iii) Income Tax Holiday for aeven years 'rom ltart 
of commerlcal produCtion. 

(iv) Option to amortiH expIoratJon and dfHling 
elp8ndlturel over a period of 10 years from ""t 
c:ommetCfai production. 

(v) Royalty for onIand ..... II pa)'8ble at the rile 
of 12.1% for crude oU and 10% for natural gas. 
For offIhore .reu, It II payable at the rate of 
10% toroit and n8tunlI gu. Royalty for 
dIIcoveriea in deep .... r .,... beyond 400 
rniIo!batt{ wUI be chargHbIe at half the 
applicable rate for offshonI aNa for the first 
...,., yea" of commetdal production. 

(vi) Freedom to the COfdraCtor for meflc8tlng of 01 
and gas in the domeatic merkel. 

(c) Yes, Sir. Of the 48 bIockI offered under HELP· 
99, bids went received ror 27 btocIcI. Out of the above, 
25 bIocb hive been .warded lind Ptoduction Shattng 
ContracII (PaCs) for 22 bIocka Mve been aigned. 

(d) The .,.. of ontanct bIocb CIfhnd under the ftrat 
round 01 N£lP Itat.... ill • under :-
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State 

Rajasthan 

Uttar Pradesh 

West Bengal 

Arunachal Pradesh 

[Tran,'ation} 

Area Sq.Km.' 

43075 

65175 

19900 

300 

Import of Petroleum Producta 

6533. SHRI NAWAL KISHORE RAI: 
SHRI ARUN KUMAR: 

Will the Mintate, of PETROLEUM AND NATURAL GAS 
be pleued to state: 

(a) the names of petroleum products which were 
imported during the last three years alongwith the quantity 
and ratea thereof, year-wise; 

(b) whether certain agencies had made agreements 
for a fheed period for import of the petroleum prodcuts; 

(c) If so, the names of these agencies and the 
product-WIse rate of freight paid to th ... agencies during 
the said period: and 

(d) the selecllon criteria of these agencies and the 
period tor which these agencies were selected? 

THE MINISTER OF STATE IN THE MINISTRV OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): (a) The names of 
the imported petroleum products covered under Oil 
Economy Budget and quantity and rates for Iut three years 
are _ under:-

1117-11 

Petroleum Product Ouantlty Weighted Avg. Price 
(MMT) ($MT) , 2 3 

ATF 0.055 188 .• 

St<O 3.812 1n.02 

High Speed DieHl 14.076 183.06 

LPG 1.087 211.71 

Petrol 0.331 203 .• 

Furnace Oil 0.141 106.83 

Others 0.029 388.80 

1 2 3 

1181-18 

SKO 5.823 130.54 

High 'Speed Diesel 10.485 110.88 

LPG' 1.525 174.24 

Petrol 0.251 180.11 

Fumace Oil 0.514 83.46 ,. 
Others 0.182 284.51 

1999-2000 (prov.)I 

SKO 4.988 195.39 

High Speed Diesel 4.958 161.85 

LPG 1.311 256.85 

'Up to Feb' 2000 

The weighted average price is baled, 01.'1 the 
compos"e amount which includes FOB price in case of 
FOB cargoes and C&F price' In case of C&F cargoes. 

(b) Ves, Sir. 

(c) During 1997-98 and 1998-99 annual contracts 
with the following National 011 Companies (NOC) were 
entered into for import of SKO, HSD & LPG: 

SKO HSO LPG 

Abu Dhabi Abu Dhabi Abu DhabI 
National 011 Co. National 011 Co. Na~nal 011 Co. 

(1998-99) 

Bahrain National Bahrain National Saudi Aramco 
Oil Co. 01\ Co. (1997-98 & 

1998-99) 
KuwaIt Petroleum 
Corpn. 

Kuwait Petroleum 
Corpn. 

Kuwait 
Petroleum 
Corpn. (1997-98 
• 1998-89) 

During 1999-2000 no term contracts were entered Into 
for HSO. However, term contract. with following cOfTipanles 
were flnaliled for 1999-2000 for ~ of SKO and LPG: 

SKO LPG 
Abu Dhabi NatIonal 011 Co. 

Kuwait Petroteum Corpn. 

Erniratee National 011 Co., DubaI 

National Iranian Oil Co. 

Saudi Aramco 

Kuwait Petroleum 
Corpn. 
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The pricing balls for cargoes on term contracts IS 

Inked to the ,published price quotations (PLAITs') in the 
Are Gulf market '8I'Ound BIt.. Date with • amall premium. 
In case of C&F cargoes, there Is also an element of freight 
which Is related to the published freight rates around 
BIt.. Date, 

(d) Term contracts are entered into by Indian Oil 
Corporation (100) with the National Oil Companies (NOCs) 
of producer countries which have exportable surplus of 011. 
The term contracts . are finalised on annual basis and the 
contracted quantltlea are lifted evenly during the year. 
These tann contracts are entered Into by IOC with NOCs 
of the respective countries that sell crude oil on· Official 
Selling Prices. 

Imports of petroleum producta on· term contractl are 
finalised with the National Oil Companies with exportable 
aurplu888 with the approval of an Empowered Committee 
comprising representative' from the Ministry of Petroleum 
and Natural Gas, Deptt. of Economic Affairs and the 
Ministry of Commerce besides Chairman and Director 
(Finance) from IOC. 

[EngOshj 

DI.mantilngof APM for Petroleum Producta 

6534.SHRI MADHAVRAO SCINOIA: 
SHRI SUSHIL KUMAR SHINDE: 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state: 

(a) whether the Government are conaIdering to 
dismantle the adminsterect price mechanism in respect of 
kerosene, diesel and LPG; 

(b) if 80, the detaiIa thereof; and 

(c) the extent to which It Is likely to help bridge and 
overcome the budget deIIcit In 1999-2000 and the eneuIng 
yeara? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROlEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR): (a) and (b) VH, Sir. 
Govemment, In November, 1997, decided to diIm8ntIe the 
Administered Pricing MechanIsm In a phaIed manner. The 
aaJd decision, inter alia, IncIudee the foIIowing:-

(I) 

(II) 

That, the aubIidy on KeroHM for pWIic 
distribution would be brought down to 33.33% 
of the import partly price by the v-r 2001.Q2. 

That, the subsidy on LPG (pacUd domIItic) 
would be broUght down to 15% cUtng the yNr 

2000-01. 

. ' 
(iii) That. the price of diesel would conttnue to be 

fixed on the principle 0' import panty as per 
Cabinet decision of 01-()9-t997 . 

(c) Consequent to the recent upward revisIOn in the 
ex-storage point pricet of kerosene 'or pubtic distribution, 
LPG (packed domestic) etc., It I ... tlmated that the 011 pool 
would benefit by about RI. 5,400 cro ... In a year. 

Completion of NH-2 from earakar to PaI.,t 

6535. SHRI SUNIL KHAN: WHI the Mintater of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Government Pf'OPON to complete 
the National Highway No. 2 from Barakar to Paid and 
Palslt to Howrah during the current year; 

(b) if 10, whether the bifurcation of G. T. road from 
Palsit to Howrah would not be covered under National 
Highway No.2; and 

(c) if 80, the reasons therefor and the authrolty 
~ ~r ~at ro.n 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. DEBENDRA PRAOHAN) : 
Ca) No. Sir. 

(b) and (c) The stretch from PaIsIt to Dankunl II not 
a part 01 National Highway sy8tem and " matnIained by 
the Government of WNt Bengal. The atratch from oanlwnl 
to Howrah " being maintained by NatIonal Highways 
Authority of India. through State Pubic WOI'b Department. 

[Tian*tIonj 

WIIItIng Uat for Telephone ConnectIone 

8538. DR. M.P. JAiSWAL: 
DR. RAGHUVANSH PRASAD SINGH: 
SHRIMATI SUSHlLA 8AROJ: 

WIll the Minllter of COMMUNICRIONS be pIeaNd 
to state: 

(a) The number 01 perIOn8 on the waiting Mat for 
telephone connecIion at pt8HnI In BIhar particutarty In 
verious 'ilaphone ....... under .. 8eIIIa region. 
distric:t-wile; 

(b) .. nurI'Mr 01 IIlephone comecIIonI JIIfOVIdICf 
In the SIaII and the Mid ,...;on cUing ..... Itne yeeN; 
411trict-wlee; 

(c) .. IlIpI ...... 1M GcMmmInt to cIMr .. 
w.IIIng IIet in the Stale; 

(d) whether the .... "' ... exc:h8ngeI in O.,bhlnga 
dIItrtct 01 BIhar are funcIIcIr*'g PRII*1y. 
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(a) H not, the reasons ther.for, and 

(I) the time by which the said exchanges.are likely 
to be made operational? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR): (a) and (b) 
The lolal number of parsons on the waiting list as on 
31 3.2000 and the number 01 telephone connection 
provided during last three years In Bihar State, District wise 
Is given as per Statement enclosed. 

Betlah come. under Motiharl Telecom District. There 
ar. two revenue· dletrlcts namely East Champaran and 
West Champaran. The waiting list of East Champaran 116544 
and thai of West Champaran I. 2940 (as on 31.3.2000). 

The number of telephone connectlos provided during 
last three years In Betlah region Is given below ;-

1997-98 1998-99 1999-2000 

East Champaran 1374 2701 3051' 

west Champaran 1000 2300 2230 
(c) The Department has planned the foIowing steps 

to be taken to clear the wailing list In the ltale :-

(i) Opening of new telephone exchanges 

(Ii) Increasing the capacity of existing exchanges 

(iii) Laying Underground CebIeI to provjdetetephone 
connections .• 

(d) Yes Sir. 

(e) Question does not arise In view of reply (d) 
above. 

(f) Question does not arise in view of reply (d) and 
(e) above. 

Statement 

DIstrict-wise Waiting List as on 31.3.2000 and the number of telephone connections provided iff the 
BIhar St.te duting the lat three years, District-wise is given below 

51. Name of SSA Name of District Waiting list as Telephone connections 
No. on 31.3.2000 provided during 

97-98 98-99 99-2000 

1 2 3 4 5 6 7 

1. Arrah Shojpur 745 2499 3004 3205 
auxar 

2. Bhagalpur Bhgalpur 2793· 3093 3372 3572 
Banka 

3. Chhapra Saran 8077 3009 4003 6052 
Gopalganj 
Slwan 

4. • Darbhanga Darbhanga 18843 7719 6388 11322 
Semutlpur 
Madhubanl 

6. Oaltonganj PaillmaU 1386 1948 1480 2295 
Garhwa 

8. Dhanbad Dhanbad 10083 8241 10433 8819 
Bokero 

\ 

7 Dumka Dumka 2602 2419 3006 3009 
Deoghar 
Sahebganl 
Pakur 
Godda 
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2 

8. Gaya 

9. Hazipur 

10. Hazaribagh 

11. Jamshedpur 

12. Katihar 

13. Motiharl 

14. Khagarla 

15. Monghyr 

18. Patnd 

17. Muzaffarpur 

18. Ranchi 

18. Saharaa 

20. Salaram 

3 

Gaya 
Aurangabad 
Jehanabad 
Nawadah 

Valshall 

Hazaribagh 
Kodarma 
Giridih 
Chatra 

East Singhbhum 
West Slnghbhum 

Katihar 
Kishanganj 
Pumea 
Ararla 

East Champaran 
west Champaran 

Khagaria 
Beguaaral 

Monghyr 
Shelkhpura 
Lakhisaral 
Jamui 

Patna 
Nalanda 

Muzaffarpur 
Sltamarhl 
Sheohar 

Ranchl 
Gumla 
Lohardaga 

Saharaa 
Supaul 
Uadhepura 

RohtU 
8habhua 
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4 

1550 

3884 

758 

6582 

4777 

9484 

o 

895 

14982 

8833 

1688 

5 

3218 

o 
(Note 1) 

1234 

8033 

3789 

2374 

o 

1573 

7867 

4818 

3875 

1685 

1311 

6 

o 
(Note 1) 

4821 

12249 

7011 

5001 

o 

3709 

15037 

5672 

7806 

27" 

1434 

282 

7 

2050 

4830 

11900 

801e 

5281 

o 

5470 

23042 

10102 

4',5 

2541 

TOTAL 108186 ee2I4 103121 126179 

NOTE:- The figure for vaIIhaJI dIatct tor 1887-118 and ,''' .... incIudId In .............. &SA. 
LoaM to BE'" THE MINISTER OF STATE IN THE MINI8TRY OF 

6537.SHRI cHANORAKANT KHAlRE: WII the MIriIIef POWER (SHRIMATI ,JAYN/fIN(fI MefTA) : 11.1 ...... 
of !'OWER be pIeM8d to ..... the cIIIIIIt aftM ...... .. ...... 18 1M praIII 8nd ..... InoufNd ~ the .... 
euffentd IW State EIeCbICIIy BoerdI ~ ...... 2000 EIIIdrIcIlY 8cIIIIdI duMg the yell 1187... II .. 1CIoMd. 
aJongwJth the Ilabilitlea thereof, State .-1 ~ 01" .... ~ 80MII • per 1887-
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98 account is given in Statement· II enclosed. The details 2 3 
oIloasea autfered by State ElectrIcity Boards upto March, 

7. KEB (A) -321.n 
2000 .,. yet to be finaliMd by SEBs. ProvisiOnaVunaudited 
accounts (lor the year .1998-99) of only some of the SEBs 8. KSEB (A) -298.70 
are available. 

(A) -753.01 9. MPEB 
Statement·1 

38.61 10. MSEB (A) 
St.tement of Sutplus & Dflficlt of SESs 

-52.00 (without Subsidy) 11. Me SEB (A) 

(Rs. in Crores) 12. PSEB' (A) -555.27 

S!.No. Name of SEB. 1997·98 13. RSEB (AI -639.53 

2 3 14. TNEB (AI -296.42 

1. APSEB (A) -1134.46 15. UPSEB (AI -1547.97 

2. MEB (U) -439.58 16. WBSEB (A) -1M.18 , 
3. BSEB (U) -225.42 ALL INDIA: -8436.66 

4. GEB (A) -1363.62 A • Audited 

5. HSEB (A) -712.79 U • Unaudited . 

6. HPSEe (A) 29.45 SOURCE: CEA 
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2 3 4 5 6 7 

13. RSEB CA) 332050.00 115292.00 5017.00 54.00 452413.00 

14. TNEB (A) 352804.00 78811.00 0.00 0.00 431615.00 

15. UPSEB CA) 230292.00 1129439.00 0.00 692677.00 2052408.00 

16. WBSES CA) 125108.00 114514.00 1849.00 37252.00 278723.00 

TOTAL : 10450788.27 

A - Audited 
U - Un-audited 
,0 - Inclu~ an amount of Rs. 96976 lakhs towards interest accrued but not due on Government Loan. 
'SOURCE : CEA 

(English) 

Perml.slon to Private Companies to Extract 
Crude 011 from 011 Fields 

6538.SHRI A.F. GOLAM OSMANI: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
slate: 

(a) whether the private sector companies have been 
allowed to extract crude 011 from the 011 fields; 

(b) If so, the datal Is of such 01\ fields specifying 
the· name, district and State where each oil fieJda located 
and the date of handover of the respective field to 
private company from ONGC or other GOvernment 

agency; and 

,(c) the quantum of extracUon by the above private 
companies since the last th.... years, field..wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI SANTOSH KUMAR GANGWAR) : (a) and (b) Yea, 
Sir. Since, 1992 private companies have been involved In 
the development of 14 oIIfIeIds discovered by NaIiOnaI 011 
Companies (N0Cs) viz. on and Natural Gee' CorporatIon 
(ONGC) and' on India UmIted (OIL), efIher In joint 
venture with NOC8 or by themulves throUgh entertng 
into ProcIuctIon ShaIIng ContractS (PSCI) tor theM fields. 
The details of these oU fields are given In sa.tement-I 

enclosed. 

(e) The dItaIIa of quantum of extraction of 01 from 
theM fieIdI during the .... ttne ~ ... gMn In 

Statement-II encIoIeC1 

Name of 
field 

Aajol 

Shanclut 

Sakrol 

CambaY 

Dholka 

Indora 

Lohar 

Matar 

Sabannati 

Wavel 

Kharaang 

Rawa 

Panna & 
Muk1a 

Name 01 field 

1 

AajoI 

Statement .. 

State District Date of Hand-
over under Pro-
duction Shar-
ing Contracts 

Gujarat Mahaana 14.3.1995 

Gujarat Surat 12.11.1994 

Gujarat Ahmedabad 18.10.1996 

Gutarat Kheda 01.02.1998 

Gujarat Ahmedabad & 19.10.1995 
Kheda 

Gu;'rat Ahmadabad 16.10.1995 

Gujarat Mehsana 18.10.1886 

Gujarat BhaNCh & 12.1'.'8SM 
Baroda 

Gujaral • Ahmadabad 12.11.1884 

Gujarat Gandhlnagar 18.10.1995 

Arunachat Changtang 01.02.1888 
Pradesh 

EMf CoaIt 28.1.1. 
or.hcn 

Weet Coast 22.12.1894 
0ffII1ON ........... 

01 production('OOO tonnM) 

167-. 1 __ " 1118-2000 TOf.II 

2 3 4 S 

2.71· 3 .• 3.8 10.47 
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1 2 3 4 5 

Bhandut . 2.29 0.43 1.4 4.12 

Baluol 7.04 8.96 8.1 24.1 

Cambay 0.13 0.08 0.1 0.31 

Dholka 14.94 18.15 22.84 55.93 

Indrora 0.32 0.20 0.97 1.47 

Lohar 0.19 0.04 0.41 0.64 

Kharaang 14.42 44.54 56.2 115.16 

Rawa 1719.62 1464.56 2418.7 5602.88 

PaMa-Mukta 470.3 1043.56 1134.4 2648.26 

No oil production was obtained from Matar. Sabarmatl 
and Wave! fIeIcIa during laat three years. 

eacrow Cover to Mangalora 
Power Company 

8539. SHRI A. VENKATESH NAIK : Will the Minister of 
POWER be pleased to state: 

(a) whether Kamataka Government has not accorded 
an eacrow cover to Mangalore Power Company which is 
setting up a 1000 MW thermal power project In the West 
Coaat; 

(b) If eo, the reasons therefor; 

(e) whether the Induitrial Credit and Inveatment 
CorporatIon of India (IClCI), has Nled out funds for the 

• project Without eacrow COYer; and 

(d) If to. the actioo being taken by the Union 
Government In conaullatlon with State Govemment In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) Klmataka 
Govemmenl has not 80 far extended 8IefOW cover to 
Mangalore Power Company for the thermal project (1000 
MW). 

(b) ThIs Is In keeping with rec:ornrMndatio of the 
HIgh Level ComrnlltH COI'IItItuIed by Gcwemment of 
Karnltaka d'urine D~r. 1999. which were 
• ~ ~ by the Government of ~ 
The Corm ... had ~ that· the ~ 
PoMr Tr8naMIaIon CofpondIon Limited (KPTCl) hal no 
..crow lvalable and therefoIe It would not be 
poealble to extend escrow cover to Independent PowIf 
Proclucefa. 

(c) ICICI are prepared to consider finanCing the 
project jf a satisfactory ~,lternatlve security structure is 
available for the project.· 

(d) Does not arise. 

MA. SPEAKER : The House stands adjourned to meet 
again at 2. p.m. 

11.11 hr •• 

14.01 hr •• 

The Lok Sabha then adjoumed tiO 
Fourteen of the Clock. 

The Lok Sabha r9assflmbled at one Minute Past 
Fourteen of the Clock 

(MR. SPEAKER in the ChehI 
[Translation) 

SHRI HANNAN MOLLAH : Mr. Speaker. Sir, the 
Journalists are on strike today In the country . 
(Interroptlons) 

14.01 hOUri 

At this stage, Shrl Rashid AM and some other Hon. 
. Membels come and stood on the floor near the tabls. 

{English} 

SHRI HANNAN MOLLAH : Sir, the implementation of 
the Wage Board report for the journalists in due. • . . 
(Interroptions) 

SHRI BASU DEB ACHARIA (Bankura) : Sir. of the 
journalists are on strike today. . . . (Interruptions) 

MR. SPEAKER : I have allowed Kumar! Mayawali. 

(InfenuptlOns) 

SHRI ~SU DEB ACHARIA : After that, you ~ 
allow me. 

MR. SPEAKER : I am allowing her as a special cue. 

(i>:-. ·'(Wttenuptions) 
[Translation) 

MR. SPEAKER: P ..... go back to your .. ate. • have 
called Mayawati jl . 

14.02 tn. 

At tIIiI taQe. Shti 1WhId. ANI MIl some DIher 
hon. Membe,. went bIICIc fo their ...,., 
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1.4.84 en. 
RE : REPORTED ATROCITIES ON 

SCHEDULED CASTES IN UTTAR PRADESH 

[TranaJationj 

KUMARI MAYAWATI (Akbarpur) : Mr. Speaker Sir, It 
is due to the ongoing oppression of 'oallts' and frequent 
murder of the people of dahts communities In Uttar Pradesh 
and Indifferent attitude of Uttar Pradesh government to stop 
the oppreaslon on 'oallts' that compelled me and my party 
men to come to the Well during the question hour. . . . 
(Interrup'llons) Please listen Mr. Speaker, Sir, through you, 
I want to convey to the entire House, particularly the 
government that yesterday a painful incidence occured 
involving dalits in Hardoi district headquarter that falls In 
Lucknow Commis8ionary, the capital of Uttar Pradesh. In 
Hardoi, one police inspector, a10ngwith 80rne armed 
musclemen entered the house of a DaIit family In a Dam 
Mohalla and shot dead four members of a family. This 
happened yesterday. Not only this, after this incident, to 
in order to create terror in the entire area, that sub-
inspector alongwith his musclemen climbed on the roof of 
the same house In which they had killed four Dalits and 
fired in the air. They created the atmosphere of terror in 
that area so that nobody comes to help them. The result 
is that terror has prevailed in dahts living in and around 
Hardoi and after yesterday's incident, nearly one dozen 
villagers have left their home i.e. they were compeJIed to 
leave their homes. This happened yesterday and before this 
incident, on first May, which was &lao a labour day, our 
Hon'ble Labour Minister is sitting here and apart from Home 
Minister, I also want to tell him that when four scheduled 
caste persons were returning to their home in the night 
after loading potatoes in a truck, in Basai Village near 
Tundala which Is located on the main road, they were taken 
to the police station in vehicle by the police personels who 
were patrolling the area. On 6 May I myself was in Basai 
Vinage near Tundala and I met the members of the 
deceased families and I have talked to them. I want to tell 
you what they have told us. On first of May, police was 
patrolling the area and they took four scheduled caste 
persons to the police station who were returning after work 
and first they tortured them and then kitled Ihem and in 
order to hide their crime they diIposed their dead bodies 
outside the Baaai Village. There was a cold storage ne8fby 
and a watchman was keeping watch. He belonged to the 
Jet community and he asked them us to whit they were 
disposing. Police thought that he might become an 
eyewltne88 so they also shot him. He fainted and police 
flew away. When people of Basal Village got up In the 
morning, thfY saw 1hat four dNdbodiea ... laying 
outside the vt"-Ge and the cap of a police man ... also 
left there In hate. From thJs Itia quite ~ ... .... 

SchBduls c..1ft in Uttar P",desh 

murders were committed by the police personels. Police 
men took the dead bodies for p08t·martom at tho 
Co/Iectofs order. Thereafter. dead bodies ehouId have been 
handed over to thelrfamlfies. As a result of 1hiI. resentment 
IgainIt police and police atrocities among the natives 01 
Basal Village was so deep that public came on the road 
in Tundale. Not only Scheduled caste people, but people 
belonging to ,.11 communities were there and they 
demanded that FIR should be registered against police 
personels and urged thaI dead bodied should be handed 
over to the families but the dead bodies were not handed 
over. The Districl Collector ordered firing on the public and 
as a ,esult of that firing one man belonging to the Jat 
community was kliled on the &pot. Four persons belonging 
to the Scheduled caste community were killed on the night 
of May First and on second May one man belonging to 
Jat Community was killed in police firing and when the 
members of these five families demanded the dead bodies. 
it was heart shattering scene because a/l five deceased 
were married and they were not more than thirty years old. 
They might be below 30 years. When the widows of the 
deceased demanded for a last glimps of their dead 
husbands, police even denied this opportunity. and lath! 
charged them. Those five women were leverely beaten. 
Those five women were weeping and showed me the marks 
of beating and out of them, one woman was so severely 
beaten by the police that there weI blue marks on their 
face and hands and the bone of one hand was broken. 
She sat at my feet wept for halt an hour. She complained 
that nobody will listen to her and when I 88W her hand 
I was deeply moved. Not only thie, thereaft.r the district 
magistrate of Firozabad galle a etatement tNt the 
deadbodles would not be handed over and If needed he 
might order for firing again. If 10 or 20 pef'80n8 belonging 
to scheduled catte die, It does not make much difference 
to me. That Ia why, I would like to tel you that four peraons 
belonging to 8Ch8duled cute community and one man 
belonging to the Jet community W88 Idled In Buai VIIJage 
near Tundala by the police men jn connIYance with the 
Dletrict Collector. Thefe II NaIda rnaajId few kmI away from 
Baui Village. I wee there on 8d'I of thIa month. TheM 
dacoit8 looted for two houri In the .. end • reeuIl of 
this, on flnlt of the month three pereone belonging to the 
Muslim community were 1dUed. YeIterday, four ec:heduIed 
caste pentOn8 were &hot dead In broad day IighC In ltIeIr 
home. Villagea In and around ha~ been VIIC8ted. SimDarty, 
In MonIdabad MandaI, New DelhI, fI8W days bide for 
echeduIed cute boys got married, and they had got few 
things In their doWrY,. 1M,. ... dIcoity and police knowe 
every thing. PolIce anMted 1he d8coIIe much .. ~r lind 
...,. them to jail 10 that they mIY not lUI them 6n'remand. 
They robbed them Mel one man ... kIIed on the spot 
and anoIher II ttruggIIng for .. Me. ~ ~ dallta 
are ....... In ..... UIIar Pr.d.tt. I .". wry ~ 
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and Mr. Speaker. Sir. through you I want to submit to the 
Home Minister that I am really baffled to ... what is 
happening in Uttar Pradelh and under what conspiracy 
only Scheduled Call persons and not less than four are 
being killed. They have planned that if they have to kill, 
they have to kill not Ie .. than four persons. Among 
Scheduled Calles whosoever are killed are killed in a lot 
of four and they are either Chamars of they belong to Jatav 
community. No I ... than four are killed and they say that 
they have klHed four Jatav here and four Chamars there 
In Radol, I do not understand what kind of conspiracy it 
Ie and what an Irony It Is that wherever people of Scheduled 
Caste community are killed, not less than four are killed. 
Four Chamars klUed here and four Jatavs killed there and 
selective kHlings of Chamar and Jatav are going on. To 
me it seems that there Is some deliberate political 
conspiracy behind these incidences. The reasons behind 
this is that there Is a political awakening in Uttar Pradesh 
especially among Scheduled Castes, Chamars and Jatavs 
and efforts are being made to politically suppress it by 
creating an atmosphere of terror and by committing 
atrocities against them. I request the Hon'bla Home Minister 
that It is a serious matter though in the morning. Hon'ble 
Speaker was saying that this matter is related to the State 
and theee matters should be raised in Stata Assembly. This 
matter should not be raised here. I would like to tell Mr. 
Speaker that Incidence of Tunclala and Basai village and 
the incidence of atrocitin against dall.. were raised so 
many tImee in Legislative Anembly and Legislative Council 
of Uttar Pradesh, but the government did not take any 
8c:tion. There was MLC election, and I was in Lucknow. 
The GoY8mment Aid that they have given four weeka time 
for InveatIgaUon. Uttar Pradesh Government has transferred 
thaee offIctale who had ordered the firing. Transfer Is not 
• punishment. UnIe88 you take very strtct action against 
the guilty officera. atrocltlee will not reduce. I was Chief 
Mlnilter of Uttar Pradelh. During my rule nobody h~d guts 
to take law In their hand. Forget about daItta nobody had 
gull to commit atrocItIea on any person. I feel that 
beaurocracy Is helpl... there. Hon'ble Home Minister I 
know that your party Is In power In Uhr Pradeth. Your 
Government Is baled on horae trading of LegIsIatu .... and 
you do not have abIoIute rnaptIy there. It II certain thai 
you are running the GovemmInt, but yourpapularity graphs 
will come down wert day III luch time you are In power. 
There .,. nearty 21-22 IeglllUna who belongs to your 
party and who ant MiniIteIa In the Uttar Pradesh 
GovemmIII'1l. they ..... criminal put and have cIoIe 
celation with. crininaI8 and theM c:rirnNII are oonmIttlng 
atrocItiM agaInIt other ~ When police officiaIa 
raIM voice against them, IUCh Miniaters come 10 the I8ICU8 

of those criminals. Thus crime will never be checked. That 
Is why, through you. I would like to request Hon. Home 
Minister that IUCh Government wiR bring your popularity 
graph down. Since you do not have absolute majority and 
you have formed government by means of horae tracing, 
this is encouraging Mafia and criminal eJements. Today 
there is no law and oreler in Uttar Pradesh and • Jungle 
Raj" is prevailing everywhere. If you want to check the 
downfall of your popularity graph, you should disrni .. U.P. 
Government and Impose President rule there and hold 
election so that a popular government based on the public 
opinion may be formed. Otherwise atrocities on larger scale 
will be con'Unitted. 

[English} 

MR. SPEAKER : We have to take up certain other 
important business also. I have given you' special 
permisSion to raise this matter. 

[Translation} 

KUMARI MAYAWATI : Mr. Speaker, Sir, only two lakh 
rupees has been given to the families of the deceased In 
Tundala, their widows are young. I, therefore, request you 
that Instead of two lakh, five lakh rupees should be given 
to each of them and employment sholild be provided to 
the family members and strict action should be taken 
against guilty officials. I would like to again request you 
that dalits are also being kidnapped as well as being killed 
in Uttar Pradesh and all kind of excesses are being done 
against them. You are the Home Miniller of India. So, I 
request you to take action on all points that I have raised 
and if any State Government fails to maintain law and order 
situation in the State, then Central Government should 
interfere and control the situation otherwise situation will 
further deteriorate. Apart from that. I also submit to the 
Labour Minister that Scheduled Caste persons who were 
killed at Basai village near Tundala on May 1, were 
labourers, and labourers were killed on Labour day. You 
should seriously think about it. I request you that you should 
seriously take up those points that I have suggested and 
take action In this regard. • • . (IntetrUptions) The Home 
Minister IhouId reply to what I have said and then give 
chance to others to IpHk. . . . (/ntelT&lptions) 

(Engllah1 

MA. SPEAKER: A8 • IpICiaI cae I have aIIowecI her 
to apeak. 

[hneIatJon] 

KUNWAR AKHILESH SINGH'~ U.P.) : Mr. 
SpMker,Sir •• II • ......, of ...u..- of ... 
(InferrupItona) - ... 
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[EngIJM) 

MR. SPEAKER: Thlsla not 'Zero Hour'. As a sp8cl.1 
C888 I have allowed her to apeak. 

[TlMSIBtJon) 

KUNWAR AKHILESH SINGH : Mr. Speaker, Sir. today 
the Govemment of Uttar Pr,adesh is on the wrong track. 
How can one expect for justice from a govemment which 
has as many as 22 such ministers who are history sheeters 
... (Intem1ptions) 

MR. SPEAKER : Have you given notice to speak on 
this? 

(Interruptions) 

KUNWAR AKHILESH SINGH : I have given, sir .... 
(Interruptions) 

SHRt SUSHIL KUMAR SHINDE (Solapur) Mr. 
Speaker, Sir, there Is no questiOn of notice 
(Interruptions) 

[English] 

MR. SPEAKER : How can you speak without the 
permisSion of the Chair? 

[TI'anslatlon} 

SHRI SHRJPRAKASH JAISWAL : Mr. Speaker, Sir. 
what can be more heinous incidence than this. One 
member of the each party should be aRowed to apeak for 
one minute. So that they may place their views. . . 
(IntfHTllptJons) 

{English} 

SHRt MADHAVRAO SCINDIA (Guna) : Sir, we should 
&tao be aRowed to exp ..... our views. 

[Translation] 

SHRI RAMJI LAl SUMAN (Flrozabad) : Mr. Speaker, 
Sir, not only In Tundla alone, but in other different parts 
of India incidents of the killings of minority people and 
Dalita are being reported in the newspapet'8. Hardoi has 
aIIo been mentioned besides Basal and Nagle. I think. all 
thie Is happening due to the behaviour of the Government. 
The present Govemment Is against the mInOrity people and 
Il1o againIt the peopae from weaker NCIiorW. The 
ClMnIcter 01 the common people reftecta the baMvlour of 
... GowImrnent _ the eame message II ~ to the 

eociety • • • (#nlwrIJptJonS) 

SHRI PRAKASH MANI TRIMTHI (Oeorta) : 8ehavtDur 
01 which GovemmenI are you taJkfng IIbout? • . • 
~) When MIl,. If J .. II kid bV yow own 

party people, then It wu the behaviour of which 
Government. Hon'bIe Mayawatl ~ was assauhed by your 
party people and the Bhartiye Janata Party people had 
saved her life, 10 you are taking about the behaviour 01 
which Government . . . (Interruptions). Kindly tell UI about 
the behavtour of the Government, which GcMtrnment are 
you talldng about. h Is a well known fact that hon'ble 
Mayawati ji was severely attacked during the tenure of your 
Government and our party people .. ved her life, why are 
you people becoming protector ... (IntemJptions) I would 
like to know a8 to which Government are you talklng about 
. . . (Interruptions) 

SHRI RASHID ALVI (Amroha) : It was a conspiracy 
of the then Government. That Government wanted to kill 
Mayawati ji so that the dalil leader8hlp In India may come 
to an end . . . (InterrupticlM) 

SHRI RAMJI LAL SUMAN : Mr. Speaker, Sir, I would 
request the Government through you that the moat 
frustrating aspect behind this Incident Is that Government 
performs the funeral of such unidentified dead bodiea only 
when there Is no one to claim these dead bodies. But on 
the contrary, all the family Membera kept on requesting Ind 
urging that the dead bodies may be given to them, but 
these dead bodiea were not handed over to the family 
Members. Day before yesterday, I met thoee p8r1On1 who 
are imprisoned in Flroubad Jail. It Is I matter of great 
concern that three brothers of real paternal uncle of Ram 
Prasad. who died, were Imprltoned. One person of 
Dholapura was going to meet hli elater and he wu 
Imprl8oned. And as a reaction to this, when people we,.. 
Initiating a peaceful movement, then. the PAC and PolIce 
Personnel Firozabad. gelaI, Baudhnagar and Chhota N~. 
Mirza entered Into the hOUMI of people and beat them. 
The most distrealng upect of thIa II thai when ..... wu 
a robbery in Nagia Maajid, thepob alation .. InIormed 
about IhiI robbery, but awn after mMy houtw 01 thIe 
infonnation, police did not ,..". .. the ..... hi guilty 
police offictaII .... ontt -" to .. line which II not • 
punlahrnent. ~ would beoome .... 0.."" " • 
aevare puniIhment II not gMn In IUCh IncldalICeI. I would 
like to f8qUIIIlhrough you ................. _ In 
the ... country, II requINd to be cIIou ••• d et length. 
This maHer IhooId be dIIcI ••• d under NIt 113. 10 tMI 
the ..... taca of the GowremmInt filii)' be epMed I wIIh 
Nt hon'bIe HOme ....... m.y .. 1M UIat PnIdaIh 
00wemmInI to ............... acIIon In .. &alai ... 

SHRI SUSHIL KUMAR 8HINOE : Mr. SpMMr, SIr. , 
will not 11M rru:h ...... t ... InIIh ...,. ..... mana In .. 
niIUII only. fir, I ilindIM·a ........ but ......... 
01 c:oncem II ... why ......... III MIn tIM' *lie 
• clay ................... t .,'1 ... 1M GcMrnftwII 
... not conduct ...... ' .. e.m,. .... tubIICl When ,. . 
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State itself Is the protector and the Police officers of the 
State are involved in killing the innocent people, then where 
will the poor people go? Today, It is the responsibility of 
the Government of India as to why an enquiry cannot be 
conduct In that case. We agree that this is a State subject. 
The Home Ministry of Government of India will say that 
we cannol interfere in this matter. But 12 jatavs were 
charred to death in Kumher killings . . . (Interruptions) 

[English) 

MR. SPEAKER: You are not allowing the Minister to 
give reply. You are simply raising the matter, but you are 
not listening to him. 

SHRI SUSHIL KUMAR SHINDE : I am allowing him. 
I am just finishing my point. I must make my point so that 
the Minister will be able to reply in the proper perspective. 

[Translation) 

There was Bharatiya Janata Party Government in 
Rajasthan when the Kumher killings took place. Presently 
even Jatavs are being killed every now and then. The 
Bhartiya Janata Party Government is still there. The 
common people of this country understand that the dalits 
do not get protection if there is Bhartiya Janata Party 
Government at the Centre or even at the State level also. 
I would like to submit to hon'bla Minister through you that 
he may give statement in this regard and whatever 
oppressions are taking place over there, may be stopped 
\.e. oppressiOns on the dallts. Even dead body has not been 
given to their relatives. I urge that the persons guilty of 
sl,lCh act should apologise, you kindly direct the 
Government to give a statement . . . (Interruptions) 

MINISTER OF HOME AFFAIRS (SHRI L.K. ADVANI) : 
Mr. Speaker, Sir, if in any part of the country there Is 
hamllment of dallts. or they are oppressed or Injustice is 
done to them or there are incidents of killings of dallt. then 
11 is but natural that Is wouJd be a matter of concern in 
Parliament. It Is natural that Mayawati ji, Suman ji and 
Shlnde J have drawn our attention towards these incidents 
Of Uttar Pntdeeh. but you wiD also agree to the fact that 
ftrat of all II Is my duty to uk about this incident from Ihe 
Uttar Pradeth Government, actudy what haa happened 
and IOmOIfOW t shall gIw a statement to this enect in the 
House. We .mal take further action on thet basis only 
. . . (Interruptions) 

[English) 

MR. SPEAKER : The Mfnister has given reply. He has 
categorically sa1d that after coneuIting the Slate GcMmment, 
If necessary, he would make a statement In the Houle. 
PIMse understand this. 

SHRI RAJESH PILOT (Dausa) : Sir, we would like to 
raise the Issue pertaining to working journali8tl. 

MR. SPEAKER: Tomorrow. nol today. Today you have 
consumed the entire lime. 

14.27 hn. 

PAPERS LAID ON THE TABLE 

[English] 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : I beg to lay on the 
Table :. 

(1 ) A copy of the Andhra Pradesh Urban Development 
and housing Corporation and the, Andhra 
Pradesh State Housing Corporation Umlted 
(Amalgamation) Orders, 2000 (Hindi and English 
versions) published in Notification No. S.O. 
197(E) in Gazette of India dated the 6th Maroh, 
2000 under sub-section (5) of section 396 of the 
Companies Act, 1956. 

[Placed in library. See. !'Jo. LT 183212000) 

(2) A copy each of the following Notifications (Hindi 
and English versions) under section 30B of the 
Chartered Accountants Act, 1949 :. 

(I) The Chartered Accountants (Second 
Amendment) Regulations, 2000 Pub-
lished in Notification No. 1·CA(7)144199 in 
Gazette of India dated the 26th February, 
2000. 

(ii) The Chartered Accountants (Amendment) 
Regulations, 2000 published in Notification 
No. 1·CA(7)/45199 in Gazette of India dated 
the 26th February, 2000. 

[Ptaced in library. See. No. LT 183312000) 

(Tran.lalion) 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANO\) : Sir, I beg to lay on the Table :. 

(1) A. copy of the Noise Pollution (Regulation and 
Control) Rules. 2000 (Hindi and English versions) 
published in Notification No. S.O. 123(E) In 
Gazette of India. dated the 14th February, 2000 
under aection 26 of the EnVIronment (Protection) 
Act. 1986. 

(Pleaced in library. See No LT 183412000J 
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(2) (i) A COfJ'I of the Annual Report (Hindi and 
English verslona) of the Central Zoo 
Authority. New Deihl. for the year 1998-99, 
a10ngwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
.... "Ions) by the Government of It.D 
working of the Central Zoo Authority, New 
Deihl, for the year. 1998-99. 

(3) Statement (Hindi and EngUsh versions) showing 

[Eng/Ish} 

. reuona for delay in laying papers mentioned at 
(2) abcwe. 

[Placed In Ubrary. See No. LT 183612000] 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHAIMATI JAVAWAp.ff1 MEHTA) : I beg to lay on 
the Table • copy of the Memorandum of Understanding 
(Hindi and English versions) between the North Eastern 
Electric . Power Corporation limited and the Ministry of 
Power for the year 2000-2001. 

{Placed In Library. SM No. LT 183612000) 

THE MINISTER OF STATE IN THE MINISTRY OF 
SURFACE TRANSPORT (DR. oEBENoRA PRAoHAN) : I 
beg to lay on the Table :-

( 1 ) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (4) 
of Section 124 of the Major Port Trusts Act. 
~983 :-

(i) G.S.R. 280(E) published in Gazette of India 
dated the 28th may, 1997 approving the 
Vishakhapatnam Port EmpIoyeeI (Grant of 
Advances for Purchase of Conveyance) 
Amendment Regulations. 1997. 

(iI) G.S.R. 429(E) published In Gazette of India 
dated the 29th July. 1997 approving the 
New Mangalore Port Trust Employees 
(Recruitment. Seniority and Promotion) 
Amendment Regulations. 1897. 

(HI) G.S.R. 651 (E) published in Gazette of India 
dated the 17th November, 1997 approving 
the Kandla Port Employees (Leave) 
Amendment RegulatIonS. 1997. 

(iv) G.S.R. 8(E) published in Gaztne of India 
dated the 1 at January. 2000 approving the 
new Mangalore Port Trust Employees 
(Recruitment. Seniority and PromoIIon) 
Amendment RegulationS. 1999. 

(v) G.S.R. 831(E) published in Gazette of India 
dated the 29th Oeoembtr. 1999 approving 
the Tuticorin Port Trust Employ .. , 
(Recruitment. SeniorIty and Promotion) 
Amendment Regulatlona. 1999. 

(vi) G.S.R. 7(E) published In Gazette of India 
dated the 11t January. 2000 approving the 
Cochln Port Trust Employeea (LM .... ). 
Amendment Regulltiona. 1989. 

(vii) G.S.R. 9(E) published In Gazette of ~ 
dated the 111 January. 2000 approving the 
New Mangalore Port Trust Employeet 
(Recruitment, Seniority and PromotiOn) 
Amendment Regulationa. 1999. 

(viiI) a.S.R 10(E) published In Gazette of India 
dated the 27th January. 2000 approving 
the New Mangatore Port Trust EmpIoyee& 
(Contr1butory OUtdoor and Indoor Medical 
Benefltl after Retirement) Amendment 
Regulations, 2000. 

(be) G.S.R. 72(E) published In Gazette of India 
dated the 27th January. 2000 approving 
the Paradeep Port Trult Employee' 
(Contributory) Outdoor and Indoor Medical 
Beneflta after Retirement) Regulatlona, 
2000. 

(x) G.S.R. 104(E) published In Gazette of India 
dated the 10th February. 2000 approvtng 
the Vlthakhapetnem Port Trust Employees 
(Educational ""'atance) Amendment 
Regulations. 2000. 

(xi) G.S.R. 105(E) published In Gazette of India 
dated the 10th February. 2000 approv-
Ing the New Mangalor. Port 
Trust E~ .... (ReCruItment. SenIority 
and PromotIon) Amendment RegulatIons. 
2000. 

(JdI) G.8.R. 101S(E) pubMIhed In GIatte of India 
cMted the 101h FebNafy. 2000 approwtng 
lie AmelKtmenI to ~ Port 1i'uIt 
~ (AecNIIment of Head of 
o.p.t1ment) Regldatione. 2000. 

(MIl) O.S.A 111(E) pdlIIIhed In Gazelle of India 
d8IiId the 14th r:.bruary. 2000 approving 
the MumbIIl Fof11N11 fWIIIon AmelIdmInI 
ReguIaIIonI. 2000. 

(.) as.A t3O(E) p&MIhed In Gazette of India 
dilled the 18th FebIwry. 2000 IIJIPf'O't'Ing 
.... New· ____ Port Truet ~ 

• 
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(Recruitment, Seniority and Promotion) 
Amendment Regulations, 2000. 

(xv). G.S.R 131 (E) publlahed In Gazette of India 
• dated the 16th February, 2000 approving 

the New Mangalore Port Trust Employees 
(Recruitment, Seniority and Promotion) 
Amendment Regulations, 2000 

(xvt) G.S.R 132(E) published in Gazette of India 
dated the 16th February, 2000 approving 
the Vishakhapatnam Port Trust Employees 
(Claaslfication, Control and Appeal) 
Regulations, 2000. 

(xvII) G.S.R 133(E) published In Gazette of India 
dated the 16th February, 2000 approving 
the Mumbal Port Trust Employees 
(Recruitment, Seniority and Promotion) 
Amendment Regulation, 2000 

(XVIiI) a.SR. 22t(E) pubIIIhed In Gazette of India 
detect the 7th March, 2000 approving the 
Cochtn Port Trult Employee. (Recruitment, 
Sentorlty .ncI Promotion) Ame!"dment 
RegulatIOn, 2000. 

(xix) a.S.R 228(E) published In Gazette of India , 
dated the 7th March,' 2000 IIPPfOYIng the_ 
Mormugao Port Employee. (Leave) 
(Amendment) Regulations, 2000. 

(xx) G.S.R 23O{E) published In Gazette of India 
dated the 7th March, 2000 approving the 
Kendia Port Trust Employees (Medical 
Attendence) Regulations, 2000. 

(xxi) G.S.R. 232(E) published in Gazette of India 
dated the 8th March, 2000 approving the 
New Mangalore Port Trust Employees 
(Recruitment, Seniority and Promotion) 
Amendment Regulations, 2000. 

(xxii) G.S.R 233(E) published In Gazette of India 
dated the 8th March, 2000 approving the 
Uormugao Port Ernployeea (Temporary 
ServIce) Amendment Regulation, 2000. 

(xxlR) G.S.R. 241 (E) published In Gazette of India 
dated ~ 10th March, 2000 approving the 
1\Mcortn PortTiwt ~_ (Rec~ 
SenIottty " PrornoUon) Amendment 
ReguIdonI, 2000. 

(xxiv) G.B.R 242(E) publilhedin Gazette of India 
dilled .. 10th March. 2000 IIPPfOYIng 
the ·UdIoorin Part Trust EmpIcPJMa' 

(Recruitment, Sentortly Md Promotion) 
Amendment RegulattoM. 2000. 

(xxv) G.S.R 252(E) published In Gazette of 
India dated the 22nd March, 2000 
appF9Ving the Madras Port Trust EmpIo'jees 
(Cla'siflcation, Control and Appeal) 
Amendment 'Regulation, 2000. 

(xxvi) G.$.R. 253(E) published in Gazette of 
India dated the 22nd March, 2000 
approving the Jawahar1al Nehru Port Trust 
Employees (Leave) FItat Amendment 
Regulations, 2000. 

(xxvii) G.S.R. 254(E) Published In Gazette of 
India dated the 22nd March, 2000 
approving the Cachln Port Trust Employees 
(Recruitment, Seniority and Prometlc:m) 
Amendment Regulations. 2000. 

(xxviil)G.S.R. 269(E) publiehed In Gazette of 
India dated the 29th March, 2000 approving 
the Mumbai Port Trust Employees (Re-
cruitment, Seniority and Promotion) 
Amendment Regulation, 2000. 

(xxix) G.S.R. 326(E) published ·In· Gazette of 
India dated the 10th April. 2000 approving 
the Tuticorin Port Trust Employees 
(Recruitment. Seniority and Promotion) 
Amendment Regulation, 2000. 

(xxx) G.S.R. 270(E) published In Gazette of 
India dated the 30th March, 2000 approving 
the Mumbal Port Trust Employees DIgest 
of pay and aHowances. Leave and Pension 
(Amendment) Rules, 2000. 

(xxxi) The Mormugao Port Employees 
(ClaSSification Control and Appeal) 
RegulatiOns, 1964 published in Notification 
No. 965 in Gazette of india dated the 1 st 

. July, 1'984. 

(2) Four Statements (Hindi and English veraiona) 
Showing reasons for ~ay In Itiytng the papers 
mentioned at (I), (M), (IR) Met (xxxi) of Item No. 
(1) above. 

[Placed In LIbrary. See No. LT . 183712000J 

(3) A .copy of the Mernocef)dum of UndeI'IbIndIIlg 
(Hindi and Engliah versional between the Cochin 
Ship'Jard limited Md· the MinIstry of SurfIIce 
Tranepon, for the year 200Q.01. 

[Placed In LInIy. See No. LT 18WlOOO) 
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(4) A Ct1(1I of the Memorandum of Understanding 
(HIndi and English versions) between the 
Shipping Corporation of India Limited and the 

,Mintstry of Surface Transport, for the year 2000-
01. 

[Placed In Ubrary. See. No. IT 183912000) 

(5) A copy of the Annual Report (Hindi and Engilth 
versions) of the National Highways Authority of 
India for the year 1997-98, aIongwIth Audited 
Accounts undersection 24 of the National 
Highways Authority of India Act. 1988. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) abOve. 

(Plac8d in library. See No. IT 1840l2000) 

(7) A copy each of the following papers (HIndi and 
English versions) under sub-section (1) of 
section 619A of the Companies Act. 1956 :-

(I) Review by the Govemment of the wor-
king of the Indian Road Construction 
Corporation Limited. New Delhi, for the 
year 1997-98. 

(Ii) Annual Report of the Indian Road 
Conltructlon Corporation Limited. New 
Delhi, for the year 1997-98. IIongwtth 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(8) Statement (Hindi and English vefIionI) Ihowing 
reaeons for delay in laying the papers mentioned 
at (7) above. 

. (Placed in Library. See No. LT 184112000) 

(9) (I) A copy of the Annual AdmtnIatratlon Report 
(Hindi and english versions) of the Paradip 
Port Trust, for the year 1998-99. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of Ihe 
working of the Paraclp Port TI'UIt. tor the 
year 1998-99. 

(10) Statement (Hindi and English version&) Ihowihg 
reasons for delay in laying the papers mentioned 
~ (9) abcM .. 

[Placed In LIbfary. See No. LT 184212(00) 

(11) A copy of the NotiftcatIon No. G.S.R. 335(E) 
(Hindi .m EngIiIh ~) .,..,..,., In 0.-
of India dated the 13111 April. 2000 1MNnD .... 
amendments In the CentrIII MaIor ....... 

(Amendment) RuIIe. ,. under sub-HCtIon (4) 
of I8Ction 212 of the Motor Vehidea Act, 1988, 
together wiIh an upIanatory memorandum 
thereto. 

(Placed In library. See No. LT 184312000) 

(1~) A copy of the Dock Wortcera (Regulation of 
Employment) (Amendment) R....... 1999 (Hindi 
and Engliah verai0n8) published in Notification 
No. G.S.A. 93(E) In Gazette of India dated the 
10th February. 1.. under I8Ction SA of the 
Dock Workera (Regulation of Employment) Act, 
1948. 

(13) Statement (Hindi and English veraions) showing 
reuonI for daIay In laying the papers mntoned 
at (12) abcM. 

[placed In library. See No. LT 1844J2000J 

(14) A copy each of the following papers (Hindi and 
EngUlh versions) under sub-,ec:tlon (2) 
of HCtIon 103 of the Major Port Trust Act, 
1883 :-

(Q Annual Acc:ounll of the TutJcorin Port Trust 
for the year 1998-99. together with AudII 
Report thereon. 

(U) Review by the Government on the AudIted 
Accounta of the Tutioorin Port TIUIt for the 
veer 1888-89. 

(15) Statement (Hindi and EngIIIh wrelona) thowIng 
reaaont tor delay In IayInQ the papert mentioned 
at (14) aboYI. 

(P*ed in Ubrary, See No. LT 184612000J 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATUR~L GAS (SHRI E. 
PONNUSWAMy) : I beg to lay on the Table :-

(1) A copy of the MImorIadum of undel'8tlldlng 
(HindI end Englieh WIIf'IIoI.)between the 
HInduIa.n PtMroIIum 00rp0nItI0IJ UmIted and 
the MInIItry of "-trcIIeum and Natural Gas for 
the yMf" 2000-01. 

(Placed In ~ry, s.. No. LT 184&'2000) 

(2) A c:opy of the MemaI.1dum of UndeNIandIng 
(HIndI and EngIIIh ..... ) betlllln the .... 

. fI'WcIIeunI CcMpoftIIan UnIIIId .... the MInIIIIy 
of ,..... .. NIiIurIII 0.. b' .. ~ 
20000<i1. 

IfIIIGId In I.Iary, lie No. LT 114712000J 
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(3) 

(4) 

A copy of the Memorandum of Understanding 
(Hindi and English versions) between the Gas 
Authority of India Limited and the Ministry of 
Petroleum and Natural Gas, for the year 2000-
2001. 

(Placed in Library. See No. LT 184812000) 

A copy of the Memorandum of Understanding 
(Hindi and English versions) between the 
Bongalgaon Refinery and Petrochemicals Limited 
and the Ministry of Petroleum and Natural Gas 
for the year 2000-2001. 

[Placed in Llb~ry. See No. 184912000] 

(5) A copy of the Memorandum of Understanding 
(Hindi and English versions) between the 011 and 
Natural Gas Corporation Limited and the Ministry 
of Petroleum and Natural Gas for the year 2000-
2001. 

[Placed In Library. See No. LT 1850/2000) 

(6) A copy of the Memorandum of Understanding 
(Hindi and English verslon8) between the Oil 
India limited and the Ministry of Petroleum and 
Natural Gas for the year 2000-2001. 

[Placed in Library. See No. LT 185112000] 

A copy of the Memorandum of Understanding 
(Hindi and English versions) between the Cochin 
Refineries Limited and the Ministry of Petroleum 
and Natural Gas for the year 2000-2001. 

[Placed in Library. See No .. LT 185212000] 

THE MINISTER OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : On behalf of Shri 
O. Rejagopal, I beg to lay on the Table :. 

(1) A copy of the Notification No. G.S.R. 21S(E) 
(HindI ~f9iah wreIonI) pubtiIhed In Gazette 
of lndIa dated the 2nd Mard\, 2000 making 
certain .mendmente In 1he SClheduIe XIII to the 
CompenIee Act. 1858. underlUb-eectton (3) of 
Section 641 of the Mid Ad. 

(Placed In library. See No. LT 185312000) 

(2; A copy NOh of the foIowtng NotiIcation (Hindi 
end Englieh va.-lone) under. euHectIon (3) of 
I8Ction ·842 the Compeniee Act. 1956 :. 

(I) The PrIvate l.Irnfted eomp.ny and Unlated 
Public Umited ~ (Buy bac:tc of 
SecurttiN) AlMr4uent Regutation8, 2000 

(iI) 

14.28 h .... 

published In NotIftcIdlon No. G.S.R. 216(E) 
In Gazette of Indla dated the 2nd March. 
2000. 

The Company Law Board (Fees on 
Applications and Petitions) Amendment 
Rules, 2000 published in Notification No. 
G.S.R. 219(E) in Gazette of India dated the 
6th March, 2000. 

[Placed In Library. See .No. LT 185412000] 

MESSAGE FROM RAJYA SABHA 

{English] 

SECRETARY·GENERAL : Sir, I have to repOrt the 
following message recefved from the Secretary-General of 
Raiya Sabha :. 

"That this House concurs in the recommendation of 
the Lok Sabha that the Rajya Sabha do appoint six 
members of Rajya Sabha to the Joint Committee of 
the Houses on the Bill to provide for the establishment 
of an Authority to give an effective system for 
protection of the rights of plant breeders and farmers, 
and to encourage the development of new varieties 
of plants, and to give effect to lIJb·paragraph (b) of 
paragraph 3 of article 27 of Part II of the Agreement 
on Trade Related Aspects of lmeflectual Property 
Rights in the vacancies caused by retirement of aix 
Members namely Shri Janardhana PoojafY, Shri V. 
Kiahore Chandra S. 080, Dr. Ranblr Singh, Shri Onkar 
Singh Lakhawat. Dr. Biplab Dasgupta and Shrl 
Gurudas Oas Gupta from Rajya Sabha on the 2nd 
April, 2000 and resolves that Dr. A.A. Kidwai, Dr. M.N. 
Das, Shri Lallthbhai Mehta, Shrl Kailash Joshi, Dr. 
Biplab Oasgupta and Shri N.R. Oasari be appointed 
to the said Joint Committee to Ii" the vacancies.-

14.21 h .... 

CONSTITUTION (NINETIETH AMENDMENT) BILL" 

(Amendment of article 16) 

(English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
SMALL SCALE INDUSTRIES. AGRO AND RURAL 
INDUSTRIES, MINISTER OF STATE IN THE DEPAFttMENT 
OF PERSONNEL AND l'RAINING,oEPARTMEtfT OF 
PENSIONS AND . PENsIoN~ WELFARE OF THE 

-Publithed In the Gazette .of IneIIa. EldIaonInary, Part-II, 
8ectJon-2. dated 8.5.2000. 
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MINISTRY OF. PERSONNEL. PUBLIC GRIEVANCES AND 
PENSIONS ANO. MINISTER OF STATE IN THE 
OEPARTMENTS OF ATOMIC ENERGY AND SPACE 
(SHAIMATI VASUNOHARA RAJE) : I beg to move tor leave 
to introduce a BUI further to amend the Constitution of 
India. 

This is to Incorporate Clause 4B under article 16 ot 
the Constitution with a view to enabling the State to provide 
that 50 per cent limit on reservation shall exclude the 
backlog vacancies. It may be recalled that the Government 
has issued an Office Memorandum dated August 29. 1997 
to provide that 50 per cent limit on reservation shall apply 
to current as well as backlog vacancies. 

MR. SPEAKER : Madam. you are supposed just to 
seek leave ot the House to introduce the Bill and not to 
make ". speech. 

Motion moved : 

-rhat leave be granted to introduce a Bill further to 
amend the Constitution of India." 

(Interruptions) 

MR. SPEAKER : In this regard, Shri Varicala 
Radhakriahnan and Shri Prakash Yashwant Ambedkar, 
~mbers of Parliament, have given notices to oppose the 
Introduction ot this Bill. 

(Interruptions) 

SHRI RAMESH CHENNITHAlA (Mavellkara) : Sir, In 
the Papers laid on the Table, there Is inordinate delay in 
placing these papers before the House. This is a very 
serious malter. These papers have been laid on the Table 
after 34 years. . . . (Interruptions) 

MR. SPEAKER: The notice ot Shn Prakalh Ambedkar 
is time-barred as It was rece/Yed after 10 a.m. So. I am 
allowing Shri Varkala Radhakrishnan to oppose the 
introduction of the Bill. 

(Im.mJptionI;) 

SHRI RAMESH CHENNITHALA : Sir. lhII Ia • very 
serious islue. 

MR. SPEAKER : We have aIteady gone to the next 
Item and I have called SM VarUIa RadhakrIIhnan 10 
speak. 

(1nbIfn.IPIioM) 

MIt SPEAKER : NoIhing IhouId go on record. 

(IntetrupIJotWr 

"Not recorded. 

MR. SPEAKER : SM Chennithala. hQw can you raiN 
it now? We are already on item No. 10. 

SHAI RAMESH CHENNITHALA : Sir. I have given 
notice on this matter. The Speaker should direct the 
Government not to do such a thing In future. . .. 
(Interruptions) 

MR. SPEAKER : Please understand thaI I have called 
Shri Aadhakrishnan to speak. 

(Interruptions) 

SHRt RAMESH CHENNITHALA : Sir. this a very 
serious issue. You shouid direct the Government on this 
matter. . . . (Interruptions) 

SHRI VARKALA RADHAKRISHNAN (Chiraylnkil) : Sir. 
I fully support the principle involved In the BUI. . . 
(Interruptions) 

MR. SPEAKER : After Shri Radhakrilhnan concludes. 
i will allow you. 

(InterruplioM) 

SHAI VAAKALA RADHAKRISHNAN : I would /Ike 10 
raise objection because the Government is not sincere. If 
the Government is sincere in giving due ,·epresentation to 
the Scheduled Castes. Scheduled Tribes and the backward 
communities. they would have done much ".ore. In the caM 
of Tamil Nadu. they have not adhered to 50 per cent limit 
enunciated by the Supreme Court. Without taking • final 
decision in regard to the ceiling of reaervation. what It. 
Central Government has extended may not find a legal 
footing because the Supreme Court has taken a very clear 
decision about 50 per cent. Why don't you take a decision 
about ttm? It ia becau .. It. Tamil Nadu Legislative has 
gone beyond 50 per cent. They have gone to the extent 
of 65 per cent. When that _ the altuation. then I think the 
Govemment will be able to gtve much more . . . . 
(IntsmJptJonI) I ItrOngIy tuppOr1 the Sill. 

THE MlNlSTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOLOGY (&HAt 
PRAMOD MAHAJAN) : Sir. If • MMnber .. IUppOI1ing .. 
Bill. then how eM ... object to the tntroducIIon of the· BiII1 
I really do not Wldenstand. 

MR. SPEAKER : StvI AadhaktIIhnan. you era not 
oppoeIng the Inboduction. )'aU a,. euppcdng t. 

(~) 

SHRI SOMNATH CHATTERJEE (8iofpUt) : He ... 
• footpIoOf Y. He ...... .... ... ... ..... 
... in .... BI "'*" ~ IhOukt ...... of •••• 
~ .. 
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SHRI PRAMOO MAHAJAN : He can do that at the 
time of discussion. He can make suggestiuns at that time 
.... (Interruptions) I have a point of order, Sir Rules permit 
the Members to object the introduction of a Bill but that 
opportunity should not be used to make speeches on the 
merits of the Bill. If he thinks that we are not having 
legislative competence about the Btll. then he can oppose 
it. 

Now. if he is supporting. it means that he has no 
objection to the introduction of the Bill. He should not be 
allowed to use this opportunity to discuss things and 
whatever he has said should be expunged from the 
proceedings. 

MA. SPEAKER : Now. he is supporting you. 

SHRI PRAMOO MAHAJAN : All of UI have to observe 
the rules. . . . (IntCtrruptions) 

SHRI VARKALA RADHAKRISHNAN : Sir, I have my 
own doubts about the legislative competence of the 
Government. When you are talking about 50 per cent here. 
the Tamil Nadu Legislature has gone to 65 per cent. . . 
(IntCtrruptkms) 

MR. SPEAKER : Please hear me. You have given 
notice to oppose the introduction of the Bill. But you are 
supporting the Bill. 

SHRt VARKALA RAOHAKRISHNAN : No. I have 
specifically stated that the Tamil Nadu Legislature has given 
ss. per cent . . . . (Interruptions) 

MA. SPEAKER : But your notice is for opposing the 
introduction of the Bill. 

SHRI VARKAlA RADHAKRISHNAN : The legislative 
competence is In doubt and the Central Govamment Is 
bringing thle BUI haIf-heartedly. 

Mr. Minister. you are really supposed to protect the 
interests of the Scheduled Castes and the Scheduled Tribes 
and help them. If you are honest and sincere, you have 
to take a decision about the Tamil Nadu Bill and the other 
atatutea. But you have not done that. That Is why, I question 
the legislative competence of the Introduction of this Bill. 
. . . (Interrupt 10m) 

MR. SPEAKER: Though the notice gMm by Shri 
Prakash Ambedkar to oppoM the intfocIuction of the BUI 
was time-barred, that Ia. It was received after 10 a.m., yet 
I am alJowmg hUn as a apec:IaI cue to oppose the 
IntlOduction of the ,Bill. 

SHAt PRAKASH' YASHWANT AMBEOKAR (AkoIa) : 
Thank you. Sir, Both theM mattefa were refemKJ befo,. 
the Supreme Court In the indira Sawhney verIUI .... Union 

of India case. There were two points Which were raised. 
One was the decision given in 1962 regarding the definition 
of the word "appointmenr in which it was said that 
"appointment" includes promotion also. . . . (Interruptions). 
I am coming to the question of why I oppose the 
introduction of this Bill. 

MR. SPEAKER: Shrl Prakash Ambedkar, just now, you 
have heard the reply of the Parflamentary Affairs Minister. 
Again. you are going into the theory of It. Why are you 
opposing the introduction of this Bill? You should teU about 
it. 

SHRI PRAKASH YASHWANT AMBEDKAR : I am on 
a specific issue. I am just coming to that. I am just giving 
the background. 

MR. SPEAKER: You can say why you are, opposing 
the introduction of the B"I. This Is the Introduction stage 
only. 

SHRI PRAKASH YASHWANT AMBEDKAR : I am 
coming to that only. To overcome this decision. Parflament 
itself had amended article 16 of the Constitution and article 
16(4)(a) was added to it. Even the article 16(4)(a) was 
challenged before the Supreme Court and the decision 
given by the Supreme Court was thal It neither creates 
right in favour of the Scheduled Castes nor it casts a duty 
on the Government to give them reservation or promotion. 
. . . (Interruptions) 

THE MINISTER OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RAM JETHMALANI) : Well, if my hon. 
friend yields for a second. I would like to say that we are 
trying to fulfil a promise which we have made to the 
Scheduled Castes and the Backward Clllsses. We have 
made a promise on the floor of the House. We are trying 
to fulfil it But he is trying to oppose it. I cannot understand 
it. Why did he give notice for opposing the Introduction of 
the BiD? 

SHRI PRAKASH YASHWANT AMBEDKAR : I know that 
you have made a promise. I am opposing only the 
introduction of the Bill. I am trying to say that whatever 
efforts which the Government are making are a farce. . . 
(Interruptions) 

MR. SPEAKER : Shrl Prakash Ambedkar, please 
underttand that this Is not a debate. 

SHRI PRAKASH YASHWANT AMBEOKAR : I am onfy 
saying that the hon. PrIme Minister assured this House that 
he would protect the Interests of the ScheduIect Ca$tI. The 
han. Prime Minister categoriCaRy assured that artlcte 335 
would be amended. Now, what Ie coming up before the 
House Is a matter which hae aIfeady been deckIed by the 
Supreme Court. So. I am opposing it. 
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MR. SPEAKER : I have to Inform the House that it 
is well~e8tablished that the Chair does not decide whether 
a Bill is constitutionally within the legislative con,petence 
of the House or not. The House also does not take a 
decision on a specific question of vires of a BiD. In the 
circumstances, I am now putting the question to the vote 
of the House. 

MR. SPEAKER : The question is : 

"That leave be granted to introduce a Bill further to 
amend the Constitution of Indla.-

The motion was adopted. 

SHRIMATI VASUNDHARA RAJE : Sir, I Introduce the 
BIR. 

{English] 

SHRt RAMESH CHENNITHALA (Mavelikara) : Mr. 
Speaker, Sir, with your permission, I am raising a very 
important Issue before this House. In respect of the Papers 
Laid on the Table, there are certain procedures. A 
Committee has been constituted for that. But the inordinate 
delay in placing the records or papers before this House 
is a very serious issue. So, I would like your goodself to 
give a direction to the Government in respect of placing 
the Papers before the House in time. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOLOGY (SHRI 
PRAMOD MAHAJAN) : Sir, is he talking about today's Order 
Paper? 

SHRI RAMESH CHENNITHALA : Yes. I have already 
given a notice to the han. Speaker. 

SHRI PRAMOD MAHAJAN : All right, you have given 
the notice. , am not objecting to It. 

SHRI RAMESH CHENNITHALA : Please refer to Item 
Hoe. 4, 6, 7, 9, 12 and 14 and its explanatory memorandum. 
It " not at aH satisfactory. My requeat II that the ChaIr 
should direct the Government not to make euch ino/dnate 
delay In placing the Papers on the Table of the HOUle. 
This is my point. I am not blaming the GoYemment. I am 
talktng about the procedure. . . . (InlerruptJoM) 

SHRI PRAMOO MAHAJAN : For the ~r defay. you 
are blaming me only •••• (IntemJptionB) You can only blame 
me for the two-year deftly. 

SHRI RAMESH CHENNITHALA : I am not bIImiIg you. 
There Is a delay of 34 years In ptecIng the PIpers on the 
Table of the House .... (IntetnJptIonS) This II not conwc:t. 
This is not a heallhy PattlanMtf'ltAry practice. 

SHRI PRAMOO MAHAJAN : Sk, which Government is 
he talking abour? 

MR. SPEAKER He is talking of the previous 
Governments. 

(Interniplions) 

SHRI MADHAVRAO SCINDIA (Guns) : Sir, the 
Government is a continuing entity. So, the present 
Government has to take the blame for the entire delay 01 
about 34 years. 

SHRI PRAMOD MAHAJAN : We are responsible. I 
think, we should definitely inquire Into If there is a 32.yea) 
delay. . . . (Interruptions) 

SHRI SOMNATH CHATTERJEE: No Y ... (interruptions) 

SHRI PRAMOD MAHAJAN : But I am trying to 
understand which items he hat mentioned specifically. . . 
(Interruptions) 

SHRI RAMESH CHENNITHALA : I have already 
mentioned the Items. . . . (Int.rrupttolfl) 

MR. SPEAKER: Shri Vancala Radhaktlahnan, pteasa 
take your seat. 

(Intflrruptlons) 

MR. SPEAKER: SM Rameeh Chennlthala wantl to 
raise the Issue of delay In laying certain papers on the 
Table of the House. No doubt, there has been an undue 
delay on the part of the Government in laying certain 
papers. However, in view of the provilion of rufe 305(c), 
the matter has to be referred. to the CommIItee on Papera 
Laid on the Table of the HouM inltead of nHling II on 
the floor of the House. 

Now, we shall take up Mattera under Rule 371. SM 
AnadI Sahu. 

(1nIetruptJona) 

MR. SPEAKER : The Member hal 10 ,., It 10 the 
Con .. ,..... II there II any deIIIy. 

(1nIetruptJona) 

SHRI RAJESH PIlOT (0...) : Hon. ......, nut 
make a etatement tomonow on lie Woftung JourndIW 
Agitation. . . . (tnt.mIpIIorte) 

SHRI PRAMOO MAHAJAN : Let tMI ..., tomomJw. 
Then, I will decide .... (~) 

SHRI PAIVA RAHJAN DASMUNSt (Ra;ganj) : The I & 
B MIniItet ~ i!e p....nt In the ..... 1OmOfrOW ... 
the __ II t.aIIIf' up. • • .{1trIIItrupIIoIW 

&HAt 8ASU OEB.mwuA (~ : WMn the 
IIIue II taen up,:Ihe~ ~ IhouId come prepared. 
... ~' 
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MR. SPEAKER : Tomorrow. Please take your seats. 

(Interruptions) 

14.42 hrs. 

MATTERS UNDER RULE 377 

(1) Need to order berthing of two urea ships at 
Gopalpur (Orissa) in the months of November. 
and December, 2000 with a view to provide 
employment to cyclone-hit people of GanJam 
district 

SHRI ANADI SAHU (Berhampur. Orissa) : Sir. 
Gopalpur is a fair-weather minor Port In Ganjam district 
of Ortasa. It is operational from November to March. every 
year. A number of ships come to this Port during this period. 
Till 1995, Urea ships were coming to this Port. However, 
anchoring of Urea ships in Gopalpur Port were stopped 
thereafter. After the supercyclone. the people of Ganjam 
are not getting adequate work. If Urea ships are brought 
to this Port in November and December, people will get 
work. In addition. farmers will get urea at a cheaper rate. 

I request the Government of India to order for berthing 
of two Urea ships at Gopalpur In the months of November 
and December, 2000. 

14.33 hra. 

[Mr. Deputy-Speaker in the Chair! 

(Il) Need to provide electricity and telephone 
t8cllltl.. In Lohard8g8 Parliamentary 
Conatltuency. Bihar 

[Trans/lJtion} 

PROF. DUKHA BHAGAT (lohardaga) : Sir, I would like 
to draw the attention of the House towards Garru and 
Mahua Dant blocks of my Partiamentary Constituency that 
even after 52 years of Independence none of the viUages 
of the.. blocks have been provided with the facility of 
electrlclty and telephone. In Manika block only 20% villages 
have electricity and more than half of the trantormers are 
out of orders. These are very backward tribal dominated 
areas and the studies of the students is being adversely 
affected 88 a reaun thereof. Development works are taking 
place in all parts of the country but not in these blocks. 
It Is affecting the economic deYelopment of the people of 
these areas. In absence of these facititIes, these tribal 
people are unable to devetop themselves. 

Through thla House, I would request the Central 
Government to Immediately provide eIectricIIy and telephone 
connections to the villages of these bIocb. 

(III) NHd to carry out maintenance work of 
National Highways In 81har particularly N.H. 
No. 2 from Baroon to Aurangabad 

[English] 

SHRIMATI SHYAMA SINGH (Aurangabad, Bihar) : Sir, 
I would like to draw the attention of the Government towards 
the deplorable and dilapidated condition of National 
Highways throughout the country, particularly in Bihar. 

National Highway No.2, which passes through Bihar, 
has nearly 400 kms. length in Bihar itself. This very National 
Highway from Baroon to Aurangabad which is in my 
parliamentary constituency, popularly known as G. T. Road 
covers 35 kms. length. The condition of this road is worst 
and impossible for any commercial or passenger vehicle 
to move. There are big path-holes on the road. Nq concrete 
step has been taken to improve it. 

Due to worst condition of N.H. No.2 In Bihar, there 
are traffic jams for hours together. Women and children 
Sitting in the vehicles are stranded fOJ hours together and 
are often looted or murdered by miscreants. Trunks and 
other goods vehicles carrying perishable items such as 
fruits and vegetables are also facing problems since their 
items are normally destroyed due to late arrivals etc. It has 
also affected on the consumption and wastage of petrol 
and diesel. 

Keeping in view the above mentioned factors, I urge 
upon the Government to direct the concerned to repair and 
provide adequate maintenance at National Highways 
p'assing through Bihar, particularly from Baroon to 
Aurangabad immediately. 

(Iv) Need to set up an International Exhibition 
Centre at Nagpur 

SHRI VILAS MUTTEMWAR (Nagpur) : Sir, New Delhi 
is our capital and one of the important centres of industrial 
and commercial activities. Thanks to the development of 
International Exhibllion Centre like Pragati Maidan, where 
a number of different exhlbllions and industrial fairs are 
being held regularly every year. this had encouraged the 
foreign countries also to participate in these fairs. Such fairs 
provide an ideal opportunity for new launches, new 
technologies new components and as a whole new set of 
business possibilities. Now the time has come to initiate 
to develop more such centres. 

Recently, the Chief minister of MahatUhtra announced 
his intention to establish an International Exhibition Centre 
like Pragatl Maiclan at Nagpur. 

14.47 hra. 

(~. RAaHuVANSH PRASAD SINGH in the Chah1 
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Nagpur ia the centrally located and most suitable pIaoe, 
which is a geographical capital of the country, second 
capital of Maharuhtra and second greenest city. Nagpur 
covers 214 sq. kms. of area and has reasonable good 
urban infrastructure. housing. medical. education and 
recreation facilities. The National Highway No. 7 (Varanasl-
Kanyakumari) is just half a kilometre from Nagpur airport. 
which connects National Highway No.6 (Mumbai-Calcutta). 
Approximately 300 domestic and international flights pass 
over Nagpur air corridor dally. Nagpur becomes a logistic 
hub of the counttY and also an ideal hub site between 
South East Asia, Australia. Japan. Amsterdam. Frankfurt 
and Sha~ah. Nagpur is also a major transhipment centre 
for goods. Butlborl Industrial Estate. which is 20 kms. away 
from Nagpur is one of the biggest of ns kind In Asia, having 
all kinds of five star facilities and It has created an industrial 
atmosphere. 

Nagpur, because of its ideal central location. good 
climate. ample and cheap space. peaceful and secured 
atmosphere. good ancillary infrastructure. good road and 
rail connections offers an excellent site for global trade 
centre. 

I. therefore. request the Government to kindly take a 
final decision and issue orders for establishing an 
International Exhibition Centre at Nagpur. 

(v) Need to ,.vert to the earlier poUe, of 
admissions to Kendr/ya Vldyll.S giving 
pr:orlty to children of s.rvlng loldl.,.. and Ex-
Servicemen 

SHAI K. MUAALEEDHAAAN (Calicut) : Sir, I would like 
to invite your kind attention towards the norms of admission 
to Kendriya Vidyalaya, which have been revised from thIa 
year. As per the revised norms, 50 per cent of seats have 
been reserved for Central Government employees. 30 per 
cent for State Government employees and 20 per cent for 
others. Admission to these categories is done by drawing 
lots from the eligible children of each category separately. 
No priority is given to the employees in each category as 
done in the previous years. Serving soldiers and Ex-
Servicemen had got priority in the admis&ion of their 
children according to their service and transfers from one 
station to another previously. As per the revised norms, the 
names of their children are put together alongwlth the other 
engible children in their category to sefect them for 
admission by drawing lots. Their priority has been taken 
away by introducing the new norms for admisIion 10 
Kendriya Vidyalaya. Th~re are requesta from them to 
reinstate the priority. While considering their 8RtuOUI 

nature and dedicated work for our motherland, their 
request is genuine and reasonable. Thejr priority in the 
admission of their children to Kendriya Vldyalaya may. 
therefore, be reinstated u in the preyiouI years. So 
also, the Central Government organisations like 
~oyees Provident fund, Passport OffIce and othe,., 
were placed In the third category and denied admission 
of their children. 

I. therefore. request the Government to meke 
necessary changes in the new guidelines and reinstate 
the priOrity given to the serving soldiers and EM-Service· 
men '" the admission or their children Itl Kendrtya 
Vidyalaya 

(vi) Need for earty •• panalon of KllYllmkulam 
Thermal Power Protect In K .... 

SHRI VARKALA RADHAKAISHNAN (Chirayinkil) ; Sir, 
the expansion of Kayamkulam Thermal Powder Project is 
delayed due to various reasons. The non-availability of 
Liquefied National Gas (LNG) at the appropriate time is 
one of the reatOns. I request the Government to take 
Immediate steps for the expansion of this Thermal Power 
Project. 

(vII) Need to look Into the problema of opium 
growera partIouiary In Berabanld dl.trlcl In 
Uttar PradHh 

[Translation} 

SHRI AAMSAGAA RAWAT (Barabankl) : In our country, 
with the permis.ion of finance Department, farmera 
undertake cultivatlCln of opium under licence In Aajuthan, 
Madhya Pradesh and Uttar Pradesh and It 18 being done 
for the lUi 10 many years. Under thI. prOvision farmers 
have 10 deposit opium fuffilHng the standards earmarked 
by the govemment. This crop Is 10 sensitive that a 
little fluctuation in temperatur.. wind. storm, hailatorme, 
heavy rain quickly affect It and farmers face loIS In cost 
and yield. 

Therefore, Government Ihould conduct au.oment of 
yield and production of the orop at regular intervals and 
provide neceaaary retIef and compensation to the farmera. 
In my constituency, opium grDW8" production of oprum ia 
not tested property at Safdarganj Purchase Centre in 
Sarlbanki district (U.P') and there are complaints of farmers 
from dozenaof villages Inctuc:IIM ameeruva, Ttlutria. againIt 
their insult and partisan altitude adopted while tetting their 
produce. 

I requeat the GowemmInt IhIt • ahouId conduct 8 
retesting of opium _o .... d by ........ and pRMde 
the necl-.y ..... to. the fInnM and continue ... 
bnCM. 
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(YlII) Need to provide flnanclal ••• l_nee to StIt8 
Govemment of Blher for making cloud sugar 
mill, v.IM with I vilW to protect the 
·In\ereeta of work .... 

SHRI MANJAY LAL (Samastlpur) : '5 Sugar Mills 
running under State Government of Bihar are lying closed 
for the last three crushing leasonl since 1997-98 and more 
than , 3,000 employees working In these mills are jobless. 
These poor workers and employees have not been paid 
their aalarl.. for the last three years due to which they 
are on the verge of Itarvation. Crores of rupees as price 
of sugarcane growers and salaries of employees of these 
sugar mills are outstanding against Government. Central 
Government should give a spacial package and take steps 
for .arty revival of these sugar mills In the Interest of 
sugarcane, augarcane growers of Bihar and employees of 
sugar milia. 

(Ix) Need to formullte a National Slum Policy 

(Engliah) 

SHRI KIRIT SQMAIYA (Mumbal North-East) : Sir, the 
Supreme Court judgement of March, 2000 giving 
Instructions to the Government to remove encroachment 
on varloua StatealCentral Government land. and private 
IandI is an Important verdict for crores of alum-dwellers . 
throughout India. It Ie going to affect the Uvea of more than 

• I 
six cror. downtrodden people living In Jhuggls for 1"rI 
together and it creat.. an atmoaphere of scare and fear 
among thoee downtrodden people. They will be rendered 
homewaa. Ther. is • need to tina_ National Slum Policy 
immediately. Corrective IICtIon by the Government is 
required. Shelter, aaIety and baic: amtnlliel to theM 
downtrodden people .... utrnoet neceuary. I raquest the 
Government to come out WIth their policy deci'lon. 

{Translation] 

MR. CHAIRMAN: Now we will tiki up Item No. 12. 
Hon'ble Minister hat introduced. 

(English] 

SHRI RAMESH CHENNITHALA (MIMIIkara) : Sk, I am 
on a point of order under Rule 331E(b). The,. .re two 
ConstItution 'Amendment Billa and some oller Amendment 
Billa are presenttcl to thll HOUle. My requeet It that 
according to' Rule 331E(b), .. the Stanc:Ing ConvnIltHI 
are being conatlluted by thIa Houee, theae ~ BIlla 
are to be referred to the Standing Comrnlttee for the 
extensive acrutlny of the Billa. 

SIr, It hal becomt a pt1ICtIce that .. the • are 
~, dI8cu •• ad and paaed In the HouM. I can 
undtrIIInd If It 11 not • Bill of thtI nature IhIn It can be 
juat dIecuMed and pUMd. But. Conatitutlon AmelIdment 

Standing Committees 
Bill is going to have a far reaching effect In· the aociety, 
so this should be first r.ferred to the Standing Committee 
where It should be discussed and when the report comes 
to the House, then it can consider It. 

{Translation] 
I 

MR. CHAIRMAN : Pleaae listen first. 

(English] 

SHRI RAMESH CHENNITHALA : As soon u these 
Bilil are Introduced, they become the property of the 
House. My request to the Chair is that such Bills should 
be referred to the Standing Committee and then these 
should be passed. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TeCHNOLOGY. (SHRI 
PRAMOD MAHAJAN) : Sir, I would like to know from the 
hon. Chief Whip of the Congress Party, whether this is the 
position of the Congress to refer these Bills and tlke them 
to the Monsoon Session or is it the opinion of the Member 
only . . . (Interruptions) 

SHRI VARKALA RADHAKRISHNAN : Sir, It is not a 
party affair. These two Constitution Amendments Bills ought 
to have been referred to the Standing tommIttees . . . 
(Int.rruptions) 

14.51 h .... 

OBSERVATION RE : NOTICE FOR REFERENCE 
OF CERTAIN BILLS TO DEPARTMENTALLY 

RELATED STANDING COMMITTEES 

MR. CHAIRMAN: Shri R.mesh Chennlthala hu tabled 
a notice regarclng reference of certain Bills to Departmentally 
Related Standing Committees which are Included In today's 
Ust of. BusIness. 

The Indian Companies (foreign 1nt8f8818) and the 
CompanIes (Temporary Restrictlone on DIvIdends) Repeal 
BiR, 2OOO.and the Direct-Tax Laws (Mi8ceHaneous) Repeal 
Bill. 2000 88ek to repeal certain enactments which have 
already become obsolete. The Bins are of trivial nature and 
hence I have not referred thele Bills to the respective 
Standing Committees. . 

The InsectIc:Ides (Amendment) BIll, 2000 seeks to 
amend the Parent Act to remove the lacuna pointed out 
by the Supreme ·Court In Dr. Ashok Va. Union of India. 
MInister of Agriculture had· also requested me not to refer 
tht Insecticides (Amendment) hill. 2000 to the Standtng 
CommIttee as It does not involve any policy. matter. I have 
thereto .. , not refarred· the above Bin to the StandIng 
Committee. 
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The Food Corporation of 1ndIa (Amendment) BUI, 2000 
and the Sugarcane Control (Additionat Powers) Repeal BIll. 
2000 were Introduced InRaJya Sabha on 28 February, 2000 
and 14th March, 2000 reapectIwfy. The Rajya Sabha 
initiative of refentng the BIlls introduced In Rajya Sabha 
has to come from the Chairman, Rajya Sabha. 

Hon'ble Mr. Speaker has given ruling Is this regard 
about which J have Informed you. 

15.00 hra. 

INSECTICIDES (AMENDMENT) BILL 

[English} 

MR. CHAIRMAN : -Now, we shan take up Item NO.12 
-Insecticides (Amendment) Bill, 2000. Time allotted for this 
Bills is two hours. 

[Translation) 

THE MINISTER OF RURAL DEVELOPMENT AND 
MINISTER OF AGRICULTURE (SHRI SUNDER LAL 
PATWA) : Mr. Chairman, Sir, the main objective 01 the 
Insecticides Act. 1968 was to protect the human beings 
and animals from Insecticides and to regulate the 
production, sale transportation or distribution 01 inaecticides. 
There was a provision regarding ban on hazan:lou8 
inaecticide in the section 27 of this Act but on May 2. 1997 
hon'ble Supreme Court gave a decision that there Is no 
provision for banning lnsectisldea under sub-section 1 & 
2 of Section 3(0). It Is true that there is no pl'OYillon. In 
order to remove this lacunae and to make the penal 
provision of the Act more effective, lOme amendmentl have 
been brought in some sections of the Act and to add a 
sub section in the Act, this bill has been presented In the 
House. Proposed amendment wUl check the spurious and 
sub-standard pesticides and the guilty persons can be 
severely punished. With this aim, this bill has been 
presented. 

I request the House to pass this bill unanimoUlly. 

{Eng/ish} 

MR. CHAIRMAN: Motion moved : 

That the Bill further to amend the 1nsec:ticideS Act. 
1988. be taken Into contiderallon. 

{TrBMIation} . 

PROF. RASA SINGH RAWAT (Ajmer) : Mr. ~. 
Sir I strongly support the tnaecticlde Act (amencment) Bill. 2000 moved by the G<wernrnenl Hon'ble MIniIIIf has juIt 
now ... ted that the Act was formulated in 1988 mainly to 
protect the ptants and to keep I cheCk on the growth of 
weeds which are harmfuf for the plants. It was enacted to 

regulate the ewport, import or production, ..... tranaportation 
and dlatributlon or use of inIecticides and to protect the 
hUman beings and animaJs from the III effects of 
Insecticides. That's why It wu enacted in 1868. In 1997, 
the Supreme Court pasted an order in case number 
2298. Or, Ashok Verses Union of India stating that I. 
soon as an insecticide Is Inclued under section 3 and is 
specified under a specific achedule. then the government 
is left with no power to put a ban on it. The Government 
has no power to cancel the registration. " It Is aclentifically 
proved that a particular lneectlclde 18 hlrmfuf then Ita 
registration should be cancelled Ind action should be 
taken against It. Even though the product Is Injurious to 
the health. Government hal no power to stop Its use. 
Therefore. It wu not poeelbIe to IntUate the legal action 
against the ~. The law hM Inherent defect Ind 
this Act wu originally enacted to remove these 
shortcomings. It has been lmended under netion 27. I 
think this amendment will resolve the problem. Due to 
such shortcomInga. the hon'b!e High Court hu taken 
the deci810n and this amendment wu brought to 
remove the shortcomings. Thi. amendment Is very much 
appropriate and contemprary. I support I" these 
amendments. 

I want to say one more thing that IPUrioul Inuc:llckjes 
are alao being manufactured and when the farmer us.. 
them on their crops. It falls to klU the inaec:ts and 
grasshoppe ... etc. The .. apurioue drugs prove ineffec:tIw. 
A farmer should know which drug il suitable for which 
climate and for which crop. If they Ire ldulterated. they 
proves Ineffective. It Is to prevent the apurlout and 
ineffective inseclicidea lrom reaching the market thai this 
amendment II being made and It II very ueeful. 

Mr. Chairmen, Sir. caMe agaInat diIhonest people IaIce 
a long time In dispoIat 10 that epurioua drugs and other 
thlnga c:ontlnue to be sold in the rnatket. One of its 
proviIIOnI Include arrangemema . for the HUlng up of 
apeclal courtl, which will help in arty dIIIpoeaI of cuea. 
Special court. may. also be notified by amending 
subsection (2) 01 aection 31 If the cues are to be made 
against manuflctu,.,.. of ~ drugs or even against 
spuriOUS drugI brought wtthIn the country through 1mpor1a. 
This is aIIo I good ~. It provides for early hearing 
lind will help .. moet IIrict meuum against the 
rnanuIIlCIur8I' rA apurioue drugII. their ....... or transporters 
or egaInIt 1M people mIIIe~ the farmers. 

Another ~ UMfuI Pf'O\'IIion ".. aIeo been MIIde. 
EarIiJt, . the ~ penIIty WIll IhaI of As. 5OQOI-
now I pfOPOIII hal been made to incrHM it to RI. 
26,OOCIt'-. EarlIer II ptOVidM for lie ~ lor ..-
)'Nt which hu now been ptOpOMd to be Increutd. It will 
too ~ In ~ agaftIt epurtoue .... and .. 
atandIrd 1nINIc". 
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(Prof. Rasa Singh Rawat) 

In the name of globallsatlon or plant protection, the 
plant insecticides are being brought in the country on the 
pretext that il will protect useful insects and kill harmful 
ones. But what will happen if the reverse happens? The 
provisions which have been made to control those articles 
as well as the provisions In different articles about the 
punishment, penalty and establishment of special courts, 
will be very useful. There is no doubt about it. 

Mr. Chairman, Sir, if any insecticide is found to be 
spurious or sub-standard. then it is sent 10 the laboratory 
for examination. The law provides for ways to stop 
distribution or use of thaI insecticide during the course of 
lIs laboratory examination. Otherwise It so happens that the 
tnsecticides continue to be sold during the time taken in 
the laboratory examination. which usually takes about 15 
days to one month. and the submission of report after 
analysis. II provides for the time limit of 30 days for the 
submission of reports. It also provides for banning them 
during the course of laboratory examination. 

Sir. I wish to say thaI insechcldcs should be used only 
to Ihe extent of their usefulness. because excess of every 
thing Is bad. Farmers should be trained about using right 
Insecticides. In right quantity, In right climate and 
environment. Otherwise. Ihey may adversely affect Ihe 
growth of plants. which In lurn, may affect the consumers 
and their health may get adversely affected. 

Farmers should also select the place of safe keeping 
of Insecticides carefully and they should be carefully 
stored. Often farmers store their insecticides in such a 
place which are accessible to children. Such Insecticides 
may be drugs for killing rodents or bugs or for killing 
grasshoppers. Which are harmful for agriculture. It may get 
Into the hands of children, or if there is a quarrel in the 
family and someone may aHempt to suicide by consuming 
it, there may be death in the family. If any provision can 
be made to prevent such occurrences, I think they should 
be made. 

Mr. Chairman, Sir. the insecticides act, which was 
enacted In 1968, was necessary for plant pt'otectlon, 
protection of agricUlture in our country. Ita provialons were 
made with a view to preventing III III Impact on humans, 
animals and other orgenjlms. The lacumee n ahortcomIngs 
of the act have been removed. I think that in the present 
time, when we are moving towards green revolution. white 
reWIution. towards attaining self reliance in agricultural 
production, this amendment will prove to be useful In 
making the lew mont effective and useful. With 1heH words. 
I strongly support the amendment acts brought by the 
Government and I a180 thank you for the time you allowed 
me for speaking. 

SHRI RAJO SINGH (Begusarai) : Mr. Chairman, Sir. 
when the Insecticides Amendment Bill. 2000 was pre88nted 
in the house by the hon'bIe Minister, I felt that the hon'bIa 
Minister, Shri Patwa. is not a farmer. Yet. 88 far as I know. 
Shri P8twa is not only a farmer. but 8 good farmer at that. 
May be he is not involved in farming direetly, but cultivation 
definitely is done on his farms. The act was enacted in 
1968 and when this was being made by his department 
and law department, I was thinking that being a farmer, 
being a Chief Minister and his long experience in public 
life will be useful to India, to the Parliament. It has been 
presented here for amending five sections of the original 
A<:t. Rajya Sabha has agreed to the amendments and it 
has now been presented in the lok Sabha. The bill has 
been brought to amend sections 21, 22. 24. 27 and 31. 
On the other hand, under the direetions of the high court. 
amendment is being made in the section 2 of th'l 1974 
act. But. it has to be realised that there are three aspects 
of the insecticide drugs-first the manufacturers: second the 
sellers and third, the people who use it in their farms. 
Please make it clear. as to for which group the law is being 
enacted-is It being made for the sellers. or for the 
producers or for the farmers who use it on their farms. As 
for a I think. you are not making it for the farmers. Have 
you ever thought who provides license for $he insecticides? 

Licence for production is provided by the agricultural 
direclor who sits in the state headquarte .... You have fixed 
a time limit of 20 days in the bill. Have you ever thought 
that in lucknow, or wherever, the headquarters of state 
is, the farmers living In the remote areas who use 
insecticides - how will they get those examined? You bring 
Ihe bill in haste and are satisfied after getting it passed 
in hurry. The bill was passed even in 1964, then how the 
shortcomings remained there. You have just provided for 
increase In the period of ImPl'lsonment, increased the 
penalty, but you have not done anything to ensure benefits 
to the farmers. The farme... feels helpless. Insecticide 
drugs, fertilizers and water at essential things for the 
farmers. 

15.11 h .... 

(SHRI K. YERfIANNUAIDu in the Chatl1 

A long as they do not get good quality seed. water 
and arrangements for the spraying of insecticiPes they 
cannot Improve their farming. The precedin..Q speaker said 
thet even animals die. He was right. Milk production 
increases when the animals consume the prepared graes. 
But insecticides are sprayed even on that grua.. Animals 
die ·after· grazing there. Farrner. having one Cl1W or one 
buffalo, cultivate grass on aom8 area 10 that thetr cow and 
buffaloes gMt more milk. &utile anJmaII die after eating 
this grass. He indicated" that 1hoee ~ do not 
Protect our agricutture. In the cour8e" of cultivation. farmers 
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have to dHl with many types of inMcII and pests and 
the ineecticldee do not protect the produce. He said that 
insecticidel are stored in homes and sometimes children 
die after consuming them. It Is not so. \'ou have 
misunderstood. It appears that you are not from the family 
ofa farmer. Let me drink those insecticides. It would make 
no difference where theIe Intecticidea are being 
manufactured? Spurious inaecticIdes are being manufactured 
and who gi'fH1 protection to them. The Hon'bIa Minister 
has amended section 21. What is written In that about the 
person who will have to examine them? There will be an 
inspector who is not even a gazetted offioer. Many 
distinguished pereona have come in our parliament 
Somebody has been a OGP, someone was a collector while 
someone was a commissioner. There may have been 
opportunities in their careers also when a farmer would 
have represented about the damage to their crops when 
they applied an insecticide, bought from the market. Leave 
apart increasing production, the entire crop got damaged 
when they were used and the season ended without the 
farmer getting anything. I wish to say to the hon'ble Minister 
that please don't make such laws with your eyes closed. 
This Is the- highest house. I had heard you saying on day 
that you were not the village chief but you were ward 
commissioner. You have come here after being a ward 
incharge in the village, and on the basis of that you should 
have had greater practical experience and you should not 
have depended upon the officials. This is the highest house 

. The laws made by he House will be applicable to each 
and every corner of India, trom east to west and from north 
to south and the farmer will be the victim of this law. 
Farmers will get in cfitficultles. You have empowered an 
inspector to investigate. ; You have increased the penaHy 
to Rs. 25,000 but on whom • on petty shopkeepel'l. 

Mr. Chairman, Sir, petty shopkeepers do not manufacture 
fertilizers, or insecticides, these are manufactured by. the 
factory owners. Please tell me, what provisions are there 
In the law for taking action against the factory owners? 
It seems to me that they have been given full freedom. 
If we accuse you of being hand in gkM8 with big factory 
owners and have brought this law to protect them, to help 
!hem, then I don't think it will be unfounded. 

Mr. Chairman, Sir,1 trust that hon'bIa Minl8ler won't 
be angry when I say that he breaks his promII8S made 
in this house. I would tel more about this later. You had 
promised In the house that membeI'I of Par1iam8nt would 
be made Chairman of DADA. but that promise hal not been 
implemented yet. Therefore, we don't haYe to get promiIII 
from you on this bill, becat _, In any CIIN, you do not 
fulfil yew promises. Since you had agreed and promiMd 
to make the memberI of PM'IiImInI. ClhainMn 01 DROA. 
_ will .. til 7th May and 1hen we !MIl intoIm \ion" 
ape., about ..... violatiOn of ~. 

Mr. Chairman, Sir, I do not agree to the amendments 
Hon'b!e Minister has proposed in the articles 21, 22, 24 
and 27 of the Bin. In it you ha... empowered an official 
of the inspector rank for undertaking Investigations and in 
case the shopkeeper is absent, he will be Issued a receipt. 
What sort of receipt that will be, what will be its value and 
whether the Government, or the director, agriculture will 
certify that? 

If you want to get it probed at the district level, why 
didn't you provided for a higher official for Its probe, why 
the district agriculture officer of sUb-divi8lonal agriculture 
officer were not appointed for the purpose? 

Mr. Chairman, Sir, there is no mention about the 
number of centres to be opened in each state. I want to 
give a suggestion through you that maximum number ot 
centres should be opened. I also wish to submit that 
farmers should get pure and unadulterated Insecticide. To 
ensure this, the InsectIcide factories should be strictly 
monitored and full caution should be obaerve while granting 
licenses to them. Please do not grant licenses to them 
carelessly. If you can't open such centrer at the district 
level, then at lea.t open them at subdlvl8lonal Ievet. When 
the insecticide would reach the farmera after thorough 
examination at these centre. then they could be put to good 
use In the farms. 

Mr. Chairman, Sir, Hon'bla member of parliament from 
Begusarai is present in the house. He II a good farmer 
and was also the Minister of AgricuIIure In Bihar. He Is 
a good potato cultivator. He i8t8 good crop In his lanne 
by using the insecticide boufht from the department. May 
be he gets good quaUty ferUlizerand 1nMcticIde. becaI.-. 
he has been a minister. But when .. buy the InHCIIddN 
and fertilizers they .re 8pUrioI.& We UM them In our ,.... 
at night thinking that by the morning the crope would be 
rich and plenty. But In the morning when .. go ther8, 
everything Is deltr¥d as • reauIt of UIIng apur10ul 
Insecticides and fertilizel'l. Who wa pay lor that? 

Mr. Chairman, Sir, f again requeet 1M Hon'ble Minilter 
through you that neceuaty amendmenll be Introduced In 
the bill. We have no objection to anr amendment But ~ 
should be .uch that more than petty ahopIcHpel'l and 
buIinesImen, __ traders and· fICtofy owners. Who 
manutacture 1PU0cM lnMCtIcidM,. IhouId be ......, 1ft. 
FannenI .. always In helle. n.y come to buy inldclc* 
_ feItiIir8r at the lui momenI When It hU enady rained 
becaI_ if theN .. aprayecI ., the IOfI __ dry, they 

wII be uee/NS Ind III1fttctM. That iI wi\' hi is '" great 
hUte ..... it unable to Identify good qIMI/Iy inNcticIde and 
fef1IiDI'I. 

Mr. CheJrman. Iir, In .", c..1 do nae .... muc:.t\. Wu 
... our chiIIperIon In .. ~ ..... CommIItM. 
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I hope that Hon'ble Minister would consider ail aspects of 
the points and sections, on which I have objected in the 
bill which he has introduced on the Instructions of the 
Supreme Court. Before concluding, I would again like to 
say "Blli Tahi bisar de. Aage kl sudhi Ie" -Shri Patwa, forget 
what happened in the past and attempt to create a new 
history. You have got into the ministry of agriculture by 
accident. Shri Nitish ji would have done something 
about that if he had remained there. I think that talking 
about this is not going to serve any purpose. I wish to 
say that do not unnecessarily get tangled in the Issue of 
pnvilege. 

SHRI SUNDAR LAL PATWA : Mr. Chairman, Sir. if 
someone tries to intimidate the Minister then ... ? 

SHRI RAJO SINGH : Mr. Chairman, Sir, a person can 
be intimidated on!y when he is alone. In such a large House 
one cannot intimidate anybody. One simply makes one's 
submission. . . (I~tipns) 

·SHRI BASANGOUDA R. PATIL (Vatnal) (Bljapur) : Mr. 
Chairman Sit, I rise to support the Insecticides (Amendment) 
Bill, 2000, moved by the Hon'ble Minister Shrl Sunder Lai 
Patwa Ji in this august House. There are five amendments 
in this Bills. Sir, as you are weil aware, at many parts of 
the country particularly in Gutbarga and Bidar districts of 
Northern Karnataka farmers have committed suicide 
because their crops were destroyed due to aduherated 
insecticides. Farmel'8. the backbone of our nation buy the 
Insecticides from the open shops and finally thoy realised 
that the Insecticides and pesticides were aduherated to tho 
maximum extent. Specially in Karnataka. farmers who had 
spent several lakhs of rupees on insecticides are In great 
trouble. It is most unfortunate. Not even a single person 
has been punished under Insecticides Law, 1968. 
Therefore. the Hon'ble Minister has brought this Insecticides 
(Amendment) Bill, 2000. 

The insecticide Inspectors have been given more 
powers and the c41prits would be given stringent 
punishment. I welcome this Amendment Bill and I 
congratulate the Hon'ble Minister for thts. Many International 
companies are coming to our country. The Indian 
companies which were functioning here a,. faclng danger 
and our Government has to take a seriOUS note of this. 
These new companl8s which are mainly responsible for the 
supply of adulterated insecticides are ruining the future 01 
our farmers. In fact, these serious matters Inctuding the 
suicide of farmers have been raised in the State Assembly 
.Iso. The Hon'bIe Mlni8ter in thit Bin has made proV1Slon 
to set up apeclal cour1a under NCtion 31 of the original 

-Trenel.tion of the Speech origInatly delivered In Kannada. 

Bill. I congratulate him for this step. I urge upon the Minister 
to set up these courts Immediately. I hope these courts 
would give their verdicts quickly and do Justice to the 
farmers of this country. 

Many insecticide shops are selUng insecticides whose 
expiry dates are already over. Government should know 
how many such cases have been reported. The inspectors 
are not doing their job in this respect. The Hon'bla Minister 
shouid look into this problem very seriously and the farmers 
should be rescued from disaster. The fine for the culprit 
is Rs 25,000 and the period of imprisonment is quite 
justifiable. I welcome ali these· steps of the Government 
of India and I hope the benefits of this Amendment Bill 
would reach our farmers. 

Sir. with these words I thank you conclude my speech. 

[English} 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil) : Sir. 
I rise in support of this amendment. The amendment is 
brought in with three objectives. The first one is that as 
a resuh of the Supreme Court judgement. a lacuna in 
Section 27 has to be removed. Secondly. to make it more 
deterrent because the punishment provided in the original 
Act is not sufficient to prevent subsequent commission of 
offences. Thirdly, more special courts have to be 
established for the speedy trial of cases. The Government 
was supposed to come before the House with this 
amendment because the Supreme Court had given a 
judgement that once registration is given to a product, it 
-<:annot be cancelled merely on the ground that it is injurious 
to human health. That is the reason why the Government 
had to come before this House with this amendment. 

The general tendency in the market nowadays in that 
there is adulteration in every field. Even Potassium 
Cyanide, the most fatal poison, is adulterated today. If one 
wants to get pure cyanide for committing suicide, he will 
find that even that is adulterated. That is the order of the 
day. Almost all materials are adulterated. In order to prevent 
adulteration. we have enacted the Prevention ot Food 
Aduheration Act with provision for more deterrent 
punishment to be awarded by the High Courts also. The 
courts have also taken very serious view of the matter and 
very stringent punishments have been awarded by the 
courts in tht cases related with adulteration. Even then. 
there has been no decrease in adulteration. If you go to 
the market to purchase some foodstuff. you cannot 
purchase anything without the fear of that foodatuff being 
adulterated. Can you find any foodstuff in the market 
without being adulterated. in spite of the fact that we have 
enforced the Prevention of Food Adulteration Act? Even 
In the enforcement of that Act, the courts haw obIerYed 
on H\l8ra1 occasions, there Is an inhefttnt weakness tn It. 
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Aoccordlng to the Act, the primary or the first offender Is 
the manufacturer. The retailer Is innocent; and he does not 
come into the picture at all. The manufacturer Is the person 
who Is liable to be punished. But, he Is not punished; he 
is not convicted. He escapes punishment without any 
diHlc:ufty at all. But the person who purchases from the 
manufacturer, the retailer, is always in the dock.. He will 
go to courts and he will be punished. 

So, there Is a cry from the retailers that they must 
be saved from this punishment process. They are innocent. 
They do not mix up the poison when it is manufactured. 
They do not play any role in the manufacture of it. They 
are only distributors. But in spite of the fact that the Act 
Is there, we could not prevent adulteration to our advantage. 
That Is the position. In spite of the fact that the punishment 
has been made very deterrent, even the Evidence Act had 
not been strictly adhered to in matters of dealing with 
evidence regarding prevention of food adulteration. There, 
the witness is let off. 

Even a independent evidence is not required in the 
matter of punishing the food adulterators. That Is the 
present law. In spite of these stringent methods, our 
experience is that adulteration is the order of the day. So, 
we will have to find out some methods by which this can 
be prevented. If that is the case of adulteration with regard 
to the food for human consumption. what will be the case 
01 adulteration in the matter of insecticides? In the matter 
of Insecticides and pesticides, we want to prevent 
adulteration. We are In the age 01 globalisation, privatisation 
and liberalisatlon. Multinational companies will come Into 
the market, and sub-standard quality 01 insecticides will be 
sold in the market without any restriction. Would we be 
able to control them? They are purchased by the Indian 
agents who will then be distributing them. The prosecution 
is possible only against these persons, the Indian agents. 
who had purchased them and then sold them. They are 
taking them from muHinatlonal companies who are the real 
manufacturers. But they will not come into the picture, they 
will remain behind curtain. They wUl not be accused in the 
matter for adulteration. They simply get honourable position 
in the matter of dealings with the insecticides. But the 
Indian agents are the first offenders. Even if there is 
prosecution, the Indian agents alone wUi be punished. The 
persons who are really liable. who are really the root cause 
for this adulteration are getting away especially in an age 
where ~ speak of gIobalisatlon, liberalisation and all these 
things. 

So. I think. our legISlation win be InefIactNe In dNIing 
with such cues. So. we will heve to 8W'CIIW 801M meIhodI 
by which the reef culprits or ttw real ",flendlll would be 
booked. But how can .. puniSh them? That .... moat 
Important upect 50 far .. ~ this legielation .. cancerned. 
Our Amendment also is s,It.hf on this upect. The origInII 

Act also Is silent on this aspect. Hence the adulteration 
will be continued. 

Our food crops will be sprayed with Insecticides which 
are dangerous to human life. We cannot effectively prevent 
all these things. Even giving a deterrent punishment is not 
the only remedy. If that be the case. the adulteration in 
foodstuff would have been prevented. We could not prevent 
it for the only reason that the Food Adulteration Prevention 
Act is giving deterrent punishment. So, giving deterrent 
punishment is not the only remedy. We will have to find 
out other methods by which this can be prevented. 

So, I do consider that this is only an attempt. I think, 
it is an honest attempt and I do concede it. But this wtII 
not be an effective remedy unless and until some drastic 
measures are taken by the Government. 

Similar is the case regarding Chemical Analyses 
Report. It takes a lot of time. We do not get this Report 
at the proper time. and the culprits eeeape. So. when we 
think ot establishment of proper courts ... will have to think 
01 establishing I.borator. throughout the country. Such 
laboratories are very few in numbet'. Until and unleat. a 
timely Chemical Analysis Report ia prepered in a laboratory. 
which is available, it will not prove to be an effectM 
measure. So. we will have to think eout not only of 
establishing the additional courts but aIao the ettabIt8hment 
of additional Chemical Analvaia Report. " II also an 
essentiality. 

We must find provision for that aIIo. So. additional 
courts, additional laboratories and addWonaJ crops alone 
can solve the problem. 

I woukl request the Government to think on thOM Un .. 
and provide not only additional cout1I but .teo sufficient 
pieces for checking. The number of InIpectota who are to 
take the NtnpIes musl be 1ncf'e8Md because In the 
procea of gIobMisation. the ofIenceI wtI aIwayt be on the 
Increase. To prevent such a catastrophe, I would requesl 
the Government 10 take imr'nediet. steps for giving 
additional staff also for If11)Iementing this particular Act. 

With these words, I conclude. 

SHRI KHARA8ELA. SWAIN (8aJaeofe) : I rise to 
support the I~ (Amelldment) 811, 2000. All the 
prw60uI Membefa ..... IIhedy enumel8led the vanous 
aeu... to which amendments .... been made. So. I Will 
not go into very mMy details on them. This Bill cteaIiI WIIh 
human life. 

UndIr Section 21. the lnepeetot ... ~ going 
10 stop the dietrlbution, .... and ~ 111 inIec:tIckIN for 
20 days. but it hu now been InCll'l •• d 10 30 ... 
PJ'IYiouIIy. u ShtI VarUle Radh.auiIhnIn ... MId. the 
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laboratory examination report of the Inspector was not 
forthcoming. That is why, it has been introduced in this Bill 
that the Inspector will have 10 give a report within 30 days. 
This comes under Secllon 22. 

Under Section 24, the time has been fixed. Uncler this 
Section, the Inspector previously when he was taking some 
samples, was to pay for that. Now he will not pay. Now 
he will only pay if it is proven after the laboratory tests 
that these samples are not misbranded. 

Through this Bill, the Government has asked the State 
Governments to .. t up additional courts and at various 
stages, the punishment money has been increased. 

So, I thank the hon. Minister for at least he has laken 
steps to move the amendments. I am raising a very senous 
matter here. We are talking about the human health for 
which we are gotng to bring this amendment. But do you 
know what Incalculable harm Is caused to human life by 
adulterated or unadulterated inpecticides? I will give you 
some examples. By the use of chemical fertilisers in the 
fields, the nitrogen phosphate etc., are mixed with the 
stream of water and It enters into the foodstuff and harms 
the human life. Mostly, the harm is caused to Andhra 
Prade8h where 8tarting from the village and it goes right 
up to 5-Star hotel •. The water is mostly contaminated with 
insecticides. 

It has caused a lot more harm to the people of Andhra 
Pradesh In comparison to the other States. Haryana, 
Karnataka and Punjab, which are the Slat.. which use 
insecticides the most, are also just following the footsteps 
of Anethra Pradesh gradually. 

About five lakh people in the world die every year 
because of the bad effects of insecticides. Seventy per cent 
of the lotallnsecticides used in India are banned In Western 
countries. They do not utilise them but they send an those 
insecticides 10 be utilised in India, just like the baby food 
and other things that they dump in India since they do not 
use them. About 70,000 tonnes of DDT are manufactured 
fN8ry year and It has a negative Impact on foodstuffs. It 
has • negative impact on water, flora and fauna and the 
human ... Mc.t 01 1M countries have banned the use 
of DOT wt....a ....... ve not banned it. The DOl enters 
Into the body Iftd • causes damage to the tongue, lips, 
ftldneyS .nd heart; end cancer Ie mostty c.UHd .. a bye-
produet of the &Me of DDT. SHC, a bye-product of DDT 
.. two-and-.·haIf times mont poisonous tMn DDT. Thia is 
aIIo UMd In India. It en. the human body through akin. 
mouth .net noM. The In8ectIckte produced by th4t USe 0' 
SHC leads to cancer. The Western countries like the USA 
haW banned It. The poIeon of the illS4ICticIdee not onty 

affects the kidney but it also affec:ts the brain. The diseases 
of paralysiS and cough are caused by the use of 
insecticides. 

Crores of tonnes of insecticides and fertilisers are 
produced and exported from India. About 30 per cent of 
the fertilisers are used in the unorganlsed sector and are 
being produced by the small-scale industries. Even 
mother's milk is very much contaminated .... (Inmrruptions) 

I will conclude in four or five more minutes. . . . 
• (Interruf)tlons) 

The Ministry of Agriculture has supplied statistics that 
from 1988-89 to 1996-97, the use of insecticides was 
reduced by 25 per cent. It is surprising that while' 24,775 
metric tons of insecticides were produced in 1971, 90,788 
metric tons were produced in 1996. So, how do we., say 
that it has reduced? It has not reduced. I do not know 
how the Government has most of the time come out saying 
that the use of insecticides has reduced. This has not been 
reduced: rather, It has gone up by more than 300 per cent. 
Actully, 50,000 to 60,000 types of insecticides were 
produced in India during the last one or two decades and 
every year, 3,000 more types are produced. 

After Andhra Pradesh. I will give you the example of 
Tamil Nadu. DUFing the last few years 40.375 people were 
affected by the use of insecticides. Out of them, 38,000 
people died and we could not prevent it. 

Out of eight vegetables that were produced seven were 
contaminated. Even in Andhra Pradesh, you will be 
surprised to' know that bees, which are the carriers of 
germination, died in large numbers because of the 
introduction and use of fertilisers. This has happened 
mostly in Andhra Pradesh and it hats started happening 
in other States also. After some years, probably. we will 
find that various varieties of bees have died. 

Finally, I will conclude by suggesting the solution. Let 
us go for the bio-fertiliser. Let us go for the fertiliser or 
the insecticides, which could be produced indigenously. In 
India, this could be produced out of bitter gourd, out of 
IIHm, and also out of garlic. It does not require very heavy 
investment. Farmers can produce them. In foreign 
countries, the vegetables produced out of bio-fertiliser and 
bio-insectlcides are sold at thFee times the cost that we 
Incur for producing very lovely looking vegetables that are 
produced out of use of chemical fertiliser and chemical 
insectictdes. It might be that the vegetables and fruil$ 
produced out of use of bio-fertiliser and bio-inlecticidea are 
odd and that they do not look very MIy; but in no 'ft/, 
their production Is __ Many people are using it now. 

So, I appeal to the Government that they should not 
only bring torw.td SUCh amendmenta, they should atso 
~ 
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ere.. • IIluatltm in this country where the farmera are 
educated. Farmers may feel that chemical fertiliser and 
chemical insec:ticides are helping them. but they will not 
help our children In future. You may go to any vlnage during 
monsoon .... on and you wIU find that due to the use of 
chemicalfertHiser and chemical insecticides in the paddy 
fle1ds. crabs and other small fIShes are dead. In Orissa 
you can find that. When I was a kid, I was going 10 fish 
during monsoon season. in the paddy fields. But nowadays, 
fish is not there: they are dead because of use of chemical 
fertilisers and insecticides. 

All insecticides and viruses are not against human 
health. There are so many viruses and insects, which help 
plants. But the indiscriminate use of insecticides and 
pesticides are killing them. 

So, I will appeal to the Governmenl to create a 
situation in this country where the farmers are educated. 
They should not go in for this type of poison, which is nOI 
only poisoning our food products. but they are also 
poisoning our bOdy. They should go in for bk).fertillser and 
bIo-insecticide. which will retain human health in good 
condition. of our children in future. Thank you very much 
and, I hope that Ihis House will pass Bill. 

SHRI Y.S. VIVEKANANDA REDDY (Cuddapah) : I thank 
the Government for bringing forward the Insecticides 
(Amendment) Bill, 2000. 

In 1997. we had a very great misery. where hundreds 
of farmers :.illed themselves or committed suicide because 
of spurious insecticides made available 10 them. 

Most of the farmers were cotton growers. As all of us 
know. the hybrid cotton which was brought during the 
Green Revolution, demand heavy usage of pesticides. The 
poor farmers who were enthused by the success of other 
farmers had changed the cropping pattern. Most of them 
switched over to colton cultivation. This hybrid colton 
demand usage of heavy insecticideS. They are not as 
disease-resistant as the Indian varieties are. The poor 
farmers had pledged the jewellery of their wives and bought 
pesticides. This extreme demand enth~ ~ local 
farmers to give these furious chemicals which uKtmate!y 
resulted In crop failure. More than fifty per cent of the crops 
tailed. The huge burden of debt forced nearfy 500 farmena 
to commit suicide. The ~ Ad, 1968 had IOtn8 
cIefecta In the legislation. So. the ~ hal 10 come 
up with some amendmenll. PtopoeIII in Section Z1 led 
to amendmentS PfOPOMCI In NCtion 21. 22. 2' lAd 25. 
M Ia a welcome step thai the GovemmI"l could puniIh 
III spurious chemiCal manutaaeurers which cauMd IIIJOIIY 

. ........- /II;t If'Id to the farming communItY. WhIle SayII1g u_ u .. 
the amendmente propoMd ...... good, I dImInd lilt 
in'IpIemetltation pert shoUld be ..... care aI eo ... the 

farming community is benefited. The fanner community II 
heavily burdened with the cost of insecticides and the 
blrrden of haMsting each and every crop. tf an Inseotlcide 
which Is supposed to control a partieutar pest or InMCt 
falls, then the Government should compensate the farmer, 
either from its own resources or through the manufacturer 0' that insecticide. It Is because the losses caused to the 
poor farmers are col05sal. The Government should 
consider this suggestion. In this connection. I would like 
to draw your attention 10 IPM which has been prophesied 
by us much before any other foreign country did. 

16.00 hra 

(DR. lAxMl NARAYAN PAHO£y in tM Cha/ti 

Sine. ita Inception In 1985, not much haa been done 
towardl this end. As the pr8¥ioua epealwr has rightly 
pointed out. we have to follow the prac:tIce of IPM right 
from selection of the pest-toleranl varieties to the improved 
cultural practices like deep tifling. crop rotation, mixed 
cropping, seed treatment and a nuraber' .such oth"V 
mechanical ways t eliminate pests. A number of Such 
improved measures, which have actively been prophesied. 
will have to be taken to the farming convnunity and an 
awareness will have to be created. We wII1 atao hive to 
give a lot of financial support to the farme,. who practise 
IPM. The pesticides or ln8ecticldlt which we use In the 
farm sometimes 'lIso lead 10 the death of • number of other 
insects which otherswIee may be beneflctal to the crop. This 
causes ecological ifmalance. As my learned friend hal 
pointed out. as a result of thil, the natural enemies of the 
peats gel degenerated. Birds like Lady Bird Beetle and 
many other good useful inIects gel killed in the process 
of spraying the chemical inHotlcidN. In this connection, 
the fanning community has to be taken into confidence. 
The entire farming cornrNmIty should toIIow the pest 
management .. the bk)IogicaI control agentt generated in 
• particular field will not Ny there. They will go 10 the· 
adjoining fields. So. the Iarme .. will have to obMrve theM 
IndigenouI technologies. 

The Gaver""*,, has IPPfO\I'fCI • new fund for UN of 
pesticidIa. It ;. encouraging IfHmobUed petIicidea end 
other eco-friencIy pesticides. TheN chemlcals .houId be 
eIIectlvely QOI1troUed 10 that the farming community it not 
made to suffer because 01 them. 

WlIh .... f8w wordI I conclude rrrr apeectI end 
appeeIlo the Govern",.nl. though the intention of the BIll 
.. good. .. ""plem.lI.ation _ 10 be Itrictly 8dhered 10. 

(TtaMIatJonJ 

SHAI AAMJIVAN SINGH (BIIa. BMw) : Mr. ChaIrman. 
Sir, • have Itood up to -..ppGft U. 'n~ . 
(A .... lld"'.".) BII. 2000 .,....nIId bv honblt u.n... A 
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lot of facts have been revealed by both the sides in this 
regard. I do not want to repeat the harmful affects of the 
UH of pesticides and what are the provisions that have 
been made for this. Hon'bIa Mr. Rajo Singh. who is not 
present here now, wu saying in this regard that although 
provisions have been made in this Bin for punishment to 
the sellers, dlstributers or users of pesticides. but no 
provision has been made to punish the manufacturer. Sir, 
when the law W88 enacted in 1968, there wu provisions 
In it for Checking disorder at the time of import of pesticides, 
and their production, distribution, transportation but now 
with the passage of time if soma lacuna have come' Into 
light, say tor exampie, the manupulator. may they be the 
procluc8l'l, distributers, importers of Insecticides or the 
transporters who find ways to escape from the article and 
laws, only In order to remove these lacuna the government 
has Introduced this Bill and that's why, I support this Bill. 

Mr. Chairman, Sir, since I was the Minister of 
agriculture. so I got an opportuntty to work in the 
agricultural department for long: It has been my experience 
and being a farmer. I would say thaI it is a good efforl 
that you have mad. the •• prOVisions 10 rechty the tacuna 
in It so that aotion could be taken against the guilty olliciais. 
Sir, the inspectors who take samples of the pesticides. Ihey 
should be advised not to keep the samples with them for 
long Instead they send them to the laboratory and 
provisions have also been made for the laboratOries 10 

check the samples within a stipulated period of time. The 
amount of penalty has been raised from Rs. 50001- to As, 
60,000 and from Rs. 15,000 to As, 75.0001-. A number of 
~s in this regard have bean made in this Bill for 
which I support this. But as per my experience, I feel that 
today these insecticides are making an adverse effect on 
our crop. There was a time when our .country witnessed 
the 'Green Revolution'. new seeds were, introduced new 
teQhnology was introduced and we began making use of 
fertilizers and insecticides, this step did increase our 
production and thus proved to be beneficial for ue. But now, 
very adverse effect is taking place clue to ils uee. Even 
It has effected our production, you see that when the nature 
ha. created this earth, it ha. also created pests which are 
helpful to us as also pests Which are harmful to us. Due 
to these p8Sticldea the friendly pelts are dying In more 
numbers than that of the harmful peats ~ causing 
damage to our crops and making adve.... effect on the 
production. 

The second thing Is that pesticides are used so 
extensively that people in fN8ry house, are using them, 
whether big farmers or small. OUr people are not so literate 
firma,. are also not Utetate and the perIOnI eprayIng the 
peStIcides are allo not 1iter8te. Theae haw also made an 

adve .... effect on our health. It has allo been observed 
that whenever there Is any kind of dispute in a tamlly, 
people take resort to using pesticides and thereby 
committing suicide. Not only the pesticides but you must 
have seen that In the beginning. DDT powderWII also 
sprayed at a large level in our country. In America when 
a test on Human body was conducted, they found that 11 
per cent DDT element Is in the human body. It is effecting 
our body more extensively, which Is ultimately caufSing 
health hazards, 

Mr. Chairman, Sir, nowadays Phillipines has strictly 
prohibited the use of pesticides in the oountry. Developed 
countries like Canada and America. though not 1:ompietely 
but limited its use, but such steps have not been taken 
in our country. Although the subsidy given on production, 
distribution and spraying of the pesticides has been 
stopped, So our country Is also heading towards the fact 
that use of pesticides should be reduced. 

Mr. Chairman, Sir, today's need Is that appropriate 
pesticides should be identified. But the fact is that now-
a-day's appropriate pesticides are not being identified. So 
many pesticides have come into the market that what to 
speak of the farmera, even a technical person cannot 
identify the right pesticide. I was minister,in Bihar for eight 
years. I made a lot of efforts to see that appropriate 
pesticides could be identified as even spurious Pesticides 
are also being used. bul I could not succeed in this effort 
of mine. 

Mr. Chairman, Sir I fully agree to the faclthal this 
cannot be prohibited completely but at least fully equipped 
iaboratories at the Commissioner level could be established 
in order to check the pesticides and they may ~e allowed 
10 be used only on being found appropriate after the test. 
Today Integrated Pesl Management Programme (IPM) 
system has been evolved but no large scale provisions 
have made in this regard. I request that under this system 
arrangement should be made in such way that farmers may 
be trained aboul the facl that which pesls are beneficial 
10 us and which are harmful to us. Although it is a technical 
aspect, only the people from agriculture stream, who have 
been imparted education in this field can undersland this. 
but the farmers can be trained as to how to get rid of these 
posts in a natural way. 

Mr. Chalnnan, Sir, since the evolution of planning era 
or Green revolution the pesticides are being used at large 
scale but we have got the repOrt. on the basis of which 
I would like to say that even previoUSly, there were 
agricultural operations In your country. and that too without 
using such pesticides and there was high production. At 
that time. the tarmerw knew as to when the fields are to 
be ploughed. when the I8eda are to be sown and which 
18 the right time to IdIIthe pesta. They had been using the 
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neem cakes and c:er1ain other things to kill the peets and 
thus we W8f'8 able to protect our crops from peels. We 
tuppOrt the BIll andb amendment thereby. presented by 
you. but .. expect that the IPM scheme InltIated by you. 
should be accepted extensively In the country to ensute 
that farmers could be benefitted. We had the high yieJdlng 
crops in the country even before the planning era. You may 
kindly initiate auch system to train the farmers &0 that they 
could protect their crops from the pests. With these words. 
I support this Bill. 

[English) 

MR. CHAIRMAN : Hon. Members. five Billa are listed 
in todays Order Paper for consideration and passing. To 
enable as many Members 8S possible to participate In the 
debate and the passing of the Bills. the House may sit 
tate today. I hope the House agrees. 

SHRI PRIYA RANJAN DASMUNSI (Raiganj) : How can 
you pass all the five Bills after 6 o'clock? 

MR. CHAIRMAN : They are all small Bills. They are 
all one·line or two-line Bills. 

SHRI PRIVA RANJAN DASMUNSI : They are not one-
line or two-line Bills. There is Direct· Tax Laws Bill and the 
Companies Bill. They are important Billa. Up to Sugarcane 
Control Bill. it is okay. Beyond that. please do not take up 
other Bills today. It would not be proper. Thoee important 
Bills cannot be discussed within haIf·an-hour or forty 
minutes. We discussed it in the Business Advisory 
Committee meeting and said that we require two hours for 
them. It has been approved. It doe, not mean that we ait 
up to 10.30 p.m. or 11 p.m. and pus them. Therefore, on 
behalf of my Party. I would say that please take up for 
consideration up to Sugarcane Control BIU today. Even If 
it means sitting beyond 6 o·clock. we can accommodate 
them. But after that. please do not lake up other Bills 

MR. CHAIRMAN : We are now c:oIWidering the 
Insecticides Bill. Then comes the Food CoIporationa Btl! 

SHRI PRIYA RANJAN DASMUNSI : NtM Ihia BiI. the 
Food Corporation Bill come followed by Sugeteane ConInaI 
Repeal Bill. After the Bill regatdlng sugarcane. theN ..... 
not be any buSineSS today. The rest of them may tie .... 
up tomorrow. How can we do like that. Sir? Billa like IndIIn 
Companies Repeal BHI and Direct· Tax Laws RepNI BIll 
cannot be passed Just like that. this Is not the ~ to pall. 
We have agreed In the BAC that they will be cIecuaed 
in two hours. So. passing upto Sugarcane Control Repeal 
Bill will be all right today. 

MR. CHAIRMAN : The House wiI siC uplo the pelting 
of Sugarcane Control Repeat BIt 8M RaYi PI'IIkMh Yenna 
may apNk now. 

{Translation] 

SHRI RAVI PRAKASH VERMA (Kheri) : Hon. Mr. 
Chairman. Sir, sometime bac:k. I had read In the newspaper 
that many farmers haw committed suicide due to the 
extensive damage tothelt crops by the UN of spurious 
and adulterated ineecttcldel. It Is owing to this onty that 
the government have introduced thie Inaectlcidn 
(Amendment) Bin, 2000 In the Houee. The purpo .. of this 
Bill is to put a check on the ute of spurious peatlcldes 
which have I rough market ahara of approximately RI. 200 
crores. and Is significant from agricufture point of view. 

It Is very atrange that when very ambittoua targell have 
been fixed for enhancing the produotIon of crops to meet 

. the Increasing demand of futfilllng the needs of 100 Croretl 

of population. aub-atandrad peetlcldea are being IOId In the 
market. It hal given a eel back to our igriculture based 
system. The way the farmers have cqnwnItted suicides have 
made it very clear that the farmers of India thriw, on low 
inwatment and he cannot afford to bear the IoMeI which 
range from 30 per cent to 70 per cent in some cues. It 
it a wry clear that It we are to achlew our targets of 
agriculture production. then a wry judicious and aenaible 
use of r8IOUIC8I hal to be made. The ,~ 
(Amendment) Bill Introduced by the government Is a 
step In the direction of removing the iepses in the eartler 
Acta. 

Hon. Mr. Chalmwn. Sir. right now, many hon. Membera 
who have epoken eartler have I8id that there It a separate 
mechanism for producing inIeeticIdM. The industrialist Nt 
big blMda tor their products to bring Into market and the 
gave"""..,. IIauet IIcenoea tor that hence there II • 
mechanIIm 01 their .... and markettng through which the 
products are dIItrIbuIed In controlled manner. I, II not 
eurpriIing '* .... ...., filing 80 many ...... the trade 
01 spurious inIed6e.... which have a marbt share of 
1PPf01(. 200 CIONI, Is ... IWIvIng and the moat peculiar 
~ is thId they .. oonI6nuouIIy 8VItitabIe in the ",.".. 
I .... IMt • II • very ~nt quellton end the 
~ ft'IUII PIIY .... .., to It. I would .. to ... that 
lie price mec:hMIIm of ~ an.cta the modi of 
ptOduction to • grMt deal. The .rmer has to there an 
.... burden of 26 per cent due to the ~ 01 1. 
pMInt of exciH duty on such an impoNnI item 01 
IgriouIIure and it is whefe the manufaclurera of spunoua 
pnllcldH enter." maftcet. The termer has to buy ChMp 
material out of ~ and the .... r provokta the 
farmer to buy duplicate and unbranded peRc". The ftI 
after...... of .... peltlcIdII need no ~. 
PeatiCldee ere very In.,ortant tIgricuIII.nI input. On one 
hand the gcMN'I .... II giving IUbI6dy WhIle an .. other 
hand II ... COl"''''''' ImpoIed hIavy .... duly on 
thIm. *' ftIUIt ......, "** __ ...... of ~IIIJ 
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good quality pesticides at fair prices so that they do not 
buy tpurloua pesticldea. 

Second important thing which has been mentioned is 
. that despite repeated sampling and their falling the tests 
and imposing heavy penalties on defaulters, spurious 
pesticides are continously available in the market. I have 
a cutting of newspaper with me through which it i8 clear 
that spurious pesticides worth crores of rupees was sold 
but still no punishment has been given to the producers 
of these spurious pesticides OWing to our faulty legal 
procedure and government machinery and the method of 
their functioning. While on one hand manufacturer of the 
branded pesticidel have to suffer due to the production 
of spurlou, pesticides, on the other hand farmers are also 
suffering on this account. And the persons who are 
accountable for aU this Irregularity do not have to face any 
problem. 

The hon. Minister has made no accountability of the 
diltrlbution and regulatory system. Today, both the seller 
and the produoers are held accountable tor the present 
state of affairs. The spurious produce is contlnously 
available In the market, the controlling officer ,hould be 
made accountable lor the continous availability of spurious 
pesticides. 

The Member who spoke on this issue prior to me has 
ob8eNad that peatlcides Is a timely produce. The pesticides 
have to be used lor I lhort span of time to bring about 
favourable crop production and when there is a need to 
buy these pesticides on the part of farmers, there is an 
acute ahortage of good quality pesticides in the market and 
they are not easily available and It is when the spurious 
pe81IcldeS are Introduced In the market. Today, such is the 
ecenerio that a Nmple Ie passed In one laboratory and 
It faU8 to do 80 In another. Second thing Is that today, there 
II a lot of work load In the laboratories. Besides, the 
complaints regarding the prevalent corruption In laboratories 
are also received. It II alleged that the producers of 
spurious product8 go and strike 8 deal with the laboratory 
personnels. They somehow maNge to get their samples 
okayed through manipulation. It Is my 8ubmls$ion to the 
government that It should establish many classified 
laboratories at the 'Mandai' level so that no problem may 
takl place at the level of sample testing. 

(EngIItIh} 

MR. CHAIRMAN : Please conctude. 

SHRI • RAVI PRAKASH VERMA: I am concIudlng, Sir. 

(Translation) 

~ it. OM ...... thing I would like to My that 
.. grIph report of 1M umpIe ....... wbiCIh ...... ebout 

its sanctity and farmers fair"...·8houtd· 8110 be aubmiIed, 
alongwtth the laboratory test report. " II· 8 very important 
Issue. I would like to draw the attention of the government 
towards it and a many Membets who had spoken earlier 
have said that our targets about agriculture. . . 
(Interruptions) 

[English] 

MR. CHAIRMAN : Are you supporting the Bill? 

SHRI RAVI PRAKASH VERMA : I am supporting the 
Bill but conditionally. 

(Translation] 

More attention should be paid towards the objectives 
of the BiU. No provision has been made to deal with the 
clerical problems and the problem of the system. Normally, 
the failure of the policies of the government and its inability 
to achieve its objectives is clue to these reasons only. 

With these words. I conclude. 

SHRi GIRDHARI LAL BHARGAVA (Jaipur) : Hon. 
Chairman. Sir, I rise to support this Bill .. . (Interruptions) 
First, you please listen to what I say. There are some 
lacunae in the Bill but the hon. Minister has .brought this 
Bill to protect the humanity, the friencl!y pests and 
Insects and the interests of the farmers from the use of 
spurious pesticides. This Bill also have provisions to deal 
with the import, sale, marketing and consumption of the 
pesticides. 

In the Schedule to the Bill, It is also mentioned that 
the testing time lirnlt of samples of the pesticides has been 
Increased from 20 days to 30 days. It is a right provision. 
The time limit lor committing the first offence has been 
increased fro", a minimum of Rs. 10,000 to Rs 50,000. 
The fine for committing second offence has been raised 
from 15,000 to 75,000. The minimum fine of Rs. 500 has 
now been revised upto Rs. 5000 alongwith the provision 
of six months of imprisonment which can be given 
alongwith the fine. The fine for committing first offence has 
been revised from a minimum of Rs. five thousand to Rs. 
2S thousand and provl8ion has also been made tor 
Imprisonment also. In all It can be said that the hon. Minister 
has tried, from every point of view, to inflict punishment 
to the producers of spurious pesticides. 

AIongwIth It, the provision has. also been made for 
setting up special courts with the consent of the High Court 
to do away with the problem of delay in the disposal of 
cases.. But I want to submit that It is for you to decide 
that whether the powers giYeh to the Inspectors can be 
deltgatld to some higher aUlhority under Ihia Bin. But the 
intention of this am Ie deftnitety good. I think·1hat 8WfY 
Bill has a P<*tlve as well as negative aide "8OGi".~ ... 
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it. When I was,in the opposition, even t had a tendency 
to find fautIs with a BiU but now when I am a Member 
ot the Ruling party, I can realise the truth ... (IntemJplions) 
It Ie the problem, It is this tendency which harms our 
inter ...... such we must exen:ise control to check this 
tendency, hence han. Minister has brought this Bill. This 
BItt Is Indeed a good Bill, hence you should not consider 
it with emotional attitude. We should welcome this Bin. I, 
on my own behaH and behalf of my party, support this Bill 
wholeheartedly. 

DR. RAGHUVANSH PRASAD SINGH (YaIshali) : Mr. 
Chairman, Sir, the debate is on Insecticides Amendment 
Bill. A law was enacted in 1968. Supreme Court had found 
some loopholes in the Bill and Hon'bIe Minister has brought 
the bill to remove those loopholes. Farmers UN insecticldet 
on a large scale. In early times people used to protect 
plants from Insects by pouring ash or spraying kerosene 
on the plants. But since the development has taken place 
in science and technology, people are using lneectlcldes 
rather recklessly. Insecticides are used within the surface 
and they are also sprayed on the crop. 'TWo types of germs 
affect the pienta. The first one are those which are vI8IbIe 
while the second one are thoee which are invIeIbIe. TheM 
germs destroy the crops. Normally there Is bumper crop 
of cotton, but sometimea germs affect them and the entire 
crop may get destroyed within two to four days and It ruins 
the farmers. As a result of It he commits sulclde. SometImes 
it 80 happens that germs come with high velocfty wind and 
destroy the crops. Generally there Is bumper crop of potato. 
but when it is affected by germ called labraIite, entire crop 
gets destroyed in two or three days. The crop can be aavad 
by spraying insecticide two or three timet. Similarty Elderln 
powder is used to prevent the effect of termites. Germs 
living in the sub surface area are killed by spraying gases 
In the plant roots. 

Hon'ble Member Mr. Swain has Mid that thaIe 
drugs are being used recklessly. Organic phosphofua. 
which is toxic, is used in cereals, vegetable and fruit cropI. 
Few traces of toxic elementa, remain In ..... fniII, 
vegetables and cereal.. Atter we coneurne .... 
commodities, parts of the toxic etementa also goM In our 
body. Scientists have confirmed the facia after ~ 
research. This affect human heaIIh advefIeIy. n Il1o affIC:II 
our physical health as wei as the ... 01 our IDod. We 
can find out the use of inIecticides If .. juIt ........ 
commodity. 

Crore, of peepaI and Iisum Ir8II bIYe got ddtd .. 
In Bihar. Farmers ar. beCOn*Ig poorer. After ~.Ii 171 .. 
it W88 found that the roots of 1M .,... .,..1IfIctId br 
germs. SimiIaIty coconut ..... in ~ .......... .., 
garma and II ~ ... quantiIy of crapI. .,. .... 
and truitI like brinjal and mango g.c ....... -. 8n ...,. 

called 'Madhuva'. " thI$ inaect infIIctathe plant, not 8 SIngle 
fruit remains on a tree. Therefore, insecticides have to be 
sprayed on these plants. 

My suggestion is that all lneectlctdea. on which 
research Is being done. should be examined to ensure that 
they do not affect human body adversety. It should be 
ensured that the insecticides should be able to kill the 
insects but they should not affect the person who is 
consuming. It Is possible only after the proper research and 
examination. Farmers u.e insecticld.. In all the crops, 
fruits. vegetablee and cereals etc. eartler. germs were not 
such big problem. Ashe. were sprinkled on brinlai and it 
remained .... from insects. But now such visible and 
Invisible germs have appeared that they deltroy the trees 
right at their roots. I auggeet that inHcticIde, should be 
thoroughly examined and proper analysil should be dona 
on Its production 10 that germe are killed but there Is no 
III Impact on our body. Fanners buy the InMCtlcides In great 
enthUliasm and Ipray8 It but tatlt he fInde that the 
insectickte W88 spurious. For thIe a proyIslon we. made 
that rules ehould be Implemented ItrictIy and P8naItie8 
should be Imposed. Buslnealmen trade on large tcaIe and 
setllpUrIous drugs. They mae. IaIchI 01 rupeea, .. m huge 
proflta and when penalty Is imposed on them It i8 as IlftIe 
as Rs. 5000. What they have Ioet? On the contrary, they 
made a lot of money. Therefore, the money penalty 
provision should be kept the,. bot there lIhouid be proyiejon 
for imprisonment In every cIauM. But such pRWialon I, 
there only In a few cIauMa. They .. drugII of At. one 
lakh and IV8n If !hey .... penaIIIefI for RI. 5000 they art 
stili able to make a profit of RI. 85,000. CUh penaJty will 
not have much impact while ~ provision will 
surely have some ~ Fannera ~ .... product_ of 
estabtl8hed COfI1)aflieI In the belief thIII the drugs would 
be of good quality. But when the .... drug 18 aprayed It 
proves spurloua. For exaq,Ie, ........ people uaec:f to say 
that Ditenum 45 pl8V8nta potatoII from ~1IIng Infected but 
now, during winter It is onty Ihi8 gMn wt*=h II dMtroytng 
the entire crop. earlier people lINd to apPy 'Haria KacIa' 
to avoid the .. impact of evil • but In the preMnt age 
when rtHarch and eaentiflC technOlogy ...... eval..,.., 
the need lor crop protection and ~ hal 
illCI1Iu. . . 

[)ruga have beeomt wry ..,.,... thenIfoN, the 
gcMf'N'Mnt IhouId eneure that the farrners get good quality 
01 drugI at I'MIOn8bIe priceI, and they daII't haw to buy 
apuriouI drugI. A prcwIsIon hM bNn fNde for It and .. 
IUppOft It criy In the hope IhIIt good WDrtl Will be done 
In this cIrectJon. We get angry and feel peJned only when 
no &dequIIe IIItInIIon II paid 10 the ....... Fanner IrwMt 
eweryIhIng incIucing hie Iabow, capbI and Ieed and they 
.. IPMY inIectk:ide drugI buI when ....... drug Ie 
found IIPUriOW and resuIIa in the deItruction of hie CfOPI. 
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Farmer really has to suffer for this. We have aeen that In 
various states farmers are getting disappointed and 
resorting to suicides. Such type of complaint. are being 
received. The situation Is tragic for the farmers. At the time 
of the crop production too, these drugs should be examined 
and It should be ensured that they are not harmful for 
human beings but should be able to kill insects. Spurious 
drugs production should not be allowed. Insecticides should 
be cheap. Government and others should also provided 
proper information to farmers so that they can make proper 
use of insecticides and could protect and conserve their 
crops and plants. It Is better to grow crops without the help 
of pesticides or chemical fertilizers. But our fi(St issue is 
to get cereals of good quality. We are committed for food 
security. W, also want that our country of 100 crore people 
should be self reliant in the matter of food. We will not 
have to depend on others. In my opinion, Mr. Yerannaidu 
had made great ,ftorts to present thl, bill In the 'House 
and had also raised a few questions in this connection. 
He has really tried hard to compeH the government to take 
steps In this direction. I, therefore, thank SM Yerannaidu 
~ and I also thank the government for taking stepa in this 
direction. 

With these words, I conclude. 

(English) 

SHRt. K, YERRANNAIOU (Srikakulam)": Mr. Chairman 
Sir, I welcome this Bill wholeheartedly because all these 
amendments are auggnted by the Andhra Pradesh 
Government. 

In the year 1997, the farmers .uffered a lot because 
of the pretent Act and so many farmers committed suicide 
due to apurioul pntlcldes. This legislation was passed in 
the year 1988 and after 32 years now we are proposing 
these amendments. We can understand that because an 
theae 32 years there was no attack of these pests on our 
crope. That Is why nobody took keen Interest In these 
amendments. 

In the State of Andhra Pradesh, Karnataka, pal1a of 
Punjab, Maharaahtra and everywhere, after the peat 
attacks, the farmers have been suffering a lot. They ~ve 
to borrow from private lenders after their crop failure and 
they are not able to repay that money. They have to pay 
huge Interest on that amount. That Is how, this Issue ca .... 
to light and that Is why the Andhra Pradesh Government 
has taken one month to go through the present legisIatlon 
to aUQOHt what ... the ~.nt amendments that are 
required In the Interest of the tarmlng communlIy. 

AI preeent. thIa Act Is not UMfuI for the farming 
community, It Is wetuI only lor the nwUacturing 

community. For the purposes of administration and 
implementation of the Act, we are facing certain dtfftcultlea. -
That is why, the Government of Andhra Pradeeh has 
proposed all these amendments in theye.r 1997. Though . 
this Amending Bill has been proposed by our hon. Minister 
three years after it was passed by the Government of 
Andhra Pradesh, I thank the hon. Minister for bringing this 
Bill. In the same august House, I raised this matter nearly 
ten times. This Bill has the support of all the parties. So, 
on behalf of aU the parties I support this and thank the 
hon. Minister for bringing this legislation. By amending 
Section 31 of this Bill, we can control the spurious 
pesticides and insecticides and empower the State 
Governments for speedy trial of cases. We can also punish 
the offenders and thereby restrict them from manufacturing 
spurious insecticides. 

After repeated requests made'by the Andhra Pradesh 
Government the hon. Minister was kind enough to bring 
these amendments. So, once again, I would like to thank 
the hon. Minister f6r bringing this Bill to this House. The 
whole credit for this goes to our present hon. Minister of 
Agricuhure, Shri Sunderlal Patwa. The whple country will 
feel very happy when this Bill becomes an Act as the 
present Act has no power to restrict the selling of the 
spurious insecticides and the offender, after 20 days, can 
again sell all these spurious insecticides. With the help of 
this legislation, we can control, to some extent, the sale 
of spurious insecticides. I would like to draw the attention 
of the House that even the present Act to control 
adulteration is not able to control aduheration as it is going 
on in the country. We have to take measures in that regard 
also. Anyway, I once again thank the hon. Ministry of 
Agricuhure. 

[Translation} 

KUNWAR AKHILESH SINGH (Maharajganj, u.P.) : Mr. 
Chairman Sir, I would like to give a piece of Information 
to hon'bIt Minister. Hon'ble Minister, last year paddy crop 
was destroyed by pests in Uttar Pradesh. Hon'bIa 
Agriculture Minister of U.P' Shri Oivakar Vlkram Singh could 
ncJt save paddy crop In his farm. , am also a farmer and 
we could not save our paddy crop. Agriculture Scientists 
have also ~ed research, but they could not save 
paddy crop. I request hon'ble Agriculture Minister that he 
should look for measures to save paddy crop. • 

SHRI SURESH RAMRAO JAOHAV (Parbhani) : Mr. 
Chairman, Sir, I extend my' support to the Pesticide 
(Amendment) BiI, 2000 that has been Introduced by Shrl 
Sundar La! Patwa ;. I, on my behalf, and on behalf of my 
party, ShIv Sent extend support to this bOl. For this, I would 
like to give 8om& auggeatIons. Though it appears to be 
triYiIII ~ • II of grMt ~. Whether he Is a big 
tatn.r oi a ameli peasant In this country, whosoever want 
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to tncreue the land productivity, ce,rtalnIy needs pestlcidet. 
OUr House 11 very lucky that a person UkeSundar LaI 
Patwa , fa In charge of Agrlcutture MInistry Patwa p who 
hu served In small village Panchayat, Taluka Panchayat, 
DtetrIct Council and Legislative Council and had been Chelf 
Minister 18 now serving the nation. 

Mr. Chairman. Sir. I tbank Patwaji because he himself 
Is handsome, his thought Is also noble. he Is also son of 
the soil and for good work there is no need to convince 
him. There cannot be two different opinions that whateVer 
rules and regulations will be formulated in agriculture 
ministry will be certainly good. I want to give aome 
suggestlone regarding this bill because I am also a 
representative of farmers. When a small peasant of a village 
goes to the market to purchase pesticide. he Is not aware 
of which fruit, flower, vegetable and plants are suffering 
from what diseases and what pesticide has to be sprayed 
on them. When he goes to the market to purchase 
pesticide, shopkeeper gives him pesticide of his choice. 
That Is why I think that It Is essential that peasants should 
be provided with the technical guidance. Through this 
amendment bill subsection (3) of section 22. subsection 
(1) of Section 24, Subsection (3) of section 29, subsection 
(2) of section 31 are going to be amended. It is very 
essential for the farmers to know as to what pesticide is 
to be purchased for which type of diseases. There is no 
sUch facility available to him In the market. Four persons 
are concerned with It. Manufacturer of the pesticide. second 
Is the agency that supplies such pesticide and third Is the 
shopkeeper that supplies pesticide to the farmer. 

My submission is that there is need to Impart training 
and guidance to the farmers about different pesticide&. 
These days duplicate and outdated pesticides are available 
in the market. Farmer should know as to what pesticide 
is required to them. 

Last year, In Maharalhtra and AndhnlPf8deeh, cotton 
plants were attacked wtth a dleeaae. Farmers sprayed 
pesticide twenty-twenty five times. But that was not eftecItve 
on that diseaSe. Fennera were ruined and they committed 
suicide by drinking that very pesticide. ThIs hal happened 
in Maharashtra and Andhra PI8de8h. 

Thiayear, in Maharastra QOtton. papa; and bInanI W8I 
attacked by a new diMU8 called virus and farmeta ....... 
a lot. PestiCIdes were ~ effective on this diIeaH. It is 
very eseentlal that peeticides should not be outdated and 
tanners should have technical knowledge abouI tpraying 
them. That is w'trf the government should ".. such 
arrangement that farmetW mtrt get ~ knowledge 
about . the peetlcide. 

The govoemn .. d shedd ... Ih8t how rru:h p.alit*fe 
is required by the ,."..,. and hoW nuch .. being pmduoed. 

Today Farmers are required to be inclined IowaIdI biD-
fertilizer which Is a new technique and besides thie the 
government should also ensure that farmers may get good 
yield by using minimum quantity of pesticides. The 
government should also ensure that human beings and 
animals are not adversely affected by the pesticides. When 
farmer apray pesticide on vegetables, It should not affect 
human beings who are consuming them. It Is a point to 
ponder upon. 

I extend may thanks to Patwa ~ and want to say that 
pesticides should be of good quality so that these eliminate 
unwanted insects and may not harm useful insects. I would 
like 10 request Agriculture Minister only this that only 
harmful insects should be destfoyed and not farmers. With 
extending my thanks to the MInIster, I conclude. 

THE MtNISTER OF RURAl DEVElOPMENT AND 
THE MINISTER OF AGRICULTURE (SHRI SUNDAR LAL 
PATWA): Mr. Chairman, Sir, leldend my thanks to an those 
hon'ble MPa who have showed their keen Interest through 
Participation in large number on a .maII amendment and 
I express my gratitude to them and welcome their 
aupstions. By and large hon'ble Members have 
welcomed the amendment bill and some shortcomings 
have been pointed. out. 

I apeclaHy extend my thanks to Kharabela Swain, Shri 
Ramjivan Singh Ji, SM Reddy. . . .(lnt.mJpIIoN) 

KUNWAR AKHILESH SINGH : PIeue extend your 
thanks to the Members of this aide. 

SHRI SUNDAR LAL PATWA : I would specially .... 
to thank Raghuv.nah J. He hal tried 10 Invfte attentiOn 
towarda a aeminaI prohl.". I wJI not go in detalt. Shri 
YerrannaJdu and the gowmment 01 Andhfa PIMHh haW 
drawn attention towaniI Jt and haW made .,. Jot theN 
things. I lCapIail thoee tuggeltiDillIhat haW been given 
by the Members. SIu1 8ureeh JecIIav ~ hal prIIiIed more, 
so I give him mote thMU. BeIng a convnon worMr I tIted 
to understand MCIIeam ... (~) Beauty Is the gift 
01 god. WMlIhouid I uy. When god bestoWI beauty, that 
comet automdcally. 

W. had the problem of population growth. It c .... ted 
the need to incr8ue the productivity 01 food grains. When 
reepec:ted Shri LaI Bahadur Shutri was our Prime MinaIteI, 
America had stopped the supply of wheat under PL480 
at the time 01 war with PIIkiaIan. At that time there waS 
a c:haIIenge beIDre Ih8 ftIItion. Where awr proceae of 
maximum yield 0I1CiJnce and ~ ... 8dapIed in 
the WOftd, .. IdcIpIId thoH ,..,... Ind IncreMed our 
ptOductioft. At thai time _ ~I"" IIdopted Maxan 
whNI. ~ .... NeCIiakIII and .,..... I 
would thank the ...... 01 .. naIton thai they fIced the 
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challenge and overcome the difficulties. He said that this 
nation has capability to be self reliant. Hybrid seeds, 
insecticides, pesticides, deep ploughing and jntensive 
Irrigation are some of the processes required for it. That 
was need for the limo. Those who brought these processes 
their intention was noble but these process are like age. 
Their age is less than the age of Raghuvansh Prasad 
Singh. All those systems have evolved over a period ~f 

time, some in 25 years, some in 50 years and some In 
100 years. 

Perhaps we have forgotten that in our country people 
are engaged in agriculture for the past 5000 years. At that 
time there were no insecticides, pesticides and hybrid 
seeds. We had our own seeds and our own systems of 
farming. You have mentioned these things also. 

Some of my COlleagues have mentioned that such sort 
of research should be conducted so that the insects 
harmful for crops should be destroyed and insects 
beneficial for crops may not be affected in any way. 
BeSides. there should· not be any ill-effects on human 
beings. How is it possible? The life of chemical based 
fertilizers and man made insecticides is very short and that 
too at experimental stage. 

17.00 hra. 

A mention has been made about bio-chemicals. bio-
fertilizers and blo-pestlcldes I would like to remain alive 
till the day when instead of chemical fertilizer, insecticides 
and pesticide., bio-frlendty parasite me_urea will be used. 
We are concentrating our anenlion towards these measures 
though there i8 no scarcity of any kind In production. One 
of our cotteagues Shrl Kharabela Swain has salel that 
people are ready to purchase that production technique by 
giving thrice the actual coat In which chemicaf fertilizer, 
insecticides and pestlcIdes are not U88d. That technique 
not only l'Ielps in Increaalng production but also contributes 
to good tate and ftavour in the produce. The modem 
technique looks good for sometime and we think that we 
are doing right thing but that is not a permanent mNIUre. 
Therefore, 88 long as old methode are not established and 
unless scientists and scholars of today get recognition, we 
will have to depend on this eystem. nu. .. \he objective 
of the Integrated Pest Management Training Progranvne 
also. 

Mr. Chairman, Sir, Shrl Rajo Singh has made a very 
Imptes8lve speech but I am compelled to say that he has 
not read the BftI at all. He it saying that particular proviIion 
is not there In this Bill while I say that It contain aM theM 
provisions. In this BiB, there Is provielon to IfTeIt and 
punish producera and factory ownera. ,..... provi8iona 

were not there till 1968. I was not the MiniSter at that lime 
but whosoever was the Minister at that time, they made 
this provision but Supreme Court found fault in it saying 
that an attempt has been made to insert two clauses in 
the Bill, restriction of which is beyond the legislative 
competance of the Govornment. I woutd Hke to assure 
hon'ble Members that had they given any suggestion to 
check it then I would have welcomed It. 

SHRI RAVI PRAKASH VERMA (!<heri) : Mr. Chairman, 
Sir, in this context I ,':ould like to say that the concerned 
officers are taking samples which are being checked and 
examined. Samples have failed as they have not been 
found up to the mark and the spurious peatIcides are 
constantly available in the market. Does It not reflect any 
laxity on the part of the administration? Provision sttould 
be made in this regard In the Act. 

SHRI SUNDER LAL PATWA : I fully agree with you 
and if I am asking you this thing then I am not doing any 
wrong thing. I would like to know whether our examining 
officers, testing laboratories and judges are not reliable and 
competent? If there is some defect in our base itself and 
if there is any measure or suggestion to ret1\OV'8 that defect, 
I shall welcome it and support that and I shall try to adopt 
them. 

Mr. Chairman, Sir, but the proviaion of law and 
punishment is for exceptional cases. If evil spread 
everywhere in society then law will become ineffective and 
there is no measure to check it. Reform takes place only 
from SOCiety. Administration and Power are for exception. 
The provision of inflicting punishments is more of an 
exception than rule. If everybody keeps on flouting laws 
then both the administration and the provision of 
punishment become useless. I am of the view that at 
present it Is not so. The number of disciplined persons is 
more that the pre80ns who create disturbance in society. 
This Is the reason why this country is still slableand 
democracy is flourishing in this country for the past 50 
years. We have faced many challenges and we will grow 
strength to strength and will be established among the 
galaxy of the great nation of the WOrkS. No one should have 
any doubt about it. I have tried to amend this Bill for one 
small purpose. Hon'ble Members have broadly supported 
this. Instead of naming each Member, I thank all of them. 
Some of the hon'b!e Members have raised their finger on 
the baalca of the Bill that the lyatem is faulty and It is 
not complete. I think that the complete aystam is the one 
on which our cultivation has been baaed for five thousand 
years. W. will have to adopt that system while encouraging 
it. I want that all Members ahouId support this BIH and with 
IhII request I again thank all bon'ble Membera and seek 
IheIr ~ to the Bill 

$ 
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SHRI. SHIVAAJ V. PATIL (Latur) : Mr. ChaIrman. Sir. 
hon'bIe Minilter has brought a very good bit before us. 
This BiH hu three objectIve&-first, to check the iI-effecIs 
of p8ItickteI on humam beings, secondly, to make the 
punishment I8Y8fe for guilty perIOnS and thifdIy, earty 
disposal of such cases 10 that the same may have salutary 
effect. These objectives are very good and these will 
definitely be achieved. But alongwlth this. he has said one 
more thing in his speech and that too in an apt manner. 
He has mentioned about biological control of pesta which 
is a good thing but in this connection I would Uke to know 
whether the Govemment Is providing the amount required 
for biological control of pests? This is my first question. 
My second question is that we have also acquired the 
technique of genetic control of pesta and it Is our good 
luck that this kind of experiment is being done in Jorhat 
National Laboratory. 

There are several species of trees in the Himalayas 
which do not get Infested by pesta. The genes of those 
plants are being isoloted and injected into the eeeds of 
cflfferent crops which In tum makes theN crops resiltant 
to the pest. Such kind of experiments can prove to be the 
harbinger of new revolution and for this huge amount of 
money is required today. Henoe, there is • need to pay 
attention towards that. Whether the Central Government is 
providing the required amount for completing this worit, this 
is what I would like to know. 

SHRI SUNDER LAL PATWA : I welcome the suggestion 
of hon'ble Patll Saheb. My repty to It is only that which 
I had given just now that I welcome all the latest and 
appropriate techniques which have been proved to be 
useful to; us. I agree that the budget allocations for 
biological control of pests is not sufficient ~t ~ reason 
is that there is not much awareness about Its III-effects. 
Secondly, I can say that various lobbies are 80 ~tful 
that perhaps it will take sometime for the unorgani8ed 
sector to stand. I agree with you that at many places. 
several kinds of experiments have been conducted. 
Recently our Ministry had organised an Indigenous Science 
Fair (Swadeshi Vigyan Mela). In that, it was told that. if the 
cow dwng and urine of caw " put in "- hom is pitched 
beneath the earth at certain position of stara on • certain 
date and after sometime If It Ia IPfIIYed after mixing • wtIh 
water then aN typee of thole inIect8 wI*:h are IwmIut 
to crops will be daIIf¥d and beneficial inMctS wID ...... 
Intact. ThIs experiment Is very old one. but at praeenI It 
Is In experimental atage. It II not pubIcIMd. PINMpI time 
wit come soon when peopte wit accept IndigllIOUIIOiInOI 
and aIIo accept .. ImpoI't8nC8 and ~ 

~} 

Mr. CHAIRMAN : The "lilian II : 

-rhat the BiU further to amend .. ~ Id. 
1968, be taken intO COl ............ 

1M ntOIIon - ..",.", 

MR. CHAIRMAN : The House will now .... up cIaUM 
by clause considefation of the M. 

The question Is : 

"That claU181 2 to 7 .tand part of the Bin.-

1M moIion was 1Idopted. 

CIIIUSCtS 2 to 7 were added to the Bill. 

MR. CHAIRMAN : The 0uestI0n is : 

-That clause 1, the Enacllng Formula and the Long 
Title stand part of the Bilt." 

1M motion was adopted. 

Clause " the Enacting Formu~ and 'M 
Long ntis ...",. added to ",. Bill. 

MR. CHAIRMAN : Now the hon. MInister may mow 
that the BlH be passed. 

{Transllhon} 

SHRI SUNDER LAL PATWA : Sir, I beg to mow : 
"That the Bill be paNed.-

[English} 

MR. CHAIRMAN : The question Ia : 

"That the Bill be passed." 

The motion .... adopI«J. 

17.12 hra. 

FOOD CORPORATIONS (AMENDMENT) BILL 
/EIJQIIMI} 

MR. CHAIRMAN: We will now take up Item number 
13. 

{TtaMIMion} 

THE MINISTER OF CONSUMER AFF~RS AND 
PUBLIC DlSTRIBUTtON (SHAI SHANTA KUMAR) : Sir, I 
beg 10 mow : 

-rhIl1hI III furtMtr 10 ........ the Food CorpoqiIofIl 
Act. 1864 •• paled Pi ..... 8Ibha, ~ ..., lido 
ConeIderation.· 

[EngIWIJ 

MIt OWRMAN : MoIkIn ...... : 

.,... ......... to .... lie Food CoIporIIanI .. 1'" • .-.. ___ s.bhIa. ~ ...." lie ,._IId.- . 
&HAl AMDI 8NtU ~. 0riIea) : Mr. 

0 ........ · SIr, • .... til» ...., the _ The Foed 
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Corporation of India Act wu puaed In the year 1964. The 
main purpose for which this ~ was enacted In thole days 
was to trade In foodgralnl and foodatuffa. In this connection. 
SectIon 13 of the Act II quite relevant. It says : 

Mit will promote. by luch meanl al It thinks fit. for 
production of foodgralns and other foodstuffs and to 
take up trade and ~ foodgralns and foodstuffs 
to different people.-

In discuSling the amending Bill today. we have to go 
into the details for which this amendment was necessitated. 
The foodgrains are meant for the people. Buffer stocks are 
to be maintained 10 that people do not suffer. For this 
purpose, Government of India have decided that buffer 
.tocka would be maintained In a different maoner. It had 
been indicated that in April the wheat Itocks should be 
40 lakh tannes and thet of rice lhould be 118 lakh tonnes; 
In July the wheat stock lhould 143 lakh tonnes and that 
01 rice should be 100 lakh tonnes and In October the wheat 
stock should be 116 lakh tonnes and the rice stock should 
be &5 lakh tonnes. 

In January. it hu been indicated that it should be 84 
Iakh tonnea of wheat. and 84 Iakh tonnea of rice. What 
was the nec ... lty? It W88 neceelary because keeping in 
view the Rlbl and Khartf c.... It W88 decided that 
procurement of ootr.r stocks would .be decided. So, in July 
only, the maximum buffer Itock has been indicated, that 
II, 243 lakh tennea. Over the yeara, It has been seen that 
the Food Corporation of India, may be In Its anxiety or 
for the purpoaee of equlnderlng moMY or for allowing the 
rodentt to take It away or to be ~ by human 
beings, had kept more butler atoCks then that was 
neceuary. You may kindly ... that • of 1.2.2000, the 
buffer Itock wal 325 Iakh tOMel. It .. not MCeISIry. 

17.16 h,.. 

[DR. RAOHuvANSH PMSAO SINGH in 1M ChM1 
TN Food Corporation 01 India, the CentraI.w..houaIng 

Corporation, which Is a part of the Food GofponIIIon, and 
the 16 Food Corporattone of the SIMee haVII been 
tunctIonlng In a different manner, and becauIe Of the' 
different manner of tunctloning, there hIMa been lot of 
difficulties. 

Aa you are aware. the Minimum Support Price of 
foodstuffl Ie preacrlbed; along with It, incldentaIa are 
prescribed. 1nc1dent811 Include traMportation, loll etc. 
Taking Into c:ontIderation the MInInu'n Support Price and 
the incidentals that are required, the Central Issue Price 
is decided. Therefore, the Govemmenl hM decided that 
half the money 01 c.na11ll ...... Price wit be charged 

towards POS. Now, over the years, what was happening 
is that the Food Corporation of India has been spending 
about 33 per cent, 35 per cent or 40 per cent as incidentals 
over the Minimum Support Price that is being given. The 
Government. in Its welfare meUUrH, has been deciding 
the Minimum Support Price from time to time 80 that the 
cultivators, the producers, are not put to jeopardy or 
diffICUlty. 

The price of foodstuff is Increasing; the Minimum 
Support PriGe is increasing, and even In the sugarcane, 
the support price is also increasing. As the price Is 
increasing, the Incidentals of the FCI are also Increasing. 
There is no governing principle as to how the FCI has 
to be harnessed. That is why, It was thought necessary 
that there should be proper control by a neutral body. In 
the original Act, it may be seen at Section 34 (2) ana (3) 
that the FCI would be appointing the auditors. You may 
kindly go through that Section. The accounts of the Food 
Corporation of India are to be audited by the auditors, and 
the auditors are appointed by the Fel Itself. Now, because 
of mismanagement over the yeara, the FCI in its wisdom 
was appointing the auditors who toe their line because of 
which what was happening In the FCI was 'lot coming Into 
picture. 

You may kindly recall, Sir, in 1995, the FCl's Annual 
Report was placed before the Parliament. After that, t"'ere 
has been no Annual Report at all. I tried to search out 
the Annual Report today, but I could ·not get it. 

In the years thereafter, after 1964, the' FCI Act was 
slightly amended to give more powers to the FCI for getting 
money from loans etc. You may kindly see Section 27 of 
the FCI Act wherein it has been amended for the purposes 
of carrying out its functions under this Act. It says, "The 
Fel may take advances against stocks of foodgrains of 
other foodstuff." As I said, apart from the buffer stock. they 
have been taking more stock so as to take the advantage 
of getting more advances from other banks or borrow 
money from other people. When an institution or an 
organisation or a corporate body takee advances or 
bortowa money against the stock, which is available with 
It, It is neceaaary that the Auditor and the Comptroller 
GeneI1II of India IhouId have some aay In the matter. 

For that wrpoee--I am being very brief on thls-this 
enactment has been made. This amendment has been 
brought 10 that tome IOrt of a control would be exercised. 

SIr, Section 13 1ndIcates..the functions of the Food 
Corporation of Incia wheretn mattets like purChase, storage, 
movement, traneport, distribution and .. of foodstuff and 
foodgralna and matters that are supplemental and 
conaequentIaI thentto are taken Into conIideralion. Now, 
when mIJIIers, auppIementaI and coneequential thereto' 

~ ; 
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come, then the Food Corporation of India may say anvthIng 
they /Ike, and whaM mati ... tuppIemenIa/ Md c:oneequenMI 
to obtaining and ltorage of it Is concerned, then what type 
of decision has been taken by the Management is required 
to be taken up by the auditor. If you have an auditor who 
has been selected by the Board of Directors, then he would 
definitely throw no light. In selecting the auditor, the old 
Section 34 says, auditors will have access to the papers, 
but they would not have the right to see. It has created 
problema. The Board of Directors of the Management for 
that matter may withhold some of the vital information 
required for that purpose. 

Sir, I would like to give you one e)(perience of mine. 
I was the Inspector Gen"'al of Police. I resigned my job 
and within one year of my resigning my job, I was to be 
arrested In an agitation that I was leading. The 
Superintendent of Police who was to arrest me had been 
trained by me. He was embarrassed. He said, 'kindly come 
to the Circuit House'. I said, 'No. I will go to the police 
station along with the other agitators'. We went to the police 
station and food was arranged for us. I could not take the 
food. The Superintendent of Police. out of sheer courtesy, 
sat with me to take food. The rice served to us had more 
pebbles than probably rice. It was very difficult to •• t. 
Jocularly I asked the SP, 'are you taking revenge on me?' 
He said. 'No, Sir. We had procured thiS rice from the Food 
Corporation of India'. I said, 'Let us strain this rice and find 
out how many pebbles are there'. We took a kilogram of 
rice and we strained it. We found that about 50 grams of 
small and big pebbles were there in one kiiogtam of rice! 
This is the ,eputation of the Food COrporation of India. 

There is also a lot of Trade Unionism in the Fel. It 
also creates a lot of difficulties. The Fel must employ a 
particular group of people to tranapot1 the articles. 
Fortunately for the FCI, the rodents have a Ny in the 
matter! Rats and such other things ... away about five 
to si)( per cent of the foodstuff. Then, there it appropriation 
and misappropriation by hurqan beings. All theN things 
need to be verified by an independent agency, by a 
Constitutional authority like the Comptroller and the AudltOl' 
General of India. Otherwise, It would be dIfftcuIt to work. 

Now I would like to request the hon. MInIIIer to IdncIy 
go thr~ Section 34(i). It ... • ... the baIInce ..... in 
such a form 88 may be ptelCribed by the Central 
Go\wnment In consultatiOn with the ~ and 
Auditor General of India .. .' The GcMrnrMnt 01 India would 
prescribe the balance 1hHt. the IMMII' In which • hu 
to be prepared. The Food Corporation of IncIa c.nnot hew 
a Ny in the matIIIr and II hu to be pr.-cfIMId by the 
Government of Incla In corwuIlatIOn wIIh the C&AG. That 
is the molt In.,ortanI 1hIng. PnwiouIIy, the Food 
Corpora1Ion of /ncIa ... deciding • to the ..... In 
which they would pNPn ....... bIIMCe ..... Now, the 
formIII would be p, .. ,,'" by .. CennI 00\IefM." In 
conIUIIIIIIon wit. .. C&AG. 

Sir, I would. through you Sir, like to InYIte the attentton 
ot the hon. Minister to clauee 3 of the Amending Ad. " 
nys : 

-rhe Comptroller and Auditor-Ganeral of India and any 
person appointed by him In connection with the audit 
of the accounts of a Food Corporation shall haYf the 
same rights. privileges and authority In connection wIttI 
the audit of Government accounts ... ? 

Now, we are taking away the powera of the Fel 10 
far as the appointment of an auditor is concerned. I do 
not know why a redundant sentence has been lncJuded 
In clause 3. The redundancy IS regarding 'any person 
appointed by him'. It means that the 'auditor' who hal been 
appointed by the FCI may also be appointed by the 
Comptrotter and Auditor-General. I would like to request the 
hon. Minist.r to IdndIy look into theM three to four words 
which say, 'any person appointed by him In connection with 
this.' I think, if we keep these words, then the FCI may, 
in its wisdom, try to Influence the C&AG and indicate that 
such and such person should be the auditor. This aspect 
requires a little bit of thinking. Otherwise, we may again 
have to go In for an amendment later on. 

Sir. now when we are thinking of this amendment. let 
UI also think of certain IUbIidIet that ate being given 10 
the FCt. For ~. the levy auger aw.idy of rupeeI 
two crore. This money hal been pnMded for In thiI year', 
Budget. I do not think It it ne ••••• ry. 

MR. CHAIRMAN : PIe ... conctude now. 
SHRI ANAOI SAHU (Berhemput. Oriau) : Sir, kindly 

gIVe me a taw more ....,.... With your ijnd hefp onty I 
would be able to IormuIate may Idea here. 

Now. what Is the neceatfy for a tubIidy of ,..,.,... 
two crore In levy auger? They are atreedy getting a ~ 
of Aa. 110 crore in eugar. Thie rupMI two crore IUbItdy 
on levy augar It not nec::euary. The Fel hal been proVIded 
As. 2& crore In thIt ,..,.. Budget for running Its functions. 
But In the Id ..... hu bien IndkWed that it would 'ita 
• portion of lis profII to be kept for MCUrity for c:IfIMnt 
putpOMI. It has been IndIcUtd that a portion 01 It hIlS 
to be kept. SecIIon 33 ..,., '1Iocation of IUrp/ua .. ,...",. 
fund 10 which IhaII be Cf8Ited .. portion or itt 8MUII 
proIII'. When you ere thInIdng of the annual profit 01 Fel, 
we are giving them money, but what type or action it Fel 
tIIIdng to erNIe that f8IIi8fW fund? lJ(e at oIher PSUI, 
I tHnk. .. FCI Il1o It going Ifom bIId to ..... " It now 
nee •••• ry thIIt ........ 8g8nCY. II1II Ihe C&AG. thouId 
IooIl .... woddng of the Fel. n.t II ~, ... 
...... pnMIIona he. been bn:IuFt tn. I Wy ..,... 
... AIt ....... 
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SHRI PRIYA RANJAN OASMUNSI (Raiganj) : Sir, I fully suppo" the propoeed Amendment BUI. I think. the time has 
now come when amendment of this particular provision, 
that Is amendment to section 34, has become extremely 
necessary. 

Sir, without casting any asperaion on any Individual 
of the FCI. the way the system is functioning. I very strongly 
feel-wlth rrr.; deep Involvement as a trade unionist In the 
Central Warehousing Corporation and because of rrr.; close 
interaction with the employees of the FCI-that if there is 
any place where the CBI has to investigate, then the proper 
place Is the FCI in order to find out a8 to what has 
happened In the FCI In the last few years. 

Sir, the farmers, the agricuhural workers of the country, 
the mute wage earners In the agricultural field are working 
day and night for producing food grains. That Is being 
managed by our own system In the country. But things are 
taking a different direction. 

Sir, I would like to draw your attention to a few areas. 
The provision of this amendment Is related to Section 34. 
Now, why is it that today the Government, as well as we 
aU feel that the C&AG should directly audit the whole affairs 
ot the FCI? Why has It become neceasary? Wtfy are we 
not following the put practice where the FCI used to do 
their own audit which was supplemented by the C&AG? 

• The I'M8Ofl is that the Govemmel)t must have definite 
Information and the GcMtrnment must be con'linced that 
something wrong Is going on in the entire accounting 
method 01 the Food Corporation of India. 

They do not haw any baaIc accountabiHty or 
JeII)OnIIbIIIty. Food Corporation of India Is facing two 
prat)Ieme. FInIt of all. It II not _Idly • public sector 
company in the MnM 1hIII It Ie not managed under the 
eoq,aniM Act. If thIe ~ had not been pr0p08ed 
by the Minister With • view to making IhiI organisation 
accountable - I think the hon. Mlnlater tor bringing this -
FC' would h .... been 18ft he to go on pIIyIng, I UN that 
word conecIouety, the kind of fraud that ttwr haw played 
for the lest 80 many years; and WI would not have been 
able to caught hold 01 them at IIY'f tin. 

My diltinguilhed friInd ftam BJP who ........, the 
diacues!on hal said that he .. nat ... IIfI/ ... Annual 
Report after 1986. I would .. IJO till the hon ...... hi 
in .. year's AmuaI A.port. lie neIwodc· and 1M 
IunctiOntng Felli *y CIIUIIIy mentioned In • ~ 
which I .... II not ptqIef. 

The IIOCOUI'dtr9 procell ~ FCI ,...... to the following 
.,.. : (a) The 1tOCk; (b) the atock whk:h • tIMIy ........ 
(c) the price; (d) the diltrIJUtiOn pattem; (e) the "sualllige; 
(1) .1rMIpOf1Ition MCI IoeI occun-ed due IJO \,... in 
traneportation; and (g) hire of godowM. 

There II a p!'OViIion to take other godowns on hire 
beaides CWC. Do FCI have a uniform pattern or norm for 
signing lease deeds and for taking private godowns on 
rent? The norm varies from State to State. It happens In 
such a clandestine manner that I cannot explain it in this 
discussion. The Minister may inquire further Into what 
happened in the past. 

Transportation is another problem. I know of a case 
that took place in my region where a particular quantity 
of foodgrains was loaded in a truck and the quantity 
changed dramatically at the time of unloading of the truck. 
It was all done on the way. Connivance begins at the 
distribution pOint and extends up to the transporting point. 
This has been going on for long. Abundance of foodgrains 
in the country which is made posaible by worke,. and 
agriculturists is being manipulated in this fashion. In whose 
interest is this being done? 

A paper audit by C&AG is not enough in this case. 
I demandJhe hon. Minister to conduct a quarterly physical 
audit. If a quarterly physical audit is meticulously and 
mandatory done, huge quantities of foodgrains can be 
saved from being wasted and misused and 'they can be 
put to proper use. In many godowns, fresh stocks that arrive 
today are partly replaced by rotten stock within fifteen days. 
Once the wastage norm is fixed. it is maintained forever 
whether there is wastage or not; whether there are rats 
in the godowns or not. This has become a regular feature. 

. DR. NITISH SENGUPTA (Contai) : As much quantity 
of foodgralns is wasted in the country as is produced by 
Australia as a whole. 

SHRI PRIVA RANJAN DASMUNSI : I am thankful to 
Dr. Nitish Sengupta for reminding me of this. It i8 there 
in my reference notes. 

Hon. Minister was kind enough to grant foodgralns to 
Rajasthan, Gujarat and Andhra Pradeah. " the wastage 
norm had not been manipulated by the FC' authorities in 
their respective areas, we would haw been able to take 
care of thrice the quantity of foodgralns required In these 
areas. ThereIore. in addition to peper audit, a physical .udIt 
Is extremely necessary. 

The. moat vital point that I would Wee to draw the 
attention of the ......... to Ie protection of quality of 
foodgIaina InIide the godowna. 

After ..... Iood ItockI consumed by aD of us - from 
children to the ....tor eltizena. SuI Its qUality with total 
neglect or IhIough manipulation II detertofatlng In such a 
mannet' that , CMnOI exp&ain It. I can give you an example. 
In my conatItueney.in North MakSa. there it a block called 
Chanchal ~.II. The hoi\. MInister ... beeurprieed that 
the 60vemInent of India assured a guarantee for the Mid-
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Day Meals Scheme to.lhI school children there. I say it 
with full authority that for 16 months under the Mid-Day 
Meals Scheme, the Items Including grains were not 
supplied to the achoot children there. After aU, I was elected 
from there. When It wu brought to my notice, I advised 
mv party people to find out the exact position. What did 
Ihey find? After demonettating before the BOO just 15 days 
back, they·came to know about it. They found a ffimIy 
ground for not providing the children the grains. 

The hon. Minister, Shri Tapan Sikdar must be knowing 
about It because he is from that di8trIct. Our people found 
that In connivanoe with some panchyat authorities and the 
dealers of the stock which was maintained, a deliberate 
plan was made not to respond to the requisition of the 
Fel in time and to replace these stocks to some open 
market. But when the people got agitated, somehow or the 
other, they managed to show the stocks with the rotten 
quality of rice which could nol be consumed by the school 
children at that point of time. So, these kinds of things are 
going on. Even they are cheating the children In regard 
to their Mid-Day Meals Schemel 

Then, I ... ferred this matter to the District Magistrate. 
I sent aI/ the facts to the Government to take criminal action 
against those who cheated the school children. What I want 
to say Is that these kinds of things are happening. 

I want to tell the House that the network of this 
connivance is so huge that If you try to protest, more you 
become unpopular. Not only you become unpopular but you 
will also incur physical threat while moving In your 
constituency or traveUing In that area. Such kinds of things 
are going on. 

I, therefore, request the hon. Minister not to merely 
think of passing of this Amendment Bill but also think in 
a wieler perspectiVe. He should see how an Independent 
vigilance, how an independent surveillance on FCI could 
further be engineered from his side. It is because the name 
of the institution, Fel, itself implies that it Is the custodian 
of the foodgrain8 which is essential for the PDS system 
and which is essentially required during the time of crises. 
Wo may produce more. We may give it to Cuba, we may 
give " to Iran I do not mind. You improve your intem8tional 
diplomacy. But if the stock manipulation which is going on 
in the name of waste is not stopped. nothing wiN come 
out. The C&AG may only give you their fllldings on fmancial 
audits. They may give their findings on cost analyses. But 
what is most important is the quarterly physical audit of 
the stock. Unless it is done by an independent mechanism. 
I think, whatever commitment may be done by the 
Agriculture Ministry, whatever convnItment may be given 
by the Prime MI..... to the august Houee tor the 
abundance of the foodgrainI and .11 oIher thingI, nothing 
will move forward beCaUN ..... will be no parity tMrlweIn 

the stock and production, between the requirement of the 
country and the supply. 

Therefore, with these WOtda. I humbly subllllt to the 
hon. Minister to kindly apply his mlnq on this regard and 
do everything possible. He should talk to the employees 
of the FCI, cuUing acfO$S the party Jines. affiliation and 
union. They are not here to lrustrate his cause. They are 
her. to help him. They may also reveal to the hon. Minister 
some information which may be very serious in regard to 
the future of the FCr. 

So, again I would request the hon. Minister that 
besides amendment of this Act, he should think of an 
Independent surveillance and vigilance on the physical 
stock checking of the Fel at the same time. 

With the.. few words, I conclude. 

DR. B.B. RAMAIAH (Eluru) : Mr. Chairman, Sir, 
the Food Corporation of India was Incorporated in 1964 
the idea to see that the farmers get beHtr prices and al.o 
the consumers get very reasonable distribution ot price 
system. 

After a long time, we find that the purpose with whlch 
we originally atarted to give fhe food at the prices which 
was fixed by the Government of India is not aerved. The 
main purpose of it was to ensure that there wu no 
middlemen, there was no hoarding of the food graIns and 
see that there is enough quantity 0' food grains whtch is 
released as and when required and which givee a better 
support to the distribution system. 

Today you can see that the,. are about 62,000 to 
63,000 people ~ in the Rx,ct CorporatIOn of fndIa 
and ita branches, and lub-zonae have been Mdely 
8Iq)8flded and the tum-over hila .aso Increued to neatty 
As. 33,000 ero,.. But unfortunately the purpose for wNch 
It has been originally I .. rted hal not ruBy been 18fWd. 
They never open the Purchulng Centre In time when the 
pric8I ... fixed at the time of procuntment by the 
GoYenvnent of India and when the INIOn II ,.q and 
the foodItuffs ... available with the farmere. The 
middlemen do not procure foIlhI mIIefI at the right time, 
but later on they come Into 1M picture and aubct8ntiaI 
quantity iI bought IhIoughl the mkdemen but not direct 
from the farmef. That iI why the .."... it not getting !he 
price which he ... luppoeect 10 gill and .... middIetMn .. 
I8king advantage. ~ hon. Members have IIfMcjy 
mentioned. II .very .. of ..... cIIIftbUbon Met 
lfanIportIdion, .... iI • 101 on lnefficil"ot and con"Uption. 
That .. 1M ..... ..., _ aIIo twdll~ wtIIII 
.. cdId .. VigIIInce Depll'tmellt. I would like to .. the 
NIpOItII 0I1he VIgIIMae o.p.m.nt eI80 becaI __ ... 

........ number of .... in the VIgIIwa o.p.tment 



355 Food Corporations MAY 8. 2000 (Am8ndment~ Bill 356 

(Dr. B.B. Ramaiah) 

also In addition to the staff for procurement and distribution 
of foodgralns. We have to see whether there are Qood 
quality storage facilities snd whether there Is wastage due 
to various reasons like dryness. negligence and damage 
caused by various insecticides or rodents and we should 
try to minimise the damage. That is why, I strongly urge 
that Section 34 of the Act should be amended and C&AG 
should have the authority to appoint auditors. Quarterly 
auditing is more important. Though they have also 
mentioned that they have monthly review of auditing, I am 
not sure how far it has been working properly. Real auditing 
from outsider will give you a lot ot more information on 
the performance of this Food Corporataon. 

Some hon. Members have menhoned that we would 
have checks of the type of tood that IS supplied by the 
Food Corporation to the various Distnbutlon Centres. Shri 
Prlya Ranjan Dasmunsi has menlloned about supply to the 
drought affected areas. It should be seen that the storage 
centre is located at such a place from where dislribution 
much easier than transporting loodgrains to longer 
distances. That is what happened in case of sugar. They 
distributed sugar from Production Centre to some other 
ptaces of long distance. They want to incur more 
expenditure on transportation and they want the 
burden should be added to that in spite of the subsidy 
9Iven by the Government of India and they stili want more 
subsidy. It Is because of inefficiency of planning and 
Implementation. 

In regard to seeds. we have to see how the 
Warehousing Corporation and the Food Corporation have 
been operating together and how much support they are 
able to really give for the different types of storage of 
various crops Uke rice and wheat and what they are doing 
to properly store some of the fertilisers and insecticides 
connected with agriculture. We should be able to make 
correct 88l88Sment of au the operations and then only the 
main purpose for which this amendment has been brought 
forward would be served. 

They also mentioned that last year they were not able 
to get the panel of auditors from ClAG. 

I do not know they are able to say that. The panel 
18 sent by the C&AG and out of this panel, they have to 
cIectde who is the best. In any ease, I think. the C&AG 
wtn be able to get directty all the selected people to audit 
this and the Report IhouId come to the Houee and to the 
GoIIemment. Then only will it serve the purpose. In any 
cue, thiI requintl • tot more of monitoring from the 
Government on whether the farmer is getting the proper 
price from the Food Corporations and whether the 
middlemen are putchaelng all the stocka. Unless we know 

these things, the purpose for which the Food Corporation 
was started wUl not be served. So, regular monitoring is 
very important. 

I support the amendments suggested to Section 34 
of the Food Corporations Act, 1964. I would suggest that 
the C&AG should be given fun powers to conduct 
independent audit through their auditors and see that the 
Report comes to the House. 

SHRI BASU DEB ACHARIA (Bankura) : Sir, this 
amending piece of legislation Is for a limited purpose. The 
main purpose is to make the FCI more accountable. 

The existing system of auditing as per the Food 
Corporations Act of 1964 is provided for in Section ,34 
as : 

"A Food Corporation shall maintain proper accounts 
and other relevant records and prepare annual 
statement of accounts including the profit and loss 
account and the balance sheet. • 

It further provides : 

"The accounts 01 a Food Corporation shall be audited 
by auditors duly qualified to act as auditors of 
companies under section 226 of the Companies Act, 
1956." 

This is what is prevalent in other public sector 
undertakings. The same system is being pursued by the 
Food Corporation of India. The Government now proposes 
to amend this Section by replacing the existing Section in 
regard to auditing of Food Corporation on India. 

As per Section 34(2) of the amending Bill : 

"The accounts of a Food Corporation shall be audited 
annually by the Comptroller and Auditor-General of 
India ... " 

Now, instead 0' the auditors selected by the Food 
Corporation of India, the C&AG would directly audit the 
accounts of the Food Corporation of India. I also agree 
with Shri Anadi Sahu on the point he has raised in 
connection WIth Section 34(3) of the amending BiU. It 
says : 

"The Comptroller and Auditor-General of India and any 
person appointed by him In connection with the audit 
of the accounts of a Food Corporation shall have the 
same rights, privileges and aathority In connection with 
such audit as the Comptroller and Auditor-General 
has ... M 

Why has it been mentioned here.. ' ... and any person 
appointed l!V him In connection with the audit of accounts 
of ~ Food 'Corporation'? Wtfy has it not been limited to 
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the C&AG? Why is the necessity of inclHding this Section 
here while amending the existing provision of the Food 
Corporations Act. 

I support this piece of legislation because as per the 
existing provision, there Is multiplicity of audit and the 
Govemment wants to reduce It to one audit system. The 
Pood Corporation of India was set up In 1965 by an Act 
caned the Food Corporation Act, 1964. 

It was set up under an Act of Parliament. What were 
the objectives of setting up the Food Corporation of India? 
The Food Corporation of India was set up for effective price 
support operation and for safeguarding the Interests of 
farmers. That Is the prime objective of the Food Corporation 
of India. The second objective of this Is to distribute 
foodgrains throughout the country for the Public DIstribution 
System and other schemes of the Government of India. 
The third objective is to maintain satisfactory levels of 
operation of buffer-stock of foodgrains, to ensure national 
food security. 

These are the three objectives for which the Food 
Corporation of India was set up In 1965. We have to 
examine whether the Food Corporation of India has 
achieved these objectives or not. 

Today, in our country, we have more than 1600 
godowns. There are two types of godowna. One Is covered 
godowns and another Is CAP godowos. The FCI hu hired 
godowns also. The number of hired godowns Is more than 
what is owned by the FCI. The FCI has its own covered 
godowns, numbering 531. It has hired godowns numbering 
810. It has 213 owned CAP godowns and it has hired CAP 
godowns numbering 124. Thus, the total number of CAP 
godowns Is 337 and the total number of FCI godowna Is 
1678. 

So, we have created enough capacity for IIOrage of 
foodgrains. But the problem is that a large quantity of 
foodgrains Is lying In the godowns from two to five years. 
The wheat lying in the godowns from two to five years II 
29,08,587 tonnes and the rice lying In the godoWns is 
67,06,612. So, the quantity will be more than 96lakh tonnes 
of foodgrains lying in various godowns from two to five 
years. If such foodgrains are lying in the godownI from 
two to five years, what will be the quaJIty of foodgrains? 
Will it be fit for human consumption? Out of 31 million 
tonneI of buffef·&k)Ct( of 100dgfaina that we haW today in 
our various godown8. a IUbstantial portion of foodgr8inI 
are lying for more than five years. Why are foodgrainIlying 
in the godowll5 for more than three 01 five years? 

Why does Food Corporation of India maintain buffer 
stock which is more than our requirement? We agree thai 
we should maintain buffer stock for our food security, but 
there should be some minimum requirement. Since the food 
grains are lying for more than Ihreeor four or ~ years. 
the operation cost off storage and other costs Increase. 

As a result of that, the subsidy provided by the Government 
to beoefit the people below the poverty line. is virtually 
spent on the storage and mismanagement ", food pM. 
There is rampant corruption in Food Corporation of India 
which has been pointed out by variOUS Committees. There 
exists not only corruption bul also mismanagement in this 
Organisation. The handling contractors are engaged at a 
higher rate. The people at the management level, like 
District Manager, Regional Manager, Zonal Manager etc., 
are in .. ague with the contractors. They adopt various 
corrupt practices. There was a proposal to abolish contract 
system in Food Corporation of India. Out of 631 godowns, 
in fifty per cent of the godown. direct payment system has 
already been introduced. When the United Front GowHnmtnt 
was in power, when you, Mr. Chairman, was the Food 
Minster, a propoaal was finalised to introduce direct 
payment system m all the godowns in order to reduce 
expenditure and corruption to a certain extent. The contract 
system for handling food grains should be abolished and 
direct payment system should be introduced. If direct 
payment system is introduced in Food Corporation of India, 
then the operation cost and franlpOltation COIf could be 
reduced to great and the burden which the Government 
now wants to put on the poor of this country could be 
lessened. 

Sir, Food Corporation of India Is 'till violating he ILO 
Convention. The handling work.rs Ir. carrying blge which 
weigh more thin 50 kgs. Sometimes, they have to carry 
bigs which are about one quintal in weight. AI per the 
ILO Convention, workers should not forced to carry more 
than 50 legs of weight. ' 

18.00 tva. 

In Food Corporation of India, the workers stili have to 
carry more than 60 kga. of foodgraInI. ThuI, hiLO 
Convention, which the Government of India hu eIIo 
ratIf4ed, It being violated. What " the poley that the 
Government of India hu edopIed? ... (Int~J 

MR. CHAIRMAN : PleaHd ooncIude. 

SHRI BASU DEB ACHARIA (8InIcunI) : I t'IIIW ..,." 
for just .... rNnuIeI. I h8ve • .,.".,., of pointt to maD. 
I will ~ my epeech tomorrow. 

I will apeak on IhiI tomcMrow. 

MR. CHAIRMAN: Consent of the House was to ell 
til IUgIIQM 8111 iI paled. 

StlRI 8ASU DEB ACHARtA : How 1hIS 8iII be 
passed today? It is "ready 6 o'ctock. We can pili II 
tomorrow. 
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MR. CHAIAMAN : It was the con .. nt of the House. . 
MAJ. GEN. (AETD.) B.C. KHANDUAI (Garhwal) : Mr. 

Chairman. Sir. t!'iS should be passed today. You get it 
shortened a bit and we will also do Ukewise. 

SHRI BASU OEB ACHARIA : How will It be passed 
today? You get this passed tomorrow. 

MR. CHAIRMAN: Consent has already been achieved. 
It has already been consented that this bill be passed today. 

SHRI BASU DEB ACHARIA : When it was consented. 
I am Sitting here since morning. 

SHAI SATYAVRAT CHATUAVEDI (Khajuraho) : It was 
agreed upon that all three Bills would be taken up. but 
this IS not possible in any condition. After getting this Bill 
passed, Sugarcane Bill, which is a small one and would 
not take much time should be taken up and rest of two 
bUls be taken up tomorrow. 

DR. LAXMINARAYAN PANDEYA (Mandaaur) : Mr. 
Chairman, Sir, it is the consent of the House that till Food 
Corporation of India Bill and sugarcane control (Repeal) 
Bill Is passed House will not adjourn. 

SHRI BASU DEB ACHARIA : When It was consented? 
! am sitting here since morning . . . (Interruptions) 

{English] 

The argument being put forth by the Government Ia 
that It Is spending more than Rs. 8.000 erore on subsidy. 
It was more than Rs. 9,000 erore last year. This year, it 
has been reduced to Rs. 8,350 crore. 18 ours the only 
country which is spending on subsidy? There are a number 
of developing countries, even the developed countries aiso, 
which are spending more on subsidy than what the 
Government of India Is spending. Iw against the subsidy 
of As. 8,000 crore, the non-Plan expenditure of the 
Government of India is As. 2,50,000 crore. The Government 
of India Is spending on subsidy for ita 35 crore people. 
As a percentage 0' GOP. what per cent of sub8ldy Is on 
account of food? It is onty 0.64 per cent. It II much less 
than the money lpent by a number of developed countriea. 

(Translation! 

SHAI THAWAR CHAND GEHLOT (ShataPUr) Mr. 
Chairman. SIr. he iI naI IIIIIing about the btll 

{English] 

SHRt BASU DEe ACHARIA ; This .. very much 
relevant. We are dtscUSSlng the Food Cof'poratlon of India 
Bill. Food CorporatIon of Incl. was set up 101' public 
distribution and lhe Government of tncla is bent upon 
destroying this Pubttc [)tstnbutton System. What was the 

purpose of introducing the Public Oistribution System? Its 
purpose was to provide foodgrains to the people of our 
country at a cheaper price. 

For that. the Government of India will have to spend 
subsidy for 10odgralOs. If the Public Oistribution System is 
destroyed then what is the neoessity of having Food 
Corporalion of India? Its main objective was to provide 
toodgrains to the poor and middle class people of our 
country at cheaper price. But the Government of India 
wants to destroy the Public Distribution System instead of 
strenghtening it. 

At the time of replying to debate on price rise, the 
hon. Minister referred to the policy, which was adopted by 
the United Front Government. What was stated at that!ime 
in the Approach Paper to the Ninth Five Year Plan? SIt, 
food and nutrition security had been recognised as one 
of the primary objectives of the Ninth Plan. 

(Translation] 

SHRI PRAKASH PARANJPE (Thane) : Mr. Chairman, 
Sir, hon'bIe Member has been speaking for long, you asked 
three times to conclude but there was no action. He is not 
listening to. Why junior and senior are treated differently. 

MR. CHAIRMAN : It is alright Achariaji, now you put 
an end to your speech, Shrl B.C. Khandurl. 

{English] 

SHRI BASU OEB ACHARIA : Sir, I am concluding. Sir, 
what will happen to food security of our people? That is 
the concern of the people of our country. I urge upon the 
Minister to re-consider the policy which has been adopted 
by the Government in regard to Public Distribution System 
by increasing price of foodgrains. like wheat and rice for 
the below poverty line people as well as. for the above 
poverty line people. The Government should reconsider this 
decision. The Public Distribution System should be 
strengthened. 

The corruption and mismanagement which Is there in 
the Food Corporation 01 India should be looked into and 
the entire stock of the Food CoI'pcMation of India shOuld 
be subJected to physical audit. The financial audit Is 
required by the C&AG. There should be some accountability 
of Food Corporation of India. But physical audit is also 
required to assess the food stock which Is there in the 
various godowna of Food Corporation of india. 

Sir, the Government should' also try to minimise the 
operational coat of the Food Corporation of India. It should 
also reduce the demurrage charges and tIw loss which 
is putting burden on the people of the country. The 
GCMm~ should alto try to Improve the fundIoning of 
F~ Corporation of India by reducing its operational cost. 
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MAJ. GEN. (RETD.) B.C. KHANDURI : Mr, Chairman. 
Sir, I rile to .1UJ)pOlt Food Corporation of jndia 
(Amendment) Bill. 2000. It is a matter of happiness that 
to improve working of Food Corporation of India and to 
reduce wasteful expenditure. Government have taken 
initiative. For that I congratulate the Government and hope 
that thi8 procedure would be carried forward. The Food 
Corporation of India was constituted in 1964 and after 
sometime it started witnessing some problems and I hope 
that hon'bIe Minister will try to remove them. It Is a good 
thing that instead of two agencies only CAG has been 
asked to look after the accounts and audit of FCI. 
Accounting and monitoring system of CAG Is atso better. 
Even then I would like to draw attention of Minister that 
the Food Corporation of India is a very big organisation 
and the way our foodgrain stock has increased their 
responsibilities have also increased. 

18.10 hr.. 

[SHRI P.H. PANOIVAN In the Chai" 

And due to this only besides corruption on large scale 
inefficiency has creeped in it. It is very necessary to look 
into it. When will CAG start the audit and I am doubtful 
whether CAG would be able to remove all those 
shortcoming which have developed for such a long time. 
Therefore. I request that when whole work is handed over 
to CAG. a spec .. 1 audit team should the sent In the 
beginning artj Food Corporation of India Is audited in such 
a way tha: the accounts and audit 0' it tiH date could be 
looked into so that CAG should start work on a clean state 
after taking over the responsibilities. 

Mr. Chairman. Sir. Shri Basu Deb Achariaji said many 
things and has given figures also. To some extent I agree 
with him. The image 0' Food Corporation of India Is not 
good. Accusations of corruption on large scale are levelled 
against them. I came from hilly area where cent percent 
foodgrain is sent by Food Corporation of India because 
very less foodgrain is produced there. Since 1991 when 
I came here after getting etected as Member of ~ 
for the first time I have been raising this issue again and 
again that foodgrain supplied by Food Corporation of India 
and its agencies Is of very poor quality. I had produced 
a sample in this House which was euppIied by the Food 
Corporation of India in my area. In it all types of pebbIee. 
stone. mud were present. n II neceuary to do somethInO 
to ImprOV8 this system. 

In the preeenl ciI'cumItaftC8S when the concept of API. and BPI.. W8I started In Chat ateo 1here was no proper 
emangement of foodgIaIM end due to IIiCk of proper 
emangement and large .. COfnIPIiOn ~ II not 

reaching the people. ThiS is matter of worry. Weight of 
foodgraln is also less. II Is a general experience that in 
bag of 100 kg five to &even kg of foodgrain IS found less. 
This fact has been raised again and again. FCI people say 
that they despatch in right quantity but becomes less in 
States. It is not fair to accuse each other. Finally. when 
the good6 reach the ration shop. no shopkeeper would give 
foodgrain from his own pocket and therefore he gilles less 
fooclgrain to customers. It is also the reaeon for rampant 
mismanagement. Minister should also look in detail so that 
weight of foodgrain is correct and it is neat and clean. There 
should be surprise checks on the goods being despalChed 
to the States so that guilty people are brought to book. 
good message reaches to masses. 

Mr. Chairman. Sir. not taking much of tIme I am coming 
to the basic point. We have made APl and BPl system. 
With regard to foodgraine and with the GrICe of God. 
favourable monsoon and hard work of 'armen there is 
enough stock of foodrain8. We have 10 see how much 
foodgrain Is to be kept In R_.rYe stock to, emergency. 
Basu Deb ji has rightly stated that five year old foodg ...... 
is rotting in godowns which is not even fit for conaumption 
of animals. Therefore the MInIster should see the 
arrangement which has developed In detaIl and preHnt 
structure of FCI should be downsized. wa .. 1108 checked 
and it should be ensured that CU8tome,. get good ~ 
foodgrains. A separate enquiry cornmmee shOUld be 
constituted and It should be Hen how FCI can be 
developed into an Emergency Stoc* Holding Agency. 

Mr. ChaIrman. SIr. we are not doing 10 bee .... we 
have lot of foodgraIna for Itorage and lot mote lito be 
procured from the f.r".,.. We IhoUId not .-ow it 10 rot 
after procuring it from farmera. It ... be better 10 otter 
higher price and other conc:.tIIiona to the fermeJl. tt it 
not fair that we keep the foodgrain under birpolln lifter 
getting 'rom the farmera and allow to rot Iakha of tonnel 
of foodgrain. 

Mr. Chairman. Sir. our MinIiter' of Food is • very 
capable and experienced MInister. He Is doing a fine job 
In this djeet and II teIdng good .......... tnaIdn9 effot1s 
not only to curb corruption but ..., 10 make the ayMem 
efficient and I hope that improvement wtI definIWty bike 
place. 

Mr. ChainnIn, Str. I IUpPOI1 this Bit and"'''' you 
for giving me time 10 tpMk. WIth ..... worda. I ~ 
mv speech. 

OR. RAGHUVANSH PRASAD SINGH (VMhaII) : Mr. 
CheirmIn. Sir, !he 811 which the han".. MnIter has 
brought IorMud to emend the F.C.l Ad II • good Alp. 
In 1.7, .. Cocka 01 Fel were Chec:Qd. During tM 
illIII)ICtion .... fOInIlhat .,. FC1ltOck1lhown in ... 
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books did not talty with the actual stocks and there was 
a clllerenoe of lakhI of tonnes. From this point of view, 
the Government decided to get the inspection done by the 
C.A.G. as there was a big difference between the actual 
stocks and stocks shown in the books by F.C.1. After this, 
I do not know whether the C.A.G. has submitted its report 
or not but hon'ble Minister will tell this thing in his reply. 
The Hon'ble Minister hu done a very good thing by 
Introducing this amendment Bill according to which either 
the C.A.G. or any person appointed by the C.A.G. will check 
the stocks of F.C.1. Since the C.A.G. is already 
overburdened, thererfor. it Is a good step that someone 
else will check the Btocks of FCI on behalf of CAG and 
submit its report to Government within a specific period. 

Mr. Chairman. Sir, F.C.I. was entrusted with the task 
of food procurernent. food storage and food distrlbutton. In 
this way. F.C'!. had to perform these three functions. 
Beeldes, It was to make arrangement for the following 
things .Iso I.e. to provide minimum support price to farmers 
and to ensure that they get reasonable price for their 
foodgralnl, to see that foodgrain II stored properly in 
varioul parts of the country, to ensure availability of 
foodgraln to control prlc. In POS, to ensure that there 
should not be any price rl •• In deficit atates and to ensure 
proper distribution In all parts of the country through P.D.S. 

Mr. Chairman, Sir, from the views, expressed by the 
hon'ble Mambara of both sides i... ruling party· and the 
opposition. It is clear that there is a lot of mismanagement, 
corruption and irregularities in the F.C.!. At the time when 
enquiry was conducted it was found that the stock of rice 
wal lying In the godown for the last 3·12 years. Some 
stocks were tying in the godown for the laat 6 years, some 
7 years, some 10 years and some 12 years. F.C.1. has one 
principle 'FIFO' i .•. tlrat In and flrat out according to which 
It functions. It means that the foodgrains which are procured 
first will be distributed flrat. But after It Is found that 9 lakh 
ton"" of foodgralns are lying In the godown for the laat 
5-12 yeara It Is clear that the principal of 'AFO' Is not being 
tmptemented and there are in'eguIarIUea In the F.C.1. 

Mr. Chairman, Sir. I would like to Inform on the basis 
of my knowledge that during the last 1 ()'15 years lakhs 
of tonnes of fertilizer have got destroyed in the godowns 
of Fel and sugar too has also got destroyed. After 
obtervtng the aacka of sugar it seemed that someone has 
painted It with coal·tar aa It was tying unused for years. 
Thousands of tonnes of sugar are not consumable. In this 
WItf. the foodgrains .,.getting de8troyed the,.. I would 
like to say that all the foodgraIne whether It Is wheat. sugar 
or rice, remain lying for yeara In the godowna of F.C.!. and 
are getting ~. At eome places we saw that the 
sugar had turned Into liquid and was leapt In drumI. In this 

way the foodgralns of farmers get deltroyed. The fooQgfains 
which Ire procured from farmers get destroyed in the 
godowns of F.O.1. Earlier fertilizers were also stored In the 
godowns of F.C'!. but now there is no such proviSion. 
Fertilizers remained lying there and gradually It used to 
lose Its potency. There is a need to Improve the 
management of F.C.I. 

You have kept the provision for 2% loss. I would like 
to know the total amount of loss on the basis of 2%. 
Simiiarly, there is transportation loss also. I would like to 
give one example as to how these losses occur. You have 
fixed the minimum support price of wheat at Rs. 5.80. You 
have claimed that you have increased the price of wheat 
procured from big farmers to Rs. 5.80 which wae earlier 
As. 5.55. You have stated that the economic cost of .wheat 
which was procured at Rs. 5.55 is Rs. 9/· I cannot believe 
this. There is no question of accepting that the economic 
cost of wheat procured at Rs. 5.55 is Rs. 9/· and the 
economic cost of wheat procured at Rs. 5.80 is also Rs. 
9/· which is 1 !-'or times more than the actual cost. In 1 kg. 
you hall8 charged Rs. 3.20 86 maintenance cost this is 
not an economic cost. What kind of management is this? 
In this way. this cost becomes 1 V2 times more than the 
actual cost. 

Similarly, you have claimed that you are working for 
the welfare of the poor people. Why you are deceiving the 
people. The Government has fixed the procurement 
price of wheat at Rs. 5.80 but where there are no 

. purchasing centres the farmers are compelled to sell wheat 
at Rs. 5.50. In open market the price of wheat is not more 
than Rs. 6/-. In Delhi and other big places it would be 
Rs. 71· on papers. 

He has said that we are only following the United Front 
Government. My submission is that he cannot work like 
United Front Government which was looking after the 
weltare of the poor people boldly. You are misleading the 
people. The foodgrains which were earlier sold at Rs. 2.50. 
per kg. You ~ave increased that by 100% and made it Rs. 
5/- per kg. It is never seen in the history of the world that 
prices have been increased by 100%. You could have 
increased the minimum support price from 2 to 15% but 
you have increased that by 100%. You have criticised the 
Congress Government for increasing prices though prices 
were not increased much. You have increased the price 
from Rs. 2.50 Rs. 5.00 instead you should have said that 
you will not provide foodgralna to those people who come 
above poverty Jlne. You are .saying that the economic cost 
of foodgrain, whICh are being given to people living above 
poverty line, is As. 9/ •. You have increased the economic 
cost or AI. 9/. which is not appropriate. This Ie wrong. You 
should have ntduced this price by 10% but you did not 
POlO. In the market ·wheat is avaiIab6e at As.. 81- whereas 
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you have fixed Re. 9.00 for the people living above poverty 
Une. 

When the Government is selling wheat at RI. 9 per 
kg. then why will the traders seU at a price less than RI. 
9!·. Today wheat Is being sold at As. 6.00 per kg. in market. 
The price is less In those areas where there is no 
purchasing centre. Such a grave injustice is being done 
with poor people by doubling the prices but you are saying 
that you are giving foodgrains to poor people. Since you 
have increased the prices by 100%, I request you to 
increase the quantity also by 100%. It the poor people have 
to purchase foodgrain at Rs. 8.00, Rs. 9.00 and Rs. 10.00 
then why they will go to fair price shops. You are trying 
to create misunderstanding among people by saying that 
you have given benefits to the poor people. You have done 
a wrong thing. You have shown that you have procured 
wheat at Rs. 5.80 per kg. this year though it was procur.d 
at Rs. 5.55 per kg. Prior to this, you might have procured 
wheat at Rs. 5.25 per kg. which you are selling at Rs. 5.00. 
The subsidy amount is only 25 paise or 30 pais.. The 
reason for giving subsidy is mismanagement, pilferage and 
irregularities in FCI and not giving benefits to the poor. Thus 
giving wrong statements should be stopped. In the name 
of poor attempts are made to cover up the mismanagement 
and mishandling. They should state clearly that they have 
procured wheat at Rs. 5.00 and are now seiling at As. 5',85 
per kg. If we take this year's cost itSelf then the SubsIdy 
is 85 paise only. You can calculate yourself as to how much 
amount has been spent on giving subsidy to 8 crora 
families. You have increased the rate to Rs. 9/. for ~ple 
living above poverty line. You have increased the pnce of 
sugar and you have also doubled the price of rice. You 
should say ihat you are not capable to give ~In to 
people living above poverty line. Why you wan~ to link the 
subsidy of FCI with the poor people. FCI Is a white ~Iephant 
and there Is a lot of corruption, wastage, tran~po~tlOn loot, 
mismanagement and pilferage in this organisation. All the 
evils plaguing FCI are being said to be due to the aubsidy 
being given to the poor. But the facts are otherwlH. 00 
not play with the interests of the poor. 

18.28 hrS. 
[MR. SPEAK£R, in 1M Chalt1 

. of wheat or rice It has never been heard that pncee , 
have been inCreaeed by 100%. This Government It doing 

.' lice to the poor. They are blaming, the poeM' 
grave inJUS, thetr irregularities, incapability and 
people or ........ that you have given 
mismanagement. You are -'"OW c:haIenge 
ubsidy of As. 8000 crore to poor people, but I 

• onomiC cost of As. 9/.. How wdI you prove thai the 
this ec . th'ng which was p'ocured at As. 5.00 
economIC cost of a I not ..-.... Wheat 

, ...... oaihIA? Why tradeflare - .. 
is As. 9,00.1& It .,..,-,.'- rUt Thil Gewen.nellt iI more 
at RI. 9.00 pet kg. In the ma . 

cIangeroua for the country and poor people than the tnldera. 
Charges are Ie\IeIIed againet tnIdera that they.,. ptOfItee .. , 
There is a law againltproflteering and when they .... 
seUing a thing at Ri. 9.00 whtch waa procured at Rs. 5.85, 
then how can you say that they are not proflteera-you 
should prove this. Is there any place in the world where 
a thing Is sold at a price which is 1 VI times more than 
its actual coat - this Is profiteering, In this Article which 
was published in 'Navbhatat Times' under the heading 
T.P'D.s. the hon'bIe Minister has written that Public: 
Distribution system is meant only for the poor people. You 
have also quoted wrongly that as per 1991 census It WI8 
estimated that there would be 16 crore families In India 
but now there are 20 crore families. Simflarly, It was 
estimated that there were 6 crore fanlitiet below proverty 
line but now there are 8 ero,. familieS. The Government 
have not issued red cards to two cror. people and their 
nam.. are also not there In the BPL Ust. The hon'bIa 
members of both sides might have vided vIUaget and have 
information that there IS no provl8ion for these two cront 
people who are liVing below poverty line. Why Government 
is not making any provision for them. As per the 1991 
census upto the year 2000, the population during the nine 
years has Incre.sed by 2%. But the number of poor 
inCreases much more. TheN two CfOf8 people have not 
been issued red carda and their name ant 8110 not ... 
in the BPL List. Further, a petSOn whoM aMuat income 
is As. 6000/. has been contfdered BPL and a perton 
whose aMual income is As. 62001-, As. 6600 and As. 7000 
has been considerLKI APL. I woufd like 10 My that persons 
whose annual income marginally highet than those living 
below poverty line i.e. As. 6200, ~ 8600, All. 7000, RI. 
8000. Rs. 9000, As. 10.000 are .., poor. II i, true that 
according to the formula they cannot be ~red as 
people living below powrty line but sfnce they .,. very 
cIoN to BPL, they should be c:oneicieNd as BPL. The 
Govemment Ie giving foodgr'aln to people DYing APL at Re. 
i though ill price ill Aa. 6/. in open martc.t. Such a grave 
injustice has neither been heard of nor seen, I am unable 
to undeI8Iand •• to what kind of economa and arithmatice 
II thiI. You are aayIng that you.ant giYIng lubItdy to poor 
people. Thia hypocriey should end and the Government 
thooId not btamI poor people for II own mismanagement 
and ifraSIUIaritlel. The Government II unable 10 gtv. 
foodgraina to the people living below the poverty line and 
cIeImI Ihet Ma phiIoeophy Is aubaIdy and reservatIOn, The 
proviIion of reteMlIon hal been rnIIde in the Constitution 
becau.. In oor country diecfil1lllldon It prevalent since 
Ihouaandl of ,..,.. Slrnllarty the people who do not IlM 
two IqU8f'8 mMII, don't have cIoIhes 10 put on and a houSe 
to live, cannoc ptVVide educaton and medal facilrtJn to 
IheIr children ... COIllidered .. people living betow poverty 
Nne. They hIM mortgaged their WId but they do not haw 
.", documenIIIry proof. The poor and 1M hard-WOf'ktng 
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have a contribution In the making of India. The country is 
functioning on their hard wort<, the foodgrain it produced 
through their effort and factories are being run due to their 
hard ~ort<. The Government is withdrawing a subsidy being 
given to the poor, in the name of economic reforms and 
overcoming the fiscal deficit. It is not going to work and 
therefore I once again request the Govemment to do 
something for the poor and do not do injustice to them. 
Hundred percent price has been revised for the 10·20 kg. 
foodgralns being supplied to them at cheap rates. All these 
injustices are difficult to tolerate. 

The amendments brought forward need to be further 
improved. With these words I conclude my speech. 

MR. SPEAKER : He has brought this Bill to amend 
the auditing system or Fel. 

SHRI KHARABELA SWAIN : You should do something 
to check the noise pollution in the House. 

PROF. RASA SINGH RAWAT (Ajmer) : Hon. Speaker, 
Sir. I wholeheartedly welc::ome the Food Corporation 
(Amendment) Bill introduced by the hen. Minister. 

The Bill has been Introduced to bring about a small 
Change In the prwvloue provisions. This Bill seeks to bring 
a simplicity In the accounts and also to put an end to the 
practice of double audit In which fif'stty the accounts were 
audited at the level 01 corporation and after that by the 
auditorI 01 co.uplrolle( and Auditor general office as 
lupplementary audit. n wu • time consuming process. With u.: provIeIons 01 this BlU coming Into toree. I will not only 
MWI the time but aIIo the expenditures InYOlved in 
appointing the audIIor Met chartered accountants and other 
personnels invoIWd In the procna of double audit. It will 
IIMt eI' thole expencIbnI. In thie regard, I would like to 
.., that tome IneguIIdy h8d crept In the corporation in 
1897·98. The prinQpaI AucIIors could not be appointed in 
'888·88 due to the non-a.uablllly 01 1M panel of auditors 
from C".AG offtce. They kept on waiting for the panel to be 
Mftt to them and that Ie why Audllorl could not be 
~. Ow to the reason, the final accounts could not 
be given ..... touchea. There is not an iota of doubt that 
..... pea. of this 8111 would lead to the eimpliclty in 
pNpanltion of AudIt Repona and in doing audit of accounts. 

The Fel II 1ncun1ng loIMI to the tune 01 As. 300 
cro ... per annum. HoI .... , ..... han. Minl8ter Is committed 
for doing away wtth 1M com.!pIIon and providing full benefte 
to the people living below pcMIty IN. .... t now my friends 
wert talking about ~. , woukt 11M to ... that the 
quMtJly 01 the toodgI'" ....... to the people living 
below the pCMrIy line under .. POS 1ChIme, hu been 
doubled. EarIieI they hid to purdIIII the taodgrainI 01 their 

need from outSide but now it hat beeri doubled. Deepite 
all this, the manner in which ~ are trying to potiticise 
the matter of subsidy only shows that- • Jaakl Rahl Bhavena 
Jaisi, Prabhu Murat Oekhi Tin Talsi: I think that the hon. 
Minister Is very much senSitive in this regard. He is as much 
concerned about the welfare 01 the poor as our other hon. 
Members. The reason why FCI has to incur loses upto 
Rs. 300 crares per annum is that when the bags lull of 
wheat and rice are loaded in the railway wagons. some 
bags are found missing at the destination due to lack 01 
clear indication in the railway receipt about the no. of bags 
and also due to the fact that 'sent to contents' IS written 
on the railway receipt. When a private trader loads his 
material, he receives a clear receipt for his goods but the 
foodgrains or other material owned by Fel is in suc~ huge 
quantity that Railway personnel are forced to take the 
pret~xt that they are lacking In staff as well as the advanced 
weighing machines to find out the exact weight of the 
foodgrains. Hence instead of doing the exact weight. they 
write down 'sent to contents' for it. Resultantely. some bags 
are found missing due to pilferage. Hence FCI should try 
to evolve such a method by consulting the Railway 
authorities by which this situation could be aVOided. Hence 
how far the issue of Rs. 300 crores per annum loss to 
FCI is true, let the hon. Minister try to apprise us in his 
regard. 

Many governments have since changed but none has 
either tried to check this thing or tried to find a solution 

. for It. The FCI do not have instruments of measuring the 
weight of its foodgrains. Hence it is not possible '0 ascertain 
as to how many bags are being loaded into wagon and 
only on the basis of rough estimate it Is said that 250-
300 bags have been loaded into a wagon. 

There is also a shortage of godowns to store the 
foodgrains. The bags full of foodgrains are kept in the open 
and they are covered with tarpaulin so that the raIn water 
may not affect them. But the rats cause a great deal of 
damage and a lot of food grain is destroyed by them. 
Consequently a lot of foodgrain get spoiled in the godowns 
and it is not preserved properly. I have figures with me 
to support this thing. It was reported in a newspaper that 
foodgrain worth erores of rupees rots as it remains stored 
in the godowns for five to seven years. A similar incident 
had corne to light. The hearing of a case took place in 
1994. Three and a half lakh tonnes of paddy was proclJrred 
in Punjab but the Fel did not have enough godo....... for 
thek storage, hence it was kept in the c~und of a ulack 
listed company. Consequently, aU the paddy was spoi" and 
toes worth billions of rupees was suffered. Efforts should 
be made to avoid such kind of Incidents. 

au,vmg also takaa place at the time of purcha$e of 
Gaga tiy the FCI. The bags of IUb8tandaId quatity . .,. 



369 Food Corpolations VAISAKHA 18. 1922 (Saka) (Amendment) 8111 370 

. ptocurred and the offIcenI II wen 88 the staff or the FCI 
ara a party to it. this way, they cause Iosa to th~ FCI. 

~ This Bill. a .rlghtstep In !he direction of bringing about 
cfarity and simpticity in accounts. It will atso lead to 
ha~y in accounts. The Hon. Minilter is fully 
committed to doing INlay with aU the defeciencies 
which are prevailing in FC. and will try to overcome aH 
or them. 

With Iheae words, I support this Bill and conclude. 

[Engli$hJ 

SHAI G.PUTTA SWAMY GOWDA (Hallin) : Thank 
YGU.Mt.Speaker Sir, fot having given me time to speak 
a f&W wordaabout the Food Corpotations (Amendm&nt) 
BItt, 2000. Ills a good piece of legislation. I hlw no words 
9ICcept to welcome these amendments. These amendments 
have been passed by Rejya Sabha ateo and this 
is absolutely necessary to monitor thP 'ICfivities of the 
FOOd CorporatIOn of India. The scrutiny 0' Its accounts Is 
a must. 

Sir, the Governmenl has substituted four Clauaea 
wherein they have proposed to take strict action against 
the guilty; wherein theC&AG has got every right to inspect 
the .books of accounts ·pertalning to the Food Corporation 
of India. The C&AGcan inspect Its books any time and 
they have to be placed before the Parliament after these 
have been duly certified by the C&AG. It Is a good step 
and I welcome these amendments. 

In this f8gard. I would Hke to place before the 
Government that the Food Corporation of India wai 
established with good Intention to procure food, lIore it and 
transport it on behalf of the Government 01 India It hat 
got many branches aU over the country and a subl*antial 
number 01 staff is also appointed in it. Since. 1964, when 
it came into existence, the functioning and management 
of the FCI is not up to the mark. Several cases of pilferage, 
fraud and abnormal leakage are there. Due 10 mal· 
administration. the purpose. for which It has ~ meant 
is not achieved. It Is I sony state of affairs as far .. the 
Food ·Corporation of india II concerned. According to the 
reports, there are 784 cuee pencIng since 181' Mdthls 
hal reautted in IOIMI to the tune of AI. 300 CRn. So 
far, Itwy have taken no action ..,. any ofticer end·ttaw 
not taken it seriou8Iy. even the pnMout GoYtmmIntI have 
taken it 1ighIIy. Thilia ~ In naIUftt and the ao...mment 
should come forward to take stringent action againtt all 
thoeewho are ~ 

. . Sir, ...... is aIIo lot of non cooperIIIon 8IIIOfIg the 
offIcer5 and· tI'Ie ..... In ~ .......... .... 
gtwn ..... memoreridlllbOllthelrpa ..... 10 the bon. 
Prime MInIster. the ~ . ....,. of Horne AftiIHs. the hon. 

Minister of Consumer Affairs and the hon. Minister of 
~r. They have demanded a CBI InqUIrY into a" these 
affairs amounting to a lou of Re. 500 CtOIfJ to the 
Corporation. Even then no action has been taken. These 
are all genuine demands of the workers. Theretore. I 
strongly demand that a CBI Inquiry should be conducted 
and the officers who are guilty should be punished to order 
10 make the Corporation efficient 

I would like to mention one more polnt that some 
States have got sufticient storage facilities and lome Stat .. 
do nol have sufficient storage facitities. Even in Karantaka. 
they are not having sufficien1 storage facilities and due to 
that. the toodgrains are becoming rotten. 

AccOlding to the reply giv,n ~ the Food Minister in 
the month of February. 2000, in 1991 the foodstOct< had 
become rotten and it was not fit for human consumption. 
I would like to know as to why the Government is keeping 
quiet since 10 years without using the stock. The reply 
given on 24.2.2000 says : 

-The matter about accumulation and non di&posaJ of 
such huge quantity of rice stocked by the Food 
COrporation of India has been Investigated by • Mnlor 
officer of the Department of Public Oisttlbution. 
Instructions have bAn /l$ued rot flxlng the respons/biJIty 
against the officers in Fel who have been found guilty 
and also for early dtapo8al of atock&: 

This answer will not bring any good name to the 
civlfised Government. So, It is •. ctear ca .. of fraud. They 
are not funcllontng well. The officers are committing so 
much of mistakes but you .... aaytng that enqutry WoIM 
be held and guilty office ... would be puNahed. Just gMng 
a reply like this is not eufficient. ~ our eenIor Member 
has PIlI It, it " a fraud on the common ~. h " an 
if'l1)Ot1ant '""- In the country. You wilt have to taU • 
seriou& action and send the oIficetJ who are guilty to jail. 
this was the reply that you had given. Nobody wiD be 
satisfied with '* reply and aJeo wfth the admInist1atiOn 
and IMnegement. that you are doing. 

Hence, I am etIOnfIIY emph...-ng 10 .. ,..., of 
Food to ... MriOut action and .... an • oww theM 
anomdeI.. So. .. the officers haw ~ ...... and Ihev 
.. to eat wt1aMw they went.. Money. flowing lillie .... . 
Nobody it ~ In ... Corpota,tion ....... twv 
n II J'8Iiding in lhejr ~ .... tInd the State 
GovemrneIIIa hew no poww 10 .... a:=Iion ... ...... 
H.nce, , em J)I8IeUriIing .. ~ .......... YIIUi 
Sir, to take • ItIingenI acIioft ....... 0UIIv offiueMo .. 

SHAf a ... IANAlWALLAcPW.1MI) : .... !p .... " . 
Sit, at," ¥My outlet. -.Ad'" 1IrIt)OU ~ ...... 1 .. · 
UI ..... ~ """wIon on .... *Y ",.po.1.r sa.·· . 
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The Bill has a very limited purpose but a very highly 
significant purpose, whICh concerns the auditing of the 
accounts of the Food Corporations. AI present, Ihe practice 
is that the accounts are audited and certified by the 
Chartered Accountants and then we have I supplementary 
audit by the Comptroller and Auditor General. 

Now, according 10 this Bilt. this double check is 
being reduced to only a singl!) check and we will have 
only one auditing by the Complroller and AudItor General 
of India. 

Before I proceed. I would hrsl like the acw.rnment 10 
clarify eel tain matters. Sir, I understand thai the accourt$ 
for the year 1996·97 and 1997·98 have been finalised but 
are pending for audit by the principal auditors. Now. what 
Is the position here? One would like to know definitely as 
to why there is a great delay. Perhaps this delay is because 
of the delay by C&AG in appointing the panel of auditors, 
from which panel the Food Corporation of India has to 
select Its. auditors. 

Sir, the appointment of the principal auditors for the 
year 1997·98 and 1998·99 could not be made for want 
of panel of auditors from the Comptroller and Auditor 
~raI of India. 

Why? One would like to know what was the difficulty 
with the C&AG in forming the panel of auditors? As a 
reau" of the delay, accounts for the years 1996-97, 1997· 
98 and 1 i88-99 are pending and have not been aUdited. 
So, one would like to be enlightened on these particular 
upecta. 

Now, why Is this changes that Instead of a double 
check, we come down to a single audit by the C&AG? The 
Statement of Objects and Reasons gives us two reasons. 
One is to avoid needIeea expenditure on Audit fees, and 
aec:ond Is to provide a more meaningful audit by the 
COmptroller and AudItor-General of India who Is well aware 
of the Government poIicIea being i~ted by the FCI. 
I am aurprIaed and, I may aay most disappointed. We telt< 
of avoiding needIHI expenditure on AudIt ..... We should 
take a mont coMtructMt attitude .. far .. the AudIt .... 
are conc:emed. Thie Is a wry critical ..... and any CtMIIer 
attitude may be non-procb;tNe. counter-product, and 
may create a lot of difllculliel, Sir, we IhooId not grudge 
the Ald .......... ~, when we ..", ..... ~ 
grMter ~. I would ..., ... to know this. a ." 
recUctng )lOUr AudIt or yow double check to a lingle 
check, .. whIII wtI be the __ 01 eavtng IhIII wII be made 
bV vou? . '-.t ua know that alto. Then, in the cae of 
need .... · ~ ., mull know and ..member the 
81C1111ntand the ICaIe 01 operaIIona 01 the Fe.. It deale In 

thoUsands of crares of rupees. Therefore, I am speatdng 
of the Importance of even a double audit without gradging 
the audit expenditure. As I said, the practice may result 
in greater difficulties and may prove counter-produdMt. It 
should also be remembered that it would be inadvisable 
to reduce the audit checks. Of course, needless 
expenditure should be avoided. But here why the audit 
alone? It Is through the removal of Inefficiencies In 
administration that you can avoid needless expenditure, 
and about that a 101 has already been said in the House 
and I will not repeal. 

We know the rampant corruption that is over there and 
that there is a need for proper and stem action. We al80 
know of the food-stocks. Racords are not properly 
maintained. I understand no stock tally has been made for 
the I", H'ieraJ years. These and various other things will 
ha~ to be taken Inlo account when we talk of needless 
upenditur •. ralher Ihan grudge the question with respect' 
to the audit tees WIthout even taking the House into 
confidence as to the extent of the savings that will be made 
from the audit fees. as a result of this particular Bill. Of 
course, we have all referred to rampant corruption, fraud 
and mismanagement. Everything Is true. BUt then let us 
be fair and fair to FCI also. In this darkness, there are 
certain silver linings and we should be fair to accept that 
snver Uning. I am referring to them because the BlU 
refers to • meaningful audit. When we talk of meaning-
ful exerci&e6, we have to remember these silver lining 
also. 

For example, the rate of economic costs to 
procurement prices, according to one study has declined 
for wheat and remained constant for rice during this decade 
of the nineties. This indicates Improved operational 
efficiency of the FC!. So, no doubt, we are talking 01 
corruption, we are talking of fraud, we want proper 
administration, we want stem action, but then there are 
certain areas of efficiency which camot be ignored. 

Again, the 8hare of Io8sea in total cIItribution C08ts 
had fallen from 8.2 per cent in 1990-91 to 2.4 per cent 
in 1998-99. For rice, It had been from 8.26 per cent to 
2.4 per cent during the period and then the losses have 
declined. ThIs Is the altuatIon. But then the po8ition remains. 
That is when we are ~ the check, we have to be 
very careful. One would like to strengthen the hands of 
the hon. Minister .. far as the question of getting greater 
ac:countabHity Is concerned. But there Is a need for a re-
look at the IomUa whk:h hM been thought of. 

" I8COnd rMIOf'I that _ bMn gIwn " that we wi! 
have a more mNni9ut audll tram 1M Comptroller and 
AucItor General of Incia. Is It • slur on the aucIting done 
~ the ~ AccouIanta. Who ate the Charter4td 
A&ountara who are IppOInted? Nat anyone is appoiIded 
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at the whims and fancies of the Fel. They have to be 
selected from the panel that Is with the CAG. 

There are various aspects of auditing. We have 
financi&l auditing; we have a material and phvsical auditing. 
As far as material and physical auditing is concerned, there 
Is room for much Improvement. But then I really feel that 
a double check should be there and should continue. II 
WIll brings a greater and greater accountability. 

There are various things that can be considered. Allow 
me a smail digression for example because that is a very 
important aspect today. When we talk of stocks and material 
auditing we also know the accumulation of stocks in our 
gocIowns that is taking place. Now recently, because of the 
lesser offtake due to the chaotic public distribution system 
and the price rise, the stock has accumulated, the offtake 
even for below the poverty line has reduced and the 
accumulation of s·..,ck recently went up to 42 million tonnes, 
with the result that a sum of As. 41 thousand crore of public: 
money has got locked up in this. These are things that 
have to be considered. And when we talk of physical 
auditing, the work has further increased In this particular 
respect. We talk of subsidy but then the fact remains thaI 
food subsidy as a share of GOP. hu not changed much 
during the last 20 years. " has hanly been from 0.31 per 
cent to 0.84 per cent. What II the percentage of !bod 
subsidy to our total Central Go\Iernment expenditure ? It 
Is hardly 2.35 per cent! 

18.00 tn. 
Here, we are grudging this sub8idy being given to 

the poor. We need to corract our altitude in all these 
respects. 

As far 81 the food IUbeIdy and ita percenI8ge to the 
GOP are concerned, please look al the wortd situation. rn 
Sri Lanka, they have the food subsidy dolj)Ie the ~ 
than what it is there in India. In Tunisia. the food subsidy 
ia four per cent. Later ~ reduced it to two per c;enl. au,. 
Is 0.31 per cent. In the cue or Egypt, the toad subsidy 
18 15 per cent. TheN ere variOuS tacts which haw to be 
consJdefed. 

Now I hIMI. • vary small and • brief dig! 1I .. 1on on 
one pomt which has been disturbing .. the moel It is about 
the queetion of adequate .. capIICily. ThIn. I wII 
conclude. AItention has to be paid to .... quedon or 
adeqI.... storage capaclIy especially when .. ... or 
decenIfaIi8atIo of stol1lge for the pufpOIM of ure-r tood 
88CUrity. 

.~. SIr, ..... dow me to ...... to f1MtJ one point. In my 
~ PonnIIni or ......... a place c=aIId 
1'NwvIa. The GowrnnWII dIcidId on .. quIIIion or tDod 
security and on vial queetION to have the FCt godDWnI 

over there. The proposal was accepIed. the work was 
started and then stopped. wtftJ? They said, 'No fundi'. I 
represented the matter. The work started and again 
stopped. Why? There is no answer. 

Now, after a lot of persuasion, we are being told that 
the work wiD be taken up by the Central Warehousing 
Corporation. " is all right. Bul. then, look at the detay that 
has taken place. The Central Warehousing Corporation hat 
to take up the matter, which requifes formalities of 
agreements, etc. The •• formalities about agreements .... 
now hanging In balance. These require an expediltou8 
attitude, the attitude to understand the realties or the 
situation. 

Sir. with these few words, I would conclude and would 
like to emphasise upon the Government the need to see 
that we do not look at the economy 88 far as audit fees 
are concerned, but to really ensure that we have an 
eff8ctive check, even a double check in place of a single 
one. 

{TransllltionJ 

SHAI GIAOHAAI LAL BHAAGAVA : Mr. Speak8r, SIr, 
I won't take IYIJCh time. I would like to IlIbnVt only thII 
much that the audit system inUOduced by han. MInister In 
worth welcoming. There are no two opinions about it. " 
will not only seve the time but al80 expenditure. Fel II 
incurring losses to the tune of AI. 300 crore per day. 

I would like to know from the hon. Minister whether 
he wIH provide free of coat the foodgrWna to Aajasthan 
and Guiarat or will he give It at conceatonal retes or 
normal rat. will be charged therefor. One thing out of these 
three needs to be cfarifled. The Central ~ decides 
the rate at whictI the wheat Is to be procurrecl and wheat 
and sugar are to be sold. This right reeta with the 
government of India. I would .. to thank the hon. MinIster 
for introdUCing this AudIt system. 

I would like to submlt two more polnts. There " a delay 
in the transportation of wheat due to the ""-take on the 
pari of Railway Department. Wheal remains In the open 
even in rainy aeason. As the wheat Is not covered. It gets 
damaged due to QOI1'IIng In c:ontKt wilt! raIn-waIer. It. lot 
of bIJr9ing ..... pIKe in the purchue of the .,.,. bIIgI. 
I haw with me the figureI of wheal damage due to ... 
Every )'MI1he .... c:onsumt • lot of whNL They eJeo tpOi 
it. w. haw aIIIo noticed 1hat a lot of ~ ... waIIIId 
............ tdored tor quite a long lime. II the ~ 
Is IIIONd for two to fM years. lie con.e_ decN ... and 
• .. loMe nd\ of ill rUrfUonaI .... Foodgr_ also 
gil epoII whirl II II WIt. The __ .. IOId • control tile 
,. WIt or the _ 1hII the toodgI .... .,. chuper In the apen...... AM IOffiIIJIIn.- 1M wheel and sugw are 
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costlier at control rate and the people do not like to 
buy them. It is my submission to the han. Minilter to pay 
attention towards it. I welcome your suggestion of one way 
Audit. 

SHRI CHANDRA SHUSHAN SINGH (FarNkhabad) : 
Mr. Speaker, Sir I would like to thank the government for 
bringing about proposal for conducting eAG Audit of the 
Food Corporation of India. It cannot be denied that It is 
definitely a good amendment. The question arises that 
earlier also audit and physical vorificatlon might have taken 
place and accountability too might have been fixed but as 
we are aware, during the last few years nine lakh tonnes 
of foodglRins have perished. The hon. Minister had given 
an advertisement in the newspaper a few day back. Even 
otherwise, a lot of foodgralns are lying stored in the 
godowns for the last 2-5 years. The money of the 
government has been spent but the real benefit of subsidy 
has not percolated down to the pOor man. Result was that 
II lot of stock of foodgrains perished as it Is not possible 
to keep a perishable stock Intact for a longer period. It is 
a practice of FCI to follow the first come first serve principle. 
Firstly, that Item should be drawn out from the storage 
which was stored fil1lt. It is rather surprising that despite 
physlc,1 verification and audit mechanism and accountability, 
no attention was paid towards drawing out that stock of 
foodgrains as ~r the time and duration of ils storage. It 
is alrighT that arrangement for audit has been made but 
I am 01 the view that audit will be done by the Indians 
and not by any foreign agency. What is the responsibility 
of GAG? Did the panel of audit which was entrusted with 
the responsibility of doing audlt earlier successfully carry 
out to respoll$ibility? Will the CAG be able to deal with 
Audit work effectively and whether or not it has been 
propefly apprising the administration about itS audit reports 
and what is the reaction of the government in this regard? 
It Is a good thing that the audit q; done by the CAG. My 
submission is that the powers and functions of the CAG 
should be codified and a legal binding should also be 
\mpoIed on It. Shortcomings and cIeficlencIe8 should be 
aewrely dealt with. 

Mr. Speaker, Sir, Food Corporation of India have two 
types of godowns one is cIoaed type and the 88COnd Is 
open type. The Food COtpOration of India was set up in 
1863. Today the population of India Is increasing at • fast 
pace. Thia ha led to Inc ..... in procurement 01 foodgraIns, 
but there is no conespondIng incr8aIe in the number of 
godoWM. You cannot deny that you take more godown on 
rent than.)'OU IIClUaIIy own. A lot of bungling takes pIIIC8 

, in this~ of laking ItMt godowns on renldueto the 
·-prevailm; Corruption. I would like to draw the aaenIIon of 
the hon.Minlstertowarda the tact that it .My be poe ... 

that the gowrnment may be paying more amount as rent 
than the actual rate. It may just be possible that the 
godowns may be available at lower rents and more money 
IS being given by the government as rent. 

Mr. Speaker, Sir, the Food Corporation of India has 
to keep the foodgrains in open. At the time of procurement 
gunny bags are purchased for the purpose. A lot of bungling 
takes place in FCI at the time of purchasing the foodgrain 
as the capacity of the content varies from bag to bag. When 
the bags of FCI are used by the cold storages or traders 
of potatoes it becomes evident that the capacity of the bag 
to hold contents varies from one bag to another. Hence 
my submission is that enough attention should be paid 
towards the quality of the bags while purchasing the empty 
bags. One more surprising thing is that when the wheat 
is procurred from a poor peasant, it is done through grading 
and selection but when the same is distributed under PDS 
scheme. It is found adulterated and mixed with a lot of 
dust and stones. It is a matter of surprise. It needs to be 
monitored closely and I hope you will certainly pay attention 
towards it. Besides, if the foodgrains are kept stored for 
longer duration, it will lead to deterioration in its quality 
and when its quality has deteriorated why do you want to 
force the poor to consume this sub-standard food stuff. I 
would like to say that right now our friend Shri Rasa Singh 
Rawat and Shri Bhargavaji spoke on the Bill but they have 
not read a news report for they are the members of the 
treasury benches. Recently, the foodgrains which were sent 
to the drought affected areas as a relief measure are still 
lying on the railway station an it is further perishing as 
the rain has also started. That stock of foodgrain is going 
to perish. The wastage to the extent of two per cent is 
permissible In the Fel but what is the reason that it is 
increasing continuously and today Fel has been suffering 
damage to the extent of 4 per cent and you are tolerating 
It without showing any reaction? I request that you should 
pay attention towards it. 

As the aubject of subsidy was being disclIssed, what 
is the reason that Food Corporatton of India has get a 
subsidy of Rs. 8500 crorea this year as compared to 
Re. 9000 crore last year. What emergency has arisen that 
the government was forced to cut the subsidy .by As. 500 
crore. When the population and the number of poor is on 
the increase then why ~ the government decided to 
reduce the. subsidy being given to FQOd Corporation of 
India, it. is a point topondel ~r. 

11.12 tva. 

ISHAt 8I.su Oa ActwM in the Chaitl 
Mr. Chairman. Sir. I thank you tor eMn8 me a 

opportunily to ..... Md I .. fi" ••• y.1UppOft the BII and 
.... that ... ~ wtII do a good job 10 that 1he welfare 
of. the .poor GOUld be ~ 

, 
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SHRt RAMESH CHENNITHALA (Mavetikara) : Mr. 
Chairman, Sir, I rise to welcome this piece of legislation. 
Section 34 of the Food Corporation of India Act Is clearly 
dealing with auditing. As per the Statement of Objects and 
Reasons. the multiplicity of auditing is avoided by this in 
order to curb the expenditure and to have a meaningful 
exercise. Now we are going to have only one kind of audit 
and that is by the Accountant-General and he will be the 
sole auditor of accounts of the Corporation. 

The main question here is whether we can have a 
proper accounting In Food Corporation of India. It is 
immaterial whether it Is by the auditors or by the Accountant 
General. The people of India want that there should be 
proper accounting and auditing in the Food Corporation of 
India. 

The broad objective of the food policy of our country 
is to make available food to the people at a reasonable 
price and that a rernuneratMt price should bernacle 
available to the farmers and the supply of food should be 
at a subsidised rate. The Food Corporation 0' India has 
been set up for . ensuring these goals. This is an 
organisation which implements the Government's policies 
on food and food security. It deals with the purchase of 
food from the cultivators at the Government-announced 
prices because Fel is not fixing the prices. 

Fixing DnceS is outside the purview of the Food 
Corporatit'." of India. We all know that the remunerative 
prices for the food articles are normally decided by the 
Government. The Govemment, of course, has to take 
Into account various aspects. mostly on political 
considerations. We aU know that prices are determined by 
the Government. 

Sir, the point is whether we are able to ensunt quality 
of the food. The off take is lesa in certain State like Kerala. 
Time and again we have raised this issue, of low 
percentage of off take of food because of poor quality of 
foodgrains. Sir. the hon. Minister had mentioned : 

"The stocks of foodgraina procured on behaJt of 
Government 818 done 80 by the FC!. and managed 
by them for proper storage and preservation .. per 
the guidelines laid down in the QuaAty Controf Manutd. 
These include :-

(i) PeriodiC maintenance of the godowns 10 4MJId 
damage through leakage. flooding etc. 

Use of monofIament nets, cover tops, nylon 
ropes etc. to proMct the LOPE covtrI .-ed In 
the CAP stonage to CO¥8f each .aa; Md 

(iii) Periodic turnover 01 s~. timely a.gregation, 
salvagir9reconclit of aIfacted Ilocks and 
retrieving good stocks thus avoiding further 
damagllldeterioration to thetoodgrU'ls.-

These are the measures that have been tlUten by the 
FCI for preservation of the food articles. But for .U practical 
purposes we see that the quality of the foodgrains that .re 
stored in the FCI godowns are very poor. The off-take of 
foodgrains is less in most of the States becau.. of the 
poor quality of the foodgrains. 

Sir, I come from a State where there has been slatutory 
rationing from the year 1984 onwards. Whenever the,. are 
good quality foodgrains.even rice and wheat. the off·take 
has been -high. At the same time, when the quality of 
foodgrains Is poor. naturally the people would not like to 
take those foodgrains and the oft-lake would be les •. 

Only yesterday I was listening to Food Mlnlater of 
Kerala. Shri Chandrasekharan Nair. He was saying that !he 
lolal rationing system in the State of Kerata hal been 
affected by the recent policies of the Government. I wou1d 
not go into all this. It Is because we have already diacuned 
thaI issue very extensively In this House. Now, the stock 
is piling up in the godowns. It is a very serious Issue before 
the Government now. The difference in price between the 
open market and the POS is only fifty paise. So. nobody 
is buying from thEl P~S outlets and stock is pilling up. This 
is going to become problem for the State Go\Iornmeni of 
Kerala. 

Sir. regarding' the storage fifllitJe8 I would like 10 
submit that the percentage of storage facilities Including 
the Central WarehOUsing Corporation and the State 
Warehousing Corporation is not adequate at pIf the 
records of the Government. So, there is • strong demand 
for further'lxpanaion of the storage facilities in our country. 

Sir. I would not like to talee much time of the Haute. 
My colleagues have elaboratefy discussed the Issue 
pertaining to the emplo)'ees of the Fel. Thelr lnuee would 
have to be dealt with eeparately. There are certain 
important demallds from their side. I think. ItMt C?overnment 
has to view It very seriously. 

Sir, the BtCP Cornmiltee ".. retomrnended for greater 
autonomy of the Fel and has suggested major~ 
changes. This has to be viewed very .. rioUIty. There ehoUId 
be greater transparency a~ eccountabIfity in the woridng 
of the FCI. Mention has also been made about the fM1)aI1I 
corruption that elUllS 111 the 8yItem. Action has also been 
taken. I have a ~ here which has 8PPN*f 111 'The 
Hindu' that says, 'Fel officer suspended In Ftitidkot'. The 
Ihg8bon ... aJCC4IPIIItg IubNndard nee from m/Ieq eI\a 
~ with oIficiII recona. 
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This lIon the classic examples of the wor1dng of the 
FC!.. After checking, It was found that the rice and wheat 
had been taken from the millers the quality of which was 
a\eo very poor. But It is also a fact that the action has 
been taken against the persons concerned 

Sir, I am very happy that the hon. Minister had taken 
certain stringent actions against the corrupt officials. He 
had visited Callcut and had taken lome very important 
steps which have bt!8n appreciated by the people at large. 

I think that the functioning of the FCI has to be 
reviewed pro.,erty. There should be more transparency. The 
loopholes have to be plugged out and the corrupt offICials 
shoufd be punished severelv. • 

Sir, there should be a full-fledged discusaion. on the 
functioning of the FC!. With these words, I conclude. Thank 
you. 

MA. CHAIRMAN : Now, the hon. Mintster. 

SHRI BIKRAM KESHARI DEO (Kalahandl) : Sir, I· also 
want to speak on 1hII. P1eue give me just two mimdes. -

MR. CHAIRMAN: .No. \\nr name is not there In the 
apeakers' list. How can I allow you to apeak? 

SHRI BIKRAM KESHARI DEO : Sir, within two to three 
mInutM, I will conclude. 

SEVERAL HON. MEMB~RS : Sir, please aHow him to 
tpHk. 

MA. CHAIRMAN : All right. But do not take men than 
two mInutet. 

SHRI BIKRAM KESHARI DEO : Mr. Chairman, Sir, 
thank you for giving me the opportunity to apeak after 10 
rooch of pleading. 

Rm of an, I would like to S\IPPOI1 .. AmendmenI 
8iI becauee the activltiel of the FCI hDe ,..1Itated thIa 
1egIeIatiM. It Ie becauee the AudItora whom ~ UIed to 
appoint haYe not been able to gIw their ....... In time, 
Md for the Iaat three years, the .ccounII ...... bMn . 
.....ated. ~, " .. necee .... tect thIt ~ to 
get a Iegi.a.aIon of thIa kind and they haW got .. 

But within the ambit of the BII, I would .. to My 
that the Food Corporation of India clealilwIlh proc:uremeN. 
Ibage and dIItributict~. In regard to procuNtn8nt. I would 
.. to ...... my ..""rlfnce. befoN the ... Houle.. I 
hili 110m the moet bM'J.'Watd cIIItrtd of ~ which 
II In Orilla. There. you .. be ...",.. to know that none-
of 'he ~who produCe ~ ... IN procuIWInInt 
PIP ..... It baa been that .. fine vMely of peddy known 

as the sworn variety which is grown by most of the fa""", 
of the district is being procured as coarse variety. 

Even in regard to the BPL, rice which is being sent 
to the farmers, through the trucks for distribution, it has 
been found that there is always a shortage of four kilograms 
to fIVe kilograms of rice in each bag. Umpteen times. I have 
written to the hon. Minister. About three years back. we 
had an agitation against the FCI. But that ~oo had fallen 
on deaf ears. 

Mr. Chairman, Sir, I would use this opportunity and 
request the hon. Minister to take stern steps In regard to 
distribution and prOcurement of foodgrains in the distressed 
pockets of India, be it Kalahandl, be it Bundelkhand, or 
Palamaur in Bihar, or be it the backward areas of Rajasthan 
and Qujaral which are facing acute drought now, he'should 
take stern steps in regard to distribution and procurement. 
It is the procurement which completely deals with the 
lifeline of every farmer. If a farmer does not get the right 
market procurement price, his entire' budget of the year 
gets destroyed completely because he completely depends 
upon his produce. " he does get a proper price of his 
produce then he is forced to live a life of destitute. It is 
not only the condition of the paddy groWers but also the 
conditions of the 011 seed growers and wheat growers. You 
will see that such type or procurement is taking place all 
over the country. 

When this procurement takes place, you will see that 
most of the officers are In connivance with the mUlers and 
the agents who completely cheat the farmers. So. the 
Govemment has to protect their interests. 

Every hon.· Member has pointed out that there should 
be proper storage facilities as otherwise pilferage and 
destruction of food grains will take place. The han. Member 
from Purulia has rightly mentioned that d\,Ie to Iactc of 
proper etorage fac;ilities, the seeds .... getting destroyed. 
Therefore, the Government should adopt modem and 
eclentlfic mMhods of preservation of food graiNs because 
food ~ Ie • valuable commodity In a populist country 
like India. 

WIIh tMM lew words, I thank for ~ me this 
appartuniIy to apeak. 

{'hIteIaIJon} 

THE MINISTER OF CONSUMER AFFAIRS AND 
PU8UC DlSTNBUTION (SHRI SHANTA KUMAR) : Hon'ble 
Mr. ChaInnM, I .... "*"" -to the august Houle for 
ectendIng ~ to thII ..,.Idment. I am .-0 grateful 
IoWIaIda the lids being deecrtbed about Food CorporatIon 
~ IncIa Ind the Concern ..... ed as sao the 
conebucIiwe crIIcIIm made In this regard. ConIiderIng aD 
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these facta a decision was take to make an amendment. 
The main objectJw Is that Food Corporation Ie • big 
organisation. h has an annual business of around Rupees 
250001· crore. Around 280 lac tone is procured. stored and 
distributed. W. are concerned about the fact that ludit for 
the last three years has not been conducted. I do not want 
to go into the reasons behind this. but it was necessary 
that the work of total audit of this corporation should be 
entrusted to CAG and amendment is being introduced for 
this very reason. I am grateful that the House has gi .... 
its support to this amendment. 

Some important facts regarding FCI have also been 
brought into light. I am thankful for the suggestions that 
have come and also say that we shall take utmost cere 
of them. I would like to give some clarification regarding 
a few points that have come into light. There is variation 
in the figures. as somewhere it was mentioned that 16 lac 
tons have been wasted and somewhere it was mentioned 
9 lac tons. So. there is discrepancy In the figu .... The right 
position is that too much of foodgrain has not been waited. 
there is not too much of old foodgraIn. " Ie a IIHIe ..... 
But I have not stood to justify this. I just want to ... the 
figures right. that we have 2 lac and 8 thou8and tone of 
rice and 57 thousand ton. ot wheat kept for the last ltv. 
years. 3.41 lac tons rice. 2.03 lac tons of wheat Itcnd 
for the last two to three years. 0.55 rtce. 0.14 wheat stored 
for the last three to four years. 0.43 rice stored for four 
to five years, so It is not too much. Only this much quantity 
Is left, which is five years. two yeatI or IhrH years old. 

This CHI i be i88ued under the 0 category of pl'8\l8ntJon 
and Food Adulteration Act. but the govemment h .. come 
to the conclusion that ill quality Ie not good and that Ie 
why " is not Issued. W. have 2 lac. 15 thousand toni of 
foodgrains of 0 category. In this, wheel is 19 and Rice 
is 196. I would like to submit that there Is 1110 under reIu8d 
specification. which Is In large quantity. Then there Is 2 lac 
80 thousand tons of 1997·98 and 15 Iakh, 51 IhouNnd 
tons of 1998-99 which Is due to the crop that was destroved 
on the outset of the rains. Specification hu been relaxed. 
The goIiernment procured. so It waestored and today, 1M 
s/IU8tIon is that people are not ready to .. thII rice. 
People from K8rala have ....... d their ~. whk:h 
reaIy has weight. In IhIa regard I would say thai It " not 
.. high as you said. \I " ..... but I .... to 1M r.ct IhII 
it should not be evan thiI much. W. h8\IIt gIvIn ordM 
that whef8V8r the· foodgrain Ie not propet. IIIIhough I II 
fit for consumption. 1M 1M ..- II not good. 1M foocVaIn 
may not be I8eued. We haW ..., ...., ".,.. 
governments not 10 ...... 15 -= Ion 01 rice 01 ...... 
epecIfic8tion Is lying ~ We have decidId .,.. .. 
IhaII not be ilSued In the PDS .. the quIIlJ of .. rice 
Is not good. n hal been dectded not to .,. It ..., .. 
POS. The cispoSII of this rice Ie ............ FirII 

thing Is that It Is not as much as you are saying. but 8Yen 
a little amount should not be there. One of the buic points 
that we are diIcuaaIng Is that why IUCh a huge amount 
of foodgtaIn III lying muaId for twen five yurI. Rules lie 
being amended In th/a regard, process of de-centrallsation 
of power Ie also going on and rules a .. being made so 
that 8UCh I IIluation may not occur again. The IoodgfWt 
may be given. or Iasued. or auctioned. or tenders for It 
may be invited befote it becomes uaeIea8. There are 
drawbacks in~ rules also. the officeq do not have powers 
of various ..... they write letters to their .. nlors, but this 
procea of writing letters takes I lot of time. So afte( de-
centralization of powers, efforts are being made that such 
a situation may not ariM, foodgralns may not become 
useless. It may be disposed off before 1hIe. 

The second fact that has come to the notice Is that 
a lot of mismanagement III there. but no one Is brought 
to book. but It Is not like that. I would not elaborate this. 
but wherever there someone is found Indulgtng In Illegal 
actIvitieI In the corporation. he Is caught and punt.hed 
according to the law. 1ft 1887. MOUnd !548 peopa. weN 
punilhed In the corporation. In 1888. 750 people .,. 
gIvan various punilhmenta and In 1988. 1004 people were 
puniahed. Certain c .... are also going on In CBI, cettU\ 
demands have also been made. I juat want to say that 
wherever It will be deemed neceaary. the CBI would be 
handed eMr appropriate e ..... 

h was aJso pointed out th .. the IoeNe In ttansportatlon 
and 8tOnIge are very high. The fIgu..... INI were alated 
W8te also not ectu.I. In ... our IoeIIet amount to 1,85 
thouIInd lone, and the percentage mentioned therein .. 
liiio not .. high .. hal been told. But I do .... that 
whatevw Ie mentioned. IhoukIIIIIO not be there. According 
to the ngur. of corporation, In 1998-99 It was 11.7 per 
cent of tranIIt 1oaeI. The percentage of storage loINS 
is 0.40 per cent but maxlnun Iosset In this are due to 
the nUIwaya. A ... hon'ble mInlaters ha"" V8fY rIghtty said 
that II .. I grill ptObIIm of Iht Food Corporation of India 
that whenIWr we gNw our toodgIMI to the RaiIwep. It 
does not gIv. a .., AR. ReIher IMr UIf HI Two B and 
• I ..... When .. rec:eNiI the JoodgraIn II the 
d ......... ~ tor ~ quentIy cennoI be fixed. 
• per caN '" the .,.... toe.. .,. due 10 the ~. 
Now .. ,.. decided to ,.. • Mrioua mNIIng ... the 
~ i'I .. regard and both the depaI1menIa wauId 
... IhII • 0IIwr privIIIe people gil ..... RA Ihen 
whf nell .. ~ .,.,.., .... gil .. Wh8I II lie 
........., .... II .. problem. ........... eon • OUI. 
tall I .... 10 .. t.ct thIIt .. euch .... 8houId be 
reduced. The ... GIl ... __ II AI. 328 cnne. " 
Ie .... ......, of COft08m ... eo much of ....... 111 .. 
... Of........".. front one,.. 10""' .... ., 
liiio .... "......-- ...... .., be eIIa._d. 
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Some more tacta have also been raised about the 
I.L.O. Convention. but we have not ratified this convention 
though we have accepted the feelings behind this. 
Directions have been issued that sacks of 50 k.g. may be 
used instead of 100 kg. sacks, Many states have asked 
for relaxation for sometime and that has been granted to 
them. But principally we have accepted this fact. 

Hon'ble Aaghuvansh PrasadJi has very angrily, said 
two things. Firstly that the economic cost is too much. It 
is right that the economic cost is As. 900 when it is 
purchased at As. 580 from the farmer. Not only you but 
I also feel that it is too much. The whole matter is being 
considered so that deduction, wherever possible, could be 
made. But the Food Corporation of India has certain 
limitations as compared to the private traders. We have to 
buy from the Mandis and so have to pay all the taxes. 
In this manner. around 100-125 rupees go in taxes. that 
cannot be concealed by the Fe!. There are many 
expenditures which cannot be reduced. Even then we are 
considering it very seriously. It has been referred to the 
Hyderabad Staff College for extensive study· and expert 
opinions are also going to be obtained. We snail get the 
report by June and then shall make efforts to reduce the 
economic cost. But it is my request to Prasadji that the 
way he said in anger as if the economic cost has increased 
only atter I assumed the office. The situation was same 
during the tenure of United ~ront government, when you 
were the Minister, the cost at that time was A6. 840 and 
if we add the minimum support price which has been 
Increased comes at Rs. 9.00. So the condition was same 
as it ia today. It was neither good at that time nor it is 
good at present. I do not know whether you accepted this 
anomaly or not, but I do accept that efforts should be made 
to reduce the economic cost. We are doing this and 
deci8lon would be taken at the eartiest. 

One more thing - it has been mentioned in the 
amendment that CAG would "se" do It. There Is one more 
provielon In thIS that the CAG would appoint one more 
person. Why " it 10, I feel that this Is a standard phrase. 
We had al80 corTesponded with them in this connection. 
I am quoting here four Hnes out of the answer gMm by 
him :-

{Engl/$hj 

"While the draft amendment provides' tot order by CAG 
or any other person authorised by CAG, It Is our intent to 
perform the order oursetves and the mention of any other 
aul'lotlty Is a provi8lon to meet any unforeseen contingency." 

~J 

Sometimes special order Is to be made and 1OIMtIn .. 
other things are done, but actually the main aim is that 

CAG shall look after the audit work. There should be no 
doubt in this regard. 

One more fact was told here that our storage capacity 
is very low. FCl's own godowns are very few and rented 
ones are more, the rent on which is too high. I wish to 
set the record right. The FCI's covered godowns capacity 
is 60 .per cent, 20 per cent is that of ewc and only 14 
per cent is rented one. This is not too much. It Is adjusted 
according to the need. Physical verification is done In Fel 
and the Chairman decides different godowns for this every 
year. Efforts are made to do physical verification. But I am 
not ready to accept that physical adjustment In it, is made 
through different criteria. The CAG has given his report, 
that matter is under the consideration of the government. 
Moreover the rules of weighing are so different fro,,", each 
other that many problems arise due to this. We have asked 
the India Statistical Institute. Calcutta to suggest a scientific 
system of physical verification, so that the whole weighing 
process could be done as per this system. 

SHAI PAIYA AANJAN DASMUNSI : Hon'ble Minister. 
you kindly make a study of the 14 per cent Private storage 
done, 26 per cent of SWD and of the Fel godown •. You 
should make a study to find out whether manipulation is 
more In FCI or in CWC or in the private godown? You will 
get complete statistics in this. 

SHAI SHANTA KUMAA : We shall look Into this. I do 
not say that there is no medley. There are a few things 
that we shall see, we shall try to complete this by making 
a certain criteria for scientific weighing. Jt has been said 
that there is too much of storage of foodgrain in our stores 
and the reason thereof is that the farmers of our country 
have produced in abundance and we have to buy from all 
the farmers, .who come to Mandi to seU their produce. But 
it is not 42 million tons, it is only 28 mDUon tons. Tatks 
regarding Aajasthan and Gujarat, had taken place as to 
how foodgrains was given there. The government has 
certain rule in this regard. We also gave this in Orissa that 
was hit by cyclone. It is given on concessional rates. It 
is given on the BPL rage. It was saiel that even in BengaJ, 
it is also done with the children who are Qlven mid-day-
meal. So many facts regarding corruption and mis-
management have been disclosed. I agree that FCI is a 
big organisation and is also performing very weU. But all 
the employees there are not corrupt. There are even 
persons who are workings very well, so there are good 
people also. In all. around two lac fifty thousand to two 
lac seventy five thousand ~rsons including labourer, 
workers and officers are wor1dng there and are looking after 
a big· system of the country. But I accept the fact that there 
are many ftaws. There are many cases of corruption that 
have come to our notice. And I promise that whatever cases 
or conuption that wiD come to our notice, ahaII betaken 
cap of. It is my principal that' whe1'8Y8r I go. e.g. yesterday 
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I went to Rajaethan for cIiIcuIaIng the drought lituatlon, 
I myself tried to 1M the godowna. I want to say to hon'ble 
memberl that the Image of FCI is not as It ahoutd be, 
this it • matter of concern for all of UI and we lhan 
strive hard to Improve Its Image. Efforts would be made 
and all maners. that will come to us, shaY be taken due 
care. 

SUmming up In the end, I would thank all of you and 
we shall consider all the suggestions that have come to 
us. Although It is • small amendment, but It is a very 
important amendment. You have given your support, I 
extend my thanks to you and kindly pus amendment. 
Thanka. 

SHRI PRIYA RANJAN DASMUNSI : I request that as 
I have Informed you about the mld day meal cheating cue, 
80 kindly get this maner investigated. 

(Engllah} 

MR. CHAIRMAN : The question Is : 

"That the BIH further to amend the Food Corporations 
Act, 1964, as passed by Rajya Sabha, be taken Into 
consideration." 

The motion was adopttKI. 

MR. CHAIRMAN: The House shan now take up clause 
by clause consideration of the Bill. 

The question is : 

"The clause 2 stand part of the Bill." 

The motion was adopltKl. 

Cia,.. 2 was added to 1M BIll. 

MR. CHAIRMAN : The question is : 

"That clause I, the Enacting Formula and the Long Tide 
stand part of the Bln.-

The motion was adopted. 

Clause I, the Enacting Formula and the Long TIde were 
added to the BIll. 

[Translation} 

SHRI SHANTA KUMAR : SIr, I beg to move : 

"The bin be pueed.-

{EIJ{J/ish} 

MR. CHAIRMAN; The q&MtIon Ia : 

"That the BlJI be passed.-
.,.". motion .... adopIfId. 

19.45 hrI. 

SUGARCANE CONTROL (ADDITIONAL 
POWERS) REPEAL BILL 

{Translation} 

THE MINISTER OF CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION (SHRI SHANTA KUMAR) : Mr. 
Chairman, Sir, I beg to move :. 

"That the Bill 10 repeal the lugarcane control 
(Additional Powers) Act, 1962, .. p .... d by Rajya 
Sabha, be taken Into consideration. 

MR. CHAIRMAN : The motion mowd :. 

"That the BIll to repeal the augarcane control 
(Additional Powers) Act, 1962 .. paaaed by Rawa 
Sabha, be talc8n Into conakIeIItIon.-

(English] 

SHRI E.M. SUDAR~TCHIAPPAN (SIvaganga) : 
Sir, this Bin haa only two ctauIeI which ... to ,..,.., 
two HClionI of the previous Act. Section 2 d the .... 
Act says : 

"Not withstanding that no provision hal been made In 
section 3 of the Euentlat CommodItIeI kt, 1955, for 
making an order under that HCIIon wIIh retrospective 
effect, the Central Government may, If Ntllfied that 
public Interest 10 requl .... , by order nottfted In the 
OffIcIal ,()azette, amend etther prOIp8CtiYefy or 
retrospeotiveIy the Sugatcane (Control) Order In 
respect of any matter for wNch provIIIon hat been 
made In clause 3A and the Schedule of that Order, 
and any luch amendment may contain 
IUCh tupplemental, incidental and coneequentlll 
proviIiona .. the Central OcMttNnent may deem 
n8C8I8Iry :" 

We may read Cia ..... 3(A). Thil Bill hu actuIIIIV bMn 
brought to erYtPO"r the CennI Gowl'l'lmlllt 10 emend the 
SUgerc8ne. Control Order 1w. The &ug.rcane Control 
Order 1965 came Into force on the bIIiI of the EtHntiaI 
CommodItIeI Ad, SectIon 3. a... 3(A)(I) .. : 

" the CenInII GcMmmeIIt II of op6n6on lMI • II 
nec ... ry 10 to do for conIIOIIng the ,.. In prtcea. 
or pnMNIting the boarclng. of .. Iood-etuIf In MY 
locality, • may, by notIftcdon In the 0fIic:6-' GueIte. 
dINct ..... notwIChItandIng MyIIing COI .... 1ed In tUb-
I8Ction (3). the pI1ce ., whk:h the IDod-ttuft IhaI be 
IOId In the Ioc:IIIy In ~ '*' an order "*" 
witt ..........,. 10 ... (I) 01 _ .. eClo" (2) .,.. be 
N91FoTdln~wIh"~.of"''' 
MCIon.-
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I would like to submit that this provision was made 
to control the rise in price and also to prevent the hoarding. 

• These two things were necessary in 1982, that Is at the 
lime of Indo-China war. Subsequently also It was very 
important to make available sugar to the ordinary people, 
especially to the Government employees and the midd1e 
class people at the reasonable price. Therefore, this Act 
was necessary to give retrospective and prospective effect 
to Clause 3(A). 

What is the necessity to repeal this Act? Even new, 
the Government servant, poor people, middle class people 
and white-collared labourers are all suffering due to the 
rise in price of sugar. The peasants, the sugarcane growers 
or the labourers working in the field are not getting any 
benefit of the rise In price.. Only the factory owners are 
getting the benefit. The businessmen who are hoarding the 
t ugar are getting this benefit. Why was there the neceesity 
to repeal this Act? The same situation has even today. 
People are not getting sugar at a reasonable price. We 
have to queation the bona fide of bringing this particular 
Bill before this august House. 

I would, therefore, suggest that the Government should 
rethink about ita repeal. 

It is becaUse if this Act is repealed then I feel the 
blackmarketeers and others who hoarded the sugar and 
deserved forfeiture 0' stocks as well as Imprisonment for 
one year or two years, would escape the clutches of the 
law. Therefore, I would like to suggest that this Bill is not 
necessary at this juncture because the Government should 
have more powers to control the market. The Government 
should be In a position to help the ordinary people and 
especially the middle class people. So, I would request the 
Government to consider this aspect as this Billil not helpful 
for the common man especially the middle class and 
labourers who are suHering as they getting sugar at a 
reuonable price. 

SHRI VARKALA RAOHAKRISHNAN (Chiraylnkil) : Sir, 
normally, I would have supported this repealing Bill but the 
reason advanced for this is not at all convincing. As per 
the provisioM of the Bill, the reason advanced for the 
repeal of thill BIll is that It has outlived Its purpose. I do 
not unde ... tanct this reasoning. 

Mr. Chairman, Sir, you may also remember Chat this 
is an area which is of speclal significance. Sugar has 
created rooch problems In our country. It is an area where 
the traders win PfOSPM. It Is an area whef8 the politicians 
Who are power win prosper. It is an area where our 
patriotism cll8lppeared and we imported sugar. When the 
Kargil war WII8 going on, our Government was very much 

intereeted in getting sugar Imported from Pakistan. There 
was no duty on It and the people were free to import sugar 
from Pakistan and other countries. Our national interest did 
not stand in the way and our .. H-respect did not stand 
in the ny. When the aggression was taking place in Kargll, 
these people were dealing with Pakistan for the import of 
sugar. 

A situation had arisen to the extent that the cane 
growers in India were very much affected as the sugar was 
stored in the godowns. It was not available in the outlets. 
During elections. it was a very good issue for our politicians 
to capture votes. This practice was going on for a long 
time. The Press also reported this matter. Various articles 
appeared in the Press on this. Information was leaked to 
the Press that sugar is being Imported from Pakislafl and 
some underhand dealings were taking place. All these 
matters were taking place very recently. 

The Government was forced to come to the House 
for imposing 40 per cent customs duty for import of sugar. 
They again came to the House to raise it to 60 per cent 
to safeguard the interest 0' the sugarcane growers. But the 
transactions has taken place. 

Now, this was done when this Act was in force. The 
Sugar Control Order was still in force. So, we will hnd thaI 
the Sugar Control Order of 1962 has replaced 1955 Order 
and 1955 Order has replaced 1952 Order. All Ihese 
arguments are advanced in favour of repealing. I do not 
find any reason being this argument. 

There is no harm in having the order in the Statute 
Book. Of course, some preceding administrative committee 
has represented to the Government to repeal this Act. But 
there is no harm to retain it in the Statute Book. So I argue 
that it need not be repealed. After all, these dealings have 
already taken place during the last one year. It is an 
admitted fact. Not only during this regime, but. in the 
pf'8Yi0u8 regime also this import was going on. Shri Shanta 
Kumar's tenure Is not the only one. In their tenure aIao 
this was going on. For thia there Is no political ~. 
There is no colour of the Govwnment. When 1M BJP .... 
Government or any other Gov.mm ... , _ In power. til 
sugar cleating, was going on without being .,........... 

The poor man Is ruined. To that extent the public 
distribution system iI completely paralysed. I come from 
a . State called Kerala where public distribution system is 
completely paralysed because of the policy now beJng 
followed. The poor people t.Md to get sugar at controlled 
price. That has been taken 8.Wft'f. The Government is not 
in a position to supply through the public distribution 
system, the sugar that is required by the common man. 

MR. CHAIRMAN : Please speak on the Bill 
~ 
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SHRI VARKALA RADHAKRISHNAN (Chirayinkil) : 
Even taxpayers are not allowed to buy sugar at reasonable 
price. There is. no guarantee that ttle poor man wHl get 
augar at reasonable price. The entire system is in 
difficulties, in chaos and is jeopardised. 

So, I would request the Government, particularly the 
Minister concerned, to see that the public distribution 
system la maintained at least in the case of sugar which 
you can do without any difficulty. With these words, I con· 
clude that there Is no reasoning behind repealing the Bill. 

{Translation} 

DR. RAGHUVANSH PRASAD SINGH (Valshali) : Mr. 
Chairman, Sir, while speaking on the Sugarcane Control 
Repeal Bill. I would like to present the problems faced by 
sugarcane growers, in brief. Sugarcane growers are facing 
a lot of problems. Dues worth Rs. 600·700 crore are 
outstanding against government mills. But the mills are not 
paying this money. I request the government to make 
arrangements for its payment with interest. There is such 
provision in the law also but it is not enforced in the case 
of farmers. 

Farmers are facing a lot of problems due to 
closure of sugar mills in Uttar Pradesh, Bihar and 
Maharashlra. So far 15 sugar mills, which were functioning 
under the corporation of Bihar Government have been 
closed down. 

When gross production of sugar In the country was 
9 lakh tonne~. Bihar alone used to produce 3 Iakh tannes 
of sugar and now the gross production of sugar has 
Increased to 164 lakh tonne. the production of sugar In 
Bihar Is stagnant at 3 lakh tonnes. The people are of the 
view that crushing t:apacity should be increased and sugar 
mills should be modernised. Earlier H was believed that 
sugar mills start making profit with capacity of 2500 tonnes 
but no experts believe that sugar mills becOme viable with 
crushing capacity of 5000 tonnes per day. 2·3 days ago 
offICIals of Bihar met the officers of central Governrnent 
and discussed this issue with them. In 1997·98 SUgar 
Technological Mission Expert Committee went there. Sugar 
Technological Mission submitted Its report regan:Ing 
Motipur Sugar Mill and Garoul Sugar Mal. 

20.00 hr.. 
In this report recommendation have been made to 

start the Motipur Sugar Mill again II II II beIeYed to be 
• viable unit and start Garoul Sugar Mill for the production 
of Gur and KhandIIari. State GcMmment eIIo wanta that 
theSe mills shOUld be revived. StandIng CommIttee aI80 
expressed Its concern O\IW it and gave recommendatiOnI 
that Union Govenvnent should come bward to revive the 
cIoe8d mills of Bihar. Uttar Pradeeh and Maharuhtra. There 

is a sugar Development Fund also. It haa been Itated in 
the report that capacity of Sugar mills should be Increaed 
while amending the rules. The Union Gcwernment should 
take InHIative to revive the closed milia. There should be 
no objection to prtvallsallon of Iho8e mills. It wtI be • 
welcome step If union government take inltiathlel to 
privatise these government sugar mlIII tor maJdng them 
functional to protect the In' ....... of the Iarmera. 1Wo .. 
ago the 8ecretary of Bihar government dIIcuIIed thII ..... 
with the Joint Secretary and the Sugar Technology MIII60n 
of your department. An agreement was reeched for eendIng 
and Expert Committee of the Sugar Technology MtnIon. 
So far reports have been aubmitted regarding 16 ctoeed 
Sugar MUls of the country and 2 closed eugar mille of Bihar. 
I request you to Iaaue instructions to office,., experts and 
Sugarcane Technology MIsalon to examine the viability and 
submll a report regarding closed sugar milia I Idmit that 
state government Is not vigilant in this regard. 10 Union 
Government should eel as guardian. Support is provided 
to those who lag behind. I would like to Ntf thlt experts 
should be sent to Bihar for revival of the closed sugar mills 
through privatiaatlon. If possible. Farmera Ire In favour 01 
revival of sugar mills 80 that sugarcane produced by them 
could be utilised. Farmers want to grow more crop of 
sugarcane as It Ie economically viable for them. Therefore, 
the closed sugar mitis IhouId be revtved at the HrtleM. 
The Union Government IhouId take lnItIaaves for ..... ' 
of closed sugar mills In other stat •• II wen. 
{English} 

SHRI RAMESH CHENNITHALA (Mawtikara) : I would 
Hke to know from the hon ........ to what it the ..-on 
for ,...ung 8UCh an Ad '**_ .... AtA IIMIf .. gMng 
email power to .. GcMmmInt tor COIItroIIIIg the .... 
In the rn8IUt. SeooIdV •• II • dalt Iflllt to .. ~ 
and the pNNnI one II bIfpIuI tor 1M people. AI 1M ..,. 
time. br ,..,.lIIng IhIa Ad. _ ... an ......... , I'IId 
thII II going to "'" ........... and bile, .......... . 
. • (1trIMupIiont) 

THE MINISTER OF PARlIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION TECHNOlOGY (8HAI 
PAAMOO MAHAJAN) : ThIe II 8ugarcIne Control 
Repeal BII. So, there Ie no quedon of hoarding. . . . 
("".,.,."",,) 

{T'MMIItllon} 

THE MlNtSTER OF CONSUMER AFFAIRS AND 
PUBLIC DISTRIBUTION (SHR' SHANTA KUMAR) : Mr . 
Chairman, Sir, II II a very ... iIIue. The fact it thM 
Ihia Bill was brought for rnaIdng ......... " In an Older 
of 1955. That order IIIndI IapIed tor amendment of 
which IhiI bII was broughl ThuI ... II no juStifical.lon 
in retatning the IegIeIation which was brought for .. 



391 Sugarcane Control (Additional MAY 8,2000 Powers) Repeal Bill 392 

{SM Shant. Kumar) 

amendment. Theretor.. a comml .. 1on was constituted to 
IUggest the lawl which can be repealed. The commission 
made Ita recommendations and we have moved It In 
accordance with the suggestion of the commission. 

Now I would like to say something on the points raised 
her.. A new complaint was made regarding public 
dIItribUtlon Iystem of Kerala. We heard the points raised 
here but tor the first time I received the complaint that levy 
sugar Is not being provided In Kera18. So far the department 
has not received any such complaint. You have told me 
about It Just now. Levy lugar Is being provided throughout 
the country and state government should take- measures 
If there is any lacuna In distribution system. 

The second complaint was regarding payment of dues 
of sugarcane growers. The Government has taken some 
measures during lut 4·5 months i.e. Import of Bugar has 
been banned, the quantity of levy sugar has been reduced 
by 10 percent, relief has been provided and thus and 
additional payment of Rs. 200 crore has been m8de to 
sugarcane growers. Just now an issue was raised regarding 
cIoIure of mills of Bihar. The State Government of Bihar 
has put fOMard • demand that an expert committee should 
be constituted. That demand is under consideration with 
. the Government. But the State Government of Bihar should 
take initiative in this reg"rd. Besides several other points 
which are considered to be important are also under 
consideration. 

With these words I request that this Bill be passed. 

(EngIWI) 

MR. CHAIRMAN : The question Is : 

"That the BHI to repeal the Sugarcane Control 
(AddItional Powers) Act. 1982. as pueed by Rajya 
Sabha. be taken into conaIderatlon: 

The motJon ..... adopIetI. 

MR. CHAIRMAN : The House will now take up clause 
by clause consideration of the enl. 

The question is : 

"That clause 2 stand part of the Bill.· 

The motion 'was adopted. 

Clause 2 was added to the Bill. 

MR. CHAIRMAN : The question is : 

"That Clause 2, the Enacting Formula and the long 
Title stand part of the Bill." 

The motion was addopted. 

Clause 1. the Enacting FomN.da and the Long 
Trtle were added to the Bin. 

SHRI SHANTA KUMAR : I beg to move : 

"That the Bill be passed". 

MR. CHAIRMAN : The question is-: 

"That the Bill be passed". 

The motion was adopted. 

MR. CHAIRMAN : The House stands adjourned to 
meet tomorrow, the 9th May, 2000 at 11 a.m. 

20.07 hra. 

The Lole Sabha then adjourned till Eleven 
01 the Clock on 7Uesday. May 9, 20001 

Vaisakha 19. 1922 (Sa/ca) 



PLS. 40. VlI. 3112000 
570 

. C 2000 Bv LOK SABHA SECFlETAAIAT 
Publ\ahed under Rules 379 and 382 of the Rules of Procedure and Conduct of Bualne88 In Lok ~bha 

(Ninth Edttlon) and Printed by The Indian Prell, G. T. Kamal Road, Delhl-11 0033. )!\ 


	001
	002
	003
	004
	005
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	154
	155
	156
	157
	158
	159
	160
	161
	162
	163
	164
	165
	166
	167
	168
	169
	170
	171
	172
	173
	174
	175
	176
	177
	178
	179
	180
	181
	182
	183
	184
	185
	186
	187
	188
	189
	190
	191
	192
	193
	194
	195
	196
	197
	198
	199
	200
	201
	202
	204

